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 LOK  SABHA

 Thursday,  5th  December,  957

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 [Mr  Speaker  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 UN.EF,

 a4  Shri  Radha  Ramaa
 Shri  Shree  Narayan  Das

 Will  the  Prime  Minister  be  pleased
 to  state.

 (a)  whether  any  indications  are
 available  as  ta  when  it  would  be  pos-
 sible  to  take  back  the  Indian  contin-
 gent  to  UNEF.  from  the  areas  in
 Egypt  in  which  they  are  posted  at
 present;  and

 (b)  what  is  the  present  strength  of
 the  Indian  force  there”

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  No.

 {b)  The  present  strength  of  the
 Indian  Contingent  is  ANT4  officers  and
 men.

 Shri  Radha  Raman:  May  I  know
 whether  the  Government  has  any  pro-
 posal  with  regard  to  the  time  for  which
 this  Force  will  be  xept  in  Egypt,  and
 is  so,  what  is  that?

 Shrimati  Lakshm{  Menon:  No,  Sir.
 No  time  limit  has  been  fixed  for  the

 functioning  of  this  Force.

 Shri  Radha  Raman:  May  I  know  the

 amount  that  is  being  spent  by  the
 Indian  Government  on  maintaining
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 this  Force  and  whether  it  is  shared  by
 the  United  Nations  Organisation  and
 if  so,  to  what  extent?

 Shrimati  Lakahm)  Menon:  There  is
 an  initial  allotment  of  40  million
 dollars  for  the  expenses  of  this  Force,
 out  of  which  India’s  share  is  in  pro.
 portion  to  our  contribution  to  the
 United  Nations.

 Shri  D.  C.  Sharma:  May  I  know
 what  is  the  organisational  set  up  of
 the  U.N.E.F.  and  whether  it  is  taking
 orders  from  our  own  Commander  or
 from  the  United  Nations  Commanders,
 and  from  which  country  he  comes?

 Shrimati  Lakshm!  Menon:  Our  con-
 tingent  will  take  orders  from  our  own
 Cammander

 Shri  Kasliwal:  It  appears  from  press
 reports  that  two  or  three  countries
 which  had  also  joined  the  U.N.EF.
 have  subsequently  withdrawn  their
 forces  and  that  there  is  a  propsal  for
 the  creation  of  an  International  Police
 force  to  replace  the  U.N.E.F.  there.
 May  I  know  how  far  it  is  correct  and
 if  so,  what  is  the  reaction  of  the
 Gavernment  to  such  a  proposal?

 Shrimati  Lakshmi  Menon:  The
 creation  of  an  Internationa)  Police
 force  is  a  larger  question  and  it  does
 not  arise  out  of  this.

 ‘India,  iss?”

 *gi5.  Shri  द  C.  Shakia:  चा  the
 Minister  of  Information  and  Bread-
 casting  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  some
 inaccuracies  contained  in  “INDIA,
 1957”,  the  official  reference  volume  of
 the  Publications  Division,  in  which
 under  “Highest  Mountains”  descrip-
 tions  of  mountain  peaks  and  their
 heights  have  been  given  which  are
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 contrary  to  the  facts  as  published  in
 the  record  of  the  Surveyor  General
 of  India;  and

 (b)  what  steps  Government  pro-
 pose  to  take  to  ensure  that  the  official
 reference  volume  does  not  contain
 such  wrong  information  in  future?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b)  Yes,  Sir.  Corrections  are  being
 made  in  consultation  with  the  Sur.
 veyor-General  of  India.

 Shri  ा,  C.  Shukla:  May  I  know
 whether  any  other  inaccuraey  like  the
 one  mentioned  in  this  question  has
 been  brought  to  the  notice  of  the
 Government?

 Dr.  Keskar:  This  Reference  book  is
 a  book  of  statistics  and  data  and  every
 effort  is  made  to  see  that  the  facts
 furnished  are  quite  accurate.  But,  it
 is  possible  that  in  the  preparation  of

 ‘such  a  big  comprehensive  volume,
 inaccuracies  might  creep  in  here  and
 there.  There  have  been  minor  refer-
 ences  made  by  correspondents  who
 have  pointed  out  what  they  consider-
 ed  to  be  inaccuracies.  In  one  or  two
 cases,  they  have  been  correct.  But,
 in  other  cases,  they  have  been  proved
 to  be  inaccurate.  Wherever  any  in-
 accuracy  is  brought  to  our  notice,  it
 is  corrected.

 Payments  for  Imports  in  Rupee
 816,  Shri  द  P.  Nayar:  Will  the

 Minister  of  Commerce  and  Indastry
 be  pleased  to  state:

 (a)  whether  in  view  of  the  present
 foreign  exchange  difficulties  Gov-
 ernment  have  taken  any  steps  to
 make  foreign  suppliers  of  machinery
 and  capital  goods  accept  payments
 in  India  in  Indian  Rupee;  and

 (b)  if  so,  the  names  of  the  countries
 whose  manufacturers  are  accepting
 payments  in  Indian  Rupee  at  present?

 The  Deputy-Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Presumably,  the  Honourable
 Member  is  referring  to  the  agreements
 eencluded  with  some  countries  pro-
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 viding  for  commercial  payments  to  be
 effected  in  Indian  rupees  which  may
 be  converted  into  sterling  on  demand.

 (9)  In  pursuance  of  the  arrange-
 ments  concluded  by  the  State  Trading
 Corporation  with  some  manufacturers
 and  exporters  in  East  Germany,
 Rumania,  Hungary,  Czechoslovakia
 and  the  Soviet  Union,  payments  are
 being  made  in  rupees,  which  are  to  be
 utilised  for  the  purchase  of  Indian
 goods.

 Shri  द  क्,  Nayar:  Unfortunately,  the
 hon.  Minister's  presumption  ig  not
 correct.  I  want  to  know  whether
 the  Government  have  taken  any  steps
 to  see  that  foreign  suppliers  of
 machinery  required  by  Indian  imporf-
 ters  are  paid  for  in  Indian  rupees  in
 India.

 Shri  Satish  Chandra:  If  the  hon.
 Member  is  referring  to  countries  other
 than  those  mentioned  by  me,  pay-
 ment  accepted  by  the  suppliers  in
 Indian  rupees  does  not  amount  to
 any  saving  in  foreign  exchange  be-
 cause  rupees  can  be  converted  into
 sterling  at  any  time  according  to
 obligations  under  the  International
 Monetary  Fund

 Shri  द  P.  Nayar:  May  I  know
 whether  in  the  matter  of  import  of
 machin..»  in  Governmental  account,
 Government  have  discussed  the  ques-
 tion  with  suppliers  as  to  whether  they
 will  accept  payment  in  Indian  rupees
 in  countries  which  are  not  listed?

 Shri  Satish  Chandra:  Some  of  the
 suppliers  have  agreed  to  take  payment
 in  Indian  rupees.  As  I  said,  these  are
 convertible  into  sterling  on  demand.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  hon.  Minister  has  men-
 tioned  about  Czechoslovakia  that  has
 agreed  to  accept  payment  in  rupees,
 may  I  know  whether  it  is  also  a  fect
 that  Czechoslovakia  has  reserved  for
 herself  the  option  to  demand  payment
 m  sterling  in  case  the  sterling  balance
 position  of  India  improves  in  the  near
 future?



 3675  Oral  Answers

 Shri  Satish  Chandra:  That  ‘is  frue. There  is  a  general  trade  agreement
 with  that  country  under  which  they
 can  demand  payment  in  sterling.  But,
 for  certain  specific  articles,'a  separate
 agreement  has  been  entered  into  with
 that  country  under  which  the  rupee
 payment  will  be  utilised  for  the  pur-
 chase  of  goods  in  India.

 Shri  द  P.  Nayar:  In  view  of  the
 stability  of  the  Indian  rupee,  and  in
 view  of  our  foreign  exchange  diffi-
 culties,  I  want  to  know  whether  the
 Government  have  discussed  this  ques-
 tion  at  any  governmental  level  with
 other  countries.

 The  Minister  of  Industry  (Shri
 Manubhbai  Shah):  There  are  two  as-
 pects  of  the  problem  posed  by  the  hon.
 Member:  the  convertible  rupee  and  the
 non-convertible  rupee.  What  my  col-
 league  was  replying  was  with  res-
 pect  to  such  which  are  convertible
 rupees.  As  to  non-convertible  rupees,
 a  category  of  listed  goods  is  there.
 Also  we  have  certain  balance  of  pay-
 ments.  These  listed  goods  which  are
 not  normally  exported  to  that  country,
 if  that  country  is  atceding  to  our
 request  to  buy  out  of  the  listed  gods,
 then,  we  allow  them  to  do  30  against
 the  non-convertible  rupees.

 Shri  Heda:  The  Minister  has  clear-
 ed  that  certain  rupees  are  convertible
 and  certain  rupees  are  non-converti-
 ble.  May  I  know  whether  he  has
 placed  any  limit  on  the  amount  of
 rupees  being  convertible?

 Shri  Manubhai  Shah:  Yes.  Gene-
 rally  there  is  a  Monetary  ceiling
 attached  to  every  agreement;  with  res-
 pect  to  these  four  countries  there  is  2
 monetary  ceiling.

 European  Common  Market
 Scheme

 +
 Dr.  Ram  Subhag  Singh:
 Shri  Heda:
 Shri  Rameshwar  Tantia:

 {  Shri  Raghnnath  Singh:
 Will  the  Minister  of  Commerce

 and  Industry  be  pleased  to  state:
 (a)  whether  the  scope  and  effects

 of  the  formation  of  the  European

 811,
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 Common  Market  Scheme  have  been
 studied  by  Government;  and

 (b)  if  so,  how  India’s  trade  is
 likely  to  be  affected  by  it?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  The
 European  Common  Market  Scheme
 has  been  studied  on  the  basis  of  the
 material  as  far  as  available  with  the
 Government.  In  this  connection,
 attention  of  the  Hon’ble  Member  is
 invited  to  the  reply  given  by  the
 Finance  Minister  to  starred  Question
 No.  583  put  by  Sarvashri  Raghunath
 Singh,  N.C.  Kasliwal  and  Shrimati
 Tarkeshwari  Sinha  on  2nd  August,
 ‘1957.  The  Scheme  has  not  yet  come
 into  operation  and  it  would  be  pre-
 mature  to  assess  its  likely  effects  on
 India’s  trade.  The  association  of
 the  overseas  territories  however  would
 amount  to  the  creation  of  a  new  pre-
 ferential  block  which  may  have  some
 adverse  effects  on  our  export  trade.
 The  Scheme  is,  however,  being  con-
 sidered  in  the  G.A.T.T.  and  it  is  hoped
 that  it  would  be  supplemented  by
 arrangementsw  hich  may  be  consider-
 ed  satisfactory  to  all  the  contracting
 parties.

 Dr  Ram  Sabhag  Singh:  In  his  reply
 he  says  that  a  portion  of  this  scheme
 may  have  some  adverse  effects  on  our
 export  trade.  May  I  know  what
 positive  steps  Government  propose  to
 take  to  protect  their  interests,  the
 interests  of  our  export  trade.

 Shri  Kanungo:  The  possible  adverse
 effects  may  be  felt  after  a  period  of
 years:  not  immediately.  We  are
 watching  because  arrangements  have
 not  been  completed.  We  have  not
 got  a  clear  picture  of  it  here.

 Shri  Bameshwar  Tantia:  May  i  know:
 what  were  the  commitments  made  by
 the  Indian  delegation  to  the  G.A.T.T.
 conference  in  Geneva  regarding  this
 scheme?

 The  Minister  of  Commerce  and  ke-
 dustry  (Shri  Morarfi  Desai):  Not  be-
 yond  those  which  are  contained  in
 the  agreement  itself.
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 हिक्का,  Heda:  In  view  of  the  state.
 Taent  that  has  appeared  in  The  States-
 men  today  by  Sir  Hugh  Gaitskell,  the
 Leader  of  the  Oppositian  in  the  U.K.
 that  they  have  not  yet  finalised  the
 arrangements  about  joining  the  Com-
 mon  market,  that  they  are  entering
 the  free  trade  area,  that  itself  being
 the  beginning  of  the  end,  may  I  know
 whether  Government  have  taken  a
 comprehensive  view  or  are  they  go-
 ing  to  wait  till  the  effects  are  felt?

 Shri  Morarji  Desai:  We  are  taking
 all  this  into  consideration,  and  we
 are  also  watching.  Both  things  are
 done.

 Shri  KR.  Ramanathan  Chettiar:  May
 I  know  the  names  of  the  countries
 which  have  agreed  to  the  European
 common  market  scheme?

 Shri  Kaaungo:  Six  countries  enter-
 ed  into  an  agreement  under  the
 Treaty  of  Rome,  viz.,  West  Germany,
 France,  Belgrum,  Netherlands,  Luxem-
 burg  and  Italy.  They  have  signed

 .the  treaty  in  March  3957  but  the  im.
 plementation  of  that  treaty  is  still
 under  discussion  and  consideration.

 Shrimati  Renuka  Ray:  May  J  know
 if  Government  have  placed  their  views
 about  this  before  UK.  Government
 and  have  there  been  any  discussions?

 Shri  Kanungo:  Discussions  are
 going  on  in  GATT  on  its  effects  on
 our  and  other  countries  also,  but  a
 clear  picture  has  not  come  as  yet.

 Shrimati  Renuka  Ray:  Have  they
 discussed  the  matter  specifically  with
 the  U.K.  Government  and  with  what
 effect?

 Shri  Kanungo:  We  are  discussing  it
 with  all  countries  in  the  GATT  of
 which  U.K.  is  a  member.

 Shri  Heda:  In  view  of  the  existing
 Commonwealth  tariff  preferences,
 what  is  the  view  of  our  Government
 as  to  whether  the  U.K.  can  unilateral-
 ly  take  action  or  whether  they  will
 have  to  consult  us  before  they  take
 any  action?

 Shri  Kanunge:  All  these  have  got
 to  be  discussed  in  GATT  because  the
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 GATT  agreement  is  applicable  to  us,
 and  waivers  must  be  agreed  to.

 साथ  का  जल्पावल

 *cec  ही  बन  कीव  :  कया  बसिष्य
 तथा  उद्योग  at;  यह  बताने  को  कृपा  करेंगे
 कि:

 (क)  उत्तर  रेलवे  के  चांच  पहाड़ी
 जिलों,  यथा  देहरादट्रन,  गढ़वाल,  त्मोढ़ा,
 नैनोताल  झौर  टिहरी  गढ़वाल  में  १६४५०  से

 १६४६  तक  प्रति  वर्ष  जाय  का  कुल  किसना

 उत्पादन  हुभा,

 स्व)  क्‍या  यह  सच  है  कि  हन  जिलों

 मे  यराय  का  कारबार  दिनोंदिन  घटता  जा

 रहा  है,  श्लौर

 (ग)  यदि  हा,  तो  चाय  उद्योग  को

 विकसित  करने  के  लिये  सरकार  क्‍या  कदम

 उठा  रही  है  ?

 बाध्य  मंत्री  (श्रों  कारंगा)  :  (क)
 सभा  की  मंज  पर  एक  विवरण  रखा  जाता  है  t

 विखिये  परितदिध्ट  ३  भवुबन्य  संद्या  ६४]

 (ख)  गिरावट  का  कोई  खास  रूख

 देखने  म॑  नहीं  श्राया  है  ।

 (ग)  प्रश्न  ही  नहीं  उठता  i

 श्री  है  दर्घन :  श्रीमान,  द्स  विवरण

 में  स्वयं  स्पष्ट  है  कि  जब  कि  सन्‌  १६५४  में

 चाय  का  उत्पादन  २१३६१  हजार  पौंड  हुभा,
 १६५६  में  वहू  १5०४  हजार  पौड  रह  गया
 शर  सन्‌  १६५७  में  जहा  तक  मेरी  जानकारी

 है  चाय  का  उत्पादन  उससे  भी  नीचे  गिर

 गया  है  ।  गवर्नमेंट  का  ध्यान  क्‍या  इस  शरीर

 झाकर्षित  हुआ  है  कि  चाय  उपयोगी  सिंध

 न  होने  के  कारण  जाय  के  कई  बगीचे  समाप्त

 करके  वहां  पर  खेती  की  जासे  लगी  है  झौर

 क्या  इस  सम्बन्ध  में  कोई  विशेष  कार्यवाही
 की  जायेगी  ?

 बाजि्य  तथा  उद्योग  मंत्री  (  शी  मोरार  रे

 देसाई)  :  इससे  ज्यादा  पैदा  नहीं  होगा  और
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 बेती  में  ज्यादा  वैदा  होगा  तो  खेती  करें,  इसमें
 कोई  मुकसान  नहीं  है  ।

 भी  ॥  1 ६. ६  :  गया  गवर्ममेंट  के  ध्यान
 में  यह  बाल  झाई  है  कि  उन  पच  बिलो  में  जो
 ण्य  होती  है  यह  ऋधिकांशत:  हरी  चाय  होती
 है,  उसके  लिए  इस  समय  प्रतिबंध  बढ़ते  जा

 रहे  हे  ग्रौर  उसका  ब्राज़ार  कम  होता  जा

 रहा  है  ”

 थी  मुरार दी  देसाई  :  यह  वात  सही  है
 कि  पभ्रफ़गानिस्तान  में  जितनी  हरी  चाय  जाती

 थी,  उतनी  अब  नहीं  जाती  है  श्रीर  इसोलिए

 बहा  टी  बोर्ड  की  श्रोर  ह. ई  एक  डेलिगेशन  गया  था
 झौर  उन  लोगों  ने  वहा  कुछ  बातचीत  की  है
 शौर  म॑  समझता  हूं  कि  उससे  कुछ  नतीजा
 निकलेगा  शौर  कुछ  फ़ायदा  भी  पहुंचेगा  ।

 Shri  Narayanankntty  Menon:  May
 I  know..

 Mr.  Speaker:  This  question  has
 been  asked  again  and  again  as  to  why
 they  are  not  purchasing  in  Afghanis-
 tan.

 Shri  Narayanankutty  Menon:  This
 is  a  different  question.

 Mr.  Speaker:  The  same  answer  35
 there.

 Shri  Narayanankatty  Menon:  [  want
 to  ask  regarding  the  production,  not
 Afghanistan.

 Mr.  Speaker:  Hereafter  what  I  pro-
 pose  to  do  3s  this.  I  find  hon.  Mem-
 bers  do  not  take  the  trouble  of  putting
 questiong  themselves,  catch  hold  of
 any  question  put  by  another  hon,
 Member  and  then  elbow  out  other  hon.
 Members  who  have  tabled  questions.
 They  must  be  waiting  to  get  an
 opportunity  to  put  supplementary
 questions.  Therefore,  prior  op-
 portunities  will  be  given  to  those  hon.
 Members  who  have  tabled  questions,
 and  supplemntaries  by  other  hon.
 Members  should  be  very  much  res.
 tricted.
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 Import  Trade  Control  Petlcy

 oni9,  {  Shri  Beda:
 Shri  S.  M.  Banerjee:

 |

 Will  the  Minster  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  have
 surveyed  the  effects  of  their  latest
 Import  Trade  Control  Policy  on  the
 supply  of  raw  materials  and  com-
 ponents;

 (b)  whether  they
 the  restriction  in  the
 observations;  and

 are  modifying
 light  of  these

 (c)  what  other  measures  are  being
 taken  to  redress  the  genuine  cases
 of  hardship?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  to  (ec)  The  import  policy  for  the
 current  licensmg  period  October  1957—
 March  958  has  been  announced  only
 recently  and  it  is  too  early  to  assess
 its  effects  on  the  supply  of  raw
 material  and  components  The  pesi-
 tion  is,  howevei,  being  watched  and
 should  shortages  develop,  such  reme-
 dial  measures  as  are  possibie  will  be
 taken

 Shri  Heda:  May  4  know  whether
 certain  imdustries  have  represented  to
 the  Momstry  that  because  of  these
 import  retrictions  their  production  is
 suffering,  and  if  so,  what  type  of  in-
 dustries  are  they?

 The  Minister  of  Commerce  and  In-
 dustry

 (Shr}
 Morarji  Desai):  80  far,

 no  such  condition  has  arisen.

 Shri  Heda:  With  particular  refer-
 ence  to  high  grade  chemicals,  may  I
 know  how  is  the  position,  whether  it
 will  affect  the  production  of  the  che.
 micals  which  in  turn  prove  to  be  ‘raw
 materials  for  other  industries  here?

 Shri  Morarji  Desal:  So  far  the  pro-
 duction  has  not  been  affected.  If  pro-
 duction  is  affected,  as  has  been  stated,
 immediate  remedial  messures  will  be
 taken.  if  any  particular  case  is  point.
 ed  out,  we  shall  certainly  go  into  i.
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 ल्युरलाम  एच्टीबायोटिक्स  श्राइब्रेट
 लिसिटेड

 +

 [श्री  आशर  :

 {
 भी  लुशबक्त  राय  :

 क्या  वाणिज्य  तथा  उद्योग  मंत्री  यह
 बताने  की  कृपा  करेगे  कि

 कैर्प०

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने

 १६४४  में  हिन्दुस्ताना  एण्टीबायोटिक्स

 (प्राइवेट)  लिमिटेड  की  पैनिसिलिन  परिणोजना
 के  टेविनकल  पहलझो  को  उत्पादन  और  गदें-
 (८णा  की  द्च्टि  से  परीक्षा  करने  के  लियें
 वैज्ञानिकों  की  एक  विशेषज्ञ  समिति  नियुक्त
 की  थी

 (स्व)  यदि  हा,  तो  उस  समिति  ने  कोई
 सिफारिश  की  हैं,

 (ग)  इस  बीख  किन  सिफारिशों  को
 कार्यान्वित  किया  जा  चुका  है,  श्रौर

 (घ)  क्या  इसकी  रिपोर्ट  की  एक
 प्रति,  जिसमें  सिफारिश  दी  हई  हो.  सभा-
 पटल  पर  रखी  जायेगी  o

 वाणिज्य  तथा  उच्चोग  उपमंत्रो  (करो
 सतीश  चह )  (क)  जी  हा  ।

 (ख)  इस  समिति  ते  तीन  रिपोर्ट  पेश

 कोह।

 (ग)  पहली  दा  रिपोर्टो  ह. ह  दी  गयी

 अधिकाश  सिफारिशों  पर  अमल  किया  जा

 चका  है  ।  तीसरी  रिपार्ट  मे  की  गयी  सिफारिशों
 की  जाब  पड़ताल  की  जा  चुको  है  और  जहा
 जरूरी  समझा  गया  है,  कारंवाई  TE  कर  दी
 गयी  है  ।

 (घ)  इन  रिपोर्टों  की  प्रतिया  सभा  को
 मेज  पर  रखने  से  कोई  उपयोगी  उद्ेश्य  पूरा
 होने  की  सभावना  नहीं  है  |

 यी  झाोशार  क्या  यह  सच  है  कि  समिति
 को  इस  सिफारिश  के  बावजूद  कि  सुर्पारन-
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 टेंडिंग  इंजीनियर  का  पद  समाप्स  किया  जाय,
 ते  केवल  ऐसा  नही  किया  गना  है  परन्तु  उसके
 नीचे  नये  इजीनियरो  की  नियुक्ति  की  गई  है  ?

 की  सरीश  नन
 झाया  ।

 :  पूरा  समझ  में  नहीं

 Sto  रास  सुभग  सिह  उन्होंने  पूछा  है
 कि  कया  यह  सच  है  कि  सुपरिनटेंडिंग  इजीनियर
 का  पद  समाप्त  किया  जाय  जिसकी  कि
 सिफ़ारिश  कमेटी  ने  की  थी  उसको  न  करके
 और  नीले  के  अफ़्सरों  को  बहाल  कर  दिया
 गया  है

 o

 श्री  सरोश  क है  इस  तरह  की  कुछ
 सिफारिश  कमेटी  ने  की  भ्री  ।  लेकिन  में  भर्ड
 करना  चाहता  हक  कि  कमेटी  का  काम  सिर्फ़

 यह  था  कि  प्रोडेक्शन  और  रिसर्द  के  बारे  में
 अपनी  सिफारिश  दे  ।  उसकी  ऐडमिनिस्ट्रेशन
 के  बारे  में  कोई  राय  नहीं  मागी  गई  थी  ।

 इस  वक्‍त  ५क्टरी  बढ़  रही  है,  सा5  परसेंट
 एक्सपेशन  करने  का  काम  चल  रहा  है  झौर
 इस  प्रकार  की  सिफारिशो  को  नई  रोशनी  में

 दखना  होगा  कि  क्या  हु!  सकता  है  |

 Shri  Khadilkar:  May  I  know  whe-
 ther  the  recommendations  of  the  Com.
 mittee,  whatever:  they  were,  were
 nulhfied  by  the  man  in  charge,  Shri
 Dogia,  about  whose  conduct  there
 was  a  recent  enquiry?

 Shri  Satish  Chandra:  No  recommen-
 dation  of  the  Committee  was  nullified
 by  any  individual  The  Managing
 Director  in  fact  placed  these  reports
 befure  the  Board  of  Directors.  They
 have  been  thotoughly  considered.
 Many  of  the  recommendations  have
 accepted  and  implemented,  but  there
 are  certain  practical  difficulties  in  re-
 gard  to  some  of  the  recommendations
 which  could  not  be  implemented.

 Shri  द  P.  Nayar:  The  hon.  Deputy
 Minister  said  that  there  ig  no  useful
 purpose  in  laying  the  copy  of  the  re-
 commendations  on  the  Table  of  the



 3683  Oral  Answers

 House,  May  I  know  whether  the  re-
 ports  will  be  made  availeble  to  those
 Members  who  fee!  that  there  may  be
 some  use  to  themselves  in  reading
 them,  and  may  I  further  know  whether
 the  recommendations  include  any
 specific  recommendations  for  the
 manufacture  of  amnti-biotics  such  as
 Aureomycin  and  Tetracyclin  which
 are  not  being  produced  there  now?

 Shri  Satish  Chandra:  I  may  clarify
 one  point  here  two  reports  of  this
 Committee  related  to  a  period  when
 the  factory  was  under  construction
 The  third  report  relates  to  many
 matters  of  details  such  as  the  organ)-
 sation,  production  and,  the  research
 activities  in  the  factory,  their  proper
 co-ordination  and  the  lines  along
 which  the  factory  can  be  further
 developed  All  these  are  very  techm-
 cal  matters  They  also  relate  to  cost
 accounting  and  other  things,  and  in
 the  case  of  a  commercial  concern,  it
 ig  not  proper  to  publicize’  these
 matters

 Shri  V  P  Nayar:  I  only  wanted  to
 know

 Mr  Speaker.  Ail  hon  Members  may
 put  their  questions  clearly  and  elicit
 an  answer

 Shri  ह 4  P  Nayar.  I  Just  wanted  to
 know  whether  some  of  us  who  want
 to  study  this  can  get  a  copy,  however
 technical  it  may  be  We  will  make
 an  effort  to  understand  it.

 Mr  Speaker:  Two  or  three  questions
 were  strung  together  I  was  not  my-
 self  able  to  make  out  what  he  wanted
 Therefore,  hon  Members  will  put  a
 simple  question

 The  Minister  of  Industry  (Shri
 Manabhai  Shah):  As  far  as  the  tech.
 nical  aspects  are  concerned,  if  any
 hon.  Member  wants  to  peruse  them,
 we  shall  certainly  make  those  recom-
 mendations  available  to  the  Members.
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 चाय  का  निर्यात

 +
 To  राम  सुभग  सिह  :
 श्री  रघुनाथ  सिह  :
 भरी  fro  go  लौबरो  :

 ओ  Ce  नेकर  :
 श्री  महन  सिड  भदौरिया  :

 (  भीखती  इला  पालचोधरी  :

 क्या  बाजिज्व  तथा  उच्योग  मत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पह  सच  है  कि  जनवरी-

 सितम्बर,  १६५७  में  भारत  मे  चाय  के
 निर्यात  में  कमी  हुई;

 (ख)  यदि  हा,  तो  कितनी  शौर  उसके
 क्या  कारण  हैं,

 (ग)  १६५५  और  १६५६  म  उसी
 ग्रवधी  मे  कितनी  चाय  का  निर्यात  किया

 गया,  श्रौर

 1६.4  चाय  के  निर्मात  म  और  कमी  को
 राकने  के  लिये  क्या  उपाय  फिय  जा  रहे  है  ?

 वारिए्प सओ  (ओर  काइनगो)  (क)  से

 (ग)  १६५३,  १६५४,  १६५५,  १६५६  और

 १६५७  के  पहले  नौ  महीनों  में  चाय  का  निर्यात
 क्रेमण  ३१  ५५  २७  ३१,  २०  EY,  २५  २
 ग्रौर  ३०  २  करोड  पोड  हुप्रा  ।  १६५६  में

 खतम  हान  वाले  चार  वर्षों  की  जनवरों  से

 सितम्बर  तक  की  अवधि  में  हुए  निर्यात  के
 प्रौसत  से  तुलना  करे  तो  १६५७  की  इसी  अवधि

 में  हुए  निर्यात  मे  कोई  कमी  दिखाई  नहीं
 देती  ।

 (घ)  सरकार  के  विचार  से  यह  स्थिति

 सी  बिन्ताजनक  नहीं  है  कि  फौरन  ही  कोई
 खास  कार्रवाई  करने  को  जरूरत  हो,  फिर  भी

 निर्यात  बढ़ाने  के  लिये  साधारण  सौर  पर

 बराबर  बाशिश्ष  की  जा  रही  हैं  ।

 Shri  R  Ramanathan  Chettiar:  What
 is  the  total  quantity  of  tea  experted
 to  dollar  areas  during  this  period  and
 has  there  been  any  fall  in  ‘1957?

 .  २७  १



 3685  ह... क  Anawers

 ह..' ह  Ranengo;  There  has  been  a
 fal,  in  exports  to  Cenada  and  the
 U.S.A,  which  are  the  main  dollar
 areas,  compared  to  1986.

 Shri  Dasappa:  May  I  know  whe-
 ther  Government  have  ascertained
 any  figures  about  the  export  from
 Ceyion  to  these  dollar  areas  during
 the  same  period  when  there  has  been
 a  fall?

 Shri  Manwngo:  I  have  not  got  the
 figures;  if  the  hon.  Member  wants  we
 cam  get  them,

 Shrimati  Ma  Palchoudhurl  rose—

 Mr.  Speaker:  The  hon.  Lady  Mem-
 ber  was  looking  on  while  others  were
 standing.

 Shrimati  Ila  Palcheudhuri:  I  stood
 many  times  but  you  did  not  notice,
 Sir.

 Mr.  Speaker:  If  the  hon.  Member
 has  any  important  supplementary
 question  let  her  put  2t

 Shrimati  Ila  Palchoudhuri:  Has  the
 money  available  to  the  Tea  Board
 been  utilised  to  the  full  to  promote
 the  export  of  tea  in  recent  years,
 particularly  1957-58?

 Shri  EKanungo:  It  is  not  necessary
 for  the  Board  to  spend  all  the  money
 they  have.  They  have  got  to  use  it
 for  the  best  purposes.  And,  exports,
 as  far  as  it  can  be  seen,  are  not
 alarmingly  low  yet.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  Government  is  aware
 of  the  increasing  competition  of  low-
 priced  tea  from  Ceylon,  South  Africa
 and  Indo-China  and  whether  they
 are  considering  to  reduce  the  duty  on
 such  tea  to  increase  the  export?

 Shri  Kanungo:  We  are  aware  of  the
 competition  which  will  continue  and
 we  have  no  proposal  of  reducing  the
 duty  at  present.

 Berder  Incidents
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 Will  the  ह... अ  Misister.  be  pleat--
 ed  te  state:

 (a)  whether  it  is  a  fact  a  group
 of  Pakistani  armed  men  intruded
 into  the  border  village  of  Jalalpur
 in  Agartala  in  October  i957  and
 opened  fire  at  the  villagers;

 (b)  7  so,  the  number  of  Indians
 died  thereof:  and

 (c)  the  steps  Union  Government
 have  taken  in  this  regard?

 The  Deputy  Minister  of  External
 Affairs  (Shrimatl  Lakshmi  Menon):
 (a)  and  (b).  The  incident  took  place
 in  village  Jalalpur  On  the  i8th
 October,  1957,  four  or  five  Pakistani
 nationels  trespassed  into  Indian  terri-
 tory  in  that  villege  under  Police
 Station  Kotwali,  Tripura.  On  being
 challenged  by  three  Indian  nationals,
 one  of  the  trespassers  opened  fire,
 which  resulted  in  the  death  of  two
 Indian  nationals  and  injury  to  the
 third.

 (c)  The  Government  of  India  have
 lodged  a  protest  with  the  Government
 of  Pakistan  and  have  requested  them
 to  take  immediate  steps  to  apprehend
 and  punish  the  culprits  and  to  pay
 adequate  compensation  to  the  injured
 Indian  national  and  the  relatives  of
 the  deceased

 Shri  Shivananjappa:  May  I  know
 whether  there  are  any  appreciable
 reasons  for  the  repeated  incursions  of
 the  Pakistani  armed  men?

 Shrimati  Lakshmi  Menon:  I  do  net
 know  the  answer  for  this.  The
 reason  why  these  people  had  entered
 the  village  was,  they  said,  because
 they  were  chasing  suspected  smug-
 giers.

 Shri  Shivananjappa:  May  I  know
 whether  Government  propose  to  take
 any  fruitful  measures  in  view  of  these
 oft-repeated  occurrences?

 Shrimat{  Lakshmi  Menon:  There  are
 certain  procedures  laid  down  how  %o
 dea)  with  these  border  incidents  and
 those  ere  followed  very  carefully  in
 order  to  bring  relief  to  the  distressed.
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 Shri  L  Achaw  Singh:  May  2  know
 whether  the  Pakistani  authorities
 have  taken  any  action  on  our  ह...
 sentation?
 *  Shrimati  Lakshm!  Menon:  From
 time  to  time  several  protests  have
 heen  made  to  the  Pakistan  Govern-
 ment.  Discussions  have  also  taken
 place  between  Chief  Secretaries  of  the
 areas  concerned  and  we  have  been
 able  to  get  some  relief.

 Shri  Gajendra  Prasad  Sinha:  Just
 now  the  Deputy  Minister  said  that
 they  were  chasing  some  smugglers.

 Shrimati  Lakshmi  Menon:  I  did  not
 say;  they  said.

 Shri  Gajendra  Prasad  Sinha:  May  I
 know  whether  they  were  customs
 authorities  who  trespassed  or  ordinary
 people?

 Shrimati  Lakshoil  Menon:  One  of  the
 Pakistanis  is  a  non-Bengali  and  there
 appeared  to  be  a  member  of  the
 Pakistan  Armed  Force.

 Import  of  Cement

 *824.  Shri  Narasimhan:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  how  far  the  foreign  exchange
 difficulty  has  affected  the  import
 programme  of  cement,

 (b)  whether  the  import  prog-
 ramme  of  cement  is  behind  the
 schedule;

 (९)  if  so,  how  it  will  affect  the
 pool  price  of  cement  in  the  country;
 end

 (da)  whether  Government  are  con-
 templating  <he  question  of  revising
 the  present  pool  price  of  cement?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Except  for  im-
 ports  against  outstanding  commit-
 ments,  no  fresh  imports  involving
 foreign  exchange  are  made.

 9)  Imports  gainst  outstanding
 =  किक  का  ane  generally  according
 to  schedule.
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 (९)  The  pool  price  already  provides
 for  subsiding  imported  cement  and  so
 the  pool]  price  is  not  effected.

 (a)  No,  Sir.

 Shri  Narasimhan:  May  I  have  the
 figures  for  al]  the  three?

 Shri  Manubhai  Shah:  We  had  con-
 tracted  for  5,78,000  tons  of  cement  of
 which  3,43,000  were  expected  to  arrive
 by  the  end  of  October  and  it  has
 arrived  accordingly.

 Shri  Narasimhan:  Was  any  represen-
 tation  received  from  the  producers  of
 cement  in  this  country  in  this  regard
 about  the  reasonableness  or  otherwise
 of  the  pon!  price?

 Shri  Manubhai  Shah:  This  question
 has  been  before  the  House  several
 times.  The  pool  price  had  been  agreed
 to  by  al]  the  producers  at  a  general
 conference  and  several  meetings  and
 this  has  been  in  force  for  a  year  and
 more  and  no  protest  has  been  received
 from  any  person

 Shri  T.  K.  Chaudhuri:  What  are  the
 countries  from  which  we  generally  get
 the  import?

 Shri  Manubhai  Shah:  Normally  from
 Pakistan,  Rumania,  Soviet  Union,
 Japan  and  others.

 Shri  C.  D.  Pande:  In  view  of  the
 fact  that  this  pool  price  was  fixed  on
 the  understanding  that  about  800,000
 tons  will  be  imported  while  only
 300,000  tons  have  been  imported,  will
 Government  considet  the  feasibility  of
 reducing  the  price  so  that  the  consu-
 mer  may  gain—-and,  not  the  producer
 of  cement?

 Shri  Manubhai  Shah:  As  far  as  the
 curtent  problem  is  concerned,  there  is
 not  much  variation  as  between  what
 was  likely  to  be  imported  and  what
 has  come.  And  so,  we  have  no  inten-
 tion  at  the  moment  to  change  the  price
 at  all,

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  There
 is  one  reason  also.  It  is  not  possible
 to  lower  the  price.  It  is  not  advisable
 because  if  we  now  lower  the  price
 there  is  going  to  be  more  biack-
 marketing.  Black-marketing  has  come



 3689  Oral  Anewers

 under  control  just  now.  If  we  again
 lower  the  price,  it  will  become  more.
 wf  the  price  continues  it  goes  to  the
 coffers  of  Government.  I  do  not
 know  why  people  should  object  to
 that

 Shri  A.  C.  Guha:  May  I  know  whe-
 ther  it  is  not  a  fact  that  in  the  first
 year’s  report  of  the  State  Trading
 Corporation,  it  has  been  stated  that
 ever  Rs  5  crores  have  been  put  in  a
 sort  of  reserve  fund  out  of  this  pool
 price  of  cement,  and,  if  so,  may  I
 know  how  the  Government  intend  to
 utihse  that  amount?

 '  Shri  Manubhai  Shah;  This  is  really
 @  question  which  is  always  decided  at
 the  budget  time  and  if  the  hon
 Membei  can  wait  till  then,  then  the
 Government's  intention  on  that  fund
 witl  be  made  clear

 Shri  Kasliwal:  May  I  know  whether
 Pakistan  has  completed  sts  quota?

 Shri  Manubhai  Shah:  Yes  Sir

 Shri  T.  N.  Singh:  May  I  know  whe-
 ther  Government,  as  in  othe:  instances,
 would  place  on  the  Table  of  the  House
 the  balance  sheets  and  =  accounts
 from  year  to  year  of  this  pool  fund
 as  well  as  other  pool  funds?

 Shri  Manubhai  Shah:  As  far  as  the
 State  Trading  Corporation  is  concern-
 ed,  it  is  the  agency  which  35  tmporting
 cement  and  managing  the  market  of
 cement  A  statement  of  account  has
 already  been  placed  on  the  Tabie  of
 the  House  About  othe:  pool  prices
 hke  the  retention  price  of  the  stee]
 also  from  time  to  time  the  matter  3s
 brought  before  the  House  and  now  we
 are  also  trying  to  bring  it  in  the
 regular  budget  and  incorporate  it  in
 the  accounts  everv  year

 Shri  A.  €.  Guha:  Mav  I  put  =  one
 question?  That  would  clamfy  my
 point

 Mr.  Speaker:  There  is  no  question  of
 clarification  I  have  allowed  six  sup-
 Plementary  questions  over  this.  Next
 question.
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 Cilainss  <a  Displaced  Persons

 gre.  Shri  Ajit  Singh  Sarkhadt:  ‘Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  io  state.

 (a)  whether  it  is  a  fact  that  the
 block  of  urban  agricultural  land  of
 the  value  of  Rs.  16,000  to  be  adjusted
 against  the  claim  of  the  displaced
 occupants  would  be  an  uneconomic
 holding,  and

 (b)  If  so,  whether  the  limit  will  be
 increased  to  make  it  an  economic
 holding?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  No  Under  the  Compen-
 sation  Rules,  urban  houses,  shops  and
 plots  of  the  value  of  Rs.  10,000  or  less
 are  allotable  Similar  facility  has
 been  extended  in  the  case  of  urban
 agricultural  lands  of  the  value  of
 Rs  10,000 -  or  less  It  is  not  the
 intention  vf  Government  to  raise  the
 hmit

 tb}  Does  not  arise

 Shri  Ajit  Singh  Sarhadi:  May  I
 know  if  it  is  a  fact  that  in  the  case  of
 industrial  establishments  the  adyjust-
 ment  ॥४  made  up  to  the  value  of
 Rs  i0000  and  may  |  know  why  this
 principle  is  not  adopted  in  the  case
 of  agriculture  which  too  is  an  mdus-
 try?

 Shri  Mehr  Chand  Khanna:  |  am  not
 prepared  to  agree  to  the  second  pre-
 mise  of  the  hon  Membcr_  But,  as  far
 as  the  Government  is  concerned,  we
 are  treating  the  urban  agricultural
 plots  on  the  same  basis  as  urban  pro-
 perty

 Shri  Ajit  Singh  Sarhadi:  Has  any
 enquiry  been  made  to  find  out  if
 urban  land  up  to  the  value  of
 Rs  10,000  will  not  be  uneconomic
 holding’?

 Shri  Mehr  Chand  Khanna:  There  is
 no  question  of  those  plots  being  un-
 economic  They  are  situated  now  in
 the  municipal  limits.  They  are  urban
 agricultural  plots  located  in  the  muni-
 cipal  limits.  They  are  more  or  less
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 utilised  either  for  growing  vegetables
 or  for  town-glanning.

 Raw  Film  Factery

 829,  Shri  Nanjappa:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state.

 (a)  whether  any  report  has  been
 received  from  the  Madras  Govern-
 ment  regarding  the  selection  of  a  site
 near  Ootacamund,  Nilgiri  District,
 Madras  State,  for  the  location  of  a  raw
 film  factory;  and

 (9)  if  so,  the  action  Government
 have  taken  or  propose  to  take  in  the
 matter?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  Nanjappa.  May  4  know  who
 are  the  sponsors  of  this  company  and
 why  there  is  delay?

 Shri  Satish  Chandra:  There  are  no
 partners.  The  factory  35  proposed  to
 be  set  up  in  the  public  sector,  but  the
 negotiations  have  not  been  finalised.

 Shri  R.  Ramanathan  Chettiar:  May  I
 know  whether  the  Government  is
 negotiating  with  the  East  German
 Government  regarding  the  establish-
 ment  of  a  raw  film  factory  in  Ootaca-
 mund?

 Shri  Satish  Chandra:  That  is  so,
 but  there  is  also  another  offer.  All
 these  are  under  consideration  at  pre-
 sent.

 Shri  Shivananjappa:  May  I  know
 whether  the  Government  have  decided
 about  the  location  of  this  raw  film
 factory?

 Shri  Satish  Chandra:  A  delegation
 which  came  from  one  of  the  concerns
 visited  several  sites  and  it  came  to
 certain  tentative  conclusions.

 5  DECEMBER  i957  ०... 1  Answers  3692

 Mr.  Speaker.  The  Government  have
 not  yet  decided.  All  that  the  hon.
 Member  wanted  was  whether  the
 Government  have  decided  upon  the
 location  of  this  factory.

 Shri  Satish  Chandra:  Not  yet  fina-
 lised.

 Nuclear  Energy
 *83l,  Shri  M.  हू,  Ghosh:  Will  the

 Prime  Minister  be  pleased  to  state:

 (a)  whether  an  overall  medical
 examination  has  been  carried  out  on
 the  persons  working  with  nuclear
 energy  in  view  of  the  report  publish-
 ed  hy  the  World  Health  Organisation;
 and

 (b)  if‘so,  the  result  thereof?

 The  Frime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  and  (b).  An  _  overall
 medical  examination  of  the  personne]
 coming  in  contact  with  the  radioactive
 substances  is  periodically  conducted  by
 the  Medical  &  Health  Division  of  the
 Atomic  Energy  Establishment,  Trom-
 hay,  because  of  the  hazards  involved
 in  the  work  on  the  development  of
 atomic  energy.  This  Division  also
 keeps  a  constant  watch  on  the  health
 of  the  workers  concerned  and  takes
 such  remedia)]  measures  as  are  neceés-
 sary.

 The  Health  Physics  Division  of  the
 Trombay  Establishment  is  responsible
 for  protecting  the  personnel  of  the
 Establishment  from  the  harmful  effects
 of  radiation  and  accordingly,  it  pro-
 vides  a  film  badge  service  and  labo-
 ratory  monitoring  service  for  all
 persons  handling  radioactive  materials.

 I  might  explain  what  that  film  badge
 service  is.  Perhaps  hon.  Members  mey
 not  understand  that.  A  kind  of  film
 is  worn  on  the  coat  and  the  wrists
 which  registers  any  kind  of  radio-
 active  effects.  So,  this  film  badge  is
 taken  out  and  examined  once  a  week
 to  see  what  has  been  the  effect  and
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 if  it  is  at  all  approaching  or  tends  to
 go  above  the  normal,  then  the  person
 is  remeved  and  examined  thoroughly.

 There  are  other  examinations  too.
 A  routine  blood  count  is  taken.  Then
 the  finger-tips  are  taken  to  see  if
 there  are  any  changes  in  the  finger-
 tips  of  the  persons  who  have  come
 into  contact.  These  impressions  are
 examined  and  interpreted  and  reme-
 dial  measures  are  taken.

 Shri  M.  K.  Ghosh:  Has  the  Govern-
 ment  any  intention  of  examining  the
 plants  around,  as  it  might  be  that  the
 radiations  act  on  them  readily  and
 more  strongly?

 Shri  Jawaharial  Nehru:  Surely  the
 persons  actually  dealing  with  the
 substances  inside  the  laboratory  are
 examined.  Regarding  the  other  per-
 sons,  well,  if  it  once  goes  to  the  vege-
 table  plants  outside,  It  goes  to  the
 human  beings  outside  too.  There  35
 the  remotest  possibility  of  that;  not
 only  the  vegetable  plants  but  human
 beings  are  being  examined  too.

 Shri  Narasimhan:  Would  we  be
 assured  that  in  the  early  cases  of
 attack,  remedial  measures  are  effec-
 tive?

 Shri  Jawaharlal  Nehru:  May  I  sug-
 gest  to  the  hon.  Member  to  refer  back
 to  the  answer  J  have  given?

 Shri  Narayanankutty  Menon:  May  I
 know  whether  during.  the  course  of
 the  routine  examinations,  any  ill-
 effects  have  been  found  on  the  em-
 ployees  of  the  Rare  Earth  Factory  and,
 if  so,  what  remedial  measures  are
 taken?

 Shri  Jawaharlal  Nehru:  To  my
 knowledge  no  such  effects  have  been
 found,  but  I  cannot  be  positive.  Things
 have  to  be  reported  to  me.  They
 would  have  been  reported.  But,  as  I
 have  indicated,  every  possible  precau-
 tion  is  taken  to  judge  of  these  effects.
 Even  the  slightest  trace  ewen  if  those
 far  below  danger  mask  leave  any
 trace  on  the  fikn  badge  or  in  the
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 fingéer-tip  or  inf  the  blood  cennt  or  in
 the  overall  examination  each
 worker,  they  are  examined.  Mier  the
 periodical  examination,  even  if  the
 slightest  effect  is  shown,  then  they  are
 removed  and  treated.

 Indo-Ceylon  Tobacco  Pact

 +
 Shri  Radha  Raman:
 Shri  Shree  Narayan  Das:

 #835.  <  Shri  Raghunath  Singh:
 Shri  Heda:

 [  Shrimati  Parvathi  Krishnan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  any  delegation  from
 Ceylon  has  visited  India;

 (b)  if  so,  the  subjects  on  which
 the  delegation  conferred  with  Gov-
 ernment;

 (c)  whether  the  question  of  renewal
 of  Indo-Ceylon  Tobacco  Pact  was
 considered;  and

 (d)  if  so,  with  what  result?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 tay  Yes,  Sir.

 (b)  and  (c).  The  delegation  dis-
 cussed  mainly  the  question  of  the
 renewal  of  the  Indo-Ceylon  Tobacco
 Agreement.  It  also  discussed  the
 possibility  of  releasing  for  export  to
 Ceylon  small  quantities  of  pulses  etc.

 {d)  The  new  agreement  has  not  yet
 been  finalised.  A  quota  of  5,000  tons
 of  pulses  has,  however,  been  released
 for  export  to  Ceylon.

 Shri  Radha  Raman:  May  I  know
 whether,  in  view  of  the  market  for
 Indian  manufactured  goods  in  Ceylon,
 any  other  article  or  commodity  which
 is  manufactured  in  India  was  consi-
 dered  for  export  from  this  country  to
 that  country?

 Shri  Satish  Chandra:  There  were
 talks  about  other  things  also,  such
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 a
 marek.

 But  mainly,  the  delegation
 ame

 »
 to  discuss  the  Indo-Ceylon

 Tobecco  Agreement  which  expired  on
 3ist  August,  I957,  negotiations  have
 taken  piace  for  its  renewal  for  a
 further  period  of  four  years

 Shri  Radha  Raman:  The  hon.  Minis-
 ter  just  now  stated  that  negotiations
 have  not  been  finalized.  May  I  know
 how  long  it  will  take  for  the  Govern-
 ment  to  finalize  it  and  whether  there
 is  any  possibility  of  it  being  done
 80097

 bri  Satish  Chandra:  The  agree-
 ment  has  actually  been  drawn  up  but
 it  is  subject  to  ratification  by  the  Gov-
 ernment  of  India  and  the  Government
 of  Ceylon.  It  has  not  yet  been  rati-
 fied.

 Shri  B.  S.  Murthy:  May  I  know
 whether  under  the  agreement  entered
 into  between  Ceylon  and  India,  the
 Ceylon  Government  has  agreed  to  take
 more  of  our  commodities  and,  if  so,
 what  are  they?

 Shri  Satish  Chandra:  As  I  said,  this
 relates  to  the  tobacco  agreement  and
 its  renewal.

 Shri  B.  S.  Murthy:  What  quantity?

 Shri  Satish  Chandra:  India  will  :m-
 port  1,500  candies  of  Jafna  chewing
 tobacco  and  export  beedis  and  tobacco
 for  cigarettes  to  Ceylon.  This  is  an
 agreement  for  exchange  of  one  variety
 of  tobacco  for  another.

 Skri  T.  B.  Vittal  Rao:  According  to
 the  original  agreement,  which  has
 lapsed,  the  import  of  chewing  tobacco
 to  our  country  has  adversely  affected
 the  chewing  tobacco  growers  in  Tamil
 Nad.  Will  that  be  taken  into  account
 while  finalising  the  agreement?

 Shri  Satish  Chandra:  It  is  not  so.
 tt  has  not  substantially  affected  our
 growers.  There  is  also  a  provision  in
 the  agreement  that  in  each  succeeding
 years  the  quota  will  be  reduced  by  20
 per  cent.

 Shri  द  P,  Nayar:  The  hon.  Minister
 said  that  under  the  agreement  we  are
 taking  about  I,500  candies  of  Jafna
 tobacco  and  that  we  are  supplying
 some  beedi  tobacco.  May  I  know  the
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 approximate  value  of  beedi  and  beedi
 tobacco  which  has  be  specified  in
 the  agreement?

 Shri  Satish  Chandra:  The  e<port  of
 beedi  and  beedi  tobacco  etc.  wi!)  bring
 us  slightly  over  Rs.  2  crores  worth  of
 foreign  exchange  over  the  period  of
 the  proposed  agreement.

 hri  Thanu  Pillai:  May  I  know  whe-
 ther  it  is  a  fact  that  prohibitive  duty
 has  been  imposed  by  the  Government
 of  Ceylon  on  our  export  of  beedi  and
 whether  this  factor  has  been  taken  into
 consideration  before  deciding  about
 our  tobacco  imports.

 Shri  Satish  Chandra:  All  these
 matters  have  been  discussed.

 Indo-Nepal  Trade  Treaty

 *836  jf  Dr.  Ram  Subhag  Singh:
 हर  L  Shri  Raghunath  Singh:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  250  on  the  23rd  July,
 3957  and  state:

 (a)  whether  a  revised  Indo-Nepal
 Trade  Treaty  has  since  been  conclud-
 ed;  and

 (b)  if  so,  the  main  changes  effected
 therein®

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  No,  Sir

 (b)  Does  not  arise.

 Fire  Works

 °83%.  Shri  Heda:  Will  the  Minister
 of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  whether  the  recent  ban  on  some
 varieties  of  fire-works  like  ‘atom
 bombs’,  ‘champion  crackers’,  ‘putpu-
 tias’  and  ‘pistols’  has  proved  effective;
 and

 (b)  the  total  death  toll  taken  by
 these  crackers  in  accidents  of  all  types
 during  and  before  the  recent  Diwali
 festival?
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 The  Deputy  Minister  af  Works,
 Housing  and  Supply  (Shri  Anil  EK.
 Chanda):  (a)  The  ban  applies  to
 three  varieties  of  fireworks  known  as
 “atom  bombs”,  “champion  crackers”
 and  “putputias”  only  and.  has  proved
 effective

 (b)  Nil,  so  far  as  we  are  aware,  as
 a  result  of  any  accidents  from  the
 crdckers  covered  by  the  ban.

 Shri  Heda:  There  were  press  reports
 that  so  far  as  Delhi  was  concerned  it
 was  a  noiseless  but  bright  Diwali
 But  is  that  a  complete  picture?  May
 I  also  know  why  the  same  measures
 were  not  taken  in  other  cities  with  big
 populations?

 Shri  Anil  K  Chanda:  These  rules
 about  fire  works  apply  all  over  the
 country.  I  do  not  know  whether  the
 Diwali  was  a  noiseless  one  in  other
 cities

 Shri  Heda:  So  far  as  transit  is  con-
 cerned,  a  few  accidents  have  taken
 place.  So  far  as  some  of  these  items
 are  concerned,  those  items  which  were
 banned  have  found  way  by  smuggling
 or  other  means.  Has  Government
 noticed  it  particularly  in  the  city  of
 Hyderabad  and,  if  so,  what  precau-~
 tionary  steps  are  they  taking?

 Shri  Anti  हु,  Chanda:  With  regard
 to  the  transportation  of  fire  works,
 there  were  three  serious  accidents  and
 we  have  had  a  full  debate  in  the
 House.  I  have  nothing  more  to  add  to
 what  was  stated  on  that  occasion  =  I
 have  no  information  about  Hydera-
 bad

 Shri  B.  S.  Murthy:  May  I  know
 whether  the  Minister  :s  aware  that
 these  fire  works  are  seriously  damag-
 ing  property  because  the  manufac-
 turers  are  not  observing  the  regular
 package  rules  of  the  railways  and  as
 a  result  of  that  so  many  accidents  have
 taken  place?  What  steps  have  been
 taken  to  prevent  the  manufacture  of
 putputlas?

 Shri  Ani]  K.  Chanda:  So  far  as
 putputias  are  concerned,  they  are
 entirely  vanned.  If  there  are  any
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 putputias  in  the  market,  they,  are  ille-
 galiy  manufactured  one.

 Cashew-sheli  Oli

 "838.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  steps  to  encourage  the  pro-
 duction  of  cashew-shell  oil;  and

 (b)  the  indigenous  consumption  of
 this  oil  during  1956-57  and  the  main
 consumer  industries?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No  concrete  step  has
 so  far  been  taken  by  the  Central]  Gov-
 ernment  though  the  general  question
 of  developing  the  industry  is  under
 examination.

 (b)  Authentic  data  are  not  available
 However,  it  is  estimated  that  about  400
 tons  of  cashew-shell  or]  is  being  con-
 sumed  in  the  country  every  year  by
 plastic  and  paint  industries  and  those
 engaged  in  bonding  of  boards,  light
 wood  work.  painting  the  bottoms  of
 small  sailing  vessels,  rafters.  fishing
 nets  etc’

 Shri  द  P.  Nayar:  Are  the  Govern-
 ment  aware  that  although  there  is
 enough  equipments  in  the  cashew
 factories  for  the  extraction  of  cashew-
 shell  oil,  the  factories  do  not  resort  to
 the  extraction  because  there  is  no
 market?

 Shri  Kanungo:  Unfortunately,  there
 does  not  exist  the  economic  method:
 the  best  known  economic  method  of
 extraction  of  that  oil,  does  not  exist
 in  most  of  the  factories.  Recently  we
 have  been  studying  the  problem  and
 trving  to  find  out  how  this  product
 which  ig  going  waste,  can  be  produced
 and  utilized

 Shri  चा,  ह  Nayar:  Has  the  Govern-
 ment  investigated  the  possibility  of
 using  cashew-~shell  oil  as  a  base
 material  for  the  plastic  industries”

 Shri  Kanungo:  That  has  been  done.
 As  I  said,  some  quantity  is  being  used
 in  the  country;  but  most  of  it  goes  fot
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 export.  If  the  productian  is  economic.
 the  whole  quantity  can  be  Gsed  here.

 Skri  १.  P.  Nayar:  May  I  know  whe-
 ther  the  Government  has  considered
 the  possibllity  of  exporting  cashew  oil
 as  such  and,  if  so,  what  are  the
 results?

 Shri  Kanungo:  Some  firms  are  ex-
 porting.  But  we  feel  that  if  much
 more  of  it  is  produced,  the  export  also
 will  increase.

 Shri  च  P.  Nayar:  May  I  know  whe-
 ther  Government  have  investigated
 the  possibility  of  recevering  other
 materials  from  cashew  oil?

 Shri  Kanungo:  No.  We  are  still  in
 the  stage  of  finding  ०४  how  best  and
 economically  the  oil  can  be  extracted.
 Then  the  next  step  will  be  taken.

 Scholarships  for  Indian  Economists

 Shri  Shivananjappa
 Shri  N.  RK.  Munisamy

 Will  the  Minister
 pleased  to  state:

 of  Planning  be

 {a}  whether  it  is  a  fact  that  the
 Standing  Committee  of  the  Research
 Programmes  Committee  has  approved
 @  proposal  to  institute  a  scheme  of
 awarding  scholarships  to  enable
 Indian  economists  to  study  various
 aspects  of  economic  development  in
 foreign  countries;  and

 (b)  if  so,  the  details  of  the  scheme?

 The  Deputy  Minister  of  Planning
 (Shri  8.  चि,  Mishra):  (a)  The  Standing
 Committee  of  the  Research  Pro-
 grammes  Committee  considered  on  the
 l7th  October,  957  a  proposal  to  award
 fellowship®  for  studying  economic
 development  in  foreign  countries.

 (b)  Details  have  not  been  workeri
 cut  as  yet.

 Shri  Shivananjappa:  May  I  know
 the  names  of  the  countries  to  which
 these  economists  would  be  deputed?

 Shri  S.  च,  Mishra:  The  fields  or
 areas  of  studiés  and  such  other  details
 are  still  to  be  worked  out  by  a  Com-
 mittee  which  has  been  appointed  for
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 this  purpose.  By  way  of  illustration,
 Shri  द  K.  R.  ्  Rao  had  made  a  sug-
 gestion  that  some  may  be  sent  to
 Japan.

 Industries  In  Eastern  U.P.

 Shri  Bishwanath  Roy:
 Shri  8.  M.  Banerjee:

 "840  <  Shri  Tangamani:
 |  Shri  Kalika  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  some  industrial  umits
 are  likely  to  be  started  in  the  Eastern
 Tistricts  of  UP  to  solve  the  problem
 t.  unemployment  and  starvation:  and

 (9)  if  so,  what  are  ¢hose  un:ts?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir

 (b)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [९९  Appendix  it,
 annexure  No.  66  J

 Shri  Bishwanath  Roy:  May  I  know
 whether  the  units  mentioned  in  the
 statement  have  already  started  work?

 Shri  Manubhai  Shah:  In  some  cases,
 yes  In  some  other  cases,  the  work  is
 under  implementation

 Shri  Bishwanath  Roy:  May  I  know
 the  number  of  persons  employgd  in
 the  industria]  un:t?

 Shri  Manubhai  Shah:  That  will  be
 known  only  after  the  full  units  are
 established  Roughly  speaking,  it
 will  be  about  30,000  to  40,000  people
 in  all  these  factories  when  fully  work
 ing.

 Shri  Bishwanath  Eoy:  May  I  know
 when  the  sugar  machinery  work  woulc
 be  started?

 Shri  Manubhai  Shah:  The  sugar
 machinery  work  has  already  started
 The  work  of  cement  expansion  is  for
 Churk  factory.  That  is  being  under-
 taken  Work  on  glass  bottle  phials
 and  electrical  equipments  is  also  being
 undertaken.

 Shri  Gajendra  Prasad  Sinha:  May  !
 know  whether  similar  facilities  will
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 be  provided  to  areas  in  South  Bihar
 and  Chota  Nagpur  because  they  are
 affected  by  droughts  every  3-4  years?

 Shri  Manubhai  Shak:  It  is  the
 declared  policy  of  the  Government  to
 heip  and  assist  all  such  areas.

 Dr,  Ram  Subhag  Singh:  It  is  men-
 tioned  in  the  statement  that  sugar
 machinery,  cement,  bicycles,  glass
 bottle  phials  are  going  to  be  manufac-
 tured  in  the  eastern  UP.  May  I  know
 whether  people  of  that  locality  wil
 be  employed  in  superior  posts?

 Shri  Manubhai  Shah:  Generally  3६
 happens  that  for  particular  specialised
 jobs  it  would  not  be  possible  to  restrict
 recruitment  anywhere  to  a  particular
 State;  it  must  come  from  the  whole  of
 India  and,  7  necessary,  foreign  experts
 also  have  to  be  employed.

 Shri  T.  N.  Singh:  As  one  belonging
 to  that  part  of  the  State,  I  know  whe-
 ther  Government  will  consider  the
 advisability  of  specially  making  en-
 quiries  right  now  about  the  fatlure  of
 these  concerns  to  employ  local  people?

 Shri  Manubhai  Shah:  Firstly  it  will
 oe  an  early  presumption  to  say  that
 thes®  twenty-one  factories  which  are
 likely  to  come  up  and  which  are  still
 not  under  production  have  employed
 local  people  or  not  But  I  can  assurr
 my  hon.  friend  that  if  and  when  any
 factory  goes  into  production  we  alway;
 try  to  see  that  local  labour,  as  far  as
 labour  is  concerned,  is  always  em-
 ployed.  As  far  as  supervisory  staff  is
 concerned,  there  also  a  very  large
 majority  comes  from  the  local  area
 Only  a  few  top  posts  are  filled  by
 people  from  other  areas.

 Dr.  Ram  Subhag  Singh:  That  ts
 wrong.

 Shri  Gajendra  Prasad  Sinha:  About
 eighty  per  cent  are  from  outside.

 Mr.  Speaker:  Next  question.
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 Nepa  Paper  Mitis

 Dr.  Ram  Subhag  Singh:  Wil!
 the  Minister  of  Commerce,  and  Indws-
 try  be  pleased  to  state:

 (a)  whether  the  Nepa  Paper  Mills
 had  the  problem  of  electric  power
 shortage  even  before  the  headers  of
 the  boilers  of  the  present  power  house
 got  cracked;

 (b)  what  steps  Government  have
 taken  to  meet  the  power  demands  of
 the  Nepa  Millg  and  other  industries
 springing  up  in  Nepanagar:  and

 (c)  by  what  time  the  power  require-
 ments  of  the  industries  in  Nepanagar
 will  be  fulfilled?

 The  Deputy’  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  power  supply  was  adequate
 for  the  quantum  of  production  so  far
 reached.

 (b)  and  (c)  Madhya  Pradesh  Elec.
 tricity  Board  have  undertaken  to
 supply  power  to  the  Nepa  Mills  as
 to  small  towns  in  the  vicinity.  The
 question  of  power  supply  to  a  Caustic
 Soda/Chlorine  Plant  at  Nepanagar  has
 been  under  the  consideration  of  the
 Electricity  Board.  The  Board  are
 considering  how  best  to  meet  the  addi-
 tional  power  requirements  of  Nep
 Mills  as  well  as  of  other  industries.

 Dr.  Ram  Subhag  Slagh:  May  I  know
 to  what  extent  the  production  of  the
 Nepanagar  Paper  Mill  is  suffering  due
 to  want  of  power  supply?

 Shri  Satish  Chandra:  Aa  I  said,  there
 is  adequate  power  for  the  present
 requirements  The  Nepa  Mills  have
 not  yet  reached  their  rated  capacity
 The  production  is  graduaMy  increas-
 ing,  but  for  the  present  requirements
 there  is  sufficient  power  available.

 Dr.  Ram  Subhag  Singh:  What  are
 the  factors  because  of  which  this
 factory  has  not  yet  reached  its  rated
 capacity  production?

 The  Miniater  of  Industry  (Shri
 Manubhai  Shah):  As  we  made  it  clear
 last  time  also,  some  of  the  equipment
 for  grinding  bambee  and  timber  and
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 aorme  of  the  steam  raising  equipment,
 thet  is  boilers  and  power  supply,  are
 lacking  in  the  Nepa  Mills.  Now  they
 are  being  provided  for  and  we  hope
 that  practically  the  top  capacity  of  80
 te  82  tons  per  day  will  be  reached
 within  the  next  six  months

 Shri  Wed2:  As  per  programme  the
 mill  has  started  manufacture  of  news-
 print.  Is  it  a  fact  that  they  have
 taken  a  decision  to  switch  on  to  white
 printing  with  a  view  to  nse  the  full
 rated  capacity?

 Ghri  Manabhai  Shah:  No,  it  is  a
 newsprint  manufacturing  factory,  not
 of  printing  psper

 Shri  T,  8.  Vittal  Rao:  May  I  know
 how  the  cost  of  production  now  com-
 pares  with  the  imported  ones?

 Shri  Manubhal  Shah:  Quite  favour-
 ably.

 Shri  T.  N.  Singh:  According  to  the
 imformation  previously  suppl.es  by  the
 management  of  this  concern,  the  short-
 age  of  power  was  the  great  stumbling
 block  But  from  what  the  Minister
 now  says  it  seems  that  it  is  lack  of
 certain  essential  items  of  machinery
 which  have  prevented  this  concern
 from  going  into  full  production.  What
 are  the  true  facts?

 Shri  Manubhai  Shah:  Perhaps  the
 hon.  Member  has  caught  only  one  part
 of  the  point.  There  are  so  many
 factors  besides  even  these  two,  but
 these  are  two  major  factors  As  far
 as  power  supply  is  concerned,  the
 Madhys  Pradesh  Electricity  Board
 have  been  contacted  and  they  are  try-
 ing  to  raise  it  to  meet  the  full  require-
 ment  of  the  factory.

 Shri  थ  C.  Ghukia:  Hes  the  Madhya
 Pradesh  Government  requested  for  the
 supply  of  Chambal  power,  when  it
 becomes  availiable,  to  Nepanagar?

 Shri  Manubinpl  Shah:  Not  2s  far  as
 we  know,  teoause  Chambal  power  is
 to  be  used  for  some  other  purposes.
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 Cottage  und  Small  Scale  Industries
 °843.  Shri  Heda:  Will  the  Minister

 of  Cemsmerce  and  Industry  be  pleased
 to  state;

 (a)  the  number  of  applications  re-
 ceived  so  far  by  the  Delhi  Directorate
 of  Industries  and  Labour  for  the
 grant  of  loans  under  the  State  Aid  to
 Cottage  and  Small  Scale  Industries
 Rules  1986;

 (b)  how  many  of  them  have  been
 accepted,  and

 (९)  whether  Government  is  able  to
 cope  up  with  the  growing  demands  of
 Cottage  and  Smali  Scale  Industries  in
 the  State?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  During
 1956-57,  621  applications  were  received
 of  which  378  were  accepted  by  the
 Delhi  Administration.  Further  474
 apphcations  have  been  received  dur-
 ing  the  current  financial  year,  but  none
 has  been  accepted  so  far  out  of  these.

 (c)  Yes,  Sir.  Adequate  funds  are
 being  given  to  the  Delhi  Administra-  .
 tion  for  loans  to  small  industrialists

 Shri  Heda:  In  view  of  the  intensive
 industrialisation  of  the  Delhi  area,  may
 I  know  why  this  arrangement  of
 sancuoning  ijoans  s  tacked  on  with
 the  Punjab  State  and  whether  it  has
 adversely  affected  the  Delhi  interests
 or  otherwise?

 Shri  Manubhai  Shah:  These  are  not
 loans  which  are  tacked  on  to  the
 Punjab.  If  the  hon.  Member  is  refer-
 ring  to  medium  and  large  size  loans,
 that  is  a  different  matter.  These  are
 under  the  State  Aid  to  Cottage  and
 Small  Seale  Industries,  and  they  are
 directly  administered  by  the  Delhi
 Administration.

 Shri  Heda:  The  figures  given  by  the
 hon.  Minister  show  that  in  nearabout
 22  per  cent.  of  the  applications,  the
 loans  were  sanctioned,  and  then  he
 stated  that  adequate  funds  have  been
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 up  with  the  pending  and  new  applica-
 tions?

 Shri  Manubhal  Shah:  There  are
 many  qualifications  before  an  applica-
 tion  is  accepted.  So  merely  by  pre-
 ferring  an  application  it  does  not  mean
 that  it  can  be  accepted.  We  have  pro-
 vided  about  Rs.  25  lakhs  in  the  cur-
 rent  year  to  the  Delhi  Administration.

 Sbrimati  Manjula  Devi:  May  I  know
 whether  the  State  of  Assam  has
 received  anything  under  this  scheme
 and,  4१  so,  how  much’

 Shri  Manubhai  Shah:  I  have  the
 break-up  of  all  the  States.  The  Assam
 State  has  received  about  Rs.  25  lakhs.

 Indian  Pepper

 “ma.  Shri  द  है.  Nayar:  Will  the
 Minister  of  Cemmerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  s  a  fact  that  freight
 rates  on  pepper  from  Simgapore  and
 Cochin  to  consuming  countries  ad-
 versely  affect  India’s  export  of  pepper;
 and

 (db)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  freight  rates  for
 pepper  from  Malabar  to  the  ports  in
 Europe  have  been  increased  by  about
 25  per  cent.  over  the  855  level  and
 to  USA.  by  nearly  40  per  cent  The
 Jevel  of  freight  rates  from  Singapore
 is  lower  and  complaints  have  been
 received  that  Indian  pepper  is  handi-
 capped  in  the  Continental  and
 American  markets.

 (b)  The  Director  General  of  Ship-
 Ping  has  taken  up  the  question  of  this
 disparity  in  freight  rates  with  the
 Shipping  Corserences  concerned.

 Shri  V.  FP.  Nayar:  May  we  expect
 sorne  decision  by  the  Shipping  Con-
 @erence  in  our  favour  shortly?

 ee
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 Shri  ह 1.  The  first  reund  bas
 not  succesded;  the  हविफिदतों,  round  is
 going  on.

 Shri  झ,  P.  Nayar:  May  I  know
 whether  the  preblem  of  our  exports
 of  pepper  is  because  it  is  of  a  far

 foreign  countries;  if  80,  what  do  we
 propose  to  do  in  order  to  step  up  our
 exports  to  other  countries  in  view  of
 this?

 Shri  Kanunge:  We  have  taken
 various  steps  as  Ihave  statedin  reply
 to  some  other  questions.  We  have  to
 face  the  competition  of  inferior  varie-
 ties  and  cheaper  prices.  We  are  con-
 scious  of  it  and  the  Pepper  Board  is
 taking  steps.

 Shri  V.  P.  Nayar:  Are  Government
 aware  that  the  entire  cultivation  of
 pepper  is  of  a  superior  variety  and  it
 is  not  possible  to  switch  over  now  to
 an  inferior  variety  in  order  to  gain
 markets?

 Shri  Kanungo:  We  do  not  want  to
 switch  over  to  inferior  varieties,  but
 we  want  to  induce  new  customers  for
 the  superior  varieties.

 हिस्दुषतान  एंटोबापोटैक्स  प्राईबेट  लिसिटिड

 *yve  थी  भासर  :  क्या  थारिगज्य
 लया  उक्षोग  मंत्री  यह  अताने  की  कृपा  करेंगे
 किः

 (क)  कया  यह  सच  है  कि  हिन्दुस्तान
 एन्टी-बायोटिक्स  (प्राइवेट)  लिमिटेड  को
 पैनिसिलिन  के  निर्माण  के  लिये  जिन  पदा्ों,
 जैसे  कि  सैक्टोज़,  ग्राउन्डनट  सीस,  फास्फोरिक

 एसिड,  पोटाशियम  एसिड  की  झायश्यकता

 होती  है,  4  भ्रावश्यकता  से  बहुत  अधिक
 माता  में  खरीद  ली  गई  हें,  शौर  लाखों  एफयों
 का  ऐसिड  का  स्टाक  बेकार  पड़ा  है;

 (ख)  मबदि  हां,  तो  इसके  कया  कारण

 हे;  शौर
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 (v)  इस  विषम  में  क्‍या  कार्यबाही
 करने  का  जिचार  है  ?

 बास्िस्प  तथा  उच्योग  ज गनंत्रो  (श्रो

 शरीदा  ax):  (क)  और  पस),  जिन  पदार्थों
 का  विदोष  रूप  से  उल्लेख  किया  गया  है  उनमें  से
 सेक्टोश  को  छोड़  कर  जिसके  बदले  काम  भाने
 वाली  एक  चन्व  स्वदेशी  वस्तु  खोज  निकालो
 गयी  है,  प्रन्य  कच्चे  पदार्थों  के  बारे  में  यह  नहीं

 कहा  जा  सकता  कि  उनका  स्टाक  जरूरत  से

 ज्यादा  है  क्योंकि  यह  स्टाक  कुछ  ही  महीनों
 को  भ्रावदयकता  पूरी  करने  लायक  है  |  फिर
 गमी  कच्छे  पदार्थों  का  स्टाक  काफी  है  या  नहीं,
 इस  ब्रदन  एर  समय  समय  पर  निम्नलिखित
 बातें  नयान  में  रखकर  विचयार  करना  होता

 है--(क)  उत्पादन  कार्यक्रम  (ख)  विविध

 स्रोतों  मे  कच्चे  पदार्थों  की  उपलब्धि  (ग)

 जहाज  द्वारा  माल  मंगाने  शौर  परिवहन  की

 कठिनाइया  झादि  |  इन  पर  विचार  किया

 जा  रहा  है  |

 (ग)  लैक्टोज  के  अधिक  परिमाण  तथा

 झन्य  कुछ  कर्जे  पदार्थों  को  जिन्हें  मोजूदा

 हालतो  में  फालतू  समझा  जाएगा,  बेच  डालने

 का  प्रस्ताव  है  |

 ण्नी  आसर  :  क्‍या  यह  बात  सच  है  कि

 पिम्परी  के  प्रोश्क्ट  के  बारे  मे  जो  संटिफ़िकेट्स
 दिये  गये  हे  4  बिलकुल  झूठ  हे  और  बने  हुए

 सैम्पुल्स  सटिफाईड  कराने  के  लिए  फूड  एड

 जुग्स  ऐेडमिनिस्ट्रेंडन  वाझिगटन  के  इंस्टोब्यूट
 आफ  मेडिकल  रिसर्च,  लन्दन  झब  तक  नहीं

 भेजे  गये  है  ?

 थी  or  ite  wer  :  यह  बात  सहो  नहीं  है  t

 जितनी  बातें  भी  कही  गई  हैं  जैसे  कि  पेन्सिलीन

 के  सैम्पल्स  अमरीका  धौर  इंस्लैयड  को  बड़ी  बड़ी

 लेबोरेटरीज  में  टेस्ट  कराये  गये,  वह  बिल्कुल

 सही  है  और  उन  की  रिपोर्ट  के  बारे  में  पहले

 भी  इस  दै ध... ल  में  चर्चा  हो  चुकी  है  ।
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 Mr.  Speaker:  Question-hour  is  over.

 SHORT  NOTICE  QUESTION  AND
 ANSWER

 Edward  Textite  Mill  (Madras)

 Shri  L.  Achaw  Singh: S.N.Q.  No.3.  Shri  2५  ;
 Will  the  Minister  of  Cammerce  and

 Industry  be  pleased  to  state:

 (a)  whether  the  management  of  the
 Edward  Textile  Mill  situated  in  Madras
 city  have  informed  Government  of
 their  intention  to  close  down  the  mill
 rendering  2,500  workers  unemployed;
 and

 (b)  whether  Government  propose  to
 conduct  any  investigation  under  the
 Industries  (Development  &  Regula-
 tion)  Act,  ‘1951  to  ascertain  the
 validity  of  the  reasons  for  the  closure
 with  a  view  to  averting  the  impending
 unemployment  of  the  workers?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.  The  manage-
 ment  of  this  mil]  have  informed  the
 industrial  Tribunal,  Madras,  in  their
 application  filed  before  the  Tribunal,
 that  the  mills  will  be  closed  down  with
 effect  from  the  8th  December,  1957.
 The  mills  are  at  present  employmg
 2,200  workers  only.

 (०)  The  mills  intend  to  close  down
 due  to  financial  losses  and  inefficient
 production.  In  view  of  this  the  Gov-
 ernment  do  not  consider  that  any  use-
 ful  purpose  would  be  served  by  order-
 ing  an  investigation  under  the  Indus-
 tries  (Development  and  Regulation)
 Act,  1951.

 Shri  L.  Achaw  Singh:  May  I  knew
 whether  any  alternative  employment
 for  these  people  who  ere  going  ta  be
 unemployed  can  be  offered  by  the
 management?

 Shri  Kanungo:  Under  the  Industriai
 Disputes  Act,  whatever  compensation
 is  due  will  be  paid.

 Shri  Sadban  Gupta:  In  the  experi-
 ence  of  those  of  us  who  have  appeered
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 before  industrial  tribunals,  we  have
 found  that  usually  closures  during  the
 pendency  of  the  tribunal!  are  resorted
 to  as  a  measure  of  victimisation  of
 workers  for  going  to  the  tribunal.

 Mr.  Speaker:  The  hon.  Member  may
 put  the  question  straightaway.

 Shri  Sadhan  Gupta:  In  view  of  this
 fact,  have  the  Government  investi-
 gated  into  the  bona  fides  of  the
 closure  and  what  methods  have  the
 Government  followed  in  order  to  come
 to  the  conclusion  that  the  closure  is
 due  to  inefficient  production  and  other
 causes  alleged  by  the  company’

 Shri  Kanango:  Application  has  been
 made  to  the  Labour  Tribunal  in
 Madras  and  they  will  go  into  the  bona
 fides  or  otherwise  of  the  application.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  this  inefficient  production  or  uneco-
 nomic  working  is  due  to  machinery
 being  obsolete  or  due  to  inefficient
 management?

 Shri  Kanungo:  Various  causes,  as
 far  as  we  know,  including  o}d  machi-
 nery  and  go-slow  tactics  for  a  number
 of  months.

 Shei  Joachim  Alva:  Quite  many
 textile  mills  come  to  grief  Is  the
 Government  not  provided  with  the
 latest  staternents  of  the  financial
 accounts  of  each  mill  so  that  the  Gov-
 ernment  could  put  its  machinery  into
 operation  to  prevent  the  closure?

 Shri  Kanungo:  There  are  not  too
 many  mills.  The  number  has  been
 round  about  20.  That  is  not  too  much.

 Shri  B.  Ramanzthan  Chettiar:  What
 ateps  are  the  Government  taking  to
 help  this  mill,  to  keep  the  mill  going,
 to  prevent  hundreds  of  labourers  being
 thrown  out  of  employment?

 Shri  Kanunge:  We  do  not  want  to
 60  anything  unless  we  are  asked.

 Shri  Narayanankutty  Menon:  May  I
 know  whether  the  Government  las
 enquired  the  extent  of  the  financial
 losses,  whether  the  financial  losses  are
 only  for  the  last  year  or  for  a  series
 of  years?

 ह..'.... ड  Kanunge:  Series  of  years.

 है  DECEMBER  २३३७7  ayia

 WRITTEN  ANSWERS  TO  QUEB-
 TIONS

 हज-कर वे  हे  कडे  शा  शिया

 +द२२.  भरी  हरिवणसा  दार्मा  :  क्‍या
 वारिए्य  तथा  उल्ोग  मं  ft  ag  बतासे  की
 कृपा  करेंगे  कि  :

 (क)  लालू  बध  में  हपकरणे  के  कपड़े
 के  निर्यात  को  बिनियमित  करने  के  लिये
 कया  कदम  उठाये  जा  रहे  है;

 (ख)  क्‍या  यह  सच  है  कि  इस  वर्ण
 १६५६  की  श्रपेक्षा  अधिक  मात्रा  में  हथकरचे
 का  कपड़ा  निर्यात  किये  जाने  की  बादा  है;
 गौर

 (ग)  यदि  हा,  तो  यह  प्रधिक  निर्यात
 किन  देशों  को  किया  गया  है  या  किया  जाने
 वाला  है  ?

 मारिज्य  मंत्री  (६:  कातसतों)  :  (क)
 सभा  की  मेज  पर  एक  विवरण  रखा  जाता  है  ।

 दिलिय  ५रिवशिष्ट  ३,  अमुलम्ब  संख्या  ६७  |

 (सब)  इस  वर्ष  भी  कमोवेश  उतना  ही
 निर्यात  होने  की  आाषा  है,  जिसना  १६४५६  में

 हुआ  था  ।

 (ग)  प्रश्न  ही  नहीं  उठता  !

 जाई श  एस्पोरियम  की  दुरान

 *घ२५  शबी  भदौत्या  :  क्‍या  आरिस्य
 तथा  उच्योग  मंत्री  मह  बताने  को  कृपा  करेगे
 कि  क्‍या  यह  सच  है  कि  काइसीर  सरकार
 के  पा  =  एम्पोरियम  की  एक  दुकान  पर्दिषमी
 जर्मसी  मे  ख्लोली  जा  रही  है  ?

 बारिकज्ष्य  त्या  उच्चोग  उरसंत्रो  (लो
 सपीद्  सा)  :  जो,  नहीं  ।

 Jute  Milis  in  West  Bengal

 627.  Shri  5.  M.  Banerjee:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 fa)  whether  it  is  a  fact  that  some  of
 the  Jute  Mills  in  Weat  Benga!  which
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 were  closed  down,  are  being  taken
 ever  by  Government;  and

 (be)  if  7,  the  number  of  such  mills?

 The  Minister  of  Commerce  (Shri
 Kauango):  (a)  No,  Sir.

 (b}  Does  not  arise.

 जिप्सम  माइम  बक्से,  जआमतर

 कप रेघ  श्री  qo  लोॉ०  ह | अ  है. ह  :  क्‍या
 ह]. अ  ौर  रोजगार  मंत्री  यहँ  बताने  की  कृपा
 करेंगे  कि  सरकार  ने  जामसर  की  जिप्सम  की
 सानों  में  १६५६  में  हुई  हड़ताल  के  सम्बन्ध  में

 मुख्य  श्रम  झायुक्त  (कैन्द्रोय)  द्वारा  दी  गई
 रिपोर्ट  के  बारे  में  चने  तक  क्या  कार्यवाही
 की  है  ?

 शम  उपमंत्री  प्मो  झाबद  झलो )
 कुछ  मामले  दिल्ली  इंडस्ट्रियल  ट्राइवब्यूनल  को
 सौंपे  गये  थे  ।  आशा  है  इनका  फैसला  जल्दी

 हो  जायगा  i

 Hindustan  Antibiotics  (Private)
 Limited

 *830.  Shri  Goray:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  some  officers  of  the  Hindustan  Anti-
 biotics  (Private),  Limited  have  been
 discharged  from  scrvice  because  of
 certain  malpractices;

 (७)  whether  Government  are  satis-
 fled  that  the  production  figures  sup-
 plied  by  the  factory  to  Government
 in  the  carly  stages  of  production  were
 correct;  and

 {c)  whether  it  is  a  fact  that  penicl-
 lin  produced  by  the  Hindustan  Anti-
 bictics  Ltd.  is  not  sold  in  the  open
 market  and  it  is  only  supplied  to  the
 Indian  Army?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 .a)  Some  officers  of  the  Hindustan
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 Antibiotics  Private  Lid.  have  been
 recently  discharged  from  service  since
 it  was  apprehended  that  their  con-
 tinued  service  would  not  be  in  the
 awerest  of  the  Company.

 hm)  Yea,  Sir,  same  confusion  seems
 to  have  existed  on  account  of  figures
 relating  ‘to  production  at  various
 stages  being  submitted.  This  position
 does  not,  however,  exist  any  longer.

 (c)  No,  Sir.  The  entire  production
 is  sold  for  use  in  Military  and  Gov-
 ernment  hospitals  and  to  the  public
 through  established  importers.

 Auto-Cars

 *832.  Shri  Biren  Roy:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  “Mini-cars”  or  small  4-seater
 autos  with  250  c.c.  to  500  c.c.  engines
 are  being  regularly  manufactured  in
 the  Continental  countries  at  a  cost  not
 exceeding  Rs.  2000  to  Rs  2500;

 (b)  if  so,  whether  any  Indian  firms
 have  approached  Government  with
 proposal  to  set  up  a  factory  for  the
 manufacture  of  such  cars  in  India;
 and

 (c)  the  action  taken  thereon?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Government
 have  no  information  about  the  pro-
 duction  costs,  but  they  are  aware  of
 the  existence  of  vehicles  of  the  type
 to  which  the  hon.  Member  refers.

 (o)  Yes,  Sir,

 {c)  The  proposals  were  not  sanc-
 tioned  as  Government  do  not  consider
 it  advisable  to  add  any  further  models
 of  passenger  cars  to  the  existing
 models  till  such  time  as  Government
 is  fully  satisfied  on  their  production
 programmes.
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 Export  ह . 1. ल  Council  for  Indian
 Films

 *833.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  an  Expert  Promotion  Council
 for  films;

 (b)  if  so,  the  details  thereof;  and

 (c)  when  this  Council  will  be  set
 up?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  The  proposal
 to  set  up  an  Export  Promotion  Council
 for  films  is  under  consideration.

 (c)  It  is  difficult  to  indicate  a  pre-
 cise  date.

 Film  ‘Pilgrimage  to  Freedom’

 *834.  Shri  Tangamani:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No  809  on  the  3th  September,  957
 and  state  when  the  film  “Pilgrimage
 to  Freedom”  is  hkely  to  be  released
 again”?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  The  film
 will  probably  be  released  by  January
 3958

 Bharat  Sevak  Samaj

 *84l.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 give  50  development  blocks  to  Bharat
 Sevak  Samaj;

 (b)  af  so,  the  names  of  such  blocks;
 and

 (ce)  the  reasons  therefor?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  to  (ec).  There
 क्र  no  such  Government  proposal  A
 acheme  of  the  Bharat  Sevak  Samaj  to
 establish  50  Public  Co-operation  Cen-
 tres  in  the  Community  Development
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 area  and  outalde  is,  however,  under
 consideration.

 Demarcation  of  Indo-Pakistan  Border

 *845,  Sardar  Iqbal  Singh:  Will  the
 Prime  Minister  be  pleased  to  state  the
 progress  made  so  far  in  demarcation
 of  Indo-Pakistan  border?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):  A
 statement  giving  the  information  is
 laid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  IJI,  annexure  No.  68].

 Reclamation  Work  in  Tripura

 1132,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  and  Mine-
 rity  Affairs  be  pleased  to  refer  to  thc
 reply  given  to  Starred  Question  No.
 38i  on  the  26th  July,  957  and  state:

 (a)  whether  the  road  from  Ambussa
 to  Rima  Serma  (Tripura)  has  been
 completed:  and

 (9)  whether  it  is  a  fact  that  the
 road  constructed  will  not  be  useful
 for  trucks,  tractors  and  other  heavy
 motor  vehicles?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  A  fair  weather  jeepable
 road  of  about  30  miles  has  been  com-
 pleted  upto  Jagabandhupara  and  it  is
 now  being  extended  by  १7  miles  to
 Rambabubari

 (b>  Yes

 Black  Gun  Powder

 Shri  Hem  Raj:
 i433.  {  Shri  Daljit  Singh:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  the  price  at  which  the  Black
 Gun  Powder  is  being  purchased  by
 the  C.P.WD  for  tts  Jawalamukhi
 Project  Works;

 (b)  the  price  at  which  it  is  locally
 availabie  in  the  Kangra  District;  and
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 {e)  the  reasons  for  placing  the
 orders  at  Bambay  when  it  is  avail-
 able  at  cheaper  rates  locally?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  Rs.  197  per  lb.  F.O.R.
 Bombay,  under  a  Rate  Contract  enter-
 ed  into  by  Director  General,  Supplies
 &  Disposals.

 (9)  Rs.  .06  per  Th.  at  Kangra.

 (c)  The  local  made  blasting  powder
 being  of  an  inferior  quality  possesses
 less  explosive  potential  than  that  con-
 tained  in  an  equal  quantity  of  the
 powder  obtained  from  the  Imperial
 Chemical  Industries,  Bombay,  and  has
 to  be  used  in  a  much  larger  quantity
 as  compared  to  the  powder  obtained
 from  Bombay.  The  use  of  the  local
 made  powder,  therefore,  is  not  only
 a  costlier  proposition  but  is  also  not
 in  the  interest  of  the  efficiency  of  the
 work.

 Saimoe

 i34.  Shri  Assar:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state  the  import,  the  internal  pro-
 duction,  and  sale  of  Saimoe  in  947
 and  in  1957?
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 The  Minister  of  Commerce  and
 Industry  (Shri  Merarji  Desai):  Import
 statistics  of  this  kind  of  Fish  are  not
 recorded  separately.  Salmoe  is  not
 caught  in  India;  hence  there  is  no  pro-
 duction  in  the  country.  Information
 regarding  sale  is  not  available.

 मारत  का  विदेशी  व्यापार

 ११३४.  Bro  रास  सुन  सिंह  :  क्‍या

 बाशिक्य  तथा  उच्योग  मंत्री  यट  बताने  को

 कृपा  करेंगे  कि  :

 (क)  भारत  के  झायात  और  निर्यात
 व्यापार  सम्बन्धी  झांकड़े  तथा  अन्य  जानकारी
 जनता  के  लिये  उपलब्ध  करने  के  हेनु  सरकार
 न  क्‍या  कार्यवाही  की  है,

 (@)  क्या  यह  सामग्री  हिन्दी  में  भी
 देते  का  कोई  प्रबन्ध  हे;

 (ग)  यदि  हा,  तो  वतंमान  प्रबन्ध
 किस  प्रकार  का  है;  झोर

 चि)  यदि  भाग  (ख)  का  उत्तर
 नकारात्मक  हो  तो  उसके  क्या  कारण  हैं  ?

 बारिषक्य  सजा  उद्योग  मंत्री  (श्रो  मोररजी  देसाई)  :  (क)  भारत  के  निर्यात  और  श्ाचतल
 बयाप।र  सम्बन्धी  आंकड़े  नीचे  लिखें  प्रकाशनों  में  दिये  जाते  हे  जो  जनता  के  लिये  उपलब्ध  हे  :

 (१)  मंथली  स्टेटिक्स  आफ  दी  फारेन  ट्रेंड
 शझफ  इण्डिया

 नवल  स्टेटमेण्ट  आफ  फारेन  ट्रेंड
 श्राफ  इण्डिया

 इंडियन  ट्रेइ  जनेल  (साप्ताहिक)

 (मासिक  )

 (५)  उद्योग  व्यापार  पत्रिका  (मासिक  )

 (६)  मंथली  एक्सट्रेक्ट  प्राफ  स्टेटिस्टिक्स

 स),

 (४)  दी  जनन  शफ  इण्डस्ट्री  एण्ड  ट्रेंड
 |

 J

 डायरेबटर  जनरल  व्यापारिक  जानकारी  भौर
 ६ "1 (ह  संकलन  कलकत्ता  द्वारा  प्रकाशित

 प्रकाशन  सम्पादक  वाशिज्य  और  उद्योग
 मेत्रालय  नई  दिल्‍ली  द्वारा  तश्रकाशित

 सेष्ट्रल  स्टेटिस्टिकल  आझ्रारगनाइजेशन  द्वारा
 प्रकाशित  |

 (ग)  और  (ष).  महत्वपूर्ण  आंकड़े  हिन्दी  में  उद्योग  व्यापार  पत्रिका  में  प्रकाशित

 होते  है  ।  भारत  के  निर्यात  और  प्रायात  ब्यापार  सम्बन्धी  प्रावह्यक  सांख्यकोी  आनकारी  हिन्दी
 में  प्रदान  करने  के  लिये  एक  वाधिक  प्रकाशन  करने  का  भी  प्रस्ताव  है
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 लम्बे  रेने  की  रई  का  आयात

 ११३६.  डा०  तम  खुसर  सट् द  क्‍या

 वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  बढ़िया  किस्म  का  कपड़ा  तैयार

 करने  के  लिये  लम्बे  रेशे  की  रूई  का  किन-किन

 देशों  से  कितना  कितना  आयात  किया  जा

 रहा  है;  और

 (ख)  इस  रूई  को  देश  में  पैदा  करने

 के*कोई  प्रयत्न  किये  गये  हैं  ?

 दाणिज्य  तथः;  उद्योग  संन्री  (श्री
 मोरारजी  देसाई  )  (क)  एक  विवरण

 सभा  कके  पटल  पर  रखा  जाता  है  जिसमें

 यह  जानकारी  दी  गयी  है  [दिखिये
 परिशिष्ट  ३,  अनुबनन्ध  संख्या  ध्]

 (ख)  जी,  हां  |  भारतीय  देन्द्रीय  रूई
 समिति  की  आर्थिक  सहायता  से  रूई  की

 किस्म  सुधारने  की  जो  गवेषणा  की  गयी  थी,
 उसके  फलस्वरूप  १  इंच  से  अधिक  लम्बे

 रेशे  की  श्व  इस  समय  बम्बई,  मैसूर  तथा

 मद्रास  राज्यों  में  व्यापारिक  पैमाने  पर  पैदा

 की  जाती  है

 प्लास्टिक  उद्योग

 ११३७.  Sto  राम  सुभन  सिंह  :  क्‍या

 बाणिज्य  था  उद्योग  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि

 (क)  प्लास्टिक  की  उत्पादों  की  किस्म

 सुधारने
 के  लिये  प्लास्टिक  के  कारखानों

 में  गवेषणा  का  क्‍या  प्रबन्ध  किया  गया

 है;  और

 (ख)  क्या  सरकार  ने  उनकी  किस्म

 अच्छी  रखने  के  उद्देश्य  से  निरीक्षण  अथवा

 नियंत्रण  की  कोई  व्यवस्था  की  है  ?

 दयाणिज्य  तथा  उद्योग  मंत्री  (श्री  मोरारजी

 इसाई)  :  (क)  और  (ख).  प्लास्टिक

 के  संगठित  कारखानों  में  से  बहुत  से  प्रति-

 मानि  मश्ञीवों  पर  आधनिक  विधियों  से

 उत्पादन  करते  हैं,  उचित  प्रकार  के  कच्चे

 माल  कास  में  ला  हैं  और  इस  प्रकार  खातस्टक
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 की  संतोषजनक  किस्म  क;  वस्तुयें  बनाते  हूँ  ।

 प्लास्टिक  निर्यात  संरद्धन  परिषद्‌  ने  इस
 उद्योग  से  सम्बद्ध  व्यक्तियों  में  से  जजों  का

 एक  पैनल  बना  दिया  है  ।  प्लास्टिक  की

 बनी  हुई  उपभोग  की  जो  वस्तुयें  निर्यात  के

 लिये  तैयार  की  जाती  हैं  उनफ्रे  निरीक्षण  और

 स्वीकृति  का  भार  इस  पैनल  को  सौंप  दिया
 गया  है  ।

 achat  के  फारखाने

 ११३८.  Bo  पतन  a  the:  क्या

 दाणिज्य  या  उद्योग  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  छतरियों  की  तानें  कितने  कार-

 खाने  तैयार  कर  रहे  हैं,  और  उनका  कुल
 उत्पादन  कितना  है;

 (ख)  पूरी  छतरियां  तैयार  करने  वाले

 कितने  कारख,ने  हैं  और  वे  प्रतिवर्ष  कितनी

 छतरियां  तैयार  करत  हें;  और

 (ग)  छतरियों  के  कपड़े  की  किस्म

 धारने  के  लिये  क्‍या  कदम  उठाये  जा  रहे
 ? हें

 सु

 ब्यणिज्य  तथा  उद्योग  मंत्र!  (श्र;  मोसरजी

 देलाई)  :  (क)  इस  समय  संगठित  क्षेत्र

 में  ५  कारखाने  छठरियों  की  तानें  बनाते  हैं  ।

 इसके  अतिरिक्त  लघु  उद्योग  क्षेत्र  में  भी

 ऐसे  कई  कारखाने  हैं  जो.  तानों  का  उत्पादन

 करते  हैं  ।

 (ख)  इस  विषय  पर  ठीक  ठीक  जानकारी

 उपलब्ध  नहीं  है  ।

 (ग)  सब  मिलों  के  लिये  यह  आवश्यक

 है  कि  वे  भारत  सरकार  के  टैक्सटाइल  कमिशनर

 को  अपने  यहां  बने  हुए  छतरी  के  कपड़े  का

 नमूना  भेजें  ता।के  उस  कपड़े  की  पानी  रोकने

 की  क्षमता  का  परीक्षण  किया  जा  सके  ।  इसके

 बाद  केवल  वही  मिलें  बड़े  पैमाने  पर  उस

 कपडे  का  उत्पादन  कर  सकती  हैं  जिनके

 east  से  उसे  Peroni m  हों  जाता  |  । ह  fs
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 ११३६९.  We  राम  लुबग  सिन  :

 गया  धानिक्षय  ह... | द  &... .... ह  मंत्री  यह  बताने

 की  कृपा  करेंसे  कि  :

 (क)  दवाइयां  बनाने  के  उद्योग  की

 स्थापित  क्षमता  का  अधिक  उपयोस  करने

 के  सिये  क्या  कदम  उठाये  गये  हैं;

 ख)  इसके  फलस्वरूप  विदेशी  दवाइयों

 के  भायात  में  कितनी  कमी  हो  सकेगी;
 आर

 (ग)  उससे  कितनी  विदेशी  मुद्रा  की

 बचत  होगी  ?

 बाखिफ्य  तथा  उल्लोग  मंत्री  (सी  सोटार जी
 देसाई)  :  (क)  से  (ग).  सरकार

 भारतीय  फर्मों  को  बढ़े  परिमाण  पर  भेषज

 तैथार  करने  के  लिये  प्रोत्साहित  कर  रही  है
 जिन  भेंषजों  का  उत्पादन  भी  आरम्भ

 नही  हुआ  है  उन्हें  विदेशों  से  पूरी  तौर  पर

 तैयार  शक्ल  में  मंगाने  की  अपेक्षा  बड़े  परिमाण
 में  भौर  शद्ध  तैर  रूप  में  मंगाने  की  अनुमति
 दी  जा  रही  है।  अ्ादा  है,  इन  कार्रवाइयों

 के  फलस्वरूप  देहा  में  दवाइयां  तैयार  करने

 की  स्थापित  क्षमता  का  शौर  अधिक  उपयोग

 किया  जां  सकंगा  तथा  विदेशी  दवाइयों  का

 ग्रायात  कम  किया  जा  सकेगा  |

 रेशम  के  कारखाओं

 ११४०.  श्रीमरी  गंगा  देवी :  क्‍या

 बशिज्य  संथा  उद्योग  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  हस  समय  देश  में  रेशमी  कपड़ा
 बनाने  वाले  कितने  कारखाने  हें;  भौर

 (स)  उनका  वाथिक  उत्पादन  कितना

 है?

 जबारिक्य  मंत्री  (भी  कातूजगो)  :  (क)
 द  कारखाने  कच्छे  रेहाम  का  उत्पादन  करते

 हैं  तबा  एक  मिल  ऐसी  है  जो  कि  कते  हुए
 क्ह्म  उत्पादन  करनी  है  !
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 (@)  कल्ला  रेशम  ३२५,०००  पौंट

 (लगभग )

 कता हुआ रेशम हुआ  रेशम  ६०,०००  पौंड  (लगभग )  |

 ह - ड  को  लूरों  का  निर्मात

 हरि.  की  शूलन  सिंह  :  क्‍या

 यारिए्य  तथा  डसोग  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  रूस  को  जूते  भेजने  के  विषय
 में  ग्रब  तक  क्‍या  प्रगति  हुई  है;

 (ख)  क्‍या  इस  सम्बन्ध  में  सरकार  में
 किसी  गेर-सरकारी  संस्था  को  कोई  सहायता
 दी  हैं;  और

 (7)  यदि  हां,  तो  कितनी  शौर
 किस  प्रकार  की  ?

 वारिव्य  तथा  उच्योग  मंत्री  (जो  मोरारजी

 देसाई)  :  (क)  अब  तक  ANE Ko  जोड़ी
 हाथ  से  बने  जूते  तथा  २,१३,५५०  जोड़ी
 मशीन  से  बने  जूते  सोवियत  संघ  को  निर्यात
 किये  जा  चुके  हें

 (ख)  तथा  (ग).  राज्य  व्यापार
 निगम  के  व्यापारी  हितों  को  देखते  हुए  यह
 सूचना  देनी  उचित  नहीं  होगी  ।

 अम्तर्वाहु  इब  तथा  शश्सि-जाखित  परूा

 ११४२.  थी झू ग  सिह  :  क्या  बारिज्य
 तथा  उसोग  मंत्रो  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  प्रन्तर्दाह  इंजनों  तथा  दाक्ति-
 चालित  पम्पों  की  बिक्री  के  बाद  उनकी  सवि-
 सिंग  की  कोई  योजना  बनायौ  गई  है;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  निर्मा-
 ताभों  से  क्या  सहयोग  मिल  रहा  है;

 (ग)  सरकार  को  इस  पर  कितना  खर्च
 करना  पड़ेगा;:  और

 (थ)  चालू  वित्तीय  वर्ष  में  इन  इंजनों
 शभौर  पम्पों,की  मांग  में  कितनी  वृद्धि  हुई
 +  |
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 जारिवशश  तथा  लोन  गंदी  दनी  मोरारओं

 देसाई)  (क)  भौर  (स).  ऐसी  कोई
 योजना  सहीं  अनाई  गई  है  फिर  भी  उद्योग

 (विकास  भौर  नियमन)  अ्रधिनियम  १६५१
 के  भनन्‍्तगगत  अन्त दि  इंजनों,  धावित-चालित

 पम्पी,  कम्प्रेसरों  और  ब्लोसरों  के  लिये

 बनाई  गई  विकास  परिगद्‌  की  सिफारिश

 के  प्रनुसार  राज्य  सरकारों  से  तकावी  ऋण
 देते  समय  और  सरकारी  काम  के  लिये  खरोद
 करते  समय  इंजतों  भौर  पम्पों  के  ऐसे  स्वदेशी

 निर्मानाशों  को  प्राथमिकता  देने  के  लिये

 कहा  गया  है  जो  बिक्री  के  बाद  सरविस  करने

 की  काफो  सुविधाएं  प्रदान  करते  हैं  ्स  बारे

 में  स्वदेशी  निर्माताओं  को  सीधो  खूचना  देने

 का  भी  प्रस्ताव  है  ।

 (ग)  श्रद्न  ही  नहीं  उठता  ।

 (घ)  उत्पदन  से  सम्बन्धित  आँकड़  नोचे

 दिउ  हुए  हैं

 श्रप्रेल  अक्तूबर,  भ्रष् ल,

 मद  भ-से  श्ध्म  श्श्
 मितम्बर,  मात्र  सितम्  47,

 ys  Xs  ह क
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 (संख्या)  (सख्त)  (संरूपा)

 इजलड़ं  न  4eot  ६५५८०  पर३े००

 पम्ा  VENER  २७१०५  ३१८४१

 उच्मसह  ईंटे

 ११४३.  सून  सिह  क्‍या  बारिगस्य
 तथा  उद्योग  मंत्री  यह  बनाने  की  कृपा  करेगे

 कि

 (क)  उच्मसह  ईटे  तैयार  करने  में  किन

 किन  विदेशी  औजारों  का  उपयोग  किया
 जाता  है;  ौर

 (ख)  यह  श्रौजार  किन  शर्तों  पर  उप-

 लब्ध  होते  है  ?

 बाशिक्य  तथा  उद्योग  मंत्री  (शी  शोरा  रमी
 देसाई)  :  (क)  और  (ख)  एक  विवरण
 भा  के  पटल  पर  रखा  जाता  है  ।  [देखिये
 प्रितिष्ट  2,  श्ामुबश्य  संख्या  vo}

 Written  Answers  उरडक

 चिनिस्न  व्यसायों  में  wiewer  aft

 fear

 ११४४.  भरी  राजा  रलणण  :  क्‍या  अज
 और  रीक्षतार  मंत्री  यह  बंताने  की  कृपा
 करेंगे  कि  :

 (क)  विभिन्न  ब्यवसायों  में  प्रशिक्षण

 सुविधाशों  संबंधी  पत्रिकाशों  सथा  पुस्तिकाझों
 के  प्रकाशन  की  योजना  कब  से  बालू  की

 गई  है;

 ख)  झब  तक  जो  पत्रिकायें  प्रकाशित
 की  गई  हें  वे  किन  व्यवसायों  के  सम्बन्ध
 में  हैं;

 (ग)  प्रग्नमेजी  की  पत्रिकाझों  में  औसतन
 कितने  पृष्ठ  और  हिन्दी  की  पत्रिकाओों  में

 झौसतन  कितने  पृष्ठ  प्रकाशित  होते  है;

 (थ)  हिन्दी  की  पत्रिकाएं  अझंघेजो  के

 अनुवाद  मात्र  होते  है  भ्रथवा  ये  मौलिक

 प्रकाशन  हैं;

 (हू)  इन  पत्रिकाओं  को  तैयार  करते
 के  लिये  कितने  कर्मचारी  रखे  गये  हूँ,  झीर

 उन  के  वेतन  तथा  भत्ते  पर  कितना  व्यय

 किया  जा  रहा  है,  और

 (च)  ये  हिन्दी  और  अग्रेजी  पत्िकायें

 किन  किन  लोगों  में  वितरित  को  जाती  है  ?

 श्रम  जपमंत्री  श्यो  प्राजिय  रासो )  :

 (क)  विभिन्न  व्यवसायों  में  प्रशिक्षण

 सुविधाओं  से  सम्बन्धित  पत्रिकाओं  के  प्रकाशन
 की  योजना  पर  मई  १९५५  में  विचार  किया

 गया  था  तब  ही  एक  यूनिट  की  स्थापना
 की  गई  थी  ।  इसी  के  साथ  प्रशिक्षण  सुवि-
 धाझो  को  जानकारी  इकट्ठो  करने  के  लिये
 काम  शुरू  किया  गया  था  |

 (@)  हस  समय  तक  प्रकाशित  व्यवसाय

 चुनाव  पत्रिकाशों  की  सूची  नीचे  लिखे  भ्रनुमार
 है:

 १.  पशलिकित्सक
 २.  पुस्तकाध्यक्ष
 ३.  नसे
 ४.  wR  सेविका
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 स्टेबोग्राफर  (भाशुलिपिक )
 सहायक  नर्स  (दायी)
 प्रायमरी  स्कूल  का  श्रध्यापक

 हाई  स्कूल  का  अध्यापक

 स्कूल  को  पढ़ाई  के  बाद

 व्यवसाय  चुनाव
 १०  बिजली  मिस्त्री

 ११,  स्वास्थ्य  निरीक्षिका

 १२  टनेर

 १३  ट्रेक्टर  चालक

 १४  रासायनिक

 १५  नमुनां  साज़

 १६.  रेडियो  मिस्त्री

 १७  सफाई  इन्मसपेकटर

 १८.  वेबसीनेटर

 १६  वास्तुविद  (आवशिटेबट)
 vo  फामेसिस्ट

 »  २?  भौजार  मिस्त्री
 सिविल  इजीनियर
 अकाउन्टेन्ट

 we  serra  (मेकेनिकल
 इजीनिर्यारग  )

 २५  मशीनिस्ट
 रोइ  गोलर  ड्राइवर

 २७  नक्‍शानवीस  (सिविल  इजी-
 निर्यारिग  )

 २८  शभ्रौजार  साज

 २६  सर्वेधर  (सर्वेक्षक)
 ३०  सहयोगी  निरीक्षक
 ३१  बायर  मेन

 ३०  मझीन  हडिलर
 ३३  मोटर  इजीनियर
 इं४ड  रसायन  इजीनियर

 ३४  समाज  शिक्षा  सगठन  कत्त

 ३६०  मेट्रालाजिस्ट
 ३७  खान  इजोनियर
 ३८.  7म्लैया

 ३६.  एभर  नाटिकल  इजोनियर
 vo  ग्रोवरसियर  (असनिक

 इंजीनियरिंग)

 ४१.  झलाईशर

 ह

 G
 ei

 ४२.  मेकेनिकल  इंजीनियर
 ४३,  तार  सचार  इंजीनियर
 we.  पंचायत  सचिव

 ४५  बिजली  इंजीनियर
 ४६  नल  साज

 (ग)  हिन्दी  और  अग्रेजी  पुस्तिकाएँ
 श्राम  तौर  से  ६  से  ८  पृष्ठों  की  होती  हैं  t

 (घ)  हिन्दी  पृस्तिकाये  अग्रेजी  का

 अनुवाद  होती  है  1

 (डइ)  इस  काम  पर  एक  गरबेपणा

 (रिसर्च )  अधिकारी,  दो  धनुसधान  क्त्तो

 (इन्वेस्टीगेटर)  एक  प्रवेधिफ  सहायक  और
 दो  बलर्क  लगाये  गये  है  ।  इन  सब  का  कुल
 वेलन  १५००  रुपये  सासिक  है  |

 (च)  झम्ेजी  और  हिन्दी  की  कुछ
 पुस्तिकाये,  स्कूलों,  कालिजों,  वाचनालयों  और

 पुस्तकालयों  श्रादि  को  मफ्त  भेजी  जाती  है  ।
 सरकारी  पुस्तक  बंचने  वालों  झौर  नियोजन
 कार्योलेयों  से  पुस्तिकाये  ६  नये  पेंखे  की  एक
 के  हिसाब  से  खरीदी  जा  सकती  है  ।  इसी  प्रकार
 दम्तकारी  प्रशिक्षण  से  संबंधी  पुस्तिकायें
 बाटी  जाती  हे,  यद्यपि  इन  पुस्तिकाशो  की
 बीमतने  अलग  झलग  हैं  ।

 दस्सकारी  में  प्रशिक्षण  के  लिये

 इसरी  संस्था

 १श४५  शो  शाबा  रमण  क्‍या  ह... ध... क
 तथा  रोजगार  मत्री  यह  बताने  की  कृपा  करेगें
 कि  दस्सकारी  प्रशिक्षण  की  दूसरी  सस्था
 के  लिये  ग्रन्तर्राष्ट्रीय  अम  संगठन  से  विशेषज्ञ
 झौर  सामग्री  प्राप्त  करने  में  भारत  सरकार
 को  कहा  तक  सफलता  मिली  है  ?

 श्रम  उ.मंत्रो  (क्री  आविद  गो)  :

 पन्तर्गाष्ट्रीय  श्रम  सगठने  द्वारा  दस्तकारी
 प्रशिक्षण  की  दूसरी  संस्था  के  लिये  एक  लाख
 रुपये  की  सामग्री  खरीदी  जा  रही  है  दूसरी
 प्रशिक्षण  सस्था  के  लिये  देश  मे  इस  समय  काम
 कर  रहे  दो  पअन्तर्राष्ट्रीय  श्रम  संगठन  के
 विशेषज्ञों  की  सेताओो  का  ही  उपयोग  करने
 का  विचार  है  1
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 ama  की  शरीन

 ,  ११४६.  थी  साथा  रखरत :  क्‍या  जम

 रौजयार  मंत्री  यह  बताने  की  कृपा  करेंगे
 फिः

 (क)  प्रश्षक्षण  केन्द्रों  में  प्रशिक्षण  का.
 स्तर  ऊंचा  करने  के  सद्देष्य  से,  प्रमरीका  के

 प्याइंट  ४  प्राविधिक  कार्यक्रम  की  सहायता
 से  झब  तक  क्या  क्‍या  सामग्नी  प्राप्त  की  गई

 है;

 ्)  यह  सामग्री  किस  प्रकार  से  काम
 में  लाई  जा  रही  2;  घ्रौर

 (य)  संयुक्त  राष्ट्र  के प्राविधिक  सहायता
 अ्क्षासन  के  प्रधीन  रूस  से  प्राप्त  ३०  लाख
 रुपये  की  सामग्री  किस  प्रकार  काम  में  लाई  जा

 रही  है?

 अब  र्मंत्री  (की  झाजिय  ती)

 (क)  सामग्री  की  खरीदी  के  लिए  लगभग

 ३०.८७  लाख  रुपयों  की  मंजरी  हुई  है  ।

 इस  रकम  में  से  २१.  ७  लाख  रुपयो  का  सामान

 खरीदा  जा  चुका  है  ।

 पस्  इस  कार्यक्रम  के  प्रधीन  खरीदा

 गया  सामान  ग्रौद्योगिक  प्रशिक्षण  केन्‍्द्रो
 संस्थानों  को  दे  दिया  गया  है  i  इसका
 उपयोग  प्रशिक्षणाथियों  को  दस्तकारी  सिख्वाने

 के  लिये  किया  जायेगा  ।

 (ग)  यह  सामान  झभी  भारत  नहीं

 पहुंचा  है  )  इस  सहायता  योजना  के  प्रधीन

 केवल  २०  लाख  रुपयो  का  सामान  भारत

 आयेगा  न  कि  ३०  लाख  रूपयो  का  ।

 सहिलाओं  कहो  दस्सकारी  का  प्रशिववरत

 ११४७.  शी  राधा  रसरा '  कया  अस

 मौर  रोजगार  मंत्री  यह  बताने  की  क्रपा  करेगे

 कि  :  ,

 (क)  महिलः!  दस्सक/री  प्रदिकिरा  कार्य

 भर  जनवरी,  १६५६  से  है." ह  तक  कितना  खर्च

 हुआ  है;
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 (६ 03  इस  का  विगरण  गया  है;  शौर

 (ग)  प्रशिक्षण  संस्थानों  से  इस  समय
 प्रशिक्षण  लेने  वाली  महिलाधझों  की  संख्या
 राज्यवार  कितनी  है  ?

 ग्ग्स  डससंत्रो  (भी  शाजिद  झगी)  :

 (क)  2%  पअ्रक्टूबर  १६५६  तक,  जिस
 दिन  प्रशिक्षण  संस्वाधो  का  प्रशासन  राज्य
 सरकारों  को  सोप  दिया  गया  था,  २,३४,०५  ३
 रुपये  मात्र  ।

 (@)  एक  विवरण  इस  उत्तर  के  सम्बन्ध
 में  सभा  के  पटल  पर  रख  दिया  गया  है  ।

 दिक्तिय  परिदिब्ट  ३,  झमृअर्ज  संख्या  ७१]

 (7)  राय  BY-Yo-Kys  को

 प्रशिव्षणावियों  की

 «  संख्या

 मद्रास  ६७
 उत्तर  प्रदेश  र्१्द

 दिल्ली  १6७

 कोय  रे  की  श्वानों  ौर  भितों  का
 स्द  किया  जाता

 ११४८,  श्री  दि०  ह. 0  सिह  क्या  अस
 ओर  रोजगार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  १६५६-५७  में  काम  के  दिनों  की  हानि
 में  जो  वृद्धि  हुई  है,  वह  पश्चिम  बगाल  को
 कोयले  की  किन  किन  खानो  तथा  अम्बई
 की  किन  किन  मिलों  के  बन्द  होने  के  कारण

 हुई  है  ?

 श्रम  ख पमंत्री  (श्री  झाजिद  नी)  :

 सूचना  प्राप्त  नही  है  तथा  उसको  प्राप्त  करने
 से  जो  प्रयोजन  सिद्ध  होगा  उससे  झधिक  उसके

 एकत्र  करने  में  समय  और  मेहनत  लगेगी

 ऑआँद्योगिक  चिजाद

 है रिट.  ष्मी  बि०  geo  सिंह:  क्‍या

 अम  और  रोशगार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  अनवरी  से  झक्तुजर,  ह 5 5  तक
 जो  took  विवाद  हुये,  उनसे  से  कतने  के
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 कारण  हडतातें  हुए  झौर  कितने  से  तालाबन्धियां;

 (ख)  इन  हहतालों  और  तालाबन्दियों

 के  कारण  कितने  व्यक्षित  बेकार  रहे;

 (ग)  चालू  वर्ष  में  गण  तक  कितनी

 हडतालें  और  शतालाबन्दिया  हो  चुको  हैं;
 और

 (च)  उनके  कारण  काम  के  कितमे  दिनों

 को  हानि  हुई  है  ?

 ह... 2  उपमंत्री  (श्री  ग्रालिंद  अतो)  :

 (क)  ६३१  हडतालें  भौर  ७५  तालाबन्दियां

 (ख)  हडतालों  से  ५,३८५,१२१  और
 सालाबदिया  से  ६५,०५६  |

 (ग)  जनवरी  से  सितम्बर  १६५७  तक

 १०५४५  हड़तालें  शौर  ्  तालाबंधिया  !

 (घ)  हडलालों  से  २६,३५४५,८६०  झर
 सालाबंदियों  से  १६,७३,२८६  !

 खातों  तथा  कारखारों  ia  हड़तालें  4
 तालाबन्वियां

 ११५०  ओ  दि  प्र०  सिंह  :  क्‍या  भ्रम
 और  रोजगार  मंत्री  यह  बताने  को  कृपा  करेगे
 कि  कितनी  खानों  तथा  कारस्वानों  में  जनवरी

 १६५६  से  कई  बार  हडतालें  व  तालाबन्दियां

 हो  चुको  है?

 गरम  सपत्मंत्री  दष्भी  अधिद  आनी):

 सूचना  प्राप्त  नहीं  है  तथा  उसको  प्राप्त  करने

 मे  जो  प्रयोजन  सिद्ध  होगा  उससे  अभिक  उसके

 एकत्र  करने  में  समय  शौर  मेहनस  लगेगी  ।

 ह... ठ  समरोलोय  स्थायाजिकरत्त  पंचाट

 ११४१.  शमी  दिल  go  सिह  :  क्या  ह. ल

 आर  कौजशगार  मंत्री  यह  बताने  की  कृपा  करेगे

 कि :

 (=)  श्रम  झपीलीय  न्यायातिकरण  ने

 ३१  अगस्त,  १६९५६  तक  १६५६  अपीलों  भौर
 २७३४  याजिकाहझों  पर  जो  निर्णय  दिये  हे
 उनमें से  कितने  मालिकों के  मवा  भें  हुये  हैं  मौर

 किशने  मजदूरों  के  पक  में;  शौर
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 (a)  इन  मिर्णयों  का  सजदूरों  पर
 क्या  असर  पढ़ा  है?

 असम  उनमंद्री  (अं  आशिद  ासी ) :
 (क)  भौर  (ख)  |  सूचना  प्राप्त  नही  है  तभा
 उसको  प्राप्त  करने  मे  जो  प्रयोजन  सिद्ध  होमा
 उससे  अधिक  उसके  एकत्र  करने  में  समय
 झौर  मेहनत  लगेगी

 aa  अपोीलीय  स्पापाधिकररल

 ११४२  श्  दि०  wo  fax  :  क्‍या  ह..!.. ह
 और  रोहूसार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  श्रम  अभ्रपीलोय  न्‍न्यायाखिकरण  के  समझ

 १  जनवरी,  १६५७  को  छेष  रही  १७५  अपीलों
 तथा  ४५६  माजचिकाझों  में  से  अब  तक  किसने
 का  फैसला  हो  चुका  है  ?

 श्रम  उपमंत्रो  (भी  आधिंद  झलो ) :
 श्रम  पअ्रपीलीग्र  स्यायाधिकरण  ने  जनवरी

 १६५७  में  सक्तूबर  के  झाखिर  तक  tox
 अपीलों  और  ४५६  यात्रिकाओं  में  से  १२०
 अपीलों  और  २८७  वाचिकाओ  का  पेसला
 किया  |  ¢

 महिला  कल्यात्त  4

 ११५३.  शदों  हेढा :  क्‍या  ह, अ  और

 शोडइयार  मंत्री  यह  बताने  की  कृपा  करेंगे  :

 (क)  कोयला  खदान  क्षेत्रों  के  महिला
 कल्याण  केन्द्रों  में  महिलाशो  को  विभिन्न
 दित्पों  का  जो  प्रशिक्षण  दिया  जाता  है  क्या
 उस  से  थे  कोई  अचोपाजन  करती  हैं;

 [ख )  जो  स्त्रियां  इन  कंन्धों  सें  साझर
 हो  जाती  है  बाद  में  उनका  ज्ञान  बढ़ाने  के  लिखे
 क्या  व्यवस्था  की  गई  है;  और

 (ग)  इन  कल्द णा  कनदों  में  तने

 पुरतक  ले;  हैँ  भौर  उनमें  किन  किन  भअभावओं

 को  कतनी  पुस्तकें  हैं  ?

 अब  'उपभंत्री  (जी  दानिय  कासी)  :

 (क)  जी  हां  ।
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 (w)  उन्हें  ऐसी  पुस्तक  झऔर  सामयथिक
 घश्-पत्रिकायें  दी  जाती  हे  जो  उतके  लिये
 उपयोगी  मालूम  हो  ।  स्क्रिया  प्रत्येक  बहु-
 उद्देदीय  संस्था  में  व्बलाये  जा  रहे  बालिग
 दिका  नेन्द्र  के  पुस्तकालय  का  उपयोग  भी
 करती  है  ।

 (ग)  ५२।  प्रत्येक  पुस्तकालय  में
 खगभग  voy  fear  हें  ।  इनमें  ज्यादातर

 पुस्तकों  हिन्दी  की  हैं  जडीसा,  रानीगंज
 और  हैदराबाद  के  कोयला  क्षेत्रो  के  +रद्रो
 में  मथोचित  स्थानीय  भाषाधों  की  कुछेक
 पुस्वको  का  इन्तजाम  भी  किया  गया  है  ।

 कुछ  केल्द्रों  में  खास  तौर  से  बिहार  कोयला

 क्षत्रो  में,  अग्रेजी  की  पुस्तको  की  भी  व्यवस्था

 है

 खान  मजदूर  बस्पारण  कसा

 ११४५४  श्यो  हेड:  क्‍या  ह...  और  रोज-
 खाट  मत्री  यह  बताने  की  कृपा  करेंगे

 (क)  खान  मजदूर  कल्याण  बन्दर  में
 झाने  वाले  बच्चों  को  ह  कलेवा  और  फल
 देने  के  निर्णय  से  कितने  बच्चो  को  लाभ

 हो  रहा  है,  बौर

 (ख)  दूध,  कलेबा  भौर  फल  बाटने
 के  ्य  बच्चो  का  किस  आधार  पर  चना
 जाता  है  ?

 अम  उपमसंत्री  (शी  धाबिद  काती)
 (क)  लगमग  ३,१००  |

 (ख)  कोयला  खनिको  के  ऐसे  सब
 बच्चे  जो  खान  मझदूर  कल्याण  केन्द्रों  में  चाले

 है,  दूध  और  कजेवा  पाने  ने'  हकदार  है  ।

 बौढ़  शिक्षा  केम्ट्र

 ११४५४  भरी  हेबा  क्‍या  असम  और  रोज-
 शाद  मत्री  यह  बताने  की  कृपा  करेंगे  कि  कोयला
 बानों  की  कल्याण  सस्थाओं  के  प्रौढ़  शिक्षा
 केन्द्रों  मे ंकिस  स्तर  की  शिक्षा  दी  जाती  है  ?
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 जल  करबेंभी  फब  wie  eat)
 बालिंग  कासगरों  को  पढ़सी,  लिखना  और
 साधारण  हिसाव-किताब  सिल्लाया  जाता  है  ।
 इसके  साथ-साथ,  स्वास्थ्य,  सफाई,  नागरिक
 जीवन  सम्बन्धी  बातों,  श्रम  कानूगों  शौर

 मौजदा  घटनाशों  का  प्रारम्मिक  ज्ञान  भी
 कराया  जाता  है  ।

 शल-जालिए  करते

 है ए५६  थी  wlo  ito  सिख  क्या

 चारििक्य  तथा  जोग  मत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  कपडे  की  सिलो  मे  ब  तक  कितने

 स्वचालित  करपे  लगामे  गये  हैं;

 (ख)  इस  ने  परिणामस्वरूप  उत्पादन
 मे  कितनी  ब्द्धि  हुई  है,  भौर

 (ग)  इनके  लगासे  से  कितने  भ्मग्ति

 बेकार  हो  गये  हे  भौर  उन्हें  कोई  भझम्य  रोशगार
 देने  के  लिये  क्‍या  व्यवस्था  की  गयी  है  ?

 जारि।क्य  सचा  उच्योम  संत्री  (ची  मोररणी

 देसाई  )  (क)  १  जनवरी,  7६५७
 तक  लगाये  गये  स्वजालिस  करभो  की  सख्या

 १३,१६८  है।

 (ख)  स्वचालित  करधों  से  तैयार  किये
 गये  कपडे  की  जानकारी  अलग  से  उपलब्ध

 नहीं  है  ।  स्वजालित  करधों  पर  भी  उतना  ही
 कपड़ा  तैयार  होता  है  जितना  कि  साधारण

 शक्तिालिस  करधों  पर  |  लेकिन  स्वचालित
 करणो  पर  तैयार  किये  गये  कपड़े  की  फिल्‍म

 अच्छी  होती  है

 (ग)  इस  बारे  में  ठीक  ठीक  जानकारी
 उपलब्ध  नहीं  है|  स्वजालिस  करणे  लगाने
 की  अनुमति  साघारणत  इसी  बाते  पर  दी
 जाती  है  कि  उनके  लगाने  से  मजदूरों  की

 छूटनी  नहीं  की  जायथी  ।  स्वचालित  करने
 खगाने  से  बेकार  होने  बाले  मजदूरों  को
 आराम  तौर  पर  सम्यद्ध  कपडा  शिल  में  मा  तो
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 अतिरिकत  बाली  ग्ब्ला  कर  ar  gat  विभातों
 में  काम  दे  विया  जाता  &

 है हूँ 3  कन्डा

 ११४७.  ची  चक  २०  लिय :  क्या

 बारिव्य  तथा  डच्ोम  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  विदेशों  से  कितना  ऊसी  कपड़ा
 झायात  होता  है;

 (छू)  ऊनी  कपड़े  के  झायात  को  घटाने
 के  लिये  क्या  कोई  उपाय  किये  जा  रहे  है;
 झौर

 (7)  यदि  हां  तो  उनके  ब्यौरे  क्‍या

 है  ?

 बाशिश्य  तथा  उद्योग  मंत्री  (शी
 शोनर ओं  देसाई)  :  (क)  १६५५-५६  तथा

 १६५६-४७  में  क्रमणा:  LUG Fe,coe  Fo

 शौर  १,१८,६०,०००  ०  का  ऊनी  कपड़ा
 झायात  किया  गया  ।

 (ख)  भौर  (ग)  !  जलाई  १६५७
 से  ऊनी  कपड़े  के  श्रायात  पर  रोक  लगा  दी
 ममी  है  ।

 शगीती  खिलौने  का  उआ्योग

 ११५८  श्री  tle  tho  few.  क्या

 बखिस्य  तथा  उच्योश  मंजी  यह  बताने  की

 कृषा  करेंगे  कि

 (क)  देश  में  मधझीनी  खिलौने  बनाने

 के  उत्योग  को  सरकार  क्या  सहायता  दे  रही

 है;

 (ख)  इस  उच्योग  द्वारा  सरकारी

 सहायता  से  अब  तक  कया  प्रगति  को  गई  है,

 (स)  क्‍या  इस  सम्बन्ध  में  विदेशों  से

 कोई  विशेषज्ञ  बुलाया  गया  है;  भौर

 (थ)  यदि  हां,  तो  उस  पर  कितना  खर्च

 हुआ है  ?
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 धारिव्ल  ला  चथोग  मंत्री  श्व
 मोशरओ  देसाई)  :  (क)  तथा  ि)  एक
 विवरण  सभा  के  पटल  पर  रख  दिया  गया  है  1

 बिखिये  १रिक्रिब्ट  ३,  का मुशल  संक्ष्या  ७२]

 (मे)  जी,  नही  t

 (व)  बदन  ही  नहीं  उठता  ।

 बाट  लया  भाष  को  मीड्िंग  असा  शौ

 ११४६.  थ्री  है 4  ह. २८.  मिथ .  क्‍या
 बाजिस्य  लया  डस्ोश  मत्री  यह  बताने  की

 कृपा  करेगे  कि

 (क)  बाट  तथा  माप  की  मीट्रिक
 प्रणाली  से  जनता  को  क्‍या  लाभ  होगे;  भौर

 (@)  क्या  सरकार  द्वारा  जनता  को

 डून  लाभों  को  बताने  के  लिये  कोई  कदम
 उठाये  यये  है  श्रौर  यदि  हा,  तो  वे  क्‍या  हैं  ?

 बारिक्य  तथा  उद्योग  मंत्री  (थी
 मोरसरओ  बेशाई)  (क)  देश  भर  में  एक
 से  बाद  और  पैगाने  होने  के  फायदे  बखूबी
 जाहिर  हैं।  मोटर  प्रभालो  संसार  मर  में
 विख्यात  है  धौर  स्वीकृत  सानी  जातो  है।  इसे
 समझ  लेना  और  याद  रखता  झासान  हैं  t

 इसे  अपनाने  से  हिसाब  किताब  करने  में

 प्रासानी  हो  जायेगी  और  इस  से  विभिन  क्षेत्रों

 में  समय  भोर  भेहलल  को  बचत  हुमा  करेगी  ।

 (ख)  मीटर  प्रगलों  के  फायदे  सरकार

 के  निम्न  प्रकाशनों  में  समझाये  गये  डू  mn

 १.  मेमोरन्डम  अत  दि  एडोप्शन  झाफ

 मीट्रिक  सिस्टम  ््न  इाल्डया'  ले०  शो

 वोसाम्बर  पन्‍त

 >  “दि  मीट्रिक  सिस्टम  झाफ  वेट्स  एण्ड
 मेजर्स

 --प्रकाशफ  पब्लिकेशन्स  हिवीजन,  सूचना
 तथा  प्रसारण  मंक्रतय  ।
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 इराले  साल  इस  प्रणाली  तथा  इसे  प्रपताते

 के  कांयदी  का  समाचार  पत्रों,  रेडियो,  फिल्‍मों

 झादि  के  दररा  व्यापक  प्रचार  किया  झायेगा  ।

 नियोजन  पदाधिकारी

 ११६७०.  पंडित  Fo  wo  कर्मा  :  क्‍या

 ्व्म  कौर  करार  मत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 ४

 (के)  उस  योजना  को  कार्यान्वित

 करने  में  कया  प्रगति  हुई  है  जिस  के  ग्रल्तर्गत
 नियोजन  पदाधिकारियों  को  चुनते  हुए  व्यव-

 सायो के  संबंध  में  विस्तृत  जानकारी  उपलब्ध  को
 जायेगी  जो  प्रभ्यथियों  को  योग्यता  को  जाचने
 में  सहायक  होगो,

 (=)  यह  किन  किन  ठयवसायों  के  तारे  में

 श्व  तक  तैयार  की  गई  हूं,

 (ग)  इस  योजना  से  कितने  लनिवाजन
 पदाधिकारियो  ने  लाभ  उठाया  है  शोर  इत  के
 फलस्वरूप  कितने  अभ्यर्थी  चने  गये  है,
 झोर

 (4)  इस  योजना  को  लैपार  करने  में
 कितना  स्बच  हुआ  है  झोर  इस  संबंध  में  किस

 विशेषज्ञ  से  सहायता  ली  गयो  थो  ?

 असम  उपमंत्री  (श्री  झाबिव  अली )  :(क)
 से  (ग).  इस  योजना  के  पहले  विभिन्न  कार्य
 केन्द्रों  में  जा  कर  व्यवसायों  के  सम्बन्ध  में

 विस्तुत  जानकारी  ब्राप्त  की  जायेगी  ।  इस
 जानकारी  के  ग्राधार  पर  काम  के  उम्मोदवारा
 को  योग्यता  शौर  झनुभव  जानने  के  लिये
 ब्रदनोत्तरी  तैयार  को  जायेगी  1  झभो  विवंतजन

 महानिदेश।लय  में  यह  काम  चलाया  जा  रहा
 है  ।  इसी  बीच  तजुब  के  तोर  पर  मोटर  मैक॑निक
 व्यवसाय  में  योग्यता  जानने  के  लिये  एक
 प्रदनोसरी  का  नमूना  तैयार  किया  गया  है
 जिस  की  सहायता  से  नियोजन  कायालयों  में
 प्राथियों  को  योग्यता  का  प्रनुमान  लगाया
 जायेगा

 (घ)  इस  सिलसिले  में  कोई  खास  श्व्द

 नही  हुआ  है  a  यह  कार्य  सियोजन  महानिदे-
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 झालथ  के  'व्याजसाथिक  =  जफतकारी,  वकॉदा
 द्वारा  हो  रहा  है  ।

 अम्तर्राष्ट्रीय  श्रम  संगठन  से  झापे  विदोषश
 का  लाम  शी  एस०  भो०  इस  है  !

 सालिक  लजदूरों  के  शम्बन्धों  दर  NT

 ११६१.  पंडिस  Wo  Wo  पार्मा  :  क्‍या

 अब  झौर  शोलगार  मंत्री  यह  बताने  शी  कृपा
 करेंगे  कि  भविष्य  सें  किन  कित  कारलातों  मे

 मालिक-मजदर  सम्बन्धों  का  प्रध्ययन  करने
 का  विचार  है

 ?

 शम  उपसंत्री  (श्री  आदिद  ली )  :

 इंडियन  ग्रलुमिनियत  कंपती  अेजुर,  कलकत्ता,
 शर  इन्दौर  के  सूतो  क्रपड़ा  मिनों  में  ्व्पपन
 जारो  है  q  राज्य  सरकारों  से  ऐते  कारबानों
 के  नाम  भागे  गये  है  जहां  अझध्ययत  किया  जा

 सके  |

 बाट  तथा  भाप  की  मीडिक  प्रणाली

 ११६२.  थो  बाल्सीकी  :  गया  शाणथिस्थ

 लया  उशोग  मत्रो  यह  बताते  को  कृपा  करेगे

 कि

 (क)  गया  सरकारी  बारस्वान,  में  मीट्रिक
 प्रणाली  के  बाट  शोर  माप  बनाने  को  संभावना

 ica]

 (aw)  यदि  हा,  तो  सरकारी  कारखानो

 में  प्रतिबर्थ  अनुमानत:  किलले  शाट  सा  माप

 बनाये  जायेंगे;  द्यर

 (ग)  गैर-सरकारो  क्षेत्र  मे  इस  प्रकार
 के  कितने  बाट  तथा  माय  बनाये  जाने  का

 झनुमान  है  *

 बाणिज्य  तथा  उद्योग  मंत्री  (ली  मोर:  रली
 देसाई)  :  (क)  तथा  (ख).  दवास्चास्त्र
 के  कारखानों  में  मोड़िक  बाट  तथा  पंमाने
 बनाये  जाते  को  सभावनता  को  खोज  को  ज।

 रही  है।  इस  समय  we  बताना  कठिन  है  कि

 इन  कारखातों  में  कितनों  संक्या  में  बांटों  शर

 पैमानों  का  निर्माम  हो  सकेसा  n
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 हग)  प्रौरम्मिक  (जांच  से  पता  चला  है
 पैक  निजी  क्षेत्र मे ंमौड़िक  प्रणालो  के  बाट  लगा

 नैशाने  बताले  की  इतती  काकी  कमता  मौजूद
 &  कि  उस  से  देश  को  नये  मोड्रक  बाट  झोर

 चैमानों  सम्बन्धी  कुछ  भावश्यकता  ;पुरो  हो
 सकेगी  )

 डत्याइकता  बढ़ाने  का  झामग्दोलम

 ११६३.  आओ  बाल्मोकी  :  क्‍या  बाणिस्य

 न्लथा  सश्योग  मंत्री  यह  बताने  को  कृपा  करेंगे

 थक  :

 (क)  किन  किन  उद्योगों  ने  उत्वादकता

 बढ़ाने  के  सम्बन्ध  में सहयोग  करने  को  इच्छा
 प्रगट  की  है;  झौर

 (ख)  इस  बारे  में  कप्रा  किया  गया  है?

 बाणिज्य  तया  उद्योग  मंत्री  श्यी  सो  परजी

 डेंसाई)  :  (क)  नई  दिल्ली  में  १  भौर  २
 नवम्बर,  १६५७  को  हुई  उत्पादकता  गोष्ठी

 में  मालिकों  शौर  मजदूरों  के  राष्ट्रीय  संगठनों
 के  जो  प्रतिनिधि  शामिल  हुए  थे  उन  को

 माफंत  साम्रान्यत:  सभी  उद्योगों  ने  उत्पादकता

 बढ़ाने  के  लिये  किये  जाने  वाले  प्रयत्नो  में

 सहयोग  देने  की  इच्छा  प्रकट  की  है  ।

 (ख)  उत्पादकता  गोष्ठी  ने  एक  राष्ट्रीय
 उत्पादकता  परिषद्‌  स्थापित  करने  का  प्रस्ताव
 स्वीकार  किया  था  |  सरकार  इस  समय  इस
 भर  विधार  कर  रही  है।  यह  परिषद्‌  देश  में

 उत्पादकता  को  भावना  का  प्रचार  करेगी,
 स्थानोय  उत्पादकता  परिषदों  की  स्थापना  को

 घ्रणा  देगी  और  उत्पादकता  सेवाशो  को

 व्यवस्था  कराने  के  लिये  कदम  उठायेगी  ।

 उत्पादकता  बढ़ाने  का  बाम्दोलस

 ११६४.  भी  प्रा  wo  तिवारी  :  क्‍या

 आलिस्य  तथा  उद्योग  मत्री  यह  बताने  की

 कपा  करेंगे  कि  :

 (क)  उत्पादन  बढ़ाने  के  स्‍झ्ाग्दोलन  के

 फलस्वरूप  उद्योगों  में  उत्पादन  बढ़न  से  कितने

 शोथ  बेकार  हो  जायेंगे;  झौर

 कलि)  इस  बेकारी  को  दूर  करने  के  लिये

 कया  कदम  उठाने  जा  रहे  हें  !
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 याजिल्य  तथा  उदोग  संत्रो  (भी  मोरारजी

 बेसाई):  (क)  न्य  वेदों  के  झनुमव
 ने  इस  भय  को  झूठा  साबित  कर  दिया

 है  कि  उल्परदकता  झान्दोलन  के  कारण  बेकारी
 बढ़  जायेगी  ।  वास्तव  में  धन्य  देशों  में  उत्पा-
 दकता  के  साथ  साथ  नियोजन  में  भी  वृद्धि
 हुई  है  -  भारत  में  राष्ट्रीय  उत्पादकता

 परिषद्‌  द्वारा  उत्पादकता  प्रान्दोलन  को  इस
 कंग सें  चलाने  का  प्रस्ताव  है  कि  उससे  बेकारी
 न  बढ़ने  पाये  ।  राष्ट्रीय  उत्पादकता  परिवद्‌
 की  स्थापना  सरकार  के  विचाराधीन  है  ।

 (ख)  भिन्न-भिन्न  क्षेत्रों  में  राष्ट्र  को
 झर्थ-वयवस्था  का  विस्तार  करने  के  लिये
 सरकार  जो  भी  प्रयत्न  कर  रही  हैं  उन  सबका

 उद्दवय  निरोजन  मे  युद्धि  करना  शौर  बेकारी
 को  घटाना  हे  भौर  ग्राशा  है  कि  इस  उद्देश्य
 की  पूत्ति  में  उत्पादकता  प्रान्दोलन  से  सहायता
 मिलेगी।

 साथन  का  झायात

 ११६५.  श्री  रा०  स०  लिवारोी  :  क्‍या
 वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  हस  समय  कितने  साबुन  का
 आहायात  किया  जाता  है  ;

 (ख)  सब  से  अधिक  साबुन  किस  देश
 से  मंगाया  जाता  है;  भौर

 (ग)  इसका  झायात  कम  करने  के  लिये
 क्या  कदम  उठाये  गये  हैं  ?

 काजिज्म  तथा  उद्योग  संत्री  (भी  मोरारजो

 देसाई):  (क)  से  (ग),  भाजकल  साबुन  का
 झायात  पूर्ण  रूप  से  रोक  दिया  गया है  |

 जूतों  का  उत्पादन

 ११६६.  शमी  रा०  wo  तिथारी  :  क्‍या
 बाणिज्य  तथा  उद्योग्र  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  कया  रूस  को  भेजे  जाने  वाले

 जूतों  के  निर्माण  में  प्रयोग  किये  जाये  वाले  किसी
 कच्चे  साल  का  बिदेक्षों  से  आयात  किया
 जाता  है;
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 (@)  दि,  हां,  तो  कितनी  माजा  में;
 और

 (ग)  भाशत  में  ग्रामार्त  किये  जाने  वाले

 इस  कच्चे  माल  पर  कितना  आयात  |  द्युल्ग
 लिया  जाता  है  ?

 जाजिज्य  तथा  उद्योग  मंत्री  (भी  मोरारणी

 देसाई).  (क)  से  (ग),  यह  सूचना  इस  समय

 उपलब्ध  नही  है,  यथा  समय  सभा  के  पटल

 पर  रख  दी  जायगी  ।

 महीनी  झौजार  उद्योग

 ११६७.  wt  रा०  Wo  सिदारी  :  क्‍या
 बाजिक्थ  हथा  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  १६६०-६१  तक  भर्दी नरी
 झौजारों  के  उद्योग  में  कितना  उत्पादन  बढ़ाने
 का  विचार  है;

 (ख)  इस  सम्बन्ध  से  क्या  उपाय  किये
 जा  रहे  है,

 (ग)  प्रिसीशन  झजारों  क॑  उत्पादन  के
 सम्बन्ध  में  कया  कदम  उठाये  जर  रहे  हे,  और

 (घ)  ष्स  दिशा  में  श््ब  तक  क्‍या  प्रगति

 हुई है

 वाजिस्थ  ठ्थया  उद्योग  मत्री  (श्री
 सोरारजी  देसाई)  (कफ)  शौर  (ख)  हालाकि
 योजना  कमीशन  वे  पहले  १६६०-६१  तक

 ३  करोड  to  के  मूल्य  के  मणीनी  श्रौजार
 बनाने  का  अस्थायी  लक्ष्य  रखा  था,  लेकिन
 महीनी  औजारों  की  बराबर  बढ़ती  हुई
 भाग  को  देखकर  प्रस्ताव  यह ह  fr  श्ह६०-

 ६१  सक  १०  करोड़  श्  के  मूल्य  «५  औजार
 बनाने  का  उत्पादन  लक्ष्य  रखा  जाए।  १६५६
 में  स्थापित  मधीनी  झौजार  समिति  की
 सिफारिशों  पर  सरकार  ने  मौजूदा  कारख।नों
 के  लिए  उत्पादन  की  एक  व्यापक  योजना

 स्वीकार  की  है।  वर्तमान  कारखानो  का  विर-
 लार  करने  तथा  नये  कारखाने  स्थापित  करने
 के  लिए  लाइसेंस  देने  की  उदार  नीति  झ्रपनायी
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 जा  रही है  ।  हल  सचीग  की  हेमरेख  तथा
 चिकास  कहने  के  लिए  उद्घोग्र  (विकास  तथाः
 लियमन)  अधितियस  के  थीस  एक  विकास

 परिक्षद  स्थापित  कर  वी  गंगी  है।

 (7)  लद्या  (घ)  प्रिसीक्ष।  (धुद्धमाप )
 झौजार  झनेक  प्रकार  के  होते  हैं  और  उनमें  से

 झधिकाश  की  माग  अभी  उस  स्थिति  तक

 नहीं  पहुची  है  कि  लाभप्रद  हंग  थे  उनका
 उत्पादन  शुरू  किया  जा  सके  ।  फिर  भी

 बगलौर  स्थित  हिन्दुस्तान  मशीन  टूल  फेक्टरी

 एक  आधुनिक  शुद्धमाप  खराद  एच-२२,
 बनाती  है  ।  प्लेन  प्लग  गौज,  गैप  गोज
 प्रिसीदान  क्यूब  झौर  इसी  तरह  के  कुछ  और
 झौजार  बनाने  में  देश  झ्ाात्म-निर्भर  हो  गया  है  t

 fart  झन्य  प्रौजारों  से  हम  झात्म-निर्भर  हो
 गये  है,  थे  ये  ह--सरफेस  प्लेट,  कटोर  इस्पात
 के  स्ववेयर,  सरफेस  गौज,  स्टैन्डर्ड  प्लेन  तथा

 मैप  गौज,  स्ट्रेट  एजिज  साइन  कार,  पैरेलल

 ब्लाक,  एगल  प्लेट  झादि  t

 सीमेंट  का  वितरण

 ५  श्री  रा०  स०  तिवारी .  क्‍या
 वाणिज्य  तथा  उद्योग  मत्री  निम्न  भादाय  का

 एक  ऐसा  विवरण  टेबल  पर  रखने  की  कृपा
 करेगे  जिस  में  यह  बताया  गया  हो  कि

 (क)  सीमट  के  वितरण  के  लिये  ब्या

 व्यवस्था  की  गई  है,

 (ख  )  राज्य  व्यापार  निगम  हारा  अब
 तक  किसने  सीमेंट  का  वितरण  हुभा  है,

 (ग)  निगम  को  कितना  लाभ  ह्भा  है,

 (घ)  सीमेंट  के  वितरण  पर  निगम
 को  कितना  सर्च  करना  पड़ा  है,

 (8)  इस  फाम  के  लिये  कितने  व्यक्सि
 लगे  हुए  है  अर  उन  को  बेतन  तथा  भ
 के  रूप  में  कुल  कितनी  राशि  दी  गई,  झौच

 (च)  इन  कर्मचारियों  की  निमुक्ति
 के  लिये  क्‍या  व्यवस्था  है  ?



 75  Wrteses  Annwers

 'कणिज्य  तथा  है...  मंधी  (ली  मोरारणी

 देशाई)  :  (क)  स्टेट  ट्रेंडिथ  कारपोरेशन

 झपने:  तियुक्त  किये  हुए  बिक्री  एजेस्टों  के
 बरिये  सीमेंट  का  वितरण  करता  है  !

 ि)  कफारपोरेशन  ने  ११  अक्तूबर
 १६४५७  सक  ६३  लाख  टन  देशी  सीमेंट
 ौर  ३.२  लाख  टन  झ्ायातित  सीमेंट  का
 बितरण  किया  |

 (ग)  तथा  (घ).  ३०  जून  १६५७
 को  समाप्त  होने  वाली  झवधि  की  जान-
 कारी  कारपोरेशन  की  वाथिक  रिपोर्ट  में
 दी  गई  है  जो  सभा  की  मेज  पर  पहले  ही
 रखी  जा  चुकी  है

 (ड)  कारपोरेशन  ने  २१  बित्री  एजेन्ट

 नियुक्त  किये  हे  ।  उन  को  कमीशन  के  रूप
 में  कितना  धन  दिया  गया  है,  यह  वाषिक
 रिपोर्ट  में  संलग्न  विवरण  में  दिया  गया  है  a

 (4)  स्टेट  ट्रेंडिंग  कारपोरेशन  को
 सीमेन्ट  के  वित्तरण  का  दायित्व  दिये  जाने
 से  पहले  जो  बित्री  एजेन्सियां  काम  कर  रही
 थी,  कारपोरेशन  नें  उन्हीं  को  बनाये  रखा  है  t

 सोमेंट  के  शपरखाने

 ११६६.  की  Wo  स०  शिवारी  :  क्‍या

 बाणिफ्य  सझ,  उद्योग  मत्री  यह  बताने  की

 कृपा  करेगे  कि  :

 (=)  कितने  सीमेंट  के  कारखानों  में

 सीमेट  की  लागत  ज्यादा  पष्ट  रही  है  भौर

 उन  में  से  कितनों  को  अतिरिक्त  मूल्य  लेने

 की  रियायत  दी  गई  है।  और

 (ख)  यह  रियायत  कब  तक  जारी

 रहेगी  ?

 घाणिल्य  तुयां  उद्योग  मंत्री  ह...  मो तरजो

 इसाई)  :  (क)  प्रतिरिक्त  मूल्य  लेने

 की  रियायत  शस  समय  सीमेंट  के  केवल  दो

 कारखानों  को  टी  गई  है  जित  में  उत्पादन

 arr  न्य  प्रतिमानित  जागत  वाले  कार-

 खातों  से  ग्रधिक  पढुती  है  ।
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 (ल)  यह  रियायत  तब  तक  लागू  रहेगी
 जब  तक  कि  मूल्यों  में  संकीषन  नहीं  ही
 जायगा  ।

 Copper

 ‘11%0.  Shti  Naushir  Bharucha:  Will
 the  Minister  of  Commerce  and  Induas-
 try  be  pleased  to  state:

 (a)  the  annual  consumption  of
 copper  in  the  country  in  different
 forms;

 (b)  the  total  production  of  copper
 mines  in  the  country;

 (ce)  the  quantity  of  copper  imported
 during  last  year  (jst  April,  956  to
 3ist  March,  1957):  and

 (d)  the  quantity  expected  to  be
 imported  from  the  Ist  September,
 3957  to  3ist  March,  1958?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarfi  Desai):  (a)  to
 (d).  A  statement  is  placed  on  the
 Table  of  the  Lok  Sabha.  {See  Appen-
 dix  III,  annexure  No.  73].

 Temrind  Seed

 ll7.  Shri  Assar:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 fa)  the  total  production  of  temrind
 seed  in  India:

 (9)  the  quantity  of  temrmd  seed
 utihsed  in  India;

 (c)  whether  it  is  a  fact  that  temrind
 seed  powder  is  used  in  cloth  mills  as
 starch;

 (d)  whether  it  is  a  fact  that  temrind
 seed  powder  is  also  used  in  Plywood,
 Artificial  Leather  Lenoleum  Indus-
 tmes;  and

 (ec)  if  so,  whether  Government  pro-
 pose  to  give  protection  to  the  temrind
 seed  powder  industry  as  being  a
 Small  Seale  Industry?

 The  Minister  of  Commerce  and
 Industry  (Shri  Moerarji  Desai):  (a)
 Estamated  annual  production  of  tem-
 rind  seed  is  1,32,000  tons.
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 {b)  20,000  tons  of  temrind  kernal
 powder  is  annually  used  in  cotton
 textile  industry  alone.  Besides,  this
 material  is  used  in  jute  industry,  but
 information  about  the  quantities  con-
 sumed  therein  is  not  ,available.

 (e}  Yes,  Sir.

 (d)  Government  have  no  informa-
 tion.

 (e)  There  ts  no  such  proposal.

 कड  सथा  शाकों  सछती  के  तल

 ११७२.  श्री  झासर  :  क्या  बाजिज्य

 तथा  उद्योग  मंत्री  यह  बताने  की  कृपा  करेगे

 कि

 (क)  १६४८,  १६५१,  १६५४  झौर

 १६५६  में  कितना  काड  लिवर  श्रायल  शौर

 हाक  लिवर  आयल  का  उत्पादन  हुआ  प्रौर

 उन  का  मूल्य  कितना  था;

 (ख)  उक्त  वर्षों  में इन  का  किन  किन

 देशो  को  निर्यात  किया  गया,  झौगर

 (ग)  भारत  में  इन  तेलों  को  किस

 काम  में  लाया  गया  ?

 वाणिज्य  सथ  उद्योग  मजो  (थी
 मोरा-जी  देसाई)  (क)  देश  मे  बाड़  लिवर

 ब्ाइल  का  उत्पादन  नहीं  होता  ।  १६४५४
 झौर  १६५६  में  हुए  झाक  लिवर  आयल

 उत्पादन  का  और  उस  के  मूल्य  के  आकडे
 ~  4
 यह

 १६७१७  गंलन  ,  Ho

 प्रतिग्राम  विटामिन
 ्  की  ६०००  आाई०

 यू०  सत्रि  यतायुक्त

 १६४५४

 82 aRoye

 १६५६  ५६५००  गलत  RY ge,000

 तथा  १६५१  के  उत्पादन  सम्बन्धी  भ्राकईे
 उपलब्ध  नहीं  है  ।

 (ख)  काड  लिवर  आइल  शौर  दाव
 लियर  आाइल  के  निर्यात  के  आंकड़े  उ  सब्ध

 नहीं  हें  क्योंकि  जनवरी  १६५७  के  पहले
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 देश  के  व्यापारिक  बर्सकिरण  में  इन  के  आंकड़े
 नहीं  दिये  जाते  थे  -  किन्तु  जनबरी  से

 जून  सक  कांड  लियर  झाइले  का  भिमति

 निम्नानुसार  हुआ

 परिमाण  मूल्य
 (पौष्ड)  (०)

 काड  लिवर  भ्राइल  (मैडी-
 कल)

 नैपाल  रण  १०६
 काड  लिवर  श्राइल  जिस

 का  प्रन्यत्र  उल्लेख

 नही  है

 बरमा  रप्०  ६२७६

 नैपाल  ७३  श्८

 जनवरी  से  जुन  तक  को  झवधि  में

 जाव,  लिवर  प्राइल  का  कोई  निर्यात  नहीं

 हुआ  |

 (ग)  शार्क  लिवर  श्राइल  जिस  में  विटा-

 मिन  शए  खूब  होता  है,  चिकित्सा  के  काम

 श्राता  है  ॥

 Indian  Embassy  Buiidings

 1173.  Shri  Pangarkar:  Will  the
 Prime  Minister  be  pleased  to  state
 the  names  of  countries  where  the
 Indian  Government  have  their  own
 buildings  for  housing  the  Indian  Em-
 bassies  and  their  Staff?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Government  of  India  own
 their  own  buildings  for  housing  their
 Embassies  and/or  their  staff  in  the
 following  countries:—

 Australia,  Belgium,  British  East
 Africa,  Burma,  Canada,  China,  Ceylon,:
 Egypt,  France,  Holland,  Indonesia,
 Japan,  Nepal,  Malaya,  Pakistan,
 Switzerland,  Turkey,  United  King-

 “dom  and  the  U.S.A.
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 District  Plans

 J  Shri  Hem  Raj:
 Shri  Padam  Dev:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  which  of  the  States  have  pub-
 lished  their  District  Plans;  and

 ina,

 (b)  how  far  the  basic  changes  pro.
 posed  to  be  made  in  the  Second  Five
 Year  Plan  will  affect  the  implemen.
 tation  of  the  District  Plans?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  (a)  A  number
 of  States  have  published  district
 plans  for  some  or  all  their  districts.
 The  latest  information  on  this  sub-
 ject  is  being  ascertained  and  a  state-
 ment  will  be  placed  on  the  Table  of
 the  House.

 (b)  Generally  speaking,  adjustments
 in  the  Plan  which  might  be  necessary
 from  time  to  time  on  account  of
 foreign  exchange  difficulties,  do  not
 affect  the  implementation  of  dis-
 trict  Plans.

 Small  Scale  Industries

 L175,  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  amount  al-
 located  to  Bombay  State  for  the
 development  of  Small  Scale  Indus-
 tries  under  the  Second  Five  Year
 Plan?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  A  sum
 of  Rs.  490-26  lakhs  has  been  allocated
 to  Bombay  State  for  the  develop-
 ment  of  Small  Scale  Industries  under
 the  Second  Five  Year  Plan  (i.e,
 Rs.  350°00  lakhs  for  schemes  for
 Smali  Scale  Industries  and  Rs.  49.26
 lakhs  for  Industries  Estates).

 Handioom  Industry  in  Bombay

 7%  Shri  Paagarkar:  Will  the  Mi-
 nister  of  Commerce  and  Industry  be
 pleased  to  state:
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 (a)  the  amount  spent  in  Bombay
 State  for  the  development  of  hand-
 loom  industry  during  the  year  1966.
 57;  and

 (b)  the  allotment  proposed  during
 the  year  ‘1957-587

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)
 Rs.  60,81,966/-.

 (b)  Rs.  50,58,103 /-. fe
 Labour  Disputes  in  Sugar  Mills

 ‘1177.  Shri  D.  6.  Sharma:  Wil!  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  total  number
 of  iabour  disputes  in  Sugar  Mills
 which  have  occurred  during  1956-57?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ath):  According  to  the
 information  available,  ten  labour  dis-
 putes  occurred  during  the  period  from
 January,  +1956,  to  December,  956  and
 nine  during  the  period  from  January
 3957  to  September,  4957  in  Sugar
 Mills.

 Directorate  General  of  Resettlement
 and  Employment

 78  Shri  0.  ९.  Sharma:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  total  number  of  employees
 in  the  Directorate  General  of  Reset-
 tlement  and  Employment  in  the  year
 ‘1951-52;  and

 (b)  their  number  at  present?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  251.

 (b)  336.

 (The  above  information  relates  to
 the  total  number  of  employees  at  the
 Headquarters  of  the  Directorate~
 General  of  Resettlement  and  Em.
 ployment).

 Television
 i79.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Information  and  Bread-
 easting  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
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 $68  on  the  26th  July,  957  and  state
 the  present  position  with  regard  to
 the  setting  up  of  Experimental  Tele-
 vision  Unit  at  Delhi?

 The  Minitter  of  Information  and
 Broadcasting  (Dr.  Keskar):  The  pro-
 posal  for  setting  up  of  an  Experi-
 mental  Television  Unit  for  social  and
 educational  purposes  at  Delhi  is  still
 under  consideration.  A  final  decision
 will  only  be  possible  after  making
 arrangements  for  the  acquisition  of
 that  part  of  equipment  which  is  still
 to  be  vorocured  from  abroad.

 Documentaries  on  Folk  Dances

 1180.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  any  documentary  film
 was  prepared  on  the  folk  dances  of
 Himachal  Pradesh;  and

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  No  documentary  has  so  far  been
 produced  exclusively  on  the  folk
 dances  of  Himachal  Pradesh

 Cement

 118%.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  total  number
 of  bags  of  cement  allotted  to  Bihar
 in  1956?

 The  Minister  of  Commerce
 Industry  (Shri  Morarfi
 2,16,000  tons.

 and
 Desai):

 अ्रघान  मंत्रों  के  चर  पर  अल-लित्र  का  प्रदर्शन

 ११८२.  शनी  पादव  :  क्‍या  सूचना  और
 नसर  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ब्या  प्रधान  मंत्री  के  धर  पर
 चलचित्र  दिखाने  के  लिये  कोई  व्यवस्था
 की  गई  है  अथवा  कोई  इमारत  बताई  गई
 है;  शौर
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 (@)  याद  हां,  तो  इस  व्यवस्था  पर

 कितना  व्यय  हुमा  है  शौर  म्हं  श्व्चे  किस
 मद  के  झन्दर  किया  गया  है  ?

 स्तर  जसाररण  मंत्री  (कान

 कंसकर)  :  (क)  जी,  नही.  t

 (a)  sweat  नहीं  उठता  i

 सथा  रीय  विकास  कार्य

 ११८३.  भी  भक्त  बहान :  क्‍या  योजना

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रथम  पंचवर्षीय  योजना  में

 स्थानीय  विकास  कार्यों  के  लिये  कुल  कितनी

 धन  राणि  रखो  गयी  थी;

 (@)  उसका  केन्द्र  तथा  विनिन्न  राज्यों

 द्वारा  कहा  तक  उपयोग  किया  गया  और  उममे

 कितनी  सफलता  मिली;

 (ग)  इस  काम  के  लिये  द्वितीय  पंच-

 वर्षीय  योजना  से  कितनी  धन  राशि  रखी

 गई  है;

 (घ)  विभिन्न  राज्यों  को  इसमें  स ेकितना

 अनुदान  दिया  जायेगा,  और  कितना  केन्द्रीय

 सरकार  स्वय  व्यय  करेगी,  और

 (3)  अरब  तक  इस  पर  कितना,धन
 व्यय  हुआ है  और  वास्तविक  कार्य  में  कितनी

 प्रगति  हुई  है  ?

 योजता  मंत्रों  (श्री  इया०  नल  सित्र  )  :

 (क)  १४  करोड़  रुपये  ।

 (ख)  पूछी  गई  सूचना  सम्बन्धी  एक
 विवरण  सभा  की  मेज  पर  प्रस्तुत  है  ।

 (ग)  १५  करोड़  रुपये  ।

 (घ)  प्रतिवर्ष  के  बजट  में  दी  गई  राशि
 राज्यों  में  बांट  दी  जाती  है।  केन्द्रीय
 सरकार  द्वारा  सीधे  स्वीकृत  बोजनाओं  पर

 व्यय  करने  के  लिये  कोई  राशि  सुरक्षित  नहीं
 रखी  जाती  है।  ऐसी  योजनाभों  का  खर्च  व्यवस्था



 है...  «=  Written  Anewers

 के  भगुसार  ब्यप न हो पायी हो  पायी  राधि से  किया
 जजाता  है  4g

 (क)  आावधयक  सूचना  विभिन्न  राज्यों  से
 'एकत्र  की  जा  रही  है,  भौर  यथा  समय  सभा
 'की  मेज  पर  रख  दी  जायेगी  |

 श्री  मग्स  दर्दोन  द्वारा  ४  दिसम्बर
 १६५७  को  पूछे  गये  अतारांकित  प्रदन  संख्या
 ११८३  के  भाग  (ख)  के  उत्तर  में  लोक  सभा

 की  मेज  पर  रखा  गया  विवरण  |

 (१)  पहली  पंचवर्षीय  योजना  की  भ्रवधि
 में  (१६५३-५४  से  १६५५-५६  तक)
 विभिन्न  राज्यों  तथा  केस्द्रो  द्वारा  (सीधी
 स्वीकृत  योजनाओं  पर  स्वयं  किया  गया
 कैन्द्रीय  अनुदान  :--

 लाख  रु७

 केन्द्रीय  सरकार  ZIV
 राज्य  सरकारें

 आंध्र  ६६.६५६

 झ्रसम  ३४,३६७

 बिहार  ८४  ०४०

 बम्बई  8६५  ०रे८
 मध्य  प्रदेश  डे,  भ५०

 ब्द्दास  १७३  ५८७

 उड़ीसा  Yo  ३३८

 पंजाब  2  ्प्दे
 उत्तर  प्रदेश  २३२५  ५८७
 प०  बंगाल  बहे.  ६६

 हैदराबाद
 प,  ७६

 “मध्य  भारत  १६.३३०

 मंसूर  24.500

 र्यप्सू  ६६  .२६४

 राजस्थान  डंडे,  ५१०

 सौराष्ट्र  २१.१६६

 तिरुवाकुर  कोचीन  L¥ 00%

 अजमेर  Roce

 -ओपाल  २.३४०

 कुर्गे  ७.६५४

 दिह्खी  ध  ४३०

 भुदमाचल  प्रदेश  ३.७२७
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 faery  प्रदेश  श्ड  २६०

 जम्मू  भौर  कश्मीर  १३.६२१

 कज्छ  १६००

 मलिषुर  ०.७०

 िपुरा  215 3

 योग,  १२२२  ६२७

 (२)  स्थानीय  विकास  परियोजनाप्रों
 की  संख्या  :-«-

 स्थीकृत  २,१३,०२  १
 जो  पूरी  हो  चुकी  है.  ७२,५६७
 ३१  मार्च,  १६५६  को

 जिनका  काम  चालू  था  १,०२,८७१

 Bullding  Materials  for  Displaced
 Persons

 i484.  Shri  ्.  5.  Saigal:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  a  large
 quantity  of  building  materials  in-
 tended  for  Rehabilitation  works  in
 Delhi  are  lying  for  the  last  many  years
 in  Central  Stores  Division  of  the
 C.P.W.D.,  Delhi;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  it  has  been  purchased
 with  periodical  verification  of  quan-
 tity  and  quality;  and

 (d)  the  estimated  loss  in  this
 regard?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  X.
 Chanda):  (a)  to  (ad).  The  information
 is  being  collected  and  wil!  be  laid
 on  the  Table  of  the  House.

 Delegations  Abread

 1185.  Shri  A.  8.  Saigal:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  how  many  Government  dele.
 gations  of  different  Ministries  have
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 visited  foreign  countries  in  the  year
 ‘1956-57;

 {b)  the  nature  of  those  delegations
 anda  which  countries  they  have  visited;

 (९)  whether  the  number  is  less  than
 the  number  in  1955-56;  and

 (6)  the  cost  involved  in  sending
 those  delegations?

 The  Prime  Minister  and  Minister  of
 External  Affairg  (Shri  Jawaharlal
 Nehru):  The  complete  information  is
 not  yet  available.  According  to  the
 present  information,  the  position  is
 as  follows:

 (a)  ‘141.

 {b)  Statement  showing  the  nature
 of  those  delegations  and  which  coun-
 tries  they  have  visited,  is  placed  on
 the  Table  of  the  Lok  Sabha.  [Placed
 in  Library.  See  LT-426  {57}.

 (c)  Information  is  not  available.

 (0)  Rs.  25,05,289.46  ४.9.  approxi-
 mately.

 Press  Trust  of  India

 1186.  Shri  Rameshwar  Tantia:  Wilt
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  move  on  behalf  of  the  Press  Trust
 of  India  Boarg  of  Directors  to  close
 down  P.T.I.;  and

 (b)  if  so,  what  steps  are  being
 taken  to  implement  Press  Commis-
 sion’s  recommendations  to  hand  over
 P.T.I.  manangement  to  a  public  corpo-
 ration?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  Government  have  seen  reports to  the  same  effect  as  mentioned:  by the  hon.  Member  in  his  question.  The
 recommendations  of  the  Press  Com.
 mission  regarding  future  manage- ment  of  P.T.I.  were  addressed  to  the
 P.TI.  and  not  to  Government.
 Legally,  Government  cannot  convert the  P.T.I.  management  into  a  public
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 corporation.  That  ts  for  the  share-
 holders  of  the  P.T.L  to  conaider.

 Dethi  Municipality

 ‘1187.  Shri  Bibhuti  Mishra:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  38  a  fact  that  Delhi
 Municipal  Committee  has  requested
 the  Central  Government  to  give  finan-
 cial  aid  towards  civic  reception  given.
 to  foreign  dignitaries  as  finance  of
 Delhi  Municipality  are  very  un-
 sound;  and

 (b)  if  so,  whether  Government  have
 given  any  grants?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  Delhi  Municipal
 Committee  has  been  giving  Civic
 Reception  to  a  large  number  of  dis-
 tinguished  foreign  visitors  and  @ppro-
 ached  the  Government  of  India  for
 an  ad  hoc  grant  to  reimburse  them
 for  part  of  the  additional  expenditure.
 involved.

 (b)  Rupees  one  lakh.

 हिन्दुस्तान  एन्टोबायोटिक्स  (प्राइवेंड  )'

 पपमिटेड

 ११८८  श्री  झासर  क्‍या  खारिस्य  लया

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेगे  कि  इस

 समय  हिन्दुस्तान  एन्ट्रीबायोटिक्स  (प्राइवेट  )
 लिमिटेड  में  न्‍निसिर्ल  न  का,  कच्चे  रूप  में

 प्रोर  स्‍्फटिकाकार  नैयार  माल  के  रूप  में,
 प्रतिदिन  कितेसां  उत्पादन  होता  है  ?

 वाशिज्य  तथा  उद्योग  मंत्री  (शो  मुरारणों
 देसाई).  इस  समय  पंनिसिलीन  के  प्रतिदिन

 के  उत्पादन  का  औसत  इस  प्रकार  है  —

 ५.  कच्चे  रूप  में  उत्पादम  (भर्चात्‌'
 पहल  वे)  ६६,०००  मेगा-

 मुनिट

 >,  स्फटिकाकार  तेयार  माल  के
 रूप  में  ४२,०००  मेगा-

 मुर्निट
 *Crude  product  and  recrystallised  finished  product.
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 Surcharge  on  ships  passing
 through  Suez  Canal

 89
 Shri  Raghunath  Singh:

 1189.
 <  Skri  Kasliwa):

 Will  the  Prime  Minister  be  pleased
 to  state  whether  it  is  fact  that  8
 proposal  ia  being  put  before  the
 General  Assembly  of  U.N.  to  levy  a
 surcharge  on  the  ships  passing  through
 Suez  Canal?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Yes.  Some  countries  have
 advanced  loans  for  meeting  the  cost
 of  the  Suez  Canal  clearance.  In
 order  to  repay  them,  the  Secretary
 General  has  recommended  that,  ‘sub-
 ject  to  reduction  by  such  resources  as
 might  become  otherwise  available,  re-
 payment  to  contributor  countries  be
 effected  by  means  of  the  application
 of  a  surcharge  on  Canal  traffic  under
 which  arrangement  a  levy  of  3  per
 cent.  on  Canal  tolls  would  be  paid
 into  a  special  United  Nations  account,
 the  procedures  to  govern  such  pay-
 ments  to  be  negotiated  with  the
 Egyptian  Government  and  with  the
 other  parties  to  the  payments.  On
 the  basis  of  the  current  level  of
 Canal  traffic,  it  can  be  estimated  that
 by  this  method  the  costs  would  be  re-
 imbursed  over  a  period  of  about  three
 years”.

 Industrial  Development  of  Bombay
 State

 1190.  Shri  Assar:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  573  on  the  9th
 August,  2987  and  state  the  names  of
 places  where  the  industries  are  going
 to  be  located  in  the  Bombay  State
 during  the  Second  Five  Year  Plan?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  A  state-
 ment  giving  the  information  is  placed
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  I,  armexure  No.  143

 5  DECEMBER  38957  Written  answers  3752

 Tea  District  Labour  Association

 291.  Shri  Sanganna:  Will  the  Min-
 ister  of  Labour  abd  Employment  be
 pleased  to  state:

 (a)  whether  the  activities  of  the
 Tea  Distmet  Labour  Association  are
 controlled  and  regulated  by  the  Tea
 Districts  Emigrant  Labour  Act,  932
 and  the  rules  framed  thereunder;  and

 (b)  if  not,  the  reasons  thereof?

 The  Deputy  Minister  of  Labour
 (Sbri  Abid  Ali):  (a)  The  Tea  Districts
 Labour  Association  is  an  employers’
 agency,  licensed  under  Tea  Districts
 Emigrant  Labour  Act,  1932,  and,
 therefore,  its  activities  in  respect  of
 assisted  emigrant  labourers  are  con-
 trolled  and  regulated  under  the  Act
 ang  the  Rules  thereunder.

 (b)  Does  not  arise.

 Sindri  Fertilizers  and  Chemicals
 Limited

 3492  Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Sindri  Fertibzer  Factory  published
 two  monthly  house  journals  one  in
 English  by  the  name  “Sindri  News”
 and  the  other  in  Hindi  “Sindri  'Same-
 char”;

 (b)  if  so,  the  total  number  of  copies
 published  in  each  language  together
 with  a  statement  containing  the  num.
 ber  of  copies  sold  to  permanent  subs.
 cribers  and  the  number  distributed  as
 complimentary;  and

 (c)  the  total  cost  involved  in  these
 publications  and  Joss,  if  any,  incurred
 or  profit  which  has  accrued  since
 these  publications  were  started?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)
 Yes.  Sir.

 (b)  7000  copies  each  of  “Sindsi
 News”  and  “Sindri  Samachar’  are-
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 .published  every  month.  On  an  aver-
 age,  400  copies  of  “Sindri  News”  are
 sold  to  permanent  subscribers  and
 by  ad  hoc  sates,  about  300  copies  dis-
 tributed  as  complimentary  copies  and
 60  to  300  copies  presented  to  im.

 qortant  visitors  to  Sindri.  As  regards
 “Sindri  Samachar’,  only  about  200
 copies  are  sold.  A  large  number  of
 copies  is  distributed  as  compliment-
 ary  copies  with  a  view  to  introducing
 the  publication  to  the  various  classes
 of  potential  readers,  both  at  Sindri

 sand  outside.

 (c)  The  question  of  profit  or  loss
 does  not  arise,  as  these  journals  come
 under  the  category  of  pubhcity  and
 informative  literature.  The  approxi-
 mate  costs  of  printing  and  receipts  by
 -way  of  sales  and  advertisements  for
 the  different  years  are  given  below:—

 “Sindri  News”  “Sindti  Samachar”
 Cost  of  Recapts  Costaf  Receipts

 Printing  Printing
 Rs.  Rs.  Rs.  Rs.

 9§3-$4  373000  10,000

 4954-55  18,000  §,660

 I98S-56  (21,000  §,0C0  $3000,  300

 Sindri  Fertilizer  Factory

 1193.  Shri  Shivananjappa:  W4ll  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 -Government  of  India  are  shortly  ar-
 ranging  to  get  research  equipment
 for  the  Technological  Department  of
 the  Sindri  Fertiliser  Factory  from  the
 U.S.S.R.  Government;

 (b)  if  30,  what  is  the  total  value  of
 this  equipment;  and

 {c)  whether  this  equipment  will  be
 secured  in  the  form  of  U.N.  Technical

 Assistance?

 The  Minister  of  Commerce  and
 “‘Eedustry  (Shri  Morarji  Desai):  (a)
 “Yes,  Sir
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 (b)  About  Rupees  228  to  78  lakhs.

 (c)  Yes,  Sir.

 State  Trading  Corporation
 1194.  Shri  Narasimhan:  Will  the

 Minister  of  Cemmerce  and  Industry
 be  pleased  to  state  the  amount  paid
 by  way  of  dead  freight  by  State  Trad.
 ing  Corporation  since  its  inception?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desal):  No  dead
 freight  has  so  far  been  paid  by  the
 State  Trading  Corporation.

 Subsidized  Industrial  Housing
 Scheme

 1195.  Shri  Panigrahi:  Will  the  Min-
 ister  of  Workea,  Housing  and  Supply
 be  pleased  to  state:

 (a)  the  total  number  of  quarters  for
 industrial  labour  completed  State-
 wise  in  India  by  the  end  of  July,  i957
 under  the  Subsidised  Industrial  Hous-
 ing  Scheme;

 (b)  the  amount  of  subsidy  given  to
 different  States  under  the  Scheme;
 and

 (९)  the  amount  of  money  given  to
 Orissa  Industries  Ltd,  Barang  and
 Orissa  Textile  Mills  Ltd.,  Choudwar
 (Cuttack)  under  the  Scheme?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  to  (०).  The  required  in-
 formation  is  given  in  statement  plac-
 ed  on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  III,  annexure  No.  15.)

 Trade  with  Canada

 I96,  Sardar  Iqbal  Singh:  Wil]  the
 Minister  of  Commerce  an@  Indastry
 be  pleased  to  state:

 (a)  whether  Canada  has  relaxed
 import  restrictions  on  Indian  goods;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  total  worth  of  Indian  goods
 imported  by  Canada  annually?



 3755  Written  Answers

 ‘The  Minister  of,  Copumecree  and
 Sndustry  (Shri  Morarji  Deasi):  (a)
 ‘There  are  no  restrictions  on  import
 of  Indian  goods  into  Canada.

 (b)  Does  not  arise.

 (ec)  About  Rupees  i5  crores.

 Broadcasting  House,  New  Dethi

 he.  Shri  Surendranath  Dwivedy:
 “Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  the
 amount  of  money  spent  in  purchasing
 and  installing  a  statue  of  a  jladv  with

 a  veena  in  the  Broadcasting  House  of
 New  Dethi?

 Fhe  Minister  of  Information  and
 Breadcasting  (Dr.  Keskar):  A  sum  of
 Rs.  10,000/-  was  spent  in  purchasing
 the  statue  and  Rs.  2,000/-  in  installing
 it  mm  the  Broadcasting  House,  New
 Delhi.

 Employment  Exchanges  in
 Agartala

 1198.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  number  of  persons  register-
 ed  with  the  Employment  Exchange  at
 Agartala  (Tripura)  from  the  Ist  July,
 957  so  far;

 (b)  the  number  of  persons  out  of
 them  who  have  not  been  provided
 with  jobs  so  far;

 (c}  whether  there  are  any  restric.
 tions  in  Employment  Exchange,  Agar-
 tala  for  registering  the  names  for  each
 day;  and

 (d)  if  so,  the  number  of  persons  that
 are  admissible  for  registration  for
 each  day?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  AB):  (a)  1,047  upto  Sist

 October,  1957.
 (b)  988,
 (c)  Ne.
 (d)  Does  not  arise.

 Heavy  Electrical  Goods

 ‘A199,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Commerce  and  Indastry ‘be  pleased  to  state:
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 (a)  the  total  value  of  heavy  elec-
 trical  goods  produced  in  India  per
 annum  at  present  item-wise;

 (b)  the  value  of  heavy  electrical
 goods  produced  by  the  public  sector
 at  present,  if  any;  and

 (c)  the  profits  earned  by  the  heavy
 electrical  goods  manufacturing  indus-
 try  in  the  year  1955-56?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)
 The  estimated  value  of  production  for
 i957  of  heavy  electrical  goods,  based
 on  the  present  level  of  production,  is
 as  follows:—

 Items  Estimated  value  of
 production  in  3957

 (in  iakhs  of  rupees)
 (i)  Electric  motors,  526
 (ii)  Electric  transformers.  723

 (iii)  Control-gears  and
 Switch-gears.  i05

 Gv)  Cables  and  Wires.  i808

 TOTAL.  2662

 (b)  Electric  transformers—-Rs.  72
 lakhs.

 (९)  Information  is  not  available.

 Employment  Exchanges  in  Punjab
 3200.  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Labour  and  Employment be  pleased  to  state:
 (a)  the  number  of  Persons  register- ed  with  the  Employment  Exchanges in  Punjab  State  in  956.57  and  ‘1987-

 58  so  far;  and

 (b)  the  percentage  of  persons  regis- tered  who  have  been  provided  with
 employment?

 The  Depaty  Minister  of  Labour (Shri  Abid  All:  (a)

 1956-57,  ee  1,35,606
 1957-58  (April-Oct.,

 57),  oe  ‘basis
 (७)  1986-87,  757

 1957-58  (April-Oct.,
 *9T).
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 Uthasnagar  Township

 1202,  Shri  Parulekar:  Will  the  Min-
 ister  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  the  price  per  acre  paid  by  the
 Ministry  for  land  in  Ulhasnagar  in
 Bombay  State;  and

 (७)  the  price  at  which  Government
 propose  to  sell  the  land  to  the  refugees
 settled  there?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  An  average  price  of
 Rs,  1,050/-  per  acre  of  undeveloped
 land  was  paid  by  the  State  Govern-
 ment.

 (b)  Prices  vary  between  Rs.  4,840/-
 and  Rs.  19,360/-  per  acre  of  developed
 land  depending  on  the  cost  of  develop-
 ment  and  location  im  each  case.

 Indians  in  Germany

 1202,  Shri  Pangarkar:  Wills  the
 Prime  Minister  be  pleased  to  state  the
 total  number  of  Indian  nationals  re-
 siding  at  present  in  West  Germany,
 profession-  wise?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  The  requisite  information  is
 being  secured  and  will  be  iaid  on  the
 Table  of  the  House  in  due  course

 Yorward  Trading

 1203.  Shri  Pangarkar:  W4il  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  revenue  obtained  from  the
 forward  deals  m  cotton  in  Bombay
 during  1956-57;

 (b)  whether  any  revenue  has  been
 obtained  from  the  forward  deals  in
 other  commodities  in  Bombay;  and

 (e)  if  so,  the  amount  thereof  dur-
 ing  the  same  period?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morar§l  Desai):  (a)  to
 (c).  The  Central  Government  does  not
 eollect  any  revenue  on  forward  deals,
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 AD  India  Radio

 186.  Shri  Pangarker:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a}  whether  the  Government  of
 India  have  under  consideration  a  pro-
 posal  to  construct  a  Radio  Transmitter
 Station  at  Aurangabad  or  Nander  in
 the  Marathwada  region  of  Bombay;
 and

 375%

 (b)  if  so,  the  steps  taken  so  far  in
 this  regard?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  No,  Sir.  There  was  formerly  a
 proposal  to  have  a  relay  transmitter
 at  Nander  and  linked  with  Hydera.
 bad  Station.  In  view  of  the  reor-
 Zamsation  of  States,  the  proposa)  has
 been  changed.

 i5-Year  Plan  of  the  Department  of
 Atomic  Energy

 i205  Sardar  Iqbal  Singh:  W:ll  the
 Prime  Minister  ba  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  4295  on  the  5th  September,  957
 and  state:

 (a)  whether  the  main  features  of
 the  5-Year  Plan  for  the  development
 of  atomic  energy  in  the  country  have
 been  worked  out;  and

 (b)  if  so,  the  nature  thereof?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawasharia?
 Nehru):  (a)  Not  yet.

 (b)  Does  not  arise.
 Employees  in  Missions  Abroad

 1206.  Sardar  Iqhai  Singh:  Will  the
 Prime  Minister  be  pleased  to  state:

 (8)  the  total  number  of  employees
 in  the  Offices  of  the  Indian  High  Com-
 missioners  in  Canada  and  Ceylon;

 (b)  how  many  of  these  are  Indians
 and  how  many  are  foreigners;  and

 (c)  whether  it  is  a  fact  that  the
 foreign  staff  has  asked  for  increase  in.
 their  salaries?
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 The  Prime  Minister  and  Minister
 4  External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  Canda

 Ceylon  28

 (b)  Canada
 Indians  36
 Foreigners  ३32

 Ceylon
 Indians  448
 Foreigners  10

 (c)  Canada.  No  Salaries  of  local
 staff  have  however  been  revised  in
 consonance  with  the  increases  given
 by  the  local  Government  to  their
 staff.

 Ceylon:  No.

 Displaced  Persons  Colonies  in
 Jullundur

 1207.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  it  358  a  fact  that  quarter
 ‘constructed  for  aisplaced  persons  in
 Jullundur,  Rajpura  and  Khana  colon-
 jes  are  berng  auctioned.

 (b)  the  expenditure  incurred  on
 the  construction  of  one  quarter;

 (ec)  the  rent  charged  from  the  per-
 son  occupying  a  quarter;  and

 (d}  the  amount  realised  per  quarter
 so  far?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Whanna):  (a)  Only  un-allotted  houses
 and  those  occupied  by  non-claimant
 allottees  who  do  not  opt  to  purchase
 them  under  the  Compensation  Scheme
 are  being  put  to  auction.

 tb)  ‘A’  type  Rs.  5,000
 'B’  type  Rs.  5,400
 ‘C’  type  Rs.  5,600
 ०!  type  Rs.  6,700

 ‘8-marla  Houses  at  Jul-
 lundvur.  Rs.  2,050

 a
 Houses  at  Rajpura...  Rs.  2,565

 (c)  Rent  is  charged  at  44%  of  the
 total  capita:  outlay  except  in  respect
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 of  the  houses  at  Rajpura  for  which  a
 rent  of  Rs.  5/-  p.m.  per  house  is
 charged.

 (d)  Information  is  not  readily  avail-
 abie  and  taking  the  large  number  of
 houses  into  consideratian,  ite  collec-
 tion  will  not  be  commensurate  with
 the  time  and  labour  involved.

 Displaced  Persons

 1208.  Sardar  Iqbal  Singh:  Will  the
 iinister  of  Rehabilitation  and  Minor-

 ity  Affairs  be  pleased  to  state:

 (a)  the  number  of  East  Pakistan
 displaced  persons  sent  to  carnps  in
 West  Bengal,  Orissa  and  Bihar  in
 ‘1950;  and

 (b)  the  number  of  displaced  persons
 zmong  them  permanently  rehabilita-
 ted  so  far?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be
 piaced  on  the  Table  of  the  Sabha
 when  received.

 Educated  Unemployed  in  Punjab

 1209.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  total  amount
 involved  in  the  schemes  for  educated
 unemployed  in  Punjab?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  A  lump  sum  alloca-
 tion  of  Rs.  5  crores  has  been  made  in
 the  Second  Five  Year  Plan  for  special
 schemes  for  educated  unemployed.  No
 specific  statewise  allocation  of  this
 amount  has  been  made.

 Residentis!  Quarters  for  Government
 Employees

 1210.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  the  principles  on  which  Gov-
 ernment  quarters  are  allotted;

 (b)  whether  applicants  are  allotted
 quarters  strictly  according  to  priority;
 and
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 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Ohanda):  (a)  Allotment  of  accom-
 modation  in  Delhi/New  Delhi  is  as  a
 rule  made  with  reference  to  the  date
 of  continuous  posting  of  the  applicant
 concerned  at  these  stations  and  the
 emoluments  drawn  by  him.  The
 Frincipies  are  laid  down  in  the  Gazet-
 te  of  India  Extraordinary  dated  the
 24th  January,  1950.

 (b)  and  (c).  Allotments  are  made
 strictly  in  order  of  priority  except  in
 cases  of  proved  hardship  where  sub-
 ject  to  the  application  being  support-
 ed  by  the  Head  of  the  applicant's  de-
 partment,  accommodation  one  or  two
 class  below  his  entitlement  is  sanc-
 tioned  on  an  out-of-turn  basis  by  a
 committee  consisting  of  three  officers.
 Illustrative  of  the  cases  of  proved
 hardship  are  cases  in  which  there  is
 an  unexpected  termination  of  tenancy
 er  inability  to  secure  private  accom-
 modation,  or  serious  illness  in  the
 family  caused  or  aggravated  by  con-
 Citions  of  overcrowding  or  unhygienic
 surroundings.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  ISSUED  UNDER  ESSENTIAL
 CommooprTres  Act

 The  Minister  of  Commerce  (Shri
 Kanugo):  I  beg  to  lay  on  the  Table,
 under  sub-section  (6)  of  Section  3  of
 the  Essential  Commodities  Act,  1955,
 a  copy  of  Notification  No.  S.R.O.  3719,
 dated  the  I6th  November,  ‘1957,
 making  certain  amendments  to  the
 Textiles  (Production  by  Powerlooms)
 Control  Order,  1956.  [Placed  in
 Library,  See  No.  LT-47/57],
 Report  of  COMMISSIONER  FOR  SCHE-

 DULED  CASTES  AND  TRIBES

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  lay  on  the  Table,  under  Article
 338(2)  of  the  Constitution,  a  copy  of
 the  Annual  Report  (Parts  I  and  II)
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 of  the  Conapissionet  for  Scheduled
 Castes  and  Scheduled  Tribes  for  the
 year  ‘1956-87.  [Placed  in  Library.
 See  No,  LT-48/87].

 NOTIFICATION  I8KURD  UNDER  ESSENTIAL.
 Commonprties  AcT

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  I  beg  to  lay  on  the
 Table,  undec  sub-section  (6)  of  Sec-
 tion  3  of  the  Essential  Commodities.
 Act,  1955,  a  copy  of  Notification  No.
 P&D-9(l)/55,  dated  the  26th  Novem-
 ber,  1957,  [Placed  in  Library.  See  No..
 LT-49/57}.

 PREVENTIVE  DETENTION  (CON-
 TINUANCE)  BILL*

 The  Minister  of  Home  Affairs.
 (Pandit  G.  B.  Pant):  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  con-
 tinue  the  Preventive  Detention  Act,
 1950,  for  a  further  period.

 Mr.  Speaker:  Motion  moved:

 “That  leave  be  granted  to  in-
 troduce  a  Bilt  to  continue  the
 Preventive  Detention  Act,  1950,
 for  a  further  period.”

 Some  Hon.  Members:  We  oppose.

 Mr.  Speaker:  Any  hon.  Member
 may  state  in  brief.

 Shri  T.  K.  Chaudhuri  (Berham-
 pore):  Sir,  we  oppose  the  introduction
 cf  this  Bill  because  it  has  almost  be-
 come  a  farce  that  Government  comes
 from  time  to  time  to  extend  the
 time  limit  of  the  Bill  by  instalments.
 It  would  have  been  far  better  if  the
 Government  makes  up  its  mind  and
 if  it  so  wants,  tells  the  country  and
 the  Parliament  that  it  wants  to  make
 it  a  permanent  feature  of  the  statute-
 book.

 I  might  remind  this  House  that,
 when  this  Bill  was  originally  passed
 in  1950,  the  late  lamented  Sardar
 Putel  who  was  then  the  Home  Minis-
 ter,  said  that  he  could  not  sleep  for
 two  nights  because  he  had  to  sponsor

 *Publighed  in  the  Gazette  of  India  Extraordinary  Part  II,  Section  2,  dated  $12  14  ्,  98-I9
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 such  a  measure.  Then  there  was  an
 emergency  situation  in  the  country,
 there  were  the  pertition  and  commu-
 na)  troubles.  In  the  end,  he  made  up
 his  mind  that  at  least  for  two  years,
 there  should  be  an  extraordinary
 legislation  like  this.  But  since  then
 we  find  that  after  every  two  or  three
 years,  Government,  every  time,  come
 and  say,  we  are  not  using  the  powers
 of  this  legislation  indiscriminately,
 very  few  people  have  been  kept  under
 detention,  but  even  then,  we  need
 this  measure.  We  fail  to  understand
 what  is  the  need  now.

 For  a  time,  there  was  the  hackney-
 ed  argument  of  the  communist  bogoy.
 But,  today,  at  least  in  our  country,
 the  Communists  have  become  very
 respectable.  We  have  heard  it  from
 the  Prime  Minister,  he  gave  them  a
 chit  from  distant  Scandinavia,  he  gave

 “them  a  chit  from  distant  Japan....

 Some  Hon.  Members:  Chit?

 Some  Hon.  Members:  Good  certi-
 ficate.

 Shri  T.  K.  Chaudhuri:  Goof  conduct
 certificate  that  they  are  behaving....

 An  Hon.  Member:  They  were  never
 kad.

 Shri  T.  K.  Chaudhuri:  ....most  pro-
 perly  and  constitutionally.  So,  that
 bogoy  does  not  stand.  We  want  to
 know  what  is  the  special  emergency
 which  has  jeopardised  the  security
 of  the  State  that  we  must  again  ex-
 tend  the  time  lim‘t  for  the  provisions
 of  this  Bill  by  another  three  years.

 Mr.  Speaker:  The  hon.  Home  Minis-
 ter.  The  hon.  Member  has  explained.
 That  is  all.  He  says  that  there  is
 zbsolutely  no  need  and  in  spite  of  the
 certificates  that  have  been  given,
 what  is  the  need.

 Shri  T.  K.  Chaudhuri:  There  are
 some  more  arguments.

 I  particularly  want  to  object  and
 oppose  the  provisions  of  this  Bill,
 particularly  a  legislation  of  this  kind
 because  we  have  found  by  experience
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 that  whenever  you  put  such  powers.
 in  the  bands  of  the  executive  autho-
 rity,  particularly  the  police  autho-
 rities-I  do  not  challenge  the  bone.
 fides  of  the  Home  Minister  or  of  the-
 Government—whenever  you  put  ex-
 traordinary  powers  under  an  extra--
 erdinary  legislation  like  this  in,  the-
 hands  of  the  police,  the  police  mind
 becomes  absolutely  imdolent.  They
 do  not  go  into  the  papers.  They
 would  not  make  proper  investigations.
 They  would  put  any  person  under
 suspicion  in  jail.  We  have  had  enough
 experience  of  that.  I  need  not  go.
 into  the  history  of  the  British  days.
 Even  under  the  national  regime,  we
 have  had  enough  experience  of  this
 kind.  So,  with  all  the  emphasis  at
 our  command,  we  want  to  oppose  the
 introduction  of  this  Bill.

 Shri  मां,  चि,  Mukerjee  (Caleutta—
 Central):  Can  I  make  a  statement,
 Sir,  because  my  hon.  friend  has  made
 some  oblique  observations?  Perhaps
 the  reasons  why  we  oppose  this
 tnotion  may  be  made  clear.

 Mr.  Speaker:  Generally,  when  hon.
 Members  want  to  oppose,  they  would
 like  to  choose  one  spokesman.  In  this
 euse,  I  will  allow  Shri  H.  N.  Muker-
 jee  to  make  a  very  short  speech.
 Generally,  I  will  allow  only  one  under
 the  Rules.

 Shri  Hem  Barua:
 would  also  like  te  say.

 (Gauhati):

 Mr.  Speaker:  I  am  not  going  to
 allow  him.  Then  it  will  be  a  regular
 debate.  Shri  Mukerjee.

 Shri  H.  N.  Mukerjee:  I  shall  be-
 very  brief  in  giving  our  reasons  for
 opposing  the  motion  made  by  my
 snend  the  Home  Minister.

 As  I  said,  my  good  friend  here  has
 tnade  some  observations  which  impel
 me  to  say  that  we  in  this  House  and
 in  the  country,  the  Communist  Party,
 order  our  behaviour  always  in  accor-
 dance  with  the  necessities  of  the  coun-
 try  and  not  with  an  eye  to  what  Is
 going  to  come  from  the  side  of  the:
 Government  by  way  of  repression  or
 otherwise.
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 An  Hon.  Member:  Or  Moscow.

 ‘Shri  a  N.  Mukerjee:  We  ह.  this
 measure  that  the  Home  Minister  is
 now  trying  to  bring  forward,  and  we
 wappose  it  root  and  branch.  We  oppose
 it  at  every  stage  of  the  proceedings.

 Thig  is  an  unwarranted  measure,
 this  is  a  pernicious  measure,  a
 ‘weapon  in  the  hands  of  the  executive
 and  Government  is  now  trying  to  get
 a  longer  lease  of  life  for  this  legisla-

 ‘tion  which  earlier  was  introduced  in
 a  very  apologetic  way.

 An  Hon.  Member:  Democratic  Gov-
 ernment.

 Shri  H.  N.  Mukerjee:  |  feel  also  that
 ‘Government  is  surreptitiously  making
 this  part  of  the  law  of  the  land.  What
 was  professedly  an  emergency  mea-
 sure  is  surreptitiously  being  raised
 tnto  part  of  the  permanent  law  of  the
 sand,  and  that  is  why  we  feel  that
 this  is  a  fraud  committed  on  the  spirit
 of  the  Constitution.  This  is  an  instru-
 ment  of  po:itical  vendetta  which  Gov-
 ernment  is  trying  to  employ.  At  a
 time  when  over  food,  over  foreign
 policy,  over  refugee  rehabilitation,
 ‘over  economic  reconstruction  there  is
 virtual  unanimity  in  the  country,  the
 Government,  in  spite  of  it,  comes  for-
 “ward  with  this  kind  of  measure  I
 oppose  it  root  and  branch,  we  oppose
 it  lock,  stock  and  barre]

 Pandit  G.  B.  Pant:  I  am  not  at  all
 surprised  and  [I  also  appreciate  the
 position  of  the  hon  Mover  and  of
 ‘Shri  Mukerjee.

 An  Hon.  Member:  Mover?
 Mr.  Speaker:  They  have  moved  the

 ‘opposition.

 Pandit  G.  B.  Pant:  When  too  many
 speak  simultaneously,  it  35  difficult  to
 understand  the  iicoherent  utterance.
 What  I  was  just  trying  to  observe  was
 this.  This  measure  has  been  before
 the  House  for  some  time.  There  have
 been  discussions  almost  every  year  on
 the  way  this  measure  has  been  put
 into  effect.  The  instances  which  were

 ~quoted  here  were,  I  think,  generally
 approved  by  the:  House,  and  it  was

 5  DECEMBER  4987  Detention
 —

 “3786

 also  felt  that  great  care  has  been
 taken  in  miiting  use  of  this  measure.

 An  Hon.  Member:  Question.

 Pandit  G.  8.  Pant:  If  there  was
 nobody  to  differ  from  me,  the  House
 would  be  monotonous.

 So  far  as  this  measure  is  concern-
 ed,  we  ail  have  to  remember  one
 thing.  If  our  country  has  been  able
 to  make  any  progress  and  if  we  have
 any  reputation  in  other  countries,  it
 is  mainly  because  we  have  a  stable
 Government,  and  we  have  succeeded
 in  maintaining  order  in  our  country.
 If  either  of  these  were  in  any  way
 disturbed  or  upset,  much  that  we  have
 gained  whether  in  our  country  or
 outside  would  be  lost.  So,  while
 taking  care  to  enlarge  the  liberty  of
 every  individual  and  to  see  that  no
 one  is  put  to  any  unnecessary  restraint
 or  annoyance,  :t  is,  I  think,  the  duty
 of  all  of  us  to  see  that  conditions  in
 the  country  are  so  regular,  so  far  as
 we  can,  that  the  maximum  number
 of  pcople  are  ab’e  to  enjoy  individual
 liberty,  that  they  are  not  deprived  of
 their  kberty  because  of  bullies,
 because  of  persons  who  work  under-
 fround  or  because  such  forces  as  are
 let  loose  occasionally  in  a  fit  of  pas-
 sion  or  rage

 Yesterday  I  read  out  a  statement
 relating  to  the  decisions  that  have
 been  taken  by  the  Dravida  Kazhagam
 and  what  was  done  there.  The  other
 day  we  all  learnt  what  had  happened
 in  Ramanathapuram  Things  hke  this
 are  still  coming  to  our  notice.  We
 have  been  hearing  of  bomb  explo-
 sions  from  time  to  time,  of  spies  doing
 so  many  things.  Can  we,  in  these
 circumstances,  give  up  the  duty  that
 we  owe  to  the  country?  Its  security
 has  to  be  maintained.  public  order  has
 to  be  preserved,  Of  course,  if  there
 is  any  single  case  in  which  there  is
 any  misuse,  then  we  would  be  sorry

 So  far  as  the  Central  Government
 is  concerned,  all  orders  are  passed
 after  I  have  personally  satisfied  my-
 self.  Then,  as  the  hon.  Members
 know,  though  evidence  is  not  led  in
 a  formal  way,  all  these  cases  are
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 brought  under  review  and  they  are
 examined  by  no  less  a  person  than  a
 Judge  of  a  High  Court.  If  the  Judge
 advises  that  the  person  on  whom  the
 order  of  detention  has  been  tentatively
 issued  should  be  released,  he  is  releas-
 ed.  It  is  not  purely  an  executive
 affair.  It  is  something  done  by  the
 executive  subject  to  review  and  scru-
 tiny  by  the  judiciary.  So,  to  regard
 it  an  arbitrary  act  done  by  the  execu-
 tive  is.  not  correct.

 I  do  not  think  at  this  stage  I  am
 required  to  make  an  elaborate  state-
 ment.  We  will  have  occasion  to  con-
 sider  and  discuss  this  matter,  and  we
 wll  all  do  so  calmly  and  dispassion-
 ately.  I  am  here  to  listen  to  every
 argument,  and  if  the  House  _  really
 feels  that  we  can  discharge  our  duties
 and  maintain  the  standards  to  which
 we  are  committed  and  facilitate  the
 smooth'  course  of  progress  which  we
 all  desire  without  having  any  measure
 of  this  type,  we  will  be  prepared  cer-
 tainly  to  consider  the  general  opinion
 of  the  House,  but  I  am  convinced  that
 situated  as  we  are,  it  would  not  be
 in  the  larger  interests  of  the  country
 not  to  renew  this  Act.  Some  time
 ago  we  allowed  the  Press  (Objection-
 able  Matter)  Act  to  lapse  so  that  the
 press  may  enjoy  greater  liberty.  Simi-
 larly  we  would  have  allowed  this  Act
 to  lapse  if  we  were  satisfied  that  it
 is  not  necessary  to  continue  it  in  the
 circumstances.  And  also  taking  into
 account  the  various  measures  that
 have  been  introduced  by  us  in  order
 to  soften  the  rigours  of  the  law  and
 to  enable  the  people  who  are  even
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 convicted  of  crime  to  live  a  greater
 and  a  more  comfortable  life  as  was
 evidenced  by  the  Probation  of  Offen-
 ders  Bill  which  was  introduced
 and  which  has  been  _  referred
 to  the  Joint  Committee,  I  venture
 to  say  that  our  general  attitude  should
 reassure  the  House  that  we  have  no
 desire  to  put  any  fetters,  but  there
 is  a  sacred  duty  which  we  all  owe  to
 the  millions  living  in  the  country,  and
 if  unfortunately  at  times  someone  has
 to  be  deprived  of  his  liberty  in  order
 that  very  large  numbers  of  people
 who  would  otherwise  be  affected  by
 his  being  at  large,  then  such  action
 should  not  be  looked  at  with  disfavour.

 Mr.  Speaker:  The  question  is:

 “Treat  leave  be  granted  to  intro-
 duce  a  Bill  to  continue  the  Pre-
 ventive  Detention  Act,  1950,  for  a
 further  period”.

 Those  in  favour  will  say  “Aye”.

 Some  Hon.  Members:  Aye.

 Mr.  Speaker:  Those  against  will  say
 “No”.

 Some  Hon.  Members:  No.

 Mr,  Speaker:  The  “Ayes”  have  it.

 Some  Hon.  Members:  The  “Noes”
 have  it.  -

 Mr.  Speaker:  Let  the  lobbies  be
 cleared,  and  then  division  if  neces-
 sary.

 The  Lok  Sabha  divided:  Ayes  181;
 Noes  50.

 Division  No.  ay  AYES  {12.23  hes.

 Achar,  Shri  Bhakt  Darshan,  Shei  Detar,  Shri
 Aged:,  Shr:  Bhargava,  Pandit  Thakur  Das  Desa:,  Shri  Morar}:
 Alva,  Shri  Joachim
 Anjenappe,  Sbri
 Ayyakannu,  Shri
 Azad,  Maulena
 Bagdi,  Shri
 Baldev  Singh,  Sardar
 Bener}i,  Shri  ?  8.
 Berman,  Shri
 Basappa,  Shri
 Besumatari,  Shri
 Bhagevati,  Shri

 Bhatkar,  Shri
 Bhogii  Bhai,  Shri
 Bidari,  Shr
 Rirbal  Singh,  Shri
 Brahm  Perkash,  Ch.
 Chanda,  Shri  Anil  K
 Chavde,  Shri
 Chettiar,  Shri  R.  Ramanathan
 Chuni  Lal,  Shri
 Detiit  Singh,  Shri
 Daseppe,  Shri

 Dindod,  Shri
 Dinesh  Singh,  Shri
 Dube,  Shri  Mulchand
 Dubdlich,  Shri
 Dwivedi,  Shri  M.L.
 Bleyaperumal,  Shri
 Geekwad,  Shri  Pate  Singh:a0
 Gandhi,  Shri  Peroze
 Ghosh,  Shri  त  हैं...
 Gohein,  Shri
 Guha,  Shri  A.  ८.
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 Heeds,  Shri  Subedh
 Hasaria,  Shri  J.  ह.
 Heda,  Shri
 प्रोत  Singh,  Serder
 Iqbal  Singh,  Serdar
 Jain,  Shri  M.C.
 है). उ  Behadur  Singh,  Shri
 Jene,  Shri  K.  ८.
 Jinechandran,  Shri
 Jogendra  Sen,  Shri
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Pandit  J  P,
 Keanungo,  Shri
 Karmarker,  Shri
 Kesiwat,  Shri
 Kayal,  Shri  ह  N.
 Keskar,  Dr.
 Khas,  Shr:  Shahnawaz
 Khienji,  Shri
 Kishtaiya,  Shri
 Krtehna  Chandra,  Shr:
 Krishnamacheri,  ShriT  थ
 Krishna  Reo,  Shri  M,  जे.
 Lechmen  Singh,  Shr:
 Lazmi  Bai,  Shrimati
 MaSda  Ahmed,  Shrimat:
 Masiyangadan,  Shri
 Manjula  Devi,  Shrimau
 Mehdi,  Shri  S  A.
 Mehta,  Shri  B  G
 Mehts,  Shrif  R
 Mefkote,  Dr
 Misimaste,  Shrimats
 Mushre,  Shri  Bibhut:
 Mushra,  Shri  S.N
 Mashra,  Shri  RR.
 Mohammad  Akber,  Shaikh
 Munisamy,  Shri  N  ्र

 Aassar,  Shr
 Atchamemba,  Dr
 Banerjee,  She:  Pramatheneth
 Barrow,  Shri
 Berua,  Shri  Hem
 Bhlaruche,  Shr:  Naushic
 Bra;  Ray  Singh,  Shri
 Chakravartty,  Shrimat:  Renu
 Chrandraman:  Kalo,  Shr:
 Chaudhuri,  Shri  TK
 Dasgupta,  Shri  8
 Dige,  Shr:
 Elias,  Shro  M
 Gaikwad,  Shri  8  K
 Ghoeel,  Shr
 Ghose,  Shri  Bim!
 Gedsora,  Shri  5.  ८:
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 Murma,  Shei  Pelke
 Marthy.  Shri  B.  5.9
 Musafir,  Giani  G.  5.
 Neder,  Shri  P.  T.
 Nair,  Shri  Kuttikrishnen
 Nakturgker,  Shri
 Nollakeys,  Shri
 Nanjapoe,  Shri
 Nateyanavamy,  Shr)  है.
 Nayak,  Shri  Mohan
 Nehra,  Shri  Jawahartal
 Nehru,  Shrimati  Uma
 Oza,  Shri
 Padalu,  Shri  K.  ्,
 Palchoudhuri,  Shrimat:  [la
 Pande,  Shri  C.D.
 Pandey,  Shri  K  ब
 Pangerker,  Shr:
 Pattabhi  Raman,  Shri  C  R.
 Patel,  Shrimet)  Mariben
 Patil,  Shri  5.  K
 Pillai,  Shri  Thanu
 Raghubir  Sabai,  Shri
 Raghuneth  Singhj:.  Shri
 Rajiah,  Shri
 Rameswams,  Shri  ५  दि
 Ram  Subheg  Singh,  Dr.
 Ranbtr  Singh,  Ch
 Rane,  Sbrt
 Rangeruo,  Shri
 Rao,  Shrt  Hearmenth
 Rao,  Shri  Jaganatha
 Raut.  Shri  Bhola
 Ray,  Shrimst:  Renuka
 Reddy,  Shri  Narsps
 Reddy,  Shri  Viswanatha
 Roy,  Shri  Bithwanatha

 NOES

 Gupta,  Shri  Sadhan
 Haider,  Shu
 Imam,  Shri  Mehamed
 jJaipat  Singh,  Shri
 Kar,  Shri  Prabhat
 Karn  Singhu,  Sheri
 Kut,  Shr:  D  A
 Khedikar,  Shr:
 Krishnasuami,  Dr
 Kumbhar,  Shr’
 Kunhen,  Shri
 Mahbanty,  Shri
 Mayhi.  Shri  R.C
 Maiti,  Shry  NB,
 Maun,  az
 Menon,  Shri  Narayanankutty
 Mukeryec,  Shr:  न,  N.

 t
 The  motion  was  adopted.

 Rangeusg  Guiss,  Shri
 Saigal,  Shr!  A.  5.
 Samanta,  Shri  8.  C.
 Senganna,  Shri
 Serhadi,  Shri  Ajit  Singh
 Satiah  Chandre,  Shri
 Sefku,  Shri.
 Sen  Shri,  A.  K
 Sen,  Shri  P.  G.
 Shah,  Shri  Manubdhs+
 Shankaraiya,  Shri
 Sharma,  Shri  C.  D.
 Sharma,  Shri  ्,  C.
 Shastri,  Sara  Lat  Bahadur
 Shivananjapps,  Shri
 Shukla,  Shri  VC.
 Siddanenjappa,  Shri
 Siddish,  Shr:
 Singh,  Shri  K.  व
 Singh,  Shri  T.N
 Sinha,  Shri  Anirudh
 Sinha,  Shri  B  P.
 Sinha,  Shri  Geiendre  Prasad
 Sinhasan  Singh,  Shri
 Snatak,  Shri  Nardeo
 Soman:,  Shri
 Subbarayan,  Dr  ह
 Sumat  Prasad,  Shei
 Swaran  Singh,  Sardar
 Tewatr,  Shri  Dwartkanath
 Thakur  Das,  bate
 Thinwnaiah,  Shri
 Thirumala  Reo,  Shri
 Upadhyaya,  Shr:  Shiva  Datt
 Vedakumar),  Kumar:  M
 Wadiwa,  Shri
 Wodeyar,  Shri

 Mullick,  Shri  BOC
 Nair,  Shri  Vasudevan
 Nayar,  Shr  VP
 Panigarahi,  Shrt
 Parulekar,  Shri
 Patel,  5४४  PR
 Patsl  Shri  Nana
 Paul,  Shrr  UL.
 Prodhan,  Shri  B.C.
 Punnoose,  Shri
 Ramam,  Shri
 Ram  Gab,  Shri
 Rao,  Shri  T.  89  Vittal
 Singh,  Shri  L.  Achew
 Thakore,  Shri  M.  हे,
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 Pandit  G.  B.  Pant:  Sir,  I  introduce
 the  Bill.

 (Some  hon.  Members  left  the  House)

 Shri  H.  N.  Mukerjee:  Sir,  you  will
 forgive  me  just  to  intimate  to  you
 with  great  regret  after  this  exhibi-
 tion  of  the  Government’s  temper  in
 regard  to  civil  liberties,  we  consider
 it  our  duty  to  leave  the  House.

 (Shrt  H.  N.  Mukerjee  left  the  House)

 ee

 PARLIAMENT  (PREVENTION  OF
 DISQUALIFICATION)  BILL*

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Sir  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  declare  that
 certain  offices  of  profit  under  the
 Government  shall  not  disqualify  the
 holders  thereof  for  being  chosen  as,
 or  for  being,  members  of  Parliament.

 Mr.  Speaker:  Whichever  =  hen.
 Member  wants  to  leave  his  seat  may
 do  so  gently  No  hon.  Member  shall
 leave  or  stand  while  J  am  standing.
 I  am  exceedingly  sorry  that  hon.
 Members  do  not  observe  rules  of
 decorum  in  this  House.  No_  hon.
 Member  shall  stand  while  I  am  stand-
 ing.  Even  the  Members  of  the  oppo-
 sition  have  left  the  House  in  an
 orderly  manner.  I  cannot  understand
 why  hon.  Members  on  this  side  should
 make  such  disorder  and  go  out  mak-
 ing  a  lot  of  noise.

 The  question  is:

 “That  leave  be  granted  to
 introduce  a  Bill  to  declare  that
 certain  offices  of  profit  under  the
 Government  shall  not  disqualify
 the  holders  thereof  for  being
 chosen  as,  or  for  being,  members
 of  Parliament.”

 The  motion  was  adopted.

 Shri  A.  K.  Sen:  I  introduce  the
 Bill.

 INDIAN  TELEGRAPH  (AMEND-
 MENT)  BILL

 The  Minister  for  Transport  and
 Communications  (Shri  Lal  Bahadur
 Shastri):  Sir,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Indian  Telegraph  Act,  1885,
 as  passed  by  the  Rajya  Sabha,  be
 taken  into  consideration.”

 The  basic  objective  of  the  amend-
 ing  bil  is  to  terminate  the  present
 individual  hiring  contract  system
 between  the  Telephone  Department
 on  the  one  hand  and  our  subscribers
 on  the  other,  and  to  substitute  in  its
 place  statutory  rules  for  the  govern-
 ance  of  this  relationship.  I¢  would  be
 readily  appreciated  that  the  entering
 into  of  individual  contracts  on  each
 occasion,  when  a  telephone  has  to  be
 provided  or  some  other  change  has  to
 be  made,  entails  considerable  unneces-
 sary  work  and  makes  for  delays  which
 we  are  anxious  to  avoid.  The  old
 arrangement  was  all  right  when  the
 number  of  telephones  was  relatively
 small  and  the  larger  telephone  sys-
 tems  were  run  by  private  concerns
 At  that  time  it  was  necessary  to  have
 individual  contracts  laying  down  the
 rights  of  the  two  parties.  The  situa-
 tion  has  now  changed  completely  in
 so  far  as  the  entire  telephone  system
 is  now  run  by  Government.  Apart
 from  this,  the  number  of  telephone
 connections  has  shown  a  rapid  increase
 in  recent  years,  and  the  present
 arrangements  for  individual  hiring
 contracts  have  proved  very  cumber-
 some  and  dilatory.  Hon.  Members
 may  be  interested  to  know  while  on
 3Ist  March  947  the  number  of  tele-
 phones  was  1,28,149,  on  Sist  March
 957  the  number  exceeded  three
 lakhs.

 *Published  in  the  Gazette  of  India  Extraordinary  Part  I—Section  2
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 (Shri  Lal  Bahadur  Shastri]
 (Mr.  Depury  Srraxer  in  the  Chair]
 12-28  brs.

 Clause  2  of  the  Bill  provides  for
 the  insertion  in  sub-section  2  of  Sec-
 tion  7  of  the  Indian  Telegraph  Act,
 sub-clauses  (९)  to  (K)  for  the  pur-
 pose  of  regulating  the  telephone  busi-
 ness  under  statutory  rules.  I  would
 like  hon.  Members  to  know  that  the
 Proposed  amendment  would  not  ipso
 facto  apply  to  the  existing  contracts.

 Attention  in  this  connection  is
 drawn  to  the  provisions  of  clause  3  of
 the  amending  Bill.  The  existing  con-
 tracts  will  for  the  present  continue  to
 be  governed  by  the:r  own  terms  and
 conditions,  but  the  intention  is  that
 gradually  these  would  also  be  replac-
 ed.  These  provisions  have  been
 included  in  the  Bill  in  order  to  enable
 a  smooth  change  over  from  the  old
 system  to  the  new.

 May  I  also  point  out  another  im-
 portant  provision  in  the  Bill  in  Clause
 3,  which  refers  to  arbitration  in  case
 of  a  dispute  between  the  telephone
 authorities  and  the  subscriber  In
 such  cases  an  arbitrator  would  be
 appointed  by  Government  to  give  a
 binding  award  It  is  hoped  that  this
 would  make  for  speedy  decisions  in
 such  cases  where  otherwise  long
 delays  may  take  place.

 Sir,  as  I  mentioned  in  the  beginning
 the  relationship  between  the  subscri-
 bers  and  the  authorities  would  be
 governed  by  statutory  rules

 It  is  important  to  mention  that
 whatever  rules  Government  frame
 would  be  laid  before  both  Houses  of
 Parliament  and  they  would  have  com-
 plete  discretion  and  authority  to  make
 any  changes  or  modifications  that  may
 be  desired.

 You  will  thus  observe  that  the  mea-
 sure  which  is  now  before  the  House  is
 ot  an  entirely  non-controversial
 character  and  is  intended  to  serve  the
 better  interests  both  of  the  subscri-
 bers  as  well  as  the  Department.  I,
 therefore,  hope  that  the  Bill  would
 be  passed  by  the  House  unanimously.

 8  १08  i637  ‘Ghyenitrient)  oe  3774
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 Deputy-Speaker:  Motion  mov-

 “That  the  Bill  further  to  amend
 the  Indian  Telegraph,  Act,  1885,  ह! ल
 passed  by  Rajya  Sabha,  be  taken
 into  consideratian.”

 Shri  D.  com  Sharma  (Gurdaspur):
 Mr.  Deputy-Speaker,  Sir,  I  welcome
 this  Bill.  Several  times  on  the  floor
 of  this  House  I  have  taken  objection
 to  the  words  ‘non-controversial  Bil.
 I  have  always  said  that  the  hon.  Min-
 ister  should  not  make  too  frequent
 use  of  this  word  ‘non-controversial’.
 As  the  hoh.  Home  Minister  was  pleas-
 ed  to  say  this  morning,  if  a  thing  is
 non-controversial,  it  becomes  mono-~
 tonous.  But,  I  would  submit  very
 respectfully  that  this  Bill  is  really
 non-controversial  in  the  hest  sense
 of  the  word.

 Shri  Naushir  Bharacha  (East  Khan-
 desh):  I  am  not  quite  sure  of  that.

 Shri  7.  C.  Sharma:  You  are  not
 quite  sure  of  that;  but,  I  am  quite
 sure  of  it  and,  therefore,  there  is  an
 honest  difference  of  opinion  between
 you  and  me.

 I  was  saying  that  this  Bill,  apart
 from  the  administrative  procedure
 that  it  undertakes  to  change,  gives  us
 also  a  picture  of  the  extension  of  the
 telephone  system  that  we  have  had
 during  the  last  9  years.  I  congratu-
 late  the  Department  on  that.

 Several  times  I  have  had  the  hon-
 our  of  writing  to  the  hon.  Minister  to
 open  a  public  call  office  here  and  there
 in  my  constituency.  I  hope  that  dur-
 ing  the  last  2  years  further  call  offices
 have  been  opened  in  some  of  the  out
 of  the  way  places  which  might  never
 have  had  the  use  of  the  telephone  or
 which  might  never  have  had  the  ides
 of  what  a  telephone  is  and  how  it
 works  and  to  what  use  it  can  be  put.
 During  the  last  Parliament  I  was  re-
 presenting  two  of  the  tahails  of
 Kangra  district.  Unfortunately,  we
 are  in  the  habit  of  saying  that  the
 Kangra  district  is  2  backward  district;
 and  the  two  tahsils  I  represented  were
 really  backward.  I  was  representing



 phone  work  is  expanding  apace.  Of
 course,  I  should  like  that  it  should
 expand  more  fast  than  it  does  at  pre-
 sent.  We  should  like  to  have  more
 telephones.

 For  instance,  on  the  floor  of  this
 House,  we  have  been  putting  ques-
 tions  as  to  how  many  applications  for
 telephones  have  been  tendered  by
 the  inhabitants  of  Delhi,  Calcutta  and
 other  hig  cities;  how  many  of  them
 have  been  granted  and  how  many
 have  been  rejected.

 When  we  look  at  this  picture  from
 that  angle  we  do  not  feel  very  very
 happy.  But,  all  the  same,  there  has
 been  expansion  in  the  telephone  sup-
 ply  so  far  as  the  Indian  sub-continent
 is  concerned.  Of  course,  I  would  like
 that  this  should  be  expanded  at  a
 greater  pace  than  it  is  being  done  at
 the  present.  Therefore,  I  am  glad  that
 India  is  supplying  to  its  inhabitants
 some  of  those  services  which  are
 necessitated  by  the  conditions  of
 modern  civilisation,  of  the  20th  cen-
 tury.

 At  the  same  time,  I  say  that  this
 Bill  is  going  to  do  away  with  some
 of  those  administrative  delays  for
 which,  I  think,  democracies  and  gov-
 ernments  are  known  all  over  the
 world.  For  instance,  here  I  find  you
 have  to  enter  into  an  agreement  with
 the  subscribers.  That  procedure  5
 going  to  be  changed  and  I  think  thet
 it  would  make  for  quicker  results,  for
 the  quicker  implementation  of  con-
 tracts  end  for  other  things.

 ६  believe  Government  has  done  well
 in  introducing  this  clause  that  when-
 ever  there  is  a  dispute  between  the
 Government  and  the  subscriber,  it
 should  be  referred  to  arbitration.  As
 a

 democrats
 tic  country,  as  a  country

 which  loves  peace,  ag  a  country  which
 ig  devoted  to  non-violence,  we  want
 that  the

 principle
 of  arbitration  ‘should

 be.  there.  ट  can  use  that  expres-
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 sion—in  wideat  commonality  spread—
 it  should  be  there.  i  am  glad  that
 in  this  Bill  the  principle  of  arbitra-
 tion  has  been  given  the  official
 approval.  I  hope  that  the  disputes
 arising  between  Government  §  and
 individual  subscribers  would  not  have
 to  go  to  courts  of  law  and  other  legal
 bodies  for  adjudication.

 One  note  of  warning  |  would  like
 to  strike  and  it  is  this.  On  the  face
 of  it,  the  Bill  appears  to  be  a  very
 simple  measure.  It  is  a  simple  mea-~
 sure  so  far  as  the  intentions  go.  But,
 I  fee]  that  so  far  as  implementation  is
 concerned,  it  will  involve  many  pro-
 cedural  details.  It  will  mean  a  very
 complicated  set  of  rules.  It  will  also
 mean  so  many  details  that  will  have
 to  be  worked  out  with  regard  to  Gov-
 ernment  and  the  subscribers.  I
 would,  therefore,  say  that  so  far  as
 delegated  legisiation  is  concerned,  ft
 should  be  done  with  utmost  care.  I
 have  sometimes  found  that  this  rule-
 making  power  which  we  give  to  our
 executive  in  these  Bills  is  used  in  a
 very  absent-minded  manner—it  is
 used  in  a  manner  which  is  not  very
 efficien  [  find  that  the  rules  are
 framed—I  do  not  know  what  word
 to  use  and  I  do  not  want  to  use  a
 harsh  word—I  would  say  they  are
 framed  m  8  very’  faint-hearted
 manner.  We  have  revision  of  these
 rules  again  and  again.

 I  would  urge  upon  the  hon.  Minis-
 ter  that  the  rule-making  authority  so
 far  as  this  Bill  is  concerned  should
 jook  at  this  problem  from  all  points
 of  view,  from  a  multiplicity  of  angles
 so  that  there  is  no  loophole  or  defect
 left.  This  would  mean  that  Govern-
 ment  have  to  make  use  of  their
 powers  more  amply  and  also  more
 circumspectly.

 I  welcome  this  Bill  and  I  hope
 the  day  is  not  far  off  when  our
 phone  industry,  which  is  already
 expanding  at  a  very  satisfactory  pace,
 will  expand  much  more  and  that
 India  will  have  in  larger  numbers
 telephones  than  it  has  at  present.  .
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 Shri  Ajit  Stngh  Sarhadi  (Ludhian):
 Mr.  Deputy-Speaker,  Sir,  T
 have  got  to  make  two  small  observa~
 tions  with  regard  to  the  Bill.  So  far
 as  the  necessity  of  this  Bill  is  con-
 cerned,  there  can  be  no  two  opinions.
 This  was  called  for  for  a  long  time,  It
 is  necessary  that  statutory  shape
 should  be  given  to  the  individual  con-
 tracts  that  are  being  entered  into
 now.  That  is  a  fact.  But,  I  have  got
 to  submit  one  thing  about  this  prin-
 ciple  of  delegating  the  power  of  legis-
 lation.  So  far  as  the  Government  is
 concerned,  whether  it  is  a  healthy
 function  has  to  be  considered  by  the
 Minister.  Practically  all  the  powers
 that  are  given  in  clauses  (e)  to  (k)
 in  clause  2,  section  7  are  being  given
 to  the  Government  It  was  very  easy
 for  the  Government  to  have  a  sche-
 dule  of  the  contract  between  the  Tele-
 phone  Department  and  the  subscriber
 and  define  also  the  powers.  I  would
 submit  that  it  is  not  a  healthy  con-
 vention  that  the  Government  should
 incorporate  this  delegation  of  power  in
 the  legislation.

 Secondly,  what  I  would  like  to  say
 is  this.  As  my  hon.  friend  Shri  D.
 C.  Sharma  said,  is  it  healthy  to  call
 this  clause,  clause  7B  as  an  arbitra-~
 tion  clause?  It  is  a  misnomer,  because
 the  individual  that  is  appointed  to
 go  into  the  dispute  is  an  official  of  the
 Government.  The  party  concerned,
 that  is,  the  subscriber,  has  got  to  say
 in  the  appointment  of  the  official.  Why
 the  arbitration  has  been  put  in  here,
 I  possibly  cannot  understand.  It  could
 have  been  easity  said  that  such  and
 such  official  will  be  appointed  for
 the  purpose  of  enquiring  into
 the  dispute  and  his  opinion
 shall  be  final  and  binding.
 Nobody  can  say  that  arbitration
 clause,  really  made,  is  not  good.  It
 is  just  and  reasonable,  because  the
 other  contracting  party  has  got  some-
 thing  to  say.  When  it  is  an  arbitration
 clause,  he  must  have  a  say  in  the
 appointment  also.  But  I  am  afraid
 that  clause  7B  is  a  misnomer.  Instead
 of  this,  it  could  have  been  ecasily  said
 that  the  Government  can  appoint  an
 oficial.

 5  DECEMBER  7957  (Amendment)  Bill  3778

 Even  now, I  feel  that  if  the  Minister
 feels  inclined  he  can  bring  im  an
 amendment  so  that  there  may  be  «
 provision  giving  a  voice  to  the  sub-
 scriber  in  the  appointment  of  the
 individual  concerned,  The  aritra-
 tors  may  be  two,  one  by  the  subscri-
 ber  and  the  other  by  the  telephone
 authorities,  and  the  appointment  of
 the  third  person  may  be  made  by  the
 Government.  With  these  submissions,
 I  support  the  ‘Bill.

 Shri  Naushir  Bharucha:  Mr
 Deputy-Speaker,  while  I  appreciate
 that  for  reasons  of  administrative
 difficulties,  it  may  be  desirable  to
 regulate  the  terms  of  contract  of  hire
 of  a  telephone  by  legislation  or  rules
 rather  than  by  individual  contracts,  I
 cannot  understand  how  the  Govern-
 ment  propose  to  solve  the  difficulty
 with  regard  to  the  disputes  which
 may  arise  between  the  user  of  the
 telephone  and  the  Government.

 In  Bombay  city,  we  have  got  a  very
 bitter  experience  not  only  on  the
 introduction  of  the  six  digit  system
 but  afterwards  also.  Since  that  intro-
 duction,  the  telephones  there  have
 been  working  awfully  badly  But
 nobody  seems  to  pay  any  attention  to
 the  complaints  made,  and  to  the  com-
 plaints  made  they  only  get  printed
 replies  that  the  defect  has  been
 attended  to,  while  we  know  that  the
 defect  is  not  attended  to  for  a  matter
 of  weeks  together.  I  am  _  =  speaking
 from  personal  experience.  Nobody
 takes  notice  of  it.

 The  second  point  is,  calls  are  charg-
 ed  for  at  random.  I  have  got  the  ex-
 perience  of  the  BEST  Committee  on
 which  I  was  working,  where  we  found
 that  the  BEST  had  wrongly  charged
 calls  to  the  extent  of  160,000  calls.  I
 want  to  know  if  under  clause  7  (B)
 the  Government  only  appoints  a  per-
 son,  presumably  the  Government  alone
 refers  the  dispute.  Therefore,  I  have
 not  got  even  the  power  to  refer  the
 matter  to  the  so-called  arbitrator  as
 my  hon.  friend  Shri  Ajit  Singh  Sar-
 hadi  pointed  out.  It  is  a  misnomer  to
 call  it  an  arbitration.  If  it  is  ant  arbi-
 tration,  not  only  have  I  power  of  a
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 Say  in  the  appointment  of  the  arbi-
 trator  but  I  have  got  the  power  to
 take  the  initiative  to  refer  the  dispute
 to  the  arbitrator.

 I  want  to  know  from  the  Minister
 in  charge  of  the  Bill  whether,  if  I
 have  power  to  refer  the  dispute  to
 the  socalled  arbitrator,  the  Govern-
 ment  wl]  be  bound  by  it.  Who  is
 going  to  fix  up  the  terms  of  reference
 to  the  arbitrator?  Will  the  Govern-
 ment  settle  or  are  we  to  jointly  settle
 them?  Nothing  is  mentioned  in  this
 clause  7(B).  Therefore,  I  submit  that
 if  the  Government  38  genumely  anxi-
 ous  to  deal  justly  with  the  telephone
 users,  2६  is  not  enough  to  have  this
 so-called  arbitration.  There  must  be
 regular  telephone  tribunals  establish-
 ed  ali  over  the  country.  Any  party
 that  is  aggrieved  must  have  the  right
 to  have  a  complaint  lodged  before  the
 telephone  tribunal

 I  do  not  know  why  the  hon.  Min-
 ister  does  not  include  in  this  Bill
 a  provision  for  establishing  telephone
 tribunals  specifically  to  hear  tele-
 phone  complaints,  if  at  all  intention
 ts  to  give  justice  to  the  telephone
 users,  I  am  afraid  that,  while  I  ap-
 preciate  that  part  of  the  Bill  which
 १९  acceptable  obviously  on  account  of
 the  admunistrative  difficulties,  the
 second  part  is  totally  unsatisfactory.
 I  hope  the  Government  wll  see  their
 way  to  change  it

 पंडित  ठाहर  दास  भाव  (हिसार)
 जनाब  टिप्टी  स्पीकर  साहब,  जहां  तक  इस
 बिल  का  ताल्लुक  है  यह  बिल  हाउस  के
 सामने  एक  दिन  भी  ज्यादा  जल्दी  नहीं  आया

 है  -  इस  की  सख्त  जरूरत  थी  शरीर  इस  वास्त

 जहा  तक  इस  बिल  के  उसूल  का  सवाल  है
 मेरे  ख्याल  में  सारा  हाउस  इस  को  वैलकम

 करेगा  और  ग्रैलकम  ही  नही  करेगा,  बल्कि  हम
 सब  को  एक  किस्म  का  प्राइड  मालूम  होता  है

 जब  कि  हम  देखते  है  कि  हमारे  देश  में  टेलीफोन

 का  सिस्टम  रोजबरोज  तरक्की  पकडता  जा  रहा
 है  और  ऐसे  बहुत  सारे  मेट  जो  कि  पहले
 अनकनेक्टेड  थे  अब  कनेक्ट  होने  जा  रहे  हे  ।

 यह  निहायत  खुशी  की  बाते  है  कि  देश  के  झन्द्र
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 ऐसा  टेलीफोन  का  श्ाल  बिछ  जाये  कि
 जिस  से  लोगों  को  इस  तरह  के  कम्युनिकेशन
 मे  हर  तरह  की  सहूलियत  हासिल  हो  लेकिन

 यह  कुदरती  बात  है  कि  जहां  इतनी  सहूलियते
 हासिल  होगी  तो  उन  के  इन्तिजाम  भे  और

 ड्यूज  के  कलेक्शन  में  बहुत  सी  दिक्कत  पेदा

 होगी  ।  अगर  काम  करने  का  वही  तरीका
 जारी  रहता  है  जो  कि  अज  है  तो  इमकास
 यह  है  कि  सरकार  को  झसफरों  भौर  झदालतों
 की  बहुत  ज्यादा  तादाद  बढानी  होगी  जिस
 के  पास  कि  कमप्लेट्स  जायेगे  और  जो  कि  उन
 का  फंसला  करेंगी  और  तनाजात  का  फैसला
 करने  में  भी  काफी  जबत  लगेगा  ।  इसलिये
 में  निहायत  ह... (औ  से  यह  भर्ज  करता  हूं  कि इस
 बिल  मे  यह  उसूल  रखा  गया  है  कि  स्टेट्यूटरी
 र्ल्स  के  जरिये  झगड़ों  का  फंसला  होगा  t

 यह  बडा  मुबारक  कदम  है  ।  इस  में  कोई  शक
 नहीं  कि  जो  अथारिटी  इन  को  स्टेट्यूटरी
 स््त्स  बनायेंगी  वही  एक  तरह  से  इस  सारे
 सिस्टम  को  चलाने  वाली  होगी  |  भौर  इस  तरह
 से  जो  दूसरे  लोग  यूज  करत  है  उन  के  ऊपर  एक
 तरह  की  फौोकियत  रखेंगी  ।  इस  मे  कोर्ड
 शक  नहीं  कि  रूस  बनाये  जायेगे  ६. ..ज  एक  महीने
 तक  हाउस  की  मेज  पर  रखे  जायगे  |  लेकिन
 हम  देखत  है  कि  जो  रूल  बनते  हूँ  उनमे  बहुत
 कम  तबदीली  होती  है  -  उन  की  तरफ  हाउस  में
 कोई  ज्यादा  तवज्जह  नहीं  देता  और  न  उन  मरे
 इंटरेस्ट  लेता  है  और  न  कोई  उन  में  तबदीली
 कराने  की  कोशिश  करता  है  t  जो  इंड  विजुअल
 यूजर्स  है  उन  को  न  इतना  इल्म  होता  है  और
 न  उन  की  इतनी  पहुच  होतो  हैं  कि  वे  जान

 सक  कि  उन  स्स्ल्म  के  जरिये  किस  तरह  को
 दिक्‍कत  या  सहूलियत  पैदा  होगी  ।  उन  के  लिये

 इस  को  फोरसी  करना  मुद्िकल  होता  है  ।

 तो  एक  दफा  हाउस  में  बिल  पास  होने  के  बाद
 रूल्स  में  बहुत  कम  तबदीली  होने  की  गुजाइश
 रहती  है  ;  इसलिये  जो  झ्रश्ारिटी  इत  स्म्ल्स

 को  बलायें  उस  की  खिदमत  में  में  यह  झर्ज  करना

 चाहता  हूं  कि  वह  पबलिक  की  सहूुलियत  का

 पूरा  पूरा  ब्याल  रखे  और  ऐसे  रूल्स  बनाये

 कि  जिन  से  पबलिक  को  किसी  किस्म  का
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 [पिंडित  ढा  ६र  दास  भागंव]

 दिस्सेटिसफेक्शन  या  डिसक्म्फट  पैदा  द 6

 हो  i

 इस  चिल  के  शभ्न्दर  इस  ब्ात  की  सहूलियत
 शौर  रखी  गयी  है  ऐसे  हालात में  कि  जिन  के
 प्रन्दर  हायरिंग  कार्टक्ट  करना  मुफीद  हो  वहा
 उस  के  लिये  गवर्नेमेंट  ने  पावर्स  रखी  है  ।

 जहा  दोबो  फरीक  के  बास्ते  हार्यारग  का्टूक्ट

 मुफीद  हो  वहा  एसी  मावर्स  का  कायम  रखता

 झच्छी  बात  है  और  गवनंमेंट  को  यह  पावस

 रखनी  चाहिये  |  जो  ट्राजीशनल  पीरियड

 है  उस  के  बास्ते  मी  प्रावीजन  होगा  ।

 जब  में  दफा  ३  की  तरफ  शाता  हू  तो

 में  ७  उके  वास्ते  प्रानरेबित्र  सिनिस्टर

 साहब  को  मुबारकबाद  देता  हू  कि  उन्हों  ने

 एक  बहुत  झच्छा  उसूल  कायम  रखा  |  उन्हों
 ने  श्प्ल्स  के  जरिये  जो  पूराने  काट्रेक्ट  है  उन

 को  गल  एड  वाइड  करार  नहीं  दिया  है  1

 झौर  न  हायरिय  काट्रेक्ट  में  दूसरे  फरीक

 के  मुकाबले  कानून  के  जरिये  एकतरफा
 तबदीली  करने  का  कोई  फायदा  हासिल  किया

 गया  है।  बडी  खुशी  की  बात  है  कि  उन  के
 जितने  हकूक  थे  वे  सब  कायम  हैं  और  गवर्नमेंट
 रूत्स  के  जरिये  उन  को  मुस्तरद  नहीं  करना

 चाहती  a  लेकिन  जब  में दफा  oo  at  की

 तरफ  झआ्लाता  हु  तो  उस  में  यह  दिया  गया  है  कि

 झगडो  का  फेसला  अदालत  से  नहीं  बल्कि

 आरबिद्रेशन  से  होगा  ।  लेकिन  यह  ग्रारबिट्रेंशन
 अजीब  सा  है  जैसा  कि  मुझ  से  पहले  दो

 साहिबान  ने  फरमाया,  फिलवाक्या  जो  जीज

 सब  से  पहले  मुझे  स्ट्राइक  हुई  वह  यह  कि  यह

 छकतरफा  आरबिट्रेशन  है  प्रारबिद्रेशन  में
 झाम  तौर  पर  दोया  दो  से  ज्यादा  फरीक

 होते हैं  भौर  भ्रारवीटेशन  की  अपील  नही  होती,
 ौर  उस  में  एवोडेंस  ऐक्ट  के  भौर  दूसरे  कानून
 के  प्रोसीज्योर  नहीं  होते  जिस  के  मानी  यह

 हैं  कि  भारबिट्रेधत  में  भ्रदालत  के  मुकाबसे
 ज्यादा  झन  इस्ताफ  मिल  जाता  है  ।

 #  DECEMBER,  2957  (Amendervent>  Bilt  3788

 1251  bre.

 (Mr.  Srraxen  in  the  Chatr]

 लेकिन  यह  आरबिद्रेशन  फरीकनस  को
 मरजी  से  होता  है  t  इस  के  भन्दर  जो

 प्राबीजन
 रखा  गया  है  मे  सही  जानला  कि  उस  के  बारे  में
 क्या  रूल  बनेगा  ।  इस  में  लिखा  गया  है

 om  the  dispute  shall  be  deter-
 mmed  by  arbitration  and  shall,
 for  the  purposes  of  such  determi-
 nation,  be  referred  to  an  arbitra~
 tor  appointed  by  the  Central  Gov-
 ernment  either  specially  for  the
 determination  of  that  dispute  or
 generally  for  the  determination  of
 disputes  under  this  section  ”

 इस  के  दो  नतीजे  निकलत  हे  ।  एक  तो  यह  कि

 ऐसे  ्प्त्स  बने  कि  प्रारबिटेटर  के  मुकरर
 करने  में  दूसरे  फरीक  को  भी  मौका  दिशा

 जाये  झौर  दोनो  फरीक  की  मरजी  से  श्ार-

 बिट्रेटर  मुकरंर  किया  जाये  या  चुना  जाये  ।

 इस  में  कोई  ऐतराज  नहीं  हो  सकता  कि

 गवर्नमेट  श्रारबिट्रेटः  मुकर्रर  कर  दे  बशतें
 कि  दूसरे  फरोक  की  भी  मरजी  ले  ली  गई

 हो  ।  गवर्नमेट  के  मुकरंर  करने  भर  से  कोई

 फरक  नही  पडता  ।  लेकित  आरबिद्रे-र  जो

 मुबरंग  होना  च  रिए  वह  एसा  शस्य  हो  जिस
 को  कि  दोनों  फरीक  कबूल  करे  ।  केकिन
 जब  में  इस  को  पढता  हु

 “specially  for  the  determination
 of  that  dispute  or  generally  for
 the  determination  of  disputes
 under  this  section  ”

 जहा  लफ्ज़  “जनरली”  आता  है  वहा  में

 समझता  हू  कि  यह  डर  ठीक  है  जो  मेरे  दोस्त

 ने  जाहिर  किया  है  कि  यह  आरबिट्रेटर
 शायद  गवर्नमेंट  का  नौकर  या  ध्रफसर  होगा
 क्योंकि  झगर  सब  केसेज  के  बास्ते  एक  ही
 वाइस  को  मुकरेर  किया  जायेगा  तो  बहु  उस

 अशलास  की  मरजी  से  तो  मुकरेर  नहीं  होगा
 जो  इन  डिस्प्यूट्स  के  फरीक  होगे  ।  जहा

 तक  *'स्पेशली”  का  सवाल  है  यह  मुमक्तित
 है  कि  गवर्ममेंट  ऐसा  रूल  बना  दे  कि  जूखरें
 फरीक  को  मरजी  भी  ह.  कर  शी  जाये
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 झौर  यकीनन  ऐसा  किया  जायेगा,  लेकिन
 जब  में  “जनरली'  पढ़ता  हु  तो  मुझे  डर  पैदा

 होता  है  कि  गवर्नमेंट  एक  झारबिट्रेटर  मुकरर
 कर  देगी  जो  शभ्राम  तौर  पर  इन  झगडों

 का  फैसला  किया  करेगा  T  उस  को  प्रार-

 बिट्रेटर  कंसे  कहा  जा  सकता  है  1  वह  सो
 गवनमेंट  का  अफसर  होगा  उस  को  झार-

 बिट्रेटर  का  नाम  प  दिया  जाता  है।  आर-

 बिट्रेशन  का  तो  यह  मतलब  है  कि  दूसरे
 फरीक  को  भी  यह  यकोन  हो  कि  उस  के  साथ

 इम्साफ  होता  है  |  यह  उस  हालत  में  मुमकिन
 नही  हो  संकतां  जबकि  आप  एक  अफसर

 मुकरंर  कर  =  शरीर  वह  फेसला  करे  श्राप

 उस  को  झारबिद्रेटर  का  नाम  ययो  देते  हैं  ।

 कहिये  कि  रावनेमेंट  एक  भ्रफसर  मुकरंर
 कर  देगी  शर  वह  फैसला  करेगा  t  मे  शदब

 से  अजे  करूगा  कि  जहा  काट्रेक्ट्स  का  सवाल

 है  यह  रूल  ठीक  नहीं  है  1  आप  के  पास  सारे

 भ्रख्तियार  हैं,  चार्ज  करने  का  प्रस्तियार

 है  और  जो  कुछ  ाप  करना  चाहे  उस  का

 श्राप  को  प्रस्तियार  है  7  जोकि  किसी  मामले

 में  खुद  फरीक  हो  अ्रपनी  तरफ  से  अकेले

 झारबिट्रेटर  कसे  मुकरेर  कर  सकता  है  ।

 Nobady  can  be  a  judge  in  his
 own  cause

 जहा  तक  काट्रेक्ट्स  कां  सवाल  है  यह

 उसूल  गलत  है  कि  गवनमेट  अ्रकेले  अपनी  तरफ

 से  झारबिट्रेटर  मुकरंर  कर  दे  में  जानता  हू
 कि  गवर्नमेट  के  कार्टैक्ट्स  में  एसे  उसूल

 होते  है  ।  लेकिन  अगर  कोई  शास्स  श्राप  के

 सामने  बोल  नहीं"  सकता  तो  उस  के  बारे

 में  आप  जेसा  चाहे  प्रारबिट्रेटर  मुकरेंर  कर

 सकते  हैं  झौर  फेसला  कर  सकते  हैं  |  लेकिन

 यह  मुनासिब  नहीं  है  ।  हिन्दुस्तान  में  आर-

 बिट्रेशन  का  लपज  एक  खास  मतलब  रखता

 है  पंचों  में  कहावत  है  पल  परमेश्वर  होता

 है  ।  इसलिये  में  चाहता  हूं  कि  ऐसे  स्व्स्त

 बसाये  जायें  कि  दोनों  की  भरजी  से  आरर-

 बिट्रेटर  सुक्करंर  होगा  |  अगर  भाप  ऐसे

 क्त  बना  दें  तो  लोगों  को  अबनेमेंट  में  बहुत
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 कानफिडेंस  होगा  झौर  बडा  सैटिसफैक्शल
 होगा  ।  में  झदब  से  ब््ज  करना  चाहता  हु
 कि  गोकि  यह  एक  नान  कट्रोबर्शल  बिल  है
 लेकिन  इस  के  अन्दर  यह  तरमीम  कर  दी
 जाये  |

 इस  के  साथ  हो  में  एक  मजीद  भज
 करना  अहता  हू  जोकि  इस  के  झलावा  है  ।

 वह  डिस्प्यूट्स  के  बारे  में  नही  है  ।  में  उम्मीद
 करता  हु  कि  अफसरान  ष्ब्ल्ज  को  बनात  यबत
 पब्लिक  की  ज्यादा  से  ज्यादा  कनवीनियनस
 झौर  उस  के  -फाद  का  ख्याल  रखेंगे  t  हम
 देखत  है  कि  बाज  औकात  पब्लिक  से  बजा
 और  जायज  शिकायत  पैदा  होती  है  |  बया  हम
 नहीं  जानत  कि  कई  बार  ऐसा  होता  है  कि
 लाइन  खुली  पडी  है,  लेकिन  जवाब  दिया  जाता
 है  कि  लाइन  खराब  है  ।  किसी  को  तग  करने
 के  लिये  भी  ऐसा  किया  जाता  है,  शभौर  जब
 कोई  दूसरा  उस  लाइन  को  यूज़  करना  चाहता
 है,  तो  वही  लाइन  खुली  मिलती  है

 यह  भी  देखा  गया  है  कि  काल्ज  को  एक
 बढ़ें  आरबिट्रेरी  तरीके  से  गिना  जाता  है  और
 कोई  भी  ध्स  सिलसिले  में  की  गई  शिकायत
 को  सुनने  को  तैयार  नहीं  होता  |  टैलिफोन  को

 दुरुस्त  करवाने  के  लिये  पाव  |  कालज  करनी
 पडती  हैं,  छेकिन  फिर  भी  उस  को  दुरुस्त  नही
 किया  जाता  है  ।  इस  में  कई  कई  दिन  लग  जाते
 हैं  ।  यह  मुनासिब  है  कि  जिस  का  दैलिफोस

 दुरुस्त  न  हो,  उस  को  मुझावज़ा  दिया  जाय,
 क्योकि  किराया  तो  आप  पूरे  महीने  का  लेते

 हूँ,  इसलिये  कोई  वजह  नहीं  है  कि  टैलिफोन
 वक्‍त  पर  दुरुस्त  न  हो  ।

 इसलिये  यह  जरूरी  है  कि  गवर्नेमेंट  कुछ

 कम्पलेंट्स  भ्राफिसर्ज  मुकरेर  करे  और  वें

 आफिसईे  शघारबिटरेरी  तबियत  के  न  हों--ये
 जा  कर  कम्परलेंट्स  को  देखें  भौर  सुनें  सौर  दही
 फैसला  करें  1  जब  तक  यह  नहीं  होगा,  राथ  तक

 इस  सिस्टम  के  नकायस  से  पब्लिक  को  क्षिकाक्त

 रहेगी  भौर  वह  समझती  रहेगी  कि  र्ल्स  तो  अन

 गये,  लेकिन  हम  बेवस  हैं  में  ्  करता  चाहता
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 पिंडित  5  कर  हास  भ  गंब]

 हू  कि  इस  डेमोक्रेसी  के  ज़माने  में  किसी  भी
 झादमी  को  यह  फील  करने  का  मौका  नही
 होना  चाहिये  कि  गवर्नेमेट  के  डिपार्टमेट्स  में

 ऐसा  एडमिनिस्ट्रेशन  होता  है  कि  पब्लिक
 को  शिकायत  की  समायत  नहीं  होती  है  |  जब
 भ्राप  नये  कायदे  बनाने  लगे,  तो  आप  ऐसा  बदो-
 बस्त  करे,  जिस  से  कि  लोगो  की  शिकायात
 की  सुनवाई  होने  लगे  श्रौर  इस  सिलले  में  जो
 झगड़े  हो  उन  का  फैसला  इत्मिनान  और
 इन्वाफ  के  साथ  हो  1  अगर  भाप  इन  दो  उसूलों
 को  कौयम  रखेंगे,  तो  दस  में  कोई  शक  नहीं  कि
 पब्लिक  श्राप  की  बकते  हुई  एबिटबिटीज़  का
 वेलकम  करोंगी  q

 श्री  wo  fao  सहगल  (ज  गी?)
 अध्यक्ष  महोदय,  जो.  इडडियन  टैलीग्राफ

 (अमेडमेट  )  बिल,  १६५७  इस  सदन  के  सामने
 पेश  किया  गया  है,  उसका  मे  स्वागल  करता  हू।
 लेकिन  इस  के  साथ  ही  इसके  स्टेटमेंट  आफ

 ग्राबजेक्टस  एड  रीजन्ज  कं  बार  में  श्पने

 कुछ  विचार  रखना  चाहता  हू  .  उसका  लास्ट

 पैराग्राफ  यह  है

 “A  provision  as  to  arbitration  35
 also  considered  necessary  for  the
 settlement  of  disputes  that  may
 arise  between  the  telegraph  autho-
 mty  and  the  telephone  subscribers
 after  the  system  of  individual
 hiring  contracts  is  replaced  by  the
 system  of  statutory  rules  ”

 श्राप  देखगे  कि  झआरबि  टरेटर  मुकरंर  करते  का
 सारा  ग्रधिकार  सरकार  को  रहेगा  ।  मे

 कहना  चाहता  ह  कि  बह  इस  अधिकार  को

 जरूर  रख,  लेकिन  इसक  लिए  डिस्ट्रिक्ट  एड
 मैदान्ज  जज  के  ्ग्क  के  किसी  श्रादमो  को

 मुकरंर  किया  जाय  qt  में  समझता  हू  कि  हमारे
 यहा  जो  ला-कोटर्स  हे,  उनकी  काफी  इज्जत
 है  ओर  दूसरे  देशों  के  लोग  भी  उनको  बड़े
 मान  की  दृष्टि  से  देखते  हैं  |  प्रगर  आप

 डिस्ट्रिकिट  जज  को  ऑआरबिटरेटर  मुकरंर
 करेंगे,  तो  किसी  को  भी  आपत्ति  न  होगी-
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 a  fears  अथाशिटीज  को  झोर  न  इस्तेमाल
 करने  वालों-सब्स्कराइंबर्ज-कों  t

 इसमे  कहा  गया  है

 “With  the  growing  number  of
 telephones  it  is  necessary  to  do
 away  with  the  individual  hiring
 contracts  and  to  replace  them  by
 Statutory  rules”

 स्टैचूटरी  ्स्ल्ज  बनाते  वक्‍त  इस  बात  का  जरूर
 ध्यान  रखना  चाहिए  कि  बे  जन-हित  के  लिए
 हो,  लोगो  के  लिए  हो  और  उसके  मसायने-

 उसके  थे इस  तरह  से,  न  लगा  लिए  जाय,
 जिससे  जनता  का  पझ्रद्चित  हो  सके  ।  इस  लिए
 में  चाहूगा  जि,  श्राप  इन  रूलज  को  हस  तरह  से

 बनाइये  कि  कोई  भी  आदमी  किसी  तरह  की

 अआपत्ति  न  कर  सके  ।

 जहा  तक  शिकायतों  का  तात्लक  हैं,
 में  इस  हाउस  के  सामने  ज्यादा  रुछ  नहीं

 कहना  चाहता  हू  लेकिन,  जेसा  कि  मेर  मित्र

 भागंव  जी  न  कहा  है,  यह  बात  विल्कुल
 ठीक  हैं  कि  कभी-कभी  जब  हम  उनको

 बलात  हं  या  कम्परलेट  करने  हैं,  तो  जिस  तरह
 से  कम्पलट  सुनी  जानी  चाहिए,  उस  तरह  से

 नहीं  सुनी  जाती  है  ।  ऐसा  तजुर्बा  शायद  इस
 हाउस  के  कई  लोगो  को  होगा  ।  यह  हो  सकता
 है  कि  कार्य  ज्यादा  हो  लकिन  अ्रगर  हम  वहा
 पर  काई  कृम्पलेट्स  ग्राफिसर  बिठा  ड््त  हूँ,
 तो  उसका  यह  कर्तव्य  हो  जाता  है  कि  वह  लिख

 कि  किस  नम्बर  की  कम्पलट  हैं  और  फिर  यह
 दर्याफ्त  करे  कि  बह  कम्पलेट  दर-श्रसल

 ठीक  है  या  नहीं।  जितनी  भी  हमारी  काम्ज
 होती  है,  उनके  बारे  मे  हमे  पूरा  इत्मिनान  होना
 चाहिए  और  अगर  उसके  बारे  म  किसी  किस्म

 का  एतराज  हो,  तो  कम्पलेट्स  भाफिसर  का
 यह  कर्तव्य  है  कि  वह  उसको  दुरुस्त  करने  की

 कोशिश  करें  ।

 जो  कन्डीशन्ज  इस  वक्‍त  हैं,  उनको  ठीक

 टीक  तरह  से  कंट्रोल  करने  के  लिये  ही  हस'  बिल
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 के  जरिये  इंडियत  ठेशिग्राफ  कट,  १८८५
 के  सेक्शन  ७  में  तरमीम  की  जा  रही  है
 हमारे  लिए  यह  बहुत  जरूरी  हैँ  कि  जिन  छोटी
 छोटो  बातों  पर  लोगो  को  णएत  जज  होता  है,
 वे  न  होते  पायें  |  मत्री  महोदय  इस  बात  का

 श्रच्छी  तरह  से  ख्याल  करे  ।  जब  कि  हम झपने
 टैलिफान  सिस्टम  को  इतना  बढ़ा  रहे  हैं
 तो  हमें  यड़  भो  देखना  चाहिए  कि  छोटी-

 छोटो  कम्पलेट्स  को  सुनवाई  हो  सके  भौर
 उनको  दूर  करने  की  कोशिश  की  जाय  |

 इन  झाब्दों  के  साथ  मे  हस  बिल का
 समर्थन  करता  हू

 i3  hrs.

 Shrimati  Hla  Palchoudhuri  (Naba-
 dwip).  I  welcome  this  Bill  because  we
 all  realise  that  telephones  are  a  means
 of  bringing  a  lot  of  welfare  to  the
 community.  That  the  telephones  have
 mcreased  during  the  past  year  oar  two
 १६  a  matter  of  great  satisfaction  to  us.
 There  are  just  one  or  two  things  in
 this  Bill  that  I  want  to  draw  the  at-
 tention  of  the  Minister  to.

 Pandit  Thakur  Das  Bhargava  has
 already  said,  and  I  fully  agree  with
 him  that  the  arbitrator  to  be  appoint-
 ed  only  by  the  Central  Government
 is  surely  a  thing  which  cannot  really
 be  fair  to  the  subscriber.  The  subs-
 criber  also  should  have  some  voice
 and  the  various  parties  concerned
 must  alse  have  some  voice  as  to  the
 appointment  of  the  arbitrator.  Be-
 cause,  after  all,  if  the  Government  is
 going  to  plead  its  own  cause  and  if
 there  is  any  cause  of  dispute  and  the
 arbitrators  are  appointed  by  the  Gov-
 ernment,  then  surely  the  subscribers
 have  no  chance  at  all.  So  I  hope  that
 this  point  will  be  looked  into.

 There  is  another  thing  that  I  would
 hke  to  bring  to  the  notice  of  the
 Minister,  and  that  is  entirely  from  a
 welfare  point  of  view.  We  all  realize
 that  telephones  bring  us  the  means  of
 the  large  benefits  that  are  available
 to  us.  Particularly,  as  the  Minister
 knows,  when  there  is  8  call  box  in  a
 distant  place  in  the  country  and  there
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 is  an  accident  and  there  is  no  way  of
 getting  at  anything,  it  is  the  call  box
 that  is  the  life  saver.  I  have  always
 Pleaded  for  a  telephone  at  Swarup-
 gan)  Ghat  where  many  accidents  hap-
 pen.  So  I  hope  he  will  take  this  point
 into  consideration  when  this  Bill  is
 accepted,  as  I  hope  it  will  be—I  am
 all  in  favour  of  at.

 There  is  one  thing  more.  The  tele-
 phone  industry  is  one  of  the  few  in-
 dustries  that  has  appointed  blind
 workers  in  Bangalore  and  I  hope  that
 can  be  expanded,  because  the  mechan-
 ics  of  the  telephone  need  delicate
 hands  and  the  blind  are  able  to  do
 this  A  number  of  blind  people  are
 earning  their  livelihood  in  the  Banga-
 lore  Telephone  Factory,  and  I  hope
 that  this  scepe  will  be  given  to  more
 blind  people  if  the  opportunity  should
 occur.

 Lastly,  when  you  look  into  the
 welfare  work  that  the  telephone  does
 to  the  general  public,  I  hope  the  wel-
 fare  of  the  people  who  are  in_  it,
 namely  the  telephone  operators,  will
 not  be  lost  sight  of;  because  the  pre-
 muses  where  the  telephone  operators
 work  in  small  district  towns—I  hope
 the  Minister  will  some  day  make  a
 trip  and  see—leave  much  to  be  desir~
 ed  The  premises  are  smal]  and  the
 conditions  are  unhealthy.  The  operat.
 ing  of  the  telephone,  as  everybody
 hnows,  is  a  nerve-racking  job,  and  if
 there  is  no  space  and  there  are  no
 amenities  and  the  place  is  hot  and
 very  uncomfortable,  the  health  of  the
 operator  suffers  If  the  Minister  will
 make  a  trip  some  day  to  some  of  the
 small  district  towns  like  Krishnagar,
 he  will  be  able  to  see  the  unhappy
 conditions  of  the  telephone  operators,
 So  I  hope  this  point  will  be  borne  in
 mind.

 With  these  words  I  thoroughly  sup-
 port  the  Bill  and  I  hope  it  will  lead
 to  more  and  more  amenities  for  the
 subscribers  concerned.

 Shri  S.  C.  Samanta  (Tamluk):  I
 also  gladly  welcome  the  Bill.  At  the
 same  time  I  would  request  the  hon.
 Minister  to  carefully  examine  this  ar-
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 {Shri  S.  C.  Samanta]
 bitration  clause  on  which  comments
 have  been  made  by  my  friends  earli-~
 er  and  to  see  whether  the  consént  of
 the  opposite  party  can  be  provided
 for  when  the  rules  will  be  made.

 As  regards  the  other  portions  of  the
 Bill  I  have  no  objection,  but  I  would
 like  the  hon.  Minister  to  tell  us  some.
 thing  about  this  telephone  work.  This
 work  has  been  extended  up  to  sub-
 divisional  towns  of  districts  There
 the  public  call  offices  are  situated,
 there  the  grievances  will  come  from
 the  general  public.  After  this  Bil)  is
 passed  I  want  that  the  general  grie-
 vances  from  the  public  must  be  re-
 corded  in  the  respective  offices,  and
 those  will  be  referred  to  the  arbitra-
 tor.

 We  are  trying  to  extend  this  up  to
 sub-divisional  towns.  To  my  know-
 ledge  there  are  some  P.C.Os.  which
 have  been  started  two  or  three  years
 back,  but  they  are  not  working  well
 because  of  the  equipments  used.  We
 know  that  we  are  in  ant  of  good
 equipments.  Still  the  benefit  or  privi-
 lege  that  we  are  going  to  provide  to
 the  public  should  be  looked  into.  Even
 the  copper  wires  have  been  replaced
 by  iron  wires.

 In  this  connection  I  would  also  re-
 quest  the  hon.  Minister  to  examine
 the  jurisdiction  of  the  Telegraphs
 including  the  Telephones  overlap-
 ping  in  many  cases.  The  same  place
 is  being  administered  by  different
 Telegraph  Circles.  This  has  created
 difficulties.  I  referred  this  matter  to
 the  former  Minister  also.  I  would
 request  the  hon.  Minister  to  go  into
 this  matter  so  that  the  telegraph  en-
 gineering  work  in  one  Circle  is  done
 by  that  Circle  and  not  by  a  man  re-
 maining  in  some  other  Circle.  For
 this  reason,  the  telephonic  connection,
 at  times,  goes  to  that  Circle  and  from
 there  to  another  place  in  other  Cir.
 cle.  There  are  difficulties.  I  would  be
 thankful  if  the  hon.  Minister  could
 look  into  this.

 Again,  I  wholeheartedly  suppert
 this  BAL
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 Shri  Ghosat  (Uluberia):  Myr.
 Speaker,  though  this  Bill  has  been
 brought  to  replace  the  existing  ह
 tem  of  individual  contract  hiring  by
 introducing  a  system  of  statutory  rol-
 es,  there  are  some  points  which  have
 to  be  placed  before  the  hon.  Minister.

 In  West.  Bengal,  the  lapses  of  the
 telephone  section  are  very  well
 known.  The  people  of  West  Bengal
 are  not  getting  proper  facilities  in
 getting  connections,  especially  in  those
 areas  where  there  is  no  automatic
 system.  It  is  very  difficult  to  get  a
 confection  in  spite  of  attempts  for
 even  half  an  hour.  Whenever  the  at~-
 tention  of  the  authorities  ig  drawn  to
 these  grievances,  we  are  told  that
 the  telephone  operators  have  got  to
 work  in  such  conditions  with  such
 work  loads,  in  a  procedure  which  is
 quite  embarrassing  for  them  and
 without  some  amenities  and  that  is
 why  these  delays  occur.  I  would  like
 to  draw  the  attention  of  the  hon.  Min-
 ister  to  these  points.

 Sometimes  it  becomes  difficult  to
 get  our  connections  repaired  for
 several  days  though  the  office  is
 informed  regularly.  If  a  telephone  gets
 out  of  order,  even  after  0  or  5  days,
 in  spite  of  intimation,  we  do  not  get
 it  repaired.  That  is  also  due  to  the  de-
 fect  in  the  system  of  procedure  which
 should  be  simplified.

 Regarding  the  provisions  of  this
 Bill,  I  would  like  to  draw  the  atten-
 tion  of  the  hon.  Minister  to  clause  2
 (3)  (a)  and  (b):  Therd  it  has  been
 stated  that  the  subscriber  has  to  pay
 compensation  if  he  does  not  perform
 his  part  of  the  contract.  But,  we
 often  find  that  even  in  spite  of  due
 aotice  given  to  the  Telephone  depart-
 ment,  the  procedure  is  so  cumbrous,
 dilatory  tactics  are  also  sometimes
 adopted,  that  in  spite  of  notices  given,
 the  people  are  made  liable  to  pay
 eompensation.  This  provision  should
 be  amended  so  that,  those  who
 give  notice  should  be  exempted  from
 the  payment  of  compensation.

 Coming  to  my  last  point,  it  has  al-
 ready  been  stated  by  Pandit  Thakur
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 Das  Bhargava:  that  is  about  the  arbi-
 trator.  When  the  jurisdiction  of  the
 court  ig  being  ousted,  there  must  be
 some  proviso  as  regards  the  appoint-
 ment  of  an  arbitrator  on  the  lines
 urged  by  Pandit  Thakur  Das  Bhar.
 gava,

 With  these  remarks,  I  would  like
 to  draw  the  attention  of  the  hon.
 Minister  to  the  difficulties  that  are
 being  experienced  by  subscribers  in
 those  areas  of  West  Bengal  where
 there  is  no  system  of  automatic  tele-
 phones.

 Shri  Thana  Pillai  (Tirunelveli):
 Sir,  the  Bill  seeks  to  replace  the  pres-
 ent  contract.  But,  the  present  con-
 tract  itself  is  a  one  way  traffic  where
 the  subscriber  has  no  chance  of  stipu-
 lating  his  conditions.  The  terms  are
 almost  for  the  Government  to  imposc
 conditions,  but  net  the  subscriber  to
 contribute  anything  towards  it  except
 payment  and  suffer  the  disabilities  to
 which  the  subscriber  is  subjected  to-
 day.

 More  so  on  the  manually  operated
 telephone  exchange  system.  The
 operators  often  plead  that  the  work
 load  is  high,  that  in  view  of  certain
 policies  of  the  department,  trained
 men  are  not  available  cr  untrained
 line  men  are  put  in  as  operators  and
 therefore  difficulties  are  experienced.
 The  telephone  operators’  complaint,  if
 conveyed  to  the  supervisor,  it  is  di-
 rected  to  some  other  operator  and  not
 to  the  supervisor.  What  is  happening
 in  the  telephone  exchange,  we  cannot
 say.  If  there  is  any  dispute  and  if  we
 ask  why  so  much  delay,  they  simply
 say,  number  engaged.

 As  far  as  possible,  I  would  submit
 to  the  Government,  to  avoid  manual
 operation  and  give  us  automatic  ex-
 changes.  In  the  automatic  exchange,
 if  there  are  any  difficulties  or  de-
 fects,  they  are  mechanical.  We  can
 understand  that.  Here  it  is  deliberate,
 we  know.

 Hon.  Members  spoke  about  the  diffi-
 culties  of  operators.  There  is  the  othe
 side  of  the  picture  also.  The  operators
 are  having  a  jolly  good  time,  listening
 to  music  from  some  other  station  and
 other  places  and  not  attending  to  their
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 work  properly.  There  have  been  cases
 of  that  kind.  Both  sides  have  to  be
 taken  into  consideration.  If  we  com-
 plain  to  the  superior  officers,  they  SAY, we  can’t  do  anything,  it  is  all  trade
 unionism  and  disciplinary  rules.  They
 are  relatively  best  paid  people  and
 most  responsible  people.  But,  then,
 sometimes  they  are  so  irritatingly  be-
 having  towards  the  public  that  the
 people  think  of  discontinuing  their
 connection  and  not  having  a_tele-
 phone  at  all.

 Coming  to  the  trunk  call  business,
 in  some  places,  they  are  not  able  to
 understand  even  the  names  of  places.
 I  think  something  should  be  devised:
 as  mn  the  case  of  the  number
 system,  some  sort  of  numbers  for
 particular  regions  I  had  an  ex-
 perience  of  this.  I  booked  a  call
 to  Tirunelveh.  I  was  given  a
 connection  to  Trichinopoly.  There  was
 no  reply.  |  again  asked  the  operator
 in  Bombay  or  somewhere.  He  says,
 Oh  God,  |  gave  the  connection  to
 Trichinopoly  and  not  Tirunelveli.
 Again  they  had  to  book  a  call.  So
 much  of  inefficiency  is  there.  It  is  not
 because  of  the  rules,  but  because  of
 the  human  efement  which  has  not
 been  handled  properly.  We  have
 rather  surrendered  too  much.  That  is
 my  grievance.  Of  course,  you  may
 give  them  better  pay  and  better
 conditions.  But  better  discipline
 should  also  be  maintained.

 Coming  to  the  clauses  of  the  Bill,
 will  the  subscriber  be  subjected  to
 pay  for  the  loss  of  material  of  the
 whole  line  or  only  in  his  premises?
 Somebody  robs,  the  line  comes  to  a
 particular  number  and  the  Govern-
 ment  thinks  that  that  should  be  com-
 pensated  by  the  party.  If  somebody
 robs,  it  is  the  police  and  the  Govern-
 ment  who  must  protect,  not  the  sub-
 scriber.  These  conditions  will  have
 to  be  looked  into.

 श्री  भक्‍त  दर्शन  (गढ़वाल):  झथ्यद।

 भहोंदय,  इस  वतंमान  विधेयक  झा  स्बागंल

 शौर  संमर्थन  करते  हुए  मुझे  संक्षेप  में  दो  तीन

 बातों  की  ओर  इस  सदन  का  और  मातनीय

 मंत्री  महोदय  का  ध्यान  झ्ाकपित  करना  है  |
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 [श्री  मक्त  204]
 पहली  बात  तो  यह  है  कि  इसका  मल

 भधिनियस  सन्‌  पप्  में  बना  था  झौर

 स्कि  उसको  बन  बहुत  काफी  समय  गुजर

 खुका  है  तो  क्यो  न  एक  बार  बेठ  करक  उसक

 सम्बन्ध  में  प्रल्थी  प्रकार  से  बिचार  कर  लिया

 जाय  भौर  इस  तरह  क  छोट  मोटे  सदोषन

 जो  बार  बार  प्रतिवर्ष  लाये  जाते  हू,  उन

 सबको  एक  बार  ही  ला  करक  नये  सिरे  से

 एक  नया  पूर्ण  अधिनियम  बना  दिया  जाय,
 क्योकि  ऐसा  होने  से  जनता  को  भी  सुविधा
 होगी  ।

 दूसरी  बात  जो  मुझे  कहनी  है  वह  इस
 /  विश्रेयक  की  धारा  (बी)  से  सम्बन्ध  रख्बती

 है  और  जिसमें  कि  भ्रािटरेटर  की  व्यवस्था

 की  गई  है।  उस  प  बोलते  हुए  पडित  ठाकुर
 दास  भागंत्र  ने  ठीक  है  यह  बात  कही  कि

 उसमें  ग्राहकों  की  सुविधा  का  भी  ध्यान

 रक्खा  जाना  चाहिए  |  उसमें  इस  बात  का
 ख्याल  नही  वरक़ा  गया  है  कि  जो  ग्राहक

 लोग  है  उनकी  सुविधा  का  भी  ध्यान  रक्‍्खे  ।

 में  इस  सम्बन्ध  में  यह  सुझाव  देना  चाहता

 हैं  कि  सभी  बड़े  नंगरों  में  टेलीफोन

 ऐडवाइजरी  कमेटीज  पहले  से  बनी  हुई  है
 और  उनमे  ग्राहकों  के  प्रतिनिधि  पभ्रच्छी
 ससूव  में  मोजद  है  अगर  मत्री  महोत्य  मेरे

 इस  सुझाव  पर  विचार  करें  कि  इन  टेलीग्राफ

 'ऐडवाइजरी  कमेंटीज  के  परामर्  से  इन

 झआजिटरेट्स  की  नियक्‍ति  हो  तो  में  समझता

 हु  कि  इससे  जनता  को  काफी  सन्‍्तोष  होगा।

 तीसरी  बात  जो  म  यहा  पर  रखना

 चाहता  ह  वह  यह  हैं  कि  ययपि  मत्री  महोत्य
 ने  बतनाया  कि  देश  में  इस  समय  टेलीफोनों
 की  सख्या  लगभग  ३  लाख  के  पहुच  चुकी
 है  भ्रौर  यह  बहुत  प्रच्छी  प्रगति  का  सूचक
 है  श्रोर  इसक  लिए  विभाग  को  नलनी  भी
 बधाई  वे  दसा  जाहे,  दें  और  वह  उपयक्‍त
 होगे  ,  जेबिल  उप सम्बा  में  में  सास  तौर
 पर  यह  कहना  चाहता'  हू  कि  बहुत  सी  शिकायते
 और  मित्रो  ने  की  है  श्रौर  उनको  में  अपने
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 afar  से  रखते  हुए  यह  कहेना  चाहता  हू
 कि  बड़े  बड़े  शहरो  में  जो  हजारों  टेलौफोल

 लग  रहे  हैँ,  उनके  लगने  कक  साथ-साथ  जो

 दूर-दूर  बहुत  से  ऐसे  इलाके  बच्चे  पड़े  हैं
 और  जहा  कि  नये  जीवन  का  विकास  हो  रहा

 है,  उनका  भी  ख्याल  रकक्‍्खा  जाना  बहुत
 उपयुक्त  है  |  उत्तर  प्रदेश  का  हमारा

 इसना  बड़ा  प्रान्त  है  लेकित  वहा  पर  अभी  तक
 शायद  २०,  २२  तहसीन  ऐसी  हैं,  तहसील

 हेडक्वार्टंते  जहा  पर  सवडिवीज  ल  झाफिसर
 की  अदालत  है,  जहा  पर  म्थुनिसिपैल्टी  है
 और  जहा  पर  इटरमीजिएट  कालिज  हें,

 लेकिन  वहा  पर  कोई  तारघर  नही  है,  टेलीफोन

 का  तो  कहना  ही  क्‍या  है।  इसलिए  इस
 बात  का  भी  ध्यान  रक्‍्खा  जाय  कि  नये-नय

 इलाके  जिनका  कि  विकास  हो  रहा  है  शौर
 नये  कृन्द्र  विकसित  हो  रहे  हे,  बहा  टेतीग्राफ

 झाफिस  व  टेलीफोन  की  सुविधा  भी  देने  की

 शोर  ध्यान  दिया  जाय  ;

 इन  शब्दों  के  साथ  में  इस  विधेयक  का
 समर्थन  करता  हु  ।

 Ch.  Ranbir  Singh  (Rohtak)  The
 provis  ons  of  the  Bill  do  not  call  for
 many  comments  I  know  many  of  the
 arbitrary  actions  of  the  department
 but  I  do  not  rise  to  complain  against
 them

 The  department  is  being  handled  by
 ihe  Central  Government  A  _  large
 number  of  people  in  this  country  live
 in  the  rural  areas,  and  the  Govern~
 ment  has  some  responsibility  for  these
 tural  folk  also  Although  there  may
 be  some  complaints  aga-nst  the  arb-
 trary  actions  of  the  department,  I  wish
 to  remind  the  hon  Members  that  we
 look  for  the  day  when  the  telephone
 system  reaches  the  villages  of  this
 country,  where  80  per  cent  of  the
 population  remains,

 As  my  friend,  Shm  Bhakt  Darshan,
 has  just  now  pointed  out,  there  are
 many  markets  where  there  are  no
 telephone  connections  and  the  villagers
 are  not  able  to  get  the  proper  price
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 for  their  produce.  There  is  a  com-
 pla:nt  and  there  is  the  fear  that  the
 jower  agricultural  production  of  the
 country  may  upset  the  targets  of  our
 Second  Plan.  One  of  the  reasons  for
 lower  production  is  that  the  agricul-
 turists  are  not  able  to  get  a  proper
 price,  and  for  that  I  presume  the
 telephone  can  make  some  contribution
 If  telophones  are  set  up  in  the  villages,
 {  presume  the  villagers  will  get  know-
 ledge  and  will  be  able  to  get  a  proper
 price  for  their  produce,  and  they  will
 get  an  incentive  to  produce  more  food-
 grains  and  other  agricultural  commo-
 dities.

 I  would  request  the  hon  Minister  to
 examine  that  aspect  and  see  that  tele-
 ~hones  reach  the  villages  as  early  as
 possible.

 Shri  Lai  Bahadur  Shastri:  I  am
 thankful  that  the  Bill  has  been  wel-
 comed  by  every  section  of  the  House
 I  shall  only  deal  with  two  matters,
 about  which  certam  points  have  been
 raised  by  hon  Members

 The  first  is  regarding  rules—clause
 4(5)  I  am  glad  I  was  able  to  get  a
 chit  from  Shri  Sharma  because  he
 generally  does  not  hke  the  Ministers
 using  the  word  “non-controversial”  in
 connection  with  any  Bill,  but  he  did
 say  that  this  was  really  a  non-contro-
 versial  measure,  and  I  have  found  that
 the  general  opinion  in  the  House  is  also
 the  same

 क्री  भकत  दर्शन  ग्रध्यक्ष  महोदय,  मेँ

 एक  प्वाइट  श्राफ  अाठर  पेड़ा  करना  चाहता

 हैं  भौर  वह  यह  है  कि  क्‍या  कोई  माननीय

 सदस्य  हमारे  इस  छदन  की  टेबल  पर  बड़ी
 देर  तक  बैंठ  मकते  हैं  ?

 Shri  90.  C.  Sharma:  I  did  not  want
 to  come  between  you  and  the  speak-
 er  Therefore  I  was  sitting  here.

 Mr.  Speaker:  It  is  not  right  Hon.
 Member  will  get  back  to  his  seat.  Ex-
 cept  when  he  wants  some  _  informa.
 tion

 Shri  D.  C.  Sharma:  I  thought  I
 would  be  geiting  between  you  and  the
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 speaker,  because  all  the  speakers  are
 from  that  side.  That  is  why  I  was
 here.

 Mr.  Speaker:  Whenever  they  want
 to  get  information,  for  a  few  minutes
 they  can  stay  there.

 Shri  Lai  Bahadur  Shastri:  I  might
 assure  the  House  that  in  so  far  as  the
 framing  of  the  rules  is  concerned,  we
 will  take  the  utmost  care  to  frame
 them  in  a  way  which  will  not  injure
 the  interests  of  the  subscribers  I  may
 also  inform  the  House  that  we  are
 already  taking  steps  to  appoint  =  an
 officer  on  special  duty  for  six  months
 to  go  into  this  matter  immediately
 and  frame  the  rules

 It  has  already  been  provided  in  the
 Bill  that  the  rules  should  be  placed
 before  both  Houses  of  Parliament,
 and  the  House  will  have  full  authon-
 ty  to  revise  them.  I  think  that  should
 satisfy  the  hon.  Members  of  this
 House,  but  if  they  so  desire,  I  am
 even  prepared  to  consult  them  infor-
 mally,  the  Members  of  both  this  side
 and  the  Opposition,  before  the  rules
 are  actually  finalised

 The  other  clause  to  which  reference
 has  been  made  is  7B  regarding  arbi-
 tration  Shr:  Bharucha  said  that  the
 subscribers  should  aiso  have  the  au-
 thority  to  refer  a  particular  matter
 to  arbitration.  He  will  realise  that  we
 have  to  deal  with  a  large  number  of
 subseribers  Ours  is  a  very  bg  exec-
 utive  department,  and  the  number
 of  subscribers  has  gone  up  to  three
 lakhs.  If  the  arbitrator  is  to  be  ap-
 pointed  separately  for  each  dispute
 and  the  subscriber  has  a  choice,  the
 settlements  will  be  naturally  delayed.
 [  would,  therefore,  suggest  that  he
 should  have  full  faith  in  the  officers
 appointed  by  Government.  I  might  also
 inform  him  that  even  during  the  last
 few  years  we  had  very  few  disputes,
 about  ten  or  twelve  disputes  in  a  year
 which  were  settled  by  the  Director-
 General  or  some  one  else  on  his  be-
 half,  and  those  decisions  have  been
 gladly  accepted  by  the  subscribers.
 So,  even  when  the*old  arrangement
 was  there,  it  was  not  very  difficult
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 {Shri  Lai  Bahadur  Shastri]
 to  decide  the  disputes  amicably  to
 the  satisfaction  of  both  the  parties.
 So,  I  do‘not  think  that  with  this
 amendment  and  a  different  set  of
 rules  there  will  be  any  special  diffi-
 culty  experienced  by  the  subscriber.

 It  has  been  clearly  said  that  what-
 ever  the  recommendation  of  the  ar-
 bitrator,  it  would  be  accepted  by
 Government.  Pandit  Thakur  Das
 Bhrgava,is  very  well  aware  of  the
 fact  that  Government  officers  or  offi-
 cers  appointed  by  Governmnt  =  are
 settling  disputes  betweeri  Government
 on  the  one  hand  and  members  of  the
 public  on  the  other  in  many  depart-
 ments  For  example,  land  acquisi-
 tion  officers  decide  very  big  and  im-
 portant  matters  involving  moneys
 worth  takhs  sometimes.  Judicial
 officers  are  also  there  for  civil  cases
 between  Government  and  privat.  in-
 dividuals  At  present  so  many  cor-
 porations  are  being  established,  in-
 dustries  are  being  taken  over,  indus-
 tries  are  being  nationalised  In  all
 these  cases,  of  course  major  matters
 apart,  ail  the  minor  disputes  are  re-
 ferred  to  officers,  maybe  judicial
 officers  and  sometimes  others  too,  or
 to  committees  of  officers  and  some
 non-officials  also  appointed  in  the
 committees.

 Here,  as  I  said,  generally  matters
 of  dispute  would  be  minor  involving
 very  little  cost  or  money.  Therefore,
 I  personally  thought,  that  in  order  to
 expedite  matters,  it  would  be  better
 that  these  disputes  are  referred  to
 government  officers  If  we  find  that
 there  is  any  complaint  we  may  have
 an  officer  from  some  other  depart~
 ment.  But  in  case  there  is  satisfac-
 tion  amongst  the  subscribers  the
 matter  should  be  in  a  general  way  de-
 cided  by  the  officer  of  the  क्  &  T.
 Department  because  he  is  aware  of
 the  technicalities  of  the  problem  and
 it  would  be  possible  for  him  to  quick-
 ly  dispose  of  these  cases.  But  in  case
 it  is  found  necessary  we  can  certain-
 ly  appoint  an  officer  who  does  not
 belong  to  the  P.  &  T.  Department.

 Except  big  or  major  cases  which
 could  be  referred  to  a  separate  ar-
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 bitrator,  we  can  refer  the  general
 cases  to  an  officer  appointed  for  this
 purpose.  So  there  should  be  no  doubt
 in  the  mind  of  the  hon.  Member  that
 these  cases  would  not  be  dealt  with
 in  a  just  and  fair  way.  I  can  even
 go  further  and  assure  him  that  I  shall
 watch  the  working  of  the  arbitrators
 in  so  far  as  our  क्,  &  प्  disputes  are
 concerned.  The  rules  etc.,  relating  to
 the  appointment  of  the  arbitrator  and
 the  procedure  of  their  working  will
 be  framed.  In  case  there  is  some
 complaint  or  genuine  grievance  the
 ru'es  will  be  revised  and  we  will
 reconsider  or  rethink  over  the  matter.

 Regarding  the  case  of  compensa-
 tron,  I  am  not  aware  of  the  specific
 case.  If  there  is  any  specific  case  it
 should  be  brought  to  our  notice.  If
 there  is  a  difference  of  opinion  on
 these  matters  of  compensation  they
 could  also  be  treated  as  dispute  and
 referred  to  arbitration  I  do  not
 want  to  take  much  of  your  time,  but
 these  are  three  basic  points  which
 were  referred  to  during  the  course
 of  the  discussion—rules,  arbitration
 and  payment  of  compensation.  I  have
 tried  to  give  my  views  on  the  matter
 and,  I  hope,  it  will  satisfy  hon.  Mem-
 bers  and  remove  any  suspicion  that
 they  had  in  their  mind  so  far.

 Two  or  three  specific  matters  have
 been  referred  to  Shrimati  Ila  Pal-
 choudhur:  mentioned  about  some
 P.  C  0  telephone  at  Swarupgan}
 Hat.  I  should  say  she  is  quite  clever
 in  this  regar’  Whenever  she  gets
 to  speak  on  P  &  T  she  suggests  the
 opening  of  a  Public  Call  Office  at
 one  place  or  the  other.  I  might  for
 her  satisfaction  inform  her  that  in
 the  last  Budget  speech  she  had  men-
 tioned  about  P.C.O.  at  Kharanpur.
 She  will  be  glad  to  know  that  this  is
 being  done  this  month.

 Shrimati  Ha  Palchouduri:  Thank
 you

 Shri  Lal  Bahadur  Shestri:  As  re-
 gards  the  P.C.O.  telephone  at  Swar-
 upganj,  referred  to  just  now,  I  might
 tell  her  that  this  is  also  under  exami-
 nation  and  will  be  expedited.
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 Shrimati  Tia  Paichouduri:  Thank
 you.

 As  regards  the  blind  boys,  I  shall  be
 very  glad  to  give  them  all  encourage-
 ment  possuble.

 Regarding  the  buildings  of  Tele-
 phone  Exchange  offices,  that  is  a  com-
 mon  affair  in  so  far  as  the  Post  Offices
 and  the  Telephone  Exchanges  are  con-
 cerned.  She  may  go  to  any  State  and
 she  will  find  that  the  conditions  of
 offices  and  the  living  accommodation
 are  very  unsatisfactory  in  so  far  as
 this  flepartment  is  concerned.  We  are
 trying  to  do  something  in  the  matter.
 Funds  have  also  been  provided,  but  let
 us  see  how  far  we  succeed.

 Shri  FT.  B.  Vittal  Bao  (Khammam):
 Funds  are  always  provided  but  they
 Japse.

 Shri  Lal  Bahador  Shastri:  It  has
 been  lapsing  but,  I  hope,  it  may  not
 lapse  in  future.  I  think,  the  hon.
 Member  will  feel  satisfied  if  this  does
 not  lapse  this  year.

 Shri  T.  B.  Vittal  Rao:  Certainly,  I
 will  be  grateful.

 Shri  Lal  Bahadur  Shastri:  I  need  not
 go  into  details.  The  hon.  Member
 perhaps  more  than  anyone  else  _  is
 aware  of  the  difficulties.  It  is  not
 entirely  in  our  hands  to  construct
 buildings  @nd  carry  on  construction
 works;  च्  have  to  depend  on  some
 other  departments.  The  Railways  are
 6  that  matter  very  fortunate.  They
 have  got  their  own  Building  Section,
 Engineering  Section,  Civil  Works  Sec-
 tion.  They  build  quarters  for  their
 staff  as  well  as  officers,  whereas  in  the
 case  of  P.  &  T.  Department  we  have
 to  depend  on  the  C.P.W.D.  which  have
 to  follow  certain  rules  and  regulations.
 For  starting  construction  at  a  particu-
 Jar  place,  each  and  every  proposal  has
 to  get  financial  sanction  also.  So,
 these  things  come  in  our  way.  Still,
 I  have  had  discussions  with  the
 C.P.W.D.  Minister.  I  am  also  glad  the
 Finance  Minister  is  also  helpful,  and  I
 hope,  things  would  be  better  this  year.

 Mr.  Samanta  mentioned  one  or  two
 matters  with  which  I  shall  not  be  able
 to  deal.  I  would  like  him  to  give  one

 _or  two  specific  cases  to  me.  For
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 example,  he  said  that  there  is  some
 overlapping  in  the  Engineering  Sec-
 tion.  I  shall  be  glad  to  get  specific

 aia
 and  I  would  certainly  look  into

 em.

 An  hon.  Member  from  West  Bengal
 said  something  about  automatisation  of
 telephones.  There  also,  if  he  has  any
 specific  grievances  he  should  send
 them  on  to  me.  He  will  be  glad  to
 know  that  the  manual  system  which
 is  at  present  working  in  Calcutta  will
 be  converted  into  Automatic  system
 very  soon,  perhaps,  by  the  end  of  this
 month.  Our  general  policy  is  to  expand
 the  telephones  to  the  farthest  nook
 and  corner  and  we  are  trying  to  do
 that.  But,  I  need  not  say  that  the
 problem  of  limitation  of  funds  is
 there.  Therefore,  we  will  have  to  go
 gradually  according  to  the  programme
 of  expansion,  which  we  have  placed
 before  us,  or  which  has  been  included
 in  the  Second  Five  Year  Plan.  We
 will  try  to  go  to  the  villages  also,  the
 new  idea  about  which  Chaudhuri
 Ranjit  Singh  just  now  spoke.  He  said
 that  our  agriculture  could  improve  if
 the  telephone  system  was  expanded  to
 the  villages.  Of  course,  it  has  already
 gone  to  sub-divisions  and  Tehsil  head-
 quarters,  and,  we  hope,  it  may  go  to
 the  community  project  centres  also.
 So,  we  have  that  thing  in  our  mind.
 We  will  try  to  expand  it  and  serve  the
 people  as  best  as  we  can.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Indian  Telegraph  Act,  1885,
 as  passed  by  the  Rajya  Sabha,  be
 taken  into  consideration.”

 The  motion  was  adopted.

 Mr.  Speaker:  Let  us  now  proceed  to
 clause-by-clause  consideration.  I  find
 there  are  no  amendments.  So,  I  shall
 put  all  the  clauses  together.

 The  question  is:
 “That  Clauses  I,  2  and  $,  किक

 Enacting  Formula  and  the  Title
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clauses  1,  2  and  8,  ट्ट  Enacting  For-
 mula  and  the  Title  were  added  to  the

 Bill,
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 Shri  Lal  Bahadar  Shastri:  Sir,  I
 beg  ६0  move:

 “That  the  Bill  be  passed.”

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 COAL  BEARING  AREAS  (ACQUISI-
 TION  AND  DEVELOPMENT)

 AMENDMENT  BILL

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Sir,  I
 beg  to  move:*

 “That  the  Bill’  to  amend  the
 Coal  Bearing  Areas  (Acquisition
 and  Development)  Act,  ‘1957,  be
 taken  into  consideration.”

 The  Coa]  Bearing  Areas  (Acquisition
 and  Development)  Act,  4957  was
 passed  in  the  May-June  session  of
 Parliament.  It  received  the  assent  of
 the  President  on  the  8th  of  June,  957
 and  came  into  force  on  the  l2th  June,
 1957.  The  discussion  that  took  place
 on  the  fioor  of  this  House  took  place
 quite  recently  and  it  is  not  my  inten-
 tion  to  take  the  House  through  the
 details  of  the  parent  Act.  I  would,
 however,  like  to  draw  attention  to  a
 few  salient  features  of  the  parent  Act.

 33.42  hrs.

 (Supt  Barman  in  the  Chair]

 The  scheme  of  the  Act  briefly  is  that
 there  will  be  a  preliminary  notifica-
 tion  respecting  intention  to  prospect
 under  section  4  of  the  Coal  Bearing
 Areas  (Acquisition  and  Development)
 Act.  Thereafter,  there  is  a  provision
 under  section  6  for  compensation  for
 any  necessary  damage  done  under
 section  4.  This,  from  the  very  nature
 of  the  circumstances,  will  be  more  or
 less  of  a  preliminary  character  and
 that  does  not  by  itself  vest  any  title
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 in  the  Government  except  the  right  to
 enter  and  to  do  the  prospecting.

 Then,  under  section  7  of  the  Act,
 there  is  power  to  acquire  land  or
 rights  in  the  land  which  ‘had  been
 notified  under  section  4.  This  provides
 that  the  Central  Government  could
 give  notice  of  its  intention  to  acquire
 the  whole  or  any  part  of  the  land  or
 of  any  rights  in  or  over  such  land,
 as  the  case  may  be.

 Under  section  8  of  the  Act,  there  is
 a  provision  that  objections  may  be
 lodged  against  this  proposed  acquisi-
 tion  by  Government  and  it  also  pro-
 vides  for  an  enquiry  to  be  made  into
 any  such  objections.  And,  under  sec-
 tion  9,  the  Central  Government  has
 been  given  the  authority  to  consider
 the  report,  7  any,  made  under  section
 8  of  the  Act  and  thereafter  the  Jand
 or  rights  in  or  over  such  land  can  be
 acquired  and  a  declaration  in  the  usual
 form  would  then  issue.

 The  first  iumportant  amendment
 which  is  contained  in  clause  4  of  the
 present  amending  Bill  relates  to  a
 modification  of  the  procedure  which  I
 have  just  mentioned.  It  is  to  this
 effect.  If  the  Central  Government  is
 satisfied  that  it  is  necessary  to  acquire
 immediately  the  whole  or  any  part  of
 the  land  notified  under  sub-section
 (iy  of  section  4  or  any  rights  in  or
 over  such  land,  the  Central  Govern-
 ment  may  direct  that  the  provisions
 of  section  8  shall  not  apply,  and  if  it
 does  so  direct,  a  declaration  may  be
 made  under  sect  on  9  in  respect  there~
 of  at  any  time  after  the  issue  of  the
 notification  under  section  7.

 From  the  very  nature  of  this  amend-
 ment  it  will  be  seen  that  it  is  to  pro-
 vide  against  an  emergency  and  con-
 tingency.  If  the  Centra!  Government
 is  satisfied  that  the  land  should  be
 acquired  stra‘ghtaway,  then,  this
 power  is  being  taken’  80  that  the  usual
 obstructionist  tactics  that  might  be
 adopted  by  an  interested  party  may  be
 got  rid  of  and  a  declaration  may
 straightaway  be  made  that  the  land  in

 *Moved  with  the  recommendation  of  the  President.
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 question  or  the  righte  therein  may  be
 acqu.red.

 So  far  as  the  nature  of  this  Bill
 itself  is  concerned,  thare  is  nothing
 extraordinary  about  it  because  this
 power  is  very  much  similar  to  the
 powers  that  vest  in  an  appropriate
 authority  under  sect:on  17(4)  of  the
 Land  Acquisition  Act,  Act  I  of  1894,
 Even  if  there  were  no  precedent  of
 the  type  to  which  I  have  made  a  refer-
 ence,  namely,  the  relevant  provisions
 of  the  Land  Acquisition  Act,  the
 nature  of  the  power  that  is  now
 sought  to  be  acquired  is  not  in  any
 way  extraordinary.  It  does  not,  in  any
 way,  do  away  with  the  obligation  to
 pay  compensation  which  will  be  deter-
 mined  according  to  the  scale  and
 eccording  to  the  procedure  which  has
 been  laid  down  in  the  Act  itself.  All
 that  it  postulates  is  that  without
 having  to  go  through  a  very  lengthy
 enquiry,  if  the  Central  Government  is
 satisfied  that  speedy  action  has  to  be
 taken,  then,  appropriate  action  will  be
 taken  under  this  new  section  which  is
 sought  to  be  added  by  the  amending
 Bill.

 There  is  one  other  important  matter
 about  which  I  might  make  a  reference
 even  at  this  stage.  That  relates  to
 the  nature  and  quantum  of  compen-
 sation  that  is  payable  to  the  person
 whose  nghts  are  likely  to  be  affected.
 Under  section  73  of  the  Act—it  is  a
 fairly  longish  provision—principles
 have  been  laid  down  with  regard  to
 the  assessment  of  the  compensation  for
 vrospecting  licences  etc.  These  prin-
 ciples  were  gone  into  at  considerable
 length  when  the  Act  itself  was  under
 consideration.  Briefly,  it  can  be
 enunciated  as  a  principle  that  we
 have  proceeded  on  the  basis  of  actual
 expenditure  plus  certain  reasonable
 rate  of  interest  with  a  ceiling  of  50
 per  cent.  over  the  actual  expenditure.

 There  may  be  criticism  that  the
 acale  is  liberal;  there  may  be  criticism
 to  the  effect  that  we  are  placing  a
 ceiling  and,  therefore,  departing  from
 the  strict  principle  of  giving  compen~
 gation  on  the  basis  of  actual  out  of
 pocket  expenditure  plus  reasonable
 fate  of  interest  throughout  the  period.
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 But  4  reasonable  mean  has  been  struck
 between  these  two  viewpoints  so  that
 the  expenditure  incurred  plus  a  reas-
 onable  rate  of  interest  with  a  ceiling
 of  50  per  cent.  over  and  above  the
 actual  expenditure  had  been  provided
 for  in  section  3  of  the  Act.

 There  was,  however,  one  om:ssion  in
 that  respect  and  the  industry  and  the
 leaseholders  have  been  extremely  cri-
 tical  with  regard  to  that  omission.  That
 omission  is  now  being  sought  to  be
 rectified  by  clause  6  of  the  new
 amendng  Bill  If  the  provisions  of
 section  I3  of  the  Act  are  referred  to,
 it  will  be  found  that  in  clause  4  of
 sub-section  (2)  of  section  13,  the
 wording  is  such  according  to  which  the
 interest  payable  on  expenditure  incur-
 red  for  prospecting  is  not  taken  into
 consideration  at  the  time  or  for  the
 purpose  of  assessing  the  interest  that
 45  payable.  By  introducing  this  new
 amendment,  by  virtue  of  clause  6  of
 the  amending  Bill,  it  is  sought  to
 remove  this  anomaly.  Ht  is  now  pro-
 posed  to  allow  interest  on  all  reason-
 able  and  bona  fide  expenditure  incur
 red  before  the  date  of  the  mining
 lease  in  those  cases  where  a  prospecte-
 ing  licence  has  led  to  the  issue  of  a
 mining  lease.

 No  elaborate  explanation  is  required
 for  this  change.  A  party  having
 obtained  a  prospecting  licence  have
 earried  on  investigations  to  locate  the
 availabil‘ty  of  coal  and  thereafter  have
 pursued  their  case  and  obtained  a
 mining  lease.  Therefore,  in  all  fair~
 ness,  we  shou'd  take  into  considera-
 tion  the  amount  of  interest  that  might
 have  been  incurred  or  which  could
 have  been  incurred  during  the  period
 that  expenditure  was  incurred  after
 the  issue  of  the  prospecting  licence  till
 the  final  date,  provided  again  that  this
 may  be  limited  to  50  per  cent.  of  the
 principal.

 I  would  add  only  one  submission  at
 this  stage;  the  time  that  might  elapse
 between  the  issue  of  a  prospecting
 licence  and  the  issue  of  a  mining  lease
 may  be  quite  consfferable.  There  is
 no  elaborate  scrutiny  obviously  made
 at  the  t'me  when  a  party  applies  for
 the  issue  of  a  prospecting  licence.  It
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 ts  more  or  less  a  permission  to  inves-
 tigtte  and  to  carry  on  enquiries  which
 might  ultimately  establish  that  coal  is
 available  in  quantities  that  can  be
 exploited  commercially  and  econom-
 ically.  Therefore,  considerable’  time
 may  actually  elapse  resulting  in  many
 eases  even  in  infructuous  expenditure,
 because  every  search  for  any  mineral
 need  not  necessarily  be  crowned  with
 success.

 Mining  leases  are  obtained  in  cases
 where  quantities  have  been  located
 generally  and  where  there  are  reason-
 able  prospects  of  coal  being  mined  in
 an  economic  manner  and  according  to
 the  commercial  practice.  Therefore,
 when  all  that  preliminary  work  has
 been  done,  it  appears  to  be  a  case  in
 which  we  should  take  into  considera-
 tion  the  interest  that  should  be  pay-
 able  to  the  party  which  took  out  that
 prospecting  cence  and  later  on
 obtained  a  mining  lease  also.

 These  two  are  the  main  provisions
 of  the  amending  Qill.  The  remaining
 clauses  do  postulate  some  verbal
 amendments  but  they  are  not  very
 material.  So,  it  is  not  my  intention
 to  go  into  in  greater  detail  the  other
 amendments  which  are  sought  to  be
 made  by  this  amending  Bill.

 Before  closing,  I  owe  an  expilana-
 tion  to  the  House  as  to  why  after
 such  a  short  time  should  it  be  consid-
 ered  necessary  to  come  to  the  House
 again  for  an  amendment  of  the  provi-
 sions  of  an  enactment  which  was
 approved  by  Parliament  only  a  few
 months  ago.  The  provisions,  as  has
 been  borne  out  by  examination,  do
 throw  out  a  very  serious  doubt  about
 the  effectiveness  and  speed  with  which
 the  coal-bearing  areas  might  be  cap-
 able  of  being  acquired  under  the  pro-
 visions  of  the  Act  as  it  stands  today.

 if  I  may  venture  to  admit,  a  pro-
 vision  like  the  emergency  provision
 contained  in  clause  4  of  the  amending
 Bill  really  ought  to  have  been  in  the
 main  Act  itself.  The  principle  is  well
 known  to  the  country  and  to  the
 people  at  large  for  over  50  years,
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 because  it  is  very  much  analogous  to
 the  provisions  contained  in  the  Land
 Acquisition  Act  which  has  stood  the
 test  of  time.  I  would  have  no  hesi-
 tation  in  saying  that  it  was  an  omis-
 sion  which  could  have  well  been
 avoided  even  when  I  came  to  this
 House  with  the  main  Act  itself.  It

 vmay  be  that  at  that  time  we  thought
 that  occasions  for  acquisftion  like  this
 may  not  arise  and  perhaps  even  by
 going  through  some  lengthy  procedure
 it  would  be  possible  to  attain  the
 desired  objective.  But  a  target  has
 been  get  in  the  Five  Year  Plan  which
 contemplates  a  fairly  stiff  burden
 upon  the  National  Coal  Development
 Corporation  for  increased  production.
 The  development  of  mines,  their
 designs,  organisation,  etc.,  take  con-
 siderable  time  and  already  the  Na-
 tional  Coal  Development  Corporation
 is  very  much  pressed  for  time.  In  cer-
 tain  casts  parties  have  gone  to  courts
 of  law  and  even  stay  orders  have
 been  issued  in  certain  cases.  I  do  not
 want  to  go  into  the  merits  of  those
 cases  which  will  of  course  be  decided
 according  to  the  law  which  prevails,
 but,  it  5  a  matter  of  very  great
 urgency  that  possible  steps  may  be
 taken  and  the  authority  for  taking
 those  steps  should  be  available  in
 cases  of  emergency.  It  is  for  this
 reason  that  section  9A  is  sought  to  be
 added  by  clause  4  of  the  amending
 Bill.

 With  these  words,  I  conclude.  I
 hope  the  House  will  be  good  enough
 to  approve  the  amendments  which  are
 sought  to  be  made  by  the  amending
 Bul.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  to  amend  the
 Coal  Bearing  Areas  (Acquisition
 and  Development)  Act,  7957  be
 taken  into  consideration”.

 Shri  Jaipal  Singh  (Ranchi  West—
 Reserved—Sch.  Tribes):  Mr.  Chair-
 man,  I  regret  I  must  express  my
 complete  disapproval  of  the  way  this
 amendment  has  been  brought  in.  J
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 wish  Government  had  been  more  rea-
 listic  and  elicited  public  opinion  before
 this.  After  a  very  short  lapse  they
 dare  come  to  us  for  an  amendment.
 I  hope  I  will  not  be  misunderstood
 when  I  say  that  I  am  doubtful  whe-
 ther  this  amending  Bill  can  be  enact-
 ed  without  infringing  some  of  the
 articles  in  the  Constitution.  I  am  not
 quite  certain  about  it  as  to  whether
 this  amending  Bill  is  in  order  when
 you  think  of  the  safeguarding  sub-
 sections  of  article  9  of  the  Constitu-
 tion,  relating  to  the  particular  protec-~
 tion  that  has  to  be  given  to  the  Sche-
 duled  Tribes  in  regard  to  the  acquisi-
 tion  of  their  land.  That  is  something
 that  Government  would  do  well  to
 examine,  to  search  their  hearts  and  ask
 themselves  whether  in  bringing  an
 amending  Bill  of  this  nature  they  are
 in  any  way  jeopardising,  or  going  back
 on  their  word,  as  it  were,  by  making
 acquisition  of  lands  in  the  Scheduled
 areas  in  particular,  more  arbitrary
 than  has  bez2n  hitherto.

 4  hrs.

 Let  me  say  straightaway  that  the
 tribal  people  today  are  living  75  the
 mineral  depository  of  India.  I  come
 from  coal-bearing  area.  I  have  seen
 what  has  happened.  It  is  not  some-
 thing  that  has  happened  only  since
 independence  It  is  something  that  75
 happening  all  the  while.  More  and
 more  people  are  becoming  landless  If
 people  from  Jharkhand  go  to  the  tea
 estates  of  Assam,  it  is  not  because
 they  want  to  leave  their  areas  but
 because  their  lands  have  been  taken
 away.

 It  is  very  very  necessary,  it  is
 essential,  that  we  must  listen  to  their
 objections.  We  talk  of  a  socialistic
 pattern  of  society,  we  talk  of  the
 general  interest  of  the  society.  Here
 is  something  done  in  the  name  of  the
 public  sector  because  the  public  sector
 is  to  produce  so  many  millions  of  tons
 of  coal  for  the  Second  Plan  period.  We
 gay  that  the  public  will  have  to  suffer
 by  the  immediate  acquisition  of  the
 land  to  help  the  public  sector.
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 I  do  not  want  to  stand  in  the  way
 of  the  mineral  or  any  other  develop-
 ment  of  this  country.  But  the  indus-
 trial  development  of  this  country  is
 going  to  affect  the  Adibasis  more  than
 any  single  community  in  our  Indian
 society  because  they  are  living  in  that
 area.  They  cannot  escape  it  But  to
 say  that  they  shall  have  no  voice
 whatever,  they  may  raise  no  objec-
 tions,  you  can  walk  into  their  fields
 and  acquire  them  immediately,  I
 regret,  I  cannot  accept  the  bona  fides
 of  this  Government.

 Again  and  again  they  have  come  to
 this  House,  they  have  preached  from
 the  house  tops  that  a  fair  deal  will  be
 given.  What  happened  to  the  D.V.C.
 activities?  Were  we  not  told  by  the
 Leader  of  the  House,  every  Minister
 and  by  the  party  manifesto  at  the
 general  elections  that  land  for  land,
 house  for  house  and  field  for  field  will
 be  given?  But  what  happened  to  the
 Maithon  catchment  area?  Water  came
 up  seven  years  ago  and  even  to  this
 day  hundreds  of  villagers  have  not  yet
 been  resettled.

 I  am  not  standing  in  the  way  of
 development  of  coal-bearing  areas.  But
 I  want  to  know  what  is  going  to  hap-
 pen  under  this  Act.  You  can  take
 immediate  possession  of  any  area  that
 you  wish  under  the  amending  Bill.
 What  happens  to  the  people?  Where
 do  they  go?  What  do  you  do  for  that?
 Do  you  expect  them  to  take  the  word
 of  the  Government?  Again  and  again,
 they  have  dishonoured  their  promises.

 I  very  much  regret  that  this  is
 something  I  feel  very  strongly  about.
 We  do  want  the  country  to  be  deve-
 loped,  but  not  at  the  exvense  of  our
 human  beings.  Not  only  in  the
 Maithon  Dam  area,  you  can  go  to  the
 Sindri  Fertilizer  Factory,  you  can  go
 to  the  Chittaranjan  Locomotive  Fac-
 tory,  I  can  multiply  and  make  a  big

 ‘inventory  of  areas  that  have  been
 acquired  where  the  tribal  people  and
 other  people  have  been  displaced.

 Even  under  the  old  Act  we  had  the
 right  of  submitting  objections;  bad
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 enough.  But  this  is  going  to  give
 arbitrary  powers  into  the  harids  of
 the  Government.  In  other  words,
 they  can  take  your  iand  and  you  do
 not  know  what  kind  of  compensation
 you  will  get;  that  is  something  that
 has  to  be  negotiated  afterwards,  after
 you  have  been  removed  from  your
 Property.  In  other  words,  you  are
 like  an  orphan  without  a  roof.  What
 bargaining  power  do  the  people  have?

 There  is  discrimination  between
 the  private  sector  and  the  public  sec-
 tor.  The  public  sector  must  have
 special  facilities.  Why  don’t  you
 give  special  facilities  to  the  private
 sector  also?  I  ask  this  question.  में
 want  the  Government,  the  hon.  Min-
 ister  to  give  us  a  definite,  categorical
 assurance  that  acquisition  and  comp-
 pensation  shall  be  simultaneous,  They
 must  be  simultaneous.  If  Govern-
 ment  have  to  take  my’  coal-bearing
 areas—today  we  are  only  talking  of
 the  coal-bearing  areas;  tomorrow  it
 may  be  any  other  ore  because  we
 come  from  an  area  where  minerals
 of  every  shape  and  form  are  to  be
 found—they  must  pay  me  the  com-
 pensation  simultaneously.  Today  if
 you  go  to  the  Jharkhand  area  you
 will  find  that  the  entire  countryside
 being,  as  it  were,  covered  by  geolog-
 ists,  hunting  far,  may  be  uranium,
 may  he  any  thing  else.  There  is
 every  mineral  there.  Today  this  will
 affect  only  the  coal-bearing  areas.
 Tomorrow  it  may  be  something  else
 Why  not?  After  all,  the  country
 mu  t  be  developed.  No  citizen  must
 come  in  the  way  or  impede  our  pro-
 gress,  We  do  not  want  to  impede
 progress,  but  we  want  at  least  to  have
 a  roof.  What  is  going  to  be  the
 effect  of  this  immediate  acquisition?

 In  the  Statement  of  Objects  and
 Reasons  we  have  been  told  that
 experience  in  the  administration  of
 the  parent  Act  has  indicated  the
 necessity  of  introducing  this  amend-
 ing  Bill.  Now,  in  a  very  vague  way,
 my  hon.  friend  has  told  us  that  there
 have  been  cettain  obstructionist  tac-
 tice.  I  wish  he  had  been  more
 explicit  and  had  given  us  instances  as
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 to  what  these  pbstructionist  tactics
 were.

 We  know  some  matters  are  before
 the  courts.  But  still  we  should  have
 some  experience.  Experience  is  not
 only  one  case.  It  may  be  a  good
 case  or  it  may  be  a  very  bad  case.
 Experience  of  one  instance  can  hardly
 justify  bringing  in  an-amending  Bill
 of  this  nature,  which  would  vest
 Government  with  tremendous  powers,
 which  would  cause  untold  suffering
 to  the  people,  in  the  name  of  the
 commitments  of  the  public  sector  in
 the  Second  Plan.

 We  must  be  cautious.  |  would
 like  Government  to  go  to  those  areas
 and  ask  the  people:  what  is  going  to
 happen  to  you?  What  are  you
 going  to  do  about  this?  The  rest  of
 the  country  must  go  ahead.  Then
 they  will  have  the  right  to  ask:  yes,
 let  the  country  go  ahead,  but  where
 shall  we  be?  Let  the  Government
 answer  this  question  Because,  i  am
 not  prepared  to  accept  the  bona  fides
 of  the  Government  any  more.  They
 have  broken  their  faith  with  the  peo-
 ple  of  these  areas  again  and  again,
 whether  it  is  the  D.V.C.  or  Hirakud
 project  or  any  other  big  project.  Now
 it  38  not  too  late  to  listen  to  public
 opinion.

 I  want  a  categorical  statement  from
 the  Government,  I  wish  the  Leader  of
 the  House  were  here  because  he  is
 the  biggest  show  man  of  the  ruling
 party.  He  is  the  one  who  goes
 round  the  country  and  says:  look  at
 these  wonderfu!  projects  that  we
 have  for  he  betterment  of  the  peo-
 ple.  Let  them  make  a  categorical
 statement  that  acquisition  shall  not
 take  place  unless  it  is  simultaneous
 with  compensation.

 As  I  have  already  said  in  this
 House  again  and  again,  in  regard  to
 the  tribal  people  in  particular,  com-
 pensation  must  never  be  in  terms  of
 money.  We  have  seen  the  disaster
 at  Sindri/  We  have  seen  it  at  Chit-
 taranjan.  We  shall  see  it  in  several
 places.  They  are  the  children  of
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 the  soil.  They  are  the  Adibasis.  If
 they  have  to  be  transplanted  trom
 one  area,  they  must  be  transplanted
 to  another  area.  You  have  to  trans-
 plant  them.  If  you  take  the  land
 away,  you  must  give  them  land  of
 equivalent  production.  Money  is  not
 going  to  benefit  them.  Tons  of
 money  will  not  help  them  if  you  are
 going  to  leave  them  roofless.

 So,  Sir,  I  hope  Government  will  not
 take  this  amending  Bill  light-hearted-
 ly.  It  is  going  to  have  very  serious
 repercussions.  TY  am  not  quite  cer-
 tain  whether  this  is  not  going  to
 infringe  on  the  Fifth  and  Sixth
 Schedules  of  the  Constitution;  because
 in  these  two  Schedules  the  Constitu-
 dion  «has  empowered  the  Tribes
 Advisory  Council  and  the  District
 Councils  to  advise  Government,  and
 in  Assam  you  have  such  coal  bearing
 areas  in  the  Scheduled  areas.  What
 is  going  to  happen?  If  this  Bill
 becomes  law,  is  Government  going  to
 override  the  functions  of  the  District
 Councils  in  Assam?  What  is  going
 to  happen?  Are  they  going  to  con-
 sult  the  Tribes  Advistry  Councij  in
 Bihar  before  taking  over  any  coal
 bearing  areas,  say,  in  South  Bihar?

 May  I  again  repeat  that  I  do  not
 want  to  stand  in  the  way  of  good
 exploitation,  better  development,  not
 only  of  the  coal  bearing  areas  but  of
 any  other  minera)  bearing  areas;  but
 let  us  not  think  of  industrialisation  or
 anything  like  that  at  the  expense  of
 human  bemgs.  If  we  are  not  care-
 ful,  hundreds  and  thousands  more  will
 become  landless.  If  Government  pay
 no  heed  whatever  to  giving  them
 alternative  habitation  or  land  to  make
 them  happier  and  better  citizens  of
 this  country,  it  would  only  increase
 their  misery,  as  it  has  done  in  the
 last  50  years,

 What  was  wrong  with  the  Land
 Acquisition  Act?  What  is  the  urg-
 ency,  I  want  to  know.  Is  the  House
 on  fire  that  you  want  to  call  in  the
 fire  brigade?  Many  objections  may
 be  filed.  What  is  the  delay?  It
 maay  be  delay  of  a  few  months.  Has
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 the  public  sector  become  so  effective,
 so  speedy?  The  hon.  Minister  said
 it  should  function  with  effectiveness
 and  speed.  Well,  it  amuses  us  to
 know  that  Government  is  thinking  of
 moving  effectively  and  with  speed:
 we  are  all  for  it.  But  isa  delay  of
 three  months  or  six  months  going  to
 make  any  difference  to  coal  produc-
 tion,  I  ask  you.  Let  him  answer
 that.  He  has  told  us  that  this  is
 nothing  extraordinary.  I  wish  he
 lived  in  my  area  and  was  an  Adibasi.
 He  says  it  is  nothing  extraordinary,
 it  is  an  ordinary  thing,  normal  thing.
 Immediate  acquisition  a  normal
 thing!

 What  kind  of  a  government  have
 we  in  this  country  that  takes  up  this
 sort  of  attitude  against  the  poor  peo-
 ple,  just  because  they  cannot  assert
 themselves  as  my  hon.  friend  there
 can  assert  himself?  Let  us  bear
 this  in  mind  that  this  Gavernment  has
 taken  unfair  advantage  of  the  loyalty
 of  the  Adibasis  because  they  are  poor,
 imarticulate  and  do  not  resort  to
 things  which  my  hon.  friend  and  his
 friends  would  resort  to  if  a  similar
 thing  had  happened.  Is  this  playing
 the  game,  I  ask.

 I  again  appeal  to  Government:  cer-
 tainly,  we  will  give  them  all  the
 power.  But  after  all,  who  are  the
 people  who  are  going  to  produce  coal?
 Not  hon.  Members  who  sit  on  036
 benches.  It  will  be  people  of  my
 area.  You  cannot  attain  any  target
 of  coal  production,  whether  it  is  in
 the  public  sector  or  in  the  private
 sector,  except  with  the  fullest  co-
 operation  of  the  people  who  have  to
 work  in  the  mines  and  quarries.
 What  are  you  doing  by  this  Act?
 Are  you  befriending  them,  or  are
 you  antagonising  them?  What  are
 you  doing.  Are  you  trying  to  carry
 the  people  with  you?  Government
 had  better  think  very  seriously  about
 it.

 I  know  that  this  Bill  will  go
 through.  I  wish  it  did  not  go
 through  just  now.  I  wish  that  pub-
 lic  opinion,  specially  of  the  areas  that
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 would  be  affected,  had  frst  been
 elicited.  Then  this  House  would  be
 in  a  position  to  study  those  reactions
 and  know  how  to  act.  But  the  Gov-
 ernment,  scared  by  some  court  case—
 one  court  case,  I  believe;  I  do  think
 tHere  have  been  more  than  one—now
 want  to  come  in  with  these  extra-
 ordinary  powers  and  tell  us  that  it  is
 nothing  extraordinary.  Mr.  Chair-
 man,  I  regret  I  cannot  find  myself  in
 a  position  to  lend  any  support  to  this
 amending  Bill.

 Shri  Naushir  Bharucha  (East
 Khandesh):  I  am  afraid  I  am  not  in
 a  position  to  share  the  views  expres-
 sed  by  my  hon.  friend  Shri  Jaipal
 Singh.  There  will  be  opposition  to
 this  Bill,  but  on  totally  different
 grounds.  In  fact  I  am  inclined  to
 believe  that  the  hon.  Minister  in
 charge  of  the  Bill  is  right  when  he
 says  that  certain  emergency  powers
 are  necessary,  and  perhaps  my  hon..
 friend  Shri  Jaipal  Singh  does  not
 appreciate  the  fact  that  these  powers
 are  also  in  the  Land  Asquisition  Act.
 Why  was  that  Act  particularly  enact-
 ed?  To  eliminate  the  delay  caused
 by  litigation.  It  is  not  the  intention,
 once  the  possession  of  the  land  is
 taken,  that  the  party  should  not  have
 compensation.  That  is  not  at  all  the
 ease.  But  it  is  conceivable  that  a
 party  that  is  bent  upon  litigating  this
 matter  can  protract  the  Htigation  not
 only  for  three  or  six  months  but  for
 two,  three,  four  of  even  five  years.
 There  is  nothing  to  prevent  a  party
 from  taking  the  matter  from  one
 court  to  another  court,  then  to  the
 High  Court,  and  then  to  the  Supreme
 Court.  If,  at  that  rate,  we  keep  on
 waiting  on  parties,  I  am  afraid  there
 will  be  no  coal  produced  whatever,
 and  the  target  in  the  Second  Plan
 will  never  be  reached.  I  am  abso-
 lutely  in  favour  of  these  special
 powers  being  exercised.  They  are
 being  exercised  today,  and  probably
 my  hon.  friend  Shri  Jaipal  Singh  does
 not  know  that  land  is  being  acquired
 today  even  for  the  private  sector.
 Let  there  be  no  mistake  about  it.
 Uterruption).  The  possession  of  the
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 land  must  be  taken.  otherwise  it
 becomes  impossible  to  proceed  in  thiz
 matter,  and  this  Bill  will  only  remain
 a  dead-letter.

 There  is  one  point  on  which  I  find
 myself  in  agreement  with  Mr.  Jaipal
 Singh  and  that  is  that  some  provision
 must  be  made  either  by  way  of  transit
 camps  or  something  for  people
 who  are  displaced.  That  can  be
 managed...

 Shri  Jaipal  Singh:  That  has  never
 been  done  in  the  past.

 Shri  Naushir  Bharachs:  It  may
 not  have  been  done,  but  it  should  be
 done—that  is  my  point.

 The  main  objectionable  portion  of
 the  Bill  is  where  it  provides  for  com-
 pensation.  I  remember  when  the
 parent  Bill  was  put  through  on  20th
 May,  ‘1957  in  this  House,  most  of  us
 protested  against  the  amount  of  com-
 pensation  that  was  proposed  to  be
 paid  for  the  so-called  rights  that  were
 being  taken  away  from  the  prospect-
 ing  licence  holder  and  the  mining
 lease  holder.  Under  this  amending
 Bill  the  main  purpose  is  to  provide
 for  payment  of  interest  on  expendi-
 ture  that  a  person  may  have  incurred
 in  the  course  of  operating  his  pros-
 pecting  licence.  I  ask  this  honour-
 able  House,  what  is  it  further  that
 the  hon.  Minister  wants  to  be  paid?
 Are  we  not  paying  the  expenditure
 incurred  in  obtaining  licence?
 “Expenditure  incurred  in  obtaining
 licence”  is  such  a  wide  phrase  that  it
 can  cover  anything.  In  fact,  when
 it  comes  to  the  question  of  acquiring
 the  lease,  we  have  to  pay  the
 expenditure  involved  also  in  relation
 to  the  lease  together  with  the  salami
 for  obtaining  it.  Salami  is  nothing
 but  another  word  for  premium,
 pugree  as  they  call  it—in  Burma  it  is
 called  lungi,  d  in  other  places  by
 other  names,  |  ae  it  is  nothing  but
 anti-social  gratification.  What  does
 the  hon.  Minister  want  to  pay?
 Interest  and  more  interest?  Does  he
 want  to  pay  salami  on  ह. 4  There
 must  be  a  limit  to  which  public  funds
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 can  be  squandered.  The  prospecting
 Heence  holder  gets  all  the  expendi.
 ture  incurred  in  getting  the  licence.
 He  gets  expenditure  on  the  maps  and
 charts  which  are  prepared.  He  gets
 the  expenditure  on  the  analysis  of
 samples  of  minerals,  the  expenditure
 incurred  in  constructing  roads  and
 also  expenditure,  if  any,  incurred  in
 respect  of  any  other  operation  neces-
 sary  for  prospecting  carried  out.
 What  is  left  out.  Nothing  is  left  out.

 Take  the  case  of  a  person  who  car-
 ries  on  prospecting  in  a  leisurely,
 inefficient  manner.  He  incurs  more
 costs.  if  he  is  inexperienced  and  does
 not  know  how  to  carry  out  prospect-
 ing,  he  incurs  more  costs.  All  this
 would  be  paid  to  him.  On  top  of  that,
 the  hon.  Minister  comes  and  says,  pay
 him  interest  to  the  extent  of  50  per
 cent  of  the  capital.  Suppose  I  spend
 Rs.  0  lakhs  in  prospecting  for  coal.
 Why  do  I  spend  Rs.  30  lakhs?
 Because,  I  do  not  know,  I  am  inex-
 perienced,  I  am  inefficient,  I  carry  on
 the  operation  in  8  dilly-dallying
 fashion.  I  waste  time.  I  see  that
 labour  is  not  efficiently  utilised.  I
 have  to  keep  on  paying  for  the  lab-
 our  for  the  idle  days  when  nothing
 is  done.  After  I  spend  Rs.  0  lakhs,
 if  I  find  a  small  deposit  of  coal  and
 go  in  for  a  licence,  Government  will
 step  in  and  pay  me  Rs.  30  lakhs  and
 interest  on  that  which  is  Rs.  5  lakhs.
 It  can  go  as  much  as  that.  Why?
 Because,  I  have  been  inefficient,
 inexperienced;  I  have  delayed  the
 matter.  Hence,  the  Government
 pays  more  of  the  public  money.  <A
 premium  on  inefficiency,  dilatoriness,
 stupidity  is  being  paid  out  of  public
 funds.

 The  longer  you  delay,  the  better  for
 you.  Therefore,  a  rich  person  who
 has  a  prospecting  licence,  who  knows
 that  he  can  ultimatelygget  the  losses,
 will  carry  out  the  work  inefficiently.
 They  will  inflate  the  costs;  they  will
 keep  bogus  books  of  accounts,  We
 not  only  will  be  paying  all  that;  but
 on  top,  we  shall  be  paying  interest  as
 high  as  50  per  cent  of  the  capital.
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 Let  us  look  what  are  the  items
 which  are  being  paid  in  the  case  of
 acquiring  a  lease.  As  I  said,  actual
 expenditure  in  relation  to  the  lease
 together  with  the  salami,  expenditure,
 if  any,  incurred  by  way  of  payment
 of  dead-rent  or  minimum  royalty
 during  any  year  or  years  when  there
 was  no  production  of  coal.  A  man
 can  sit  tight  on  his  mining  lease  and
 keep  on  paying  the  minimum  royalty
 which  he  has  got  to  pay  for  years
 together.  If  the  Government  wants
 to  take  it,  it  must  pay  him  back  all
 the  royalty  because  he  has  been  sit-
 ting  idly  tight  over  his  mine.  What
 type  of  legislation  have  we  brought.
 There  is  an  amendment  to  our  Con-
 stitution  to  get  over  various  difficul-
 ties.  The  fourth  Amendment  says  that
 the  adequacy  of  the  compensatian
 cannot  be  questioned  in  a  court  of  law.
 I  want  to  ask  the  Government,  why
 not  take  advantage  of  this  amend-
 ment  of  the  Constitution.

 We  give  them  all  these  things  ana
 on  top  of  all  the  expenditure  involved
 in  prospecting,  the  hon.  Minister
 comes  and  savs.  pav  them  interest  at
 B  per  cent.  Whose  money?  Not  the
 hon.  Minister’s.  It  is  public  money
 being  squandered.

 Sardar  Swaran  Singh:  i+  is  Shri
 Naushir  Bharucha’s  money,

 Shri  Naushir  Bharucha:  I  pay  the
 tax  and  it  is  part  of  my  money.

 Sardar  Swaran  Singh:  That  is  what
 I  say.

 Shri  Naushir  Bharucha:  The  hon.
 Minister  dare  not  say  this;  it  is  public
 money.  Public  money  is  being  squan-
 dered.  I  protest  against  that.  Too
 much  is  given.  I  do  not  know  why
 this  Government  is  so  very  generous
 to  the  capitalists,  to  people  who  are
 inefficient.  The  hon.  Minister  must
 make  out  a  case  for  the  generosity
 which  is  being  shown  now  in  addi-
 tion  to  what  was  shown  on  20th  May
 3957  when  you  passed  the  parent  Bill.

 Shri  Jaganatha  Rai  (Koraput):  Sir,
 I  support  the  Bill  We  are  concern-
 ed  only  with  two  provisions  of  the
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 Bill  which  the  hon.  Minister  wants
 to  amend.  One  dispenses  with  the
 enquiry  under  section  8  of  the  Prin-
 cipal  Act.  This  is  an  emergency
 power  similar  to  the  power  under  the
 Land  Acquisition  Act,  section  174).
 This  power  to  dispense  with  the
 enquiry  would  be  necessary  in  cases
 where  the  Government  have  to  take
 immediate  possession.  But,  this  dis-
 pensing  with  the  enquiry  does  not
 take  away  the  right  of  persons  inter-
 ested  in  the  mine  of  claiming  com-
 pensation.  This  amendment  certainly
 does  not  go  against  the  interests  of
 persons  interested  in  the  mines  that
 are  sought  to  be  acquired.

 The  other  amendment  is  to  section
 3  whereby  the  amount  of  compen-
 sation  is  sought  to  be  increased  by  the
 payment  of  interest  on  expenditure
 bona  fide  incurred  by  persons  in  work-
 ing  up  the  mine  Section  33  _  gives
 various  items  under  which  a  person
 owning  a  mine  or  the  lessee  of  @  mine
 is  entitled  to  compensation.  Now,
 interest  35  sought  to  be  given  on  the
 amount  actually  spent  by  the  persons
 bona  fide.  Because,  the  person  whois
 prospecting  and  who  has  obtained  a
 lease,  may  not  have  had  the  benefit
 of  the  lease  by  which  time  Govern-
 ment  comes  forward  with  a  Noti-
 fication.  Therefore,  it  is  m  the  fitness
 of  things  that  a  person  who  has
 invested  so  much,  and  laboured  hard
 jn  prospecting  should  have  at  least
 this  much  amount  by  way  of  com-
 pensation  or  damages  towards  com-
 pensation  that  should  be  paid  to  him.
 I  see  no  reason  in  the  objection  rais-
 ed  by  Shri  Naushir  Bharucha  that
 interest  should  not  be  paid.  Suppose
 a  person  is  lazy  or  indolent  and  does
 not  work  with  diligence,  he  says,  he
 should  not  have  the  benefit  of  interest
 and  no  premium  should  be  placed  on
 indolence  or  laziness.  But,  mining
 operations  are  such  that  it  is  not  pos-
 sible  to  get  at  the  vein  or  seam  imme-
 diately.  A  person  may  go  deep;  yet,
 he  may  not  find  the  vein.  It  takes
 years  and  years  for  persons  engaged
 in  mining  operations  to  extract  any
 mineral  from  the  mine.  The  provi-
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 sion  which  is  sought  to  be  introduced
 in  this  Bill  is  certainly  reasonable
 and  it  gives  seme  relief  to  persons
 who  would  be  dispossessed  by  the
 Notification.

 This  emergency  power,  to  which  I
 referred  earlier,  by  which  the  enquiry
 under  section  8  is  sought  ta  be  dis-
 pensed  with  is  also  necessary  because
 this  section  contemplates  an  enquiry
 regarding  the  objections  to  the  acqui-
 sition.  Such  an  enquiry  may  be  pro-
 longed  and  the  very  purpose  of  the
 Notification  expressing  its  intention  to
 acquire  may  be  defeated.

 There  are  other  verbal  amendments
 which  are  sought  to  be  introduced  by
 this  Bill.  However,  I  am  not  in  agree-
 ment  with  the  hon.  Minister  why
 there  is  any  necessity  or  need  for
 these  amendments.  In  clause  3  of
 this  Bill,  section  5  of  the  principal  Act
 is  sought  to  be  amended  by  the  omis-
 sion  of  the  words  “granted  to  any
 person  under  the  Mineral  Concession
 Rules  which  authorises  him”.  Aliso
 in  clause  (b),  the  words  “granted  to
 any  person  under  the  Mineral  Con-
 cession  Rules”  are  sought  to  be  omit-
 ted.

 According  to  the  hon.  Minister,
 these  amendments  are  necessary.  The
 Mineral  Concession  Rules  have  come
 into  force  in  949  If  the  owner  of
 the  land  had  given  any  lease  prior  to
 that,  subsequently,  they  were  bound
 by  the  Mineral  Concession  Rules.
 Rule  44  of  the  Mineral  Concession
 Rules  is  very  clear  on  the  point.  If
 a  lease  had  been  granted  by  a  private
 owner  of  a  mine  to  work  out  or  pros~
 pect,  he  is  bound  by  the  Mineral
 Concession  Rules.  I  do  not  see  any
 reason  why  the  Government  now
 seeks  to  delete  these  words.

 Similarly,  in  clause  5  of  the  Bill,  an
 amendment  is  sought  to  be  introduced
 by  the  addition  of  the  words  “free
 from  all  encumbrances”.  Under  sec-
 tion  10,  with  a  notification  by  the
 Government,  Government  is  entitled
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 to  possession.  Section  40  of  the  prin-
 cipal  Act  reads  thus:

 “On  the  publication  in  the  offi-
 cial  Gazette  of  the  declaration
 under  section  9,  the  land  or  the
 rights  in  or  over  the  land,  as  the
 case  may  be,  shall  vest  absolutely
 in  the  Central  Government.”

 It  is  now  sought  to  introduce  the
 words  “free  from  all  encumbrances”.
 If  it  is  an  encurobrance  prior  to  the
 notification  under  section  4  of  this
 Act,  it  38  open  to  a  lessee  of  a  mine
 to  transfer—transfer  will  include  a
 sub-lease—all  the  interest  he  has  in
 the  mine.  That  he  can  do  under  the
 Mineral  Concession  Rules  with  the
 approval  of  the  Government:  for
 specific  minerals  in  Schedule  V  with
 the  permission  of  the  Central  Gov-
 ernment.  Supposing  there  ig  8  case
 of  a  lessee  and  he  has  sub-leased  it
 to  another  person  with  the  permis-
 sion  of  the  Central  Government.  What
 about  him?  How  can  it  be  said  that
 free  of  all  encumbrances  the  Central
 Government  should  be  entitled  to  pos~
 session?  So,  the  free-of-all-encum-
 prances  clause  would  not  be  necessary
 because  he  comes  within  the  definition
 of  a  person  interested  in  the  mine.
 fie  would  be  entitled  to  compensa-
 tion.  So,  the  omission  of  these  words
 in  section  20  of  the  principal  Act  does
 not  cause  any  hardship  to  the  Gov-
 ernment,  and  I  wish  to  say  there  is
 no  néed  for  the  amendment  proposed.

 The  other  amendment  in  clause  7
 which  seeks  to  introduce  a  clause  in
 sub-section  of  section  28  of  the  prin-
 cipal  Act  is  only  consequential  to
 the  introduction  of  section  9A.

 I  submit  that  in  general  the  two
 important  objectives  with  which  the
 Bill  is  introduced  are  certainly  salu-
 tery  and  I  entirely  support  the  Bill.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 When  we  passed  this  Bill  in  the  May
 session  we  did  go  because  we  had
 already  adopted  the  industrial  policy
 resolution  and  we  felt  we  sheuld  do
 ali  we  could  for  accelerating  the
 development  of  coal  mines  and
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 increase  production.  We  did  not  even
 want  it  to  be  referred  toa  Belect-
 Committee  so  that  we  could  go
 through  it  in  more  detail,  but  because
 it  was  an  urgent  measure  and  we
 wanted  to  acquire  some  coal-bearing
 areas,  we  did  so.

 3320

 Within  a  few  months  of  it  we  have
 an  amending  Bill.  My  hon,  friend
 Shri  Jaipal  Singh  has  narrated  the
 experience  he  had.  My  experience  in:
 this  regard  has  been  exactly  the  oppo-
 site.  I  know  of  a  coal  mine  very
 well  which  is  in  the  public  sector  in
 my  place.  They  decided  to  open  a
 mine.  They  have  got  the  monopoly
 of  the  lease.  They  wanted  to  open
 a  coal  mine  and  they  announced  that
 a  Mnunister  would  perform  the  open-
 ing  ceremony.  But  one  gentleman:
 came  there  and  said  that  they  could
 not  open  the  mine  in  that  area.  He
 happens  to  be  a  big  landlord  of  that:
 place.  He  said  that  the  land  was  his
 and  that  they  could  not  open  the  mine
 at  all.  Then  the  whole  schedule  was
 upset.  The  Deputy-Collector  was
 called  in  and  other  people  were  also
 brought  into  the  picture.  Though  the
 company  which  is  in  the  public  sec-
 tor  promised  to  pay  him  reasonable
 compensation,  the  demand  for  com.
 pensation  was  ten  times  more.  I  was
 present  when  ai]  these  talks  were
 going  on.  This  area  in  Andhra  Pra-
 desh  is  inhabited  by  scheduled  tribes
 as  is  the  case  in  Bihar,  and  the  gen-
 tleman  who  stopped  the  inaugural
 ceremony  is  the  person  who  has  dis-
 Possessed  the  scheduled  tribes  of  their
 land  in  this  very  area,

 Yam  not  saying  anything  new.  I
 have  represented  this  to  the  hon.

 “Home  Minister  here.  I  agree  with
 him  in  one  respect  that  the  people
 displaced  are  not  properly  rehabili-
 tated,  even  the  scheduled  tribes  are
 not  properly  rehabilitated.  Even
 though  two  years  have  passed  our
 Central  Home  Minister  is  correspond-
 ing  with  the  State  Government  and
 sending  his  Commissioner  or  Assis-
 tant  Commissioner  to  enquire,  but
 nothing  has  come  out  of  it.



 ‘gear  Coal  Bearing

 {Shri  प  B.  Vittal  Rao}
 So,  I  welcome  this  measure  because

 it  will.  prevent  such  landlords  upset-
 ting  the  whole  schedule  of  our  pro-
 duction.  Therefore,  some  powers  like
 this  are  very  necessary.

 Last  time  when  the  question  of
 ‘compensation  came  up  in  the  case  of
 our  taking  over  some  of  the  mining
 leases,  I  stated  that  at  least  in  res-
 pect  of  prospecting  expenses  we
 should  not  pay  compensation,  but  the
 hon.  Minister  did  not  agree,  and  so
 for  all  the  expenses  we  are  paying
 compensation.  As  was  pointed  out  by
 my  hon.  friend  Shri  Bharucha,  fer
 any  coal  mine  which  is  working,  the
 expenses  in  regard  to  prospecting  are
 always  part  and  parcel  of  the  general
 mining.  He  may  show  you  a  separate
 account,  but  these  expenses  for  pros-
 pecting  are  always  a  part  of  the  min-
 ing  operations.  Therefore,  I  do  not
 understand  why  we  should  pay
 interest.

 Anyway,  there  is  one  saving  clause,
 that  the  interest  shali  not  be  more
 than  fifty  per  cent.  of  the  actual
 amount  due.

 I  do  not  agree  with  paying  interest
 for  expenses  incurred  for  prospect-
 ing.  Generaliy,  when  a  mine-owner
 takes  a  prospecting  licence,  he  does
 hot  prospect  the  whole  area  of  i0,  15,
 30  or  00  square  miles.  He  first  con-
 centrates  on  prospecting  in  particular
 areas.  When  he  gets  coal  from  there
 and  is  making  progress,  he  goes  to
 other  places  and  starts  prospecting.
 This  is  the  process.  Therefore,  pay-
 ment  of  interest  for  expenses  incurred
 for  prospecting  is  not  at  all  reason-
 able.,

 I  may  say  one  or  two  words  in
 connection  with  this  Bill  about  the
 progress  we  are  making  in  the  public
 sector.  When  this  Bill  was  brought
 forward,  then  aiso  there  was  criti-
 cism  from  the  private  sector,  and  we
 also  had  our  own  doubts  as  to  whe-
 ther  the  Government  would  be  able  to
 reach  the  production  allotted  to  it
 under  the  Second  Plan.  A  reference
 to  the  industrial  policy  resolution  will
 tell  us  that  coal’  belongs  to  the  first
 category,  and  this  is  what  has  been
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 said  in  that  statement:  “In  the  first
 category  will  be  industries,  the  future
 development  of  which  will  be  the
 exclusive  responsibility  of  the  State.”
 Immediately  after  this,  what  is  hap-
 pening?  On  the  one  hand  we  sre
 taking  powers  to  acquire  coal-besring
 areas.  We  are  going  to  acquire  coal-
 bearing  areas.  This.is  in  consonance
 with  the  industrial  policy  resolution
 we  have  adopted  and  also  in  conso-
 nance  with  the  objectives  wherein  we
 have  said  that  in  some  of  the  basic
 industries  the  public  sector  should
 have  a  dominant  role,  but  even  in  the
 matter  of  allocation,  this  dominant
 role  of  the  public  sector  in  the  coal
 industry  has  been  given  the  go-by.
 Even  at  the  end  of  the  Second  Plan
 period  the  public  sector  can  raise  only
 25  per  cent.  of  the  total  production
 and  75  per  cent.  will  be  by  the  pri-
 vate  sector.

 Then  while  we  are  debating  here  I
 read  a  statement  from  the  Minister  of
 Development  and  Planning  of  Bom-
 bay  State.  He  has  convened  a  con-
 ference  of  mine-owners  in  Bombay,
 and  he  says  that  there  are  500  square
 miles  of  coal-bearing  areas  in
 the  State,  and  that  the  coal
 which  they  are  now  getting  from
 Jharia  and  Bengal  cost  them  more
 because  of  freight  charges.  In  Bom-
 bay  State  itself  there  exists  500  sq.
 miles  of  coal-bearing  area  which  we
 can  develop.  I  have  no  quarrel  with
 him  if  he  does  it  in  public  sector.
 But  he  convened  a  conference  of  the
 mine-owners.  Who  are  these  mine-
 owners.  They  are  from  Vidarbha,
 those  who  have  got  a  mining  lease  to
 the  extent  of  40  sq.  miles  out  of  which
 they  are  raising  coal  in  about  9  sq.
 miles,  the  annual  production  of  which
 is  only  four  lakh  tons.  Now  he  wants
 to  give  further  mining  lease  to  these
 people.  He  told  in  that  conference
 that  he  is  going  to  approach  the  Cen-
 tral  Government,  the  Planning  Com-
 mission,  to  see  that  these  areas  are
 given  to  them.

 Sir,  even  these  mines  are  worked  in
 such  a  fashion  that  they  have  not
 been  able  to  increase  their  production.
 Not  only  that,  but  they  have  flooded
 the  mines.  The  other  day  a  question
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 was  put  to  the  Labour  Minister  about
 the  working  of  the  Rajeur  colliery  on
 the  floor  of  this  House.  It  is  flooded.
 How  much  of  national  wealth  hidden
 underground  has  gone  waste;  you
 cannot  bring  it  out.  If  you  try  to
 bring  it  out  you  will  have  to  spend
 at  least  two  times  the  control  price
 of  coal  today.  This  is  not  one  stray
 instance.  Take  the  example  of  Majri
 collieries  in  Wardha  Valley  in  Bom-
 bay  State.  It  is  also  flooded.  This  is
 how  the  private  sector  people  have
 been  working  the  coal  mines.  In
 technical  words  I  would  call  this
 method  of  working  of  the  coal  mines
 as  robbing.  Literally  they  have  rob-
 bed.  They  could  have  planned
 methods  of  raising  coal.  We  have  to
 dig  out  all  that  which  is  hidden
 underground.  That  is  national  wealth.
 Not  a  ton  of  coal  should  be  lost.  To-
 day  this  industry  is  one  of  the  best
 industries.  Only  4  per  cent.  of  the
 population  working  in  the  industry
 contributes  5  per  cent.  to  national
 income.

 I  do  not  Know  what  decision  the
 Government  will  take.  Probably  they
 would  say  private  sector  can  also
 combine  with  the  public  sector  in  the
 matter  of  raising  coal.  Sir,  I  ven-
 ture  to  suggest  to  the  government,  if
 at  all  you  are  very  serious  about
 working  this  500  sq.  miles  of  coal-
 bearing  ares,  please  hand  it  over  to
 Singereni  management.  They  are
 working  their  mine  very  close  to  this
 area.  They  are  producing  nearly
 6  lakh  tons  of  coal  per  year  which
 they  propose  to  raise  to  0  lakh  tons.
 That  management  will  be  able  to  dig
 from  the  Vidarbha  area  also  and
 manage  efficiently.

 Now,  I  come  to  the  public  sector.
 Nearly  twenty  months  of  the  Second
 Plan  period  is  over.  432  millions  tons
 was  allotted  to  the  public  sector,  ie.
 four  times  their  annual  production.  We
 thought  our  Government  was  serious
 about  this  because  we  cannot  allow
 destruction*of  our  national  wealth  at
 all,  I  am  afraid,  Sir,  the  progress  in
 this  direction  has  been  rather  very
 unsatisfactory,  to  put  it  very  mildly.
 Our  increase  in  production  has  been
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 only  this  year.  It  seems  to  be  about
 2  lakhs  tons  only.  At  this  rate  how
 are  we  going  to  achieve  this  target.
 Now,  the  Minister  will  simply  get  up
 and  say  “For  machinery  and  equip~-,
 ment  for  our  coalfields  we  have  to
 depend  on  foreign  countries,  and
 there  is  foreign  exchange  trouble”.
 Sir,  in  this  connection,  may  I  say,  how
 the  private  sector  has  been  able  to
 increase  their  production  by  nearly
 4  million  tons  this  year.  Should  we
 not  Jearn  a  lesson  from  them?  What
 is  it  that  we  lack  in  this  respect?  है! 3
 it  mining  experience.  Mining  experi-
 ence  in  our  country  dates  back  to  80
 years.  Are  we  so  backward  that  we
 require  only  foreign  know-how  for
 the  development  of  these  mines?
 What  is  it  that  is  happening?  I  am
 afraid  you  will  have  to  go  into  the
 question  rather  very  deeply.  Youw
 will  have  to  take  stock  of  your
 administrative  structure.  For  deve-
 lopment  you  are  taking  it  to  the  Cor-
 poration  from  the  Department.  Some-
 how  rapid  development  of  the  coal-
 mines  is  necessary  so  that  increased
 production  may  be  achieved.  But
 what  is  it  that  we  see  after  it  has  been
 handed  over  to  the  National  Coal
 Development  Corporation  (N.C.D.C.)?
 We  do  not  see  eny  great  progress
 being  made.

 I  am  told  Korba  Coalfields  are  going
 to  be  worked  by  some  foreigner.  Why
 not  take  some  benefit  of  their  advice.
 Let  not  lack  of  equipment  and  machi-
 nery  stand  in  our  way.  We  have  got
 the  traditional  methed  of  bringing  out
 coal  in  our  country.  Thet  will  also
 solve  the  unemployment  problem  of
 our  country.  We  have  got  enough
 manual  labour.  Let  us  not  wait  for
 this  machinery  from  foreign  coun-
 tries.  Working  with  indigenous  labour
 may  be  a  little  costly,  but  every  ton
 of  coal  produced  quickly  goes  to  the
 benefit  of  our  country.

 Then,  I  come  to  the  question  of
 rehabilitation  of  those  dispossessed  of
 their  lands.  Only  the  other  day  I
 was  reading  a  paper  report  of  no  less
 a  responsible  paper  than  Hindu--I  do
 not  know  how  far  these  reports  given
 in  the  papers  are  true.  3%  read  some
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 very  good  arrangements  of  rehabili-
 tation  have  been  made  in  Nevell.
 They  have  spent  Rs.  0  lakhs  for  that
 purpose.  I  shall  request  the  hon.
 “Minister,  whenever  any  land  is  acquir-
 ed,  to  please  see  that  the  people  who
 are  dispossessed  of  their  lands  are
 rehabibtated  properly.

 Finally,  the  other  day  [I  saw  the
 statement  by  the  Chief  Minister  of
 @rissa  Government  in  their  Assembly.
 In  reply  to  a  question  why  a  parti-
 cular  coal  mine  villiers  is  not  paying
 proper  wages  to  its  workers  for  seve-
 ral  months—not  only  wages  to  the
 workers  but  the  royalty  to  the  Gov-
 ernment—and  what  action  did  the
 Orissa  Government  propose  to  take
 against  that  particular  mine,  the  Chief
 Minister  replied  that  if  they  ask  for
 payment  of  royalty  they  will  close
 down  and  the  tabourers  will  be
 unemployed  It  is  really  very  good
 of  him  to  have  shown  such  sympathy
 to  these  labourers  who  bring  out  coal
 but  are  not  getting  paid  for  several
 months.  Sir,  In  this  connection,  I
 humbly  request  our  Minister  to  let  us
 know  what  he  is  doing  for  the  deve-
 lopment  of  coal  mines,  and  for  rais-
 ing  the  production  in  the  public  sec-
 tor  because  we  do  not  have  the  full
 picture  before  us.

 Shri  C.  R.  Pattabhl  Raman  (Kumba-
 konam):  Sir,  the  ambit  of  this  legis-
 lation  is  admittedly  narrow.  Powers
 are  given  under  the  Land  Acquisition
 Act  Sub-section  5(A)}  and  of  Section
 7  deal  with  objections  Wherever
 land  acquisition  takes  place  they  have
 4  regular  paraphernalia  for  receiving
 objections  and  the  hearing.  The  usual
 time  is  taken  Objections  are  invit-
 ed,  counter-objections  are  filed  and  so
 on  and  so  forth.  But  even  in  the
 Land  Acquisition  Act  of  884  we  have
 @  provision  under  Section  17(4)
 which  says:

 “In  the  case  of  any  Iand_  to
 which,  in  the  opinion  of  the  appro-
 priate  Goverdment,  the  provisions

 «of  sub-section  (l)  or  sub-section
 ६52)  ure  applicable,  the  appro-

 @riate  Government  may  direct
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 that  the  provisions  of  section  5A
 shall  not  apply,  and,  if  it  does  so
 direct,  a  declaration  may  be  made
 under  section  6  in  respect  of  the
 Jand  at  any  time  after  the  appli-
 cation  of  the  notification  under
 section  4,  sub-section  ay”

 Therefore,  it  is  nothing  new  that
 is  coming  up  on  the  House  by  way  of
 an  expropriatory  measure.  This  Gov-
 ernment  has  always  had  a  right.  In
 this  connection  there  is  a  wel!-estab-
 lished  dichotomy  between’  what  _  is
 called  the  police  power  of  the  State
 and  the  ordinary  power  of  the  State.
 If  the  S.ate  acquires  land  for  any
 purpose  best  know  to  itself,  then,
 there  is  the  usual  provision  for  com-
 pensation,  And,  we  have  article  31  in
 our  Constitution,  brought  up  to  date,
 whch  deal  exhaustively  with  com-
 Pensation.  There  again  you  will  find,
 in  the  later  part  of  it,  article  3l,—

 “Nothing  in  clause  (2)  shall  affect—

 (b)  the  provisions  of  any  law  which
 the  S  ate  may  hereafter  make—

 (ii)  for  the  promotion  ,of  public
 health  or  the  prevention  of  danger  to
 life  or  property....”

 Here  you  have  got  a  new  concept
 with  regard  to  the  coal-bearing  areas
 Even  in  England,  they  have  had
 nationalisation  of  certain  items  in  the
 mining  industry.  Government  is
 endevouring  to  catch  up  with  the  rest
 of  the  world  and  have  a  policy  which
 will  place  us  on  a  par  with  other
 civilised  nations.  They  have  to  inter-
 fere  in  cases  where  there  is  either  a
 lackadarsical  management  or
 inefficient  management  or  actual
 wanton  lapse.

 In  all  these  coal  mining  leases,  you
 will  find  that  the  surface  land  belongs
 to  somebody  and  in  nine  cases  out  of
 ten  so  far  as  the  subterranean  rights
 are  concerned,  the  owner  has  either
 sold  it  or  leased  it  to  somebody  else.
 It  is  always  possible  to  quibble  where
 mining  Js  concerned.  Land  is  an  item
 which  does  not  belong  to  the  Union
 List.  But  mining  really  comes  under
 items  58  to  55  of  the  Union  List.  It
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 48  just  possible  to  say  that  land  belongs
 to  the  State  but  mining  is  really  not
 an  item  which  conforms  to  the  State
 list.  Therefo  e,  the  Government  have
 very  wisely  come  with  this  Bill  to
 arm  themselves  with  power  to  acquire
 coal  mines,  to  acquire  fnem  swiftly
 and  to  prevent  dilatory  tactics,  to
 prevent  cbjections  being  raised  on  ail
 sorts  of  flimsy  grounds;  and  thes  have
 actualiy  provided  for  compensation.

 I  wish  to  join  issue  with  my  hon.
 friend,  Shri  Vit'al  Rao.  He  naturally
 will  go  the  whole  hog;  he  does  not
 see  any  point  in  compensation.  But
 that  is  not  our  ideal  at  all.  We  have
 always  said  that  we  would  take  the
 golden  mean  between  the  Vittal  Rao
 way  of  living  and  the  ext.eme  way  of
 living  in  other  parts  of  the  western
 world.  We  always  try  to  be  just  in
 what  we  do.  Therefore,  we  are  quite
 properly  providing  for  compensation.

 With  regard  to  interest  he  was
 saying  that  no  interest  should  be
 given.  There  are  very  few  people
 who  have  got  the  wherewithal  to  start
 a  mine.  They  invariably  have  to
 borrow  from  banks;  and  when  they
 borrow  from  banks  they  will  have  to
 pay  interest  and  when  the)  pay
 interest,  they  must  be  compensated
 for  the  interest  they  have  paid.  They
 have  to  prove  that.  It  is  not  as  if,
 as  Shri  Bharucha  was  saying,  that
 public  money,  the  tax-paye  s’  money
 is  being  paid  for  interest  and  all  that.
 Here  are  cases  where  they  have  to
 prove  that  interest  charges  have  been
 incurred  by  them  and  it  is  not  as  if
 that  they  can  say,  here  is  a  mine
 worth  crores  of  rupees  and  so  give  us
 interest  of  a  few  lakhs.  Nothing  of
 that  kind.  So  far  as  interest  is  con-
 cerned,  it  has  to  be  proved  that
 interest  charges  have  been  incurred.
 Actually,  there  may  be  very  few  cases
 where  interest  is  not  involved;  but  by
 and  large,  in  most  cases  where  a  man
 starts  a  mining  industry  he  may  have
 to  borrow  from  the  bank.  Therefore,
 quite  prope  ‘ly,  provision  has  been
 made  for  payment  of  interest.

 I  heartily  support  this  Bill.
 Mr.  Chairman:  I  find  that  more

 Members  are  now  rising  to  speak.
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 Shri  Naushir  Bharucha:  We  have
 still  got  time.

 Mr.  Chairman:  I  will  just  tell  you
 about  the  time.  We  commenced  this
 at  141  and  we  have  to  finish  it  at
 3.41.

 Seme  Hon.  Members:  Three  hours
 have  been  given  for  ihis.

 Mr.  Chairman:  Only  two  hours.  In
 the  previous  Bill  also  we  had  exceeded
 the  time  somewhat.  It  all  depends
 upon  the  wish  of  the  House.

 Shri  Sinhasan  Singh  (Gorakhpur):
 There  are  only  two  or  three  Members;
 it  will  not  take  much  time,

 Mr.  Chairman:  I  would  request
 those  hon.  Members  who  have  got  any
 par'icular  thing  to  speak  about  to  be
 as  short  as  possible.

 Shri  Jaipal  Singh:  It  may  be  decid-
 ed  when  exactly  we  finish.

 Mr.  Chairman:  We  finish  at  3.41.

 Shri  Jaipal  Singh:  May  I  request
 you  to  exercise  your  discretion  and
 extend  the  time?

 Mr.  Chairman:  I  may  if  it  is  the
 wish  of  the  House.

 Shri  Naushir  Bharucha:  Yes,  Sir.

 Mr.  Chairman:  |  am  just  indicating
 the  time  allotted  by  the  Business
 Advisory  Committee.

 sit  mo  fro  are  (जंजगोर)  :

 सभापति  जो,  माननीय  मंत्री  महोदय  ने  जो  कोल

 बेझारिंग  एरियाज  झमेडिग  बिल,  १६५७  रक्खा

 वह  किस  उद्देश्य  से  लाया  गया  है,  मे  इस  को

 बतालना  चाहता  हूँ  ।  में  उस  जगह  से  झालता

 हूं  जहां  पर  कोरबा  का  नया  कोल  फील्ड  खुला

 हुआ  है।  इस  को रवा  कोल  फील्ड  का  प्र।ष्लोक्टिन्स

 लाइसेंस  एक  माननीय  भाई  को  दिया  गया  था  |

 लेकिन  उस  में  क्‍या  हुआ,  क्या  नहीं,  यह

 दूसरी  चीज  है।  जब  हम  ने  मई  १६५७  में

 ऐक्विजिशन  ऐंड  डेवेलपर्मेट  ऐक्ट,  १६५७

 पास  किया,  उस  के  बाद  जितनी  भी  कोल
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 [et  we  fro  सहगल]

 फील्ड्स  वहां  की  थी  वहू  मारत  सरकार  या

 प्रान्तीय  सरकारों  के  हाथो  में  झा  गई  ।  वहां
 कार्य  भ्च्छी  तरह  से  हुआ  या  नहीं,  लेकित

 मेरे  मानमीय  दोस्त  ने  एक  मुकदमा  दायर  कर

 दिया  t  चुकि  मुकदमा  दायर  है,  इस  लिये  में

 इस  पर  कुछ  नहीं  कहना  चाहता  क्योंकि  इस
 से  केस  प्रेजुडिस  होगा  ।  लेकिन  यह  जरूर

 कहना  चाहता  हैं  कि  जो  हमारे  यहा  का

 पब्लिक  सेक्टर  है  उस  को  काम  करने  में  बाधा

 भाती  जा  रही  है।  वहा  काम  शुरू  हुझा  है|  में

 माननीय  मंत्री  महोदय  से  निवेदन  करूंगा  कि

 कम  से  कम  वह  जा  कर  उस  जगह  को  देखें,

 ae  तो  मेरी  कास्टिटुएन्सी  में  है  कि  वहा  कार्य

 किस  तरह  हो  रहा  है  ।  वहा  जाने  पर  पता

 लगेगा  कि  जो  काम  वहा  शुरू  हुआ  है,  उस  में

 कितना  काम  ड््झा  है  ।  लेकिन  जो  हमारे
 भाई  हैं,  जिन  को  पब्लिक  सेक्टर  से  कोई  बास्ता,
 पतला  नही  है  या  नही,  हस  में  झकेचने  दा  गई

 @  i  प्राइवेट  सेक्टर  में  बहस  करने  वाले  हमारे
 भाइयो  को  कम  से

 कम  इस  तरह  की  झड़ने

 नही  डालनो  चाहिये  ।  यदि  &  इस  तरह  की

 झडलने  लाते  है  तो  हमारे  पास  इस  के  सिवा

 कोई  चारा  नहीं  रह  जाता,  खास  कश  भारत
 सरकार  के  व  प्रातीय  सरकार  के  पास  कि  ह: ड
 इस  तरह  के  बिल  सदन  के  सामने  लाए  t

 आाज  हमारी  सरकार  रीजनेबल  कम्पे-
 म्सेदान  देना  चाहती  है  तथा  ब्याज  भी
 देना  चाहती  है  ।  मान  लीजिये  हम  ने  लेंड

 ऐक्विजिशन  एक्ट,  १८६४  की  दफा  के  मातहत
 ऐक्विजिशन  किया  I  सरकार  को  उस  के  लिये
 रुपया  देना  जरूरी  है।  यदि  जमीन  पहले  ली

 गई  थी  तो  उस  पर  भी  सरकार  को  सपया
 देने  को  तैयार  रहना  चाहिये  ।  इस  लिये

 यह  जरूरी  था  कि  इस  तरह  का  कानून  लाया

 जाए  क्योकि  हमारे  पास  कोई  कानून  नही  था
 जिस  के  मुताबिक  हम  रुपया  दे  सकते  ।  में
 इस  का  समयन  करता  हू  -  मे  समझता  हू  कि

 हमारे  माननीय  मित्रों  ने  जो  ऐसशाज
 जाहिर  कि  थे  5  क  नहीं  हें,  खास  कर  जो

 &  DECEMBER  १857  Areas  (Acquistion  3830
 and  Development)
 Amendment  Bill

 उन्होंने  यह  कहा  कि  जो  इंडिविजुध्रल  लोग  हैं,
 जिन  के  पास  माइन्स  हैं,  वे  शायद  ज्यादा
 भच्छा  काम  कर  सकते  हैं  .  हो  सकता  है  कि
 उन  की  निगाह  में  यह  बीज  हो,  लेकित  में
 समझता  है  कि  झगर  सरकार  उस  को  भ्रपने

 हाथ  में  ले  रही  है  तो  उस  से  प्राइबेट  सेक्टर
 को  भी  ज्यादा  फायदा  होगा  ।  कम  से  कम
 सरकार  को  इस  काम  का  तजुर्बा  ही  होगा  ।

 झमी  यह  बात  कही  गई  ।  मे  कहूं  कि
 कभी  यदि  सब  भाई  चाहें  तो  मिल  कर  सरकार
 को  तग  भी  कर  सकते  हैं।  बहुत  सी  चीजें

 ऐसी  हे  जिन  के  जरिये  से  वह  ऐसा  कर  सकते

 हूँ  -  लेबर  कानून  ही  को  देखिये  लेबर  में  काम
 करने  बाले  जो  मजदूर  है,  उन  की  समस्यार्े

 होती  है  -  सरकार  को  बीच  में  पढना  पडता  है  ।

 इन  सारी  चीजो  को  देखते  हुए  यह  जरूरी  है  कि

 ऐसे  किस्म  का  कानून  बनाया  जाए  |  जब

 हम  सेकेल्ड  फाइव  हयर  प्लैन  को  कामयाब
 करना  बाहते  हूँ  तो  जो  काम  पब्लिक  सेक्टर
 में  हो  रहे  है  तथा  प्राइवेट  सेक्टर  में  उन  के
 लाम  के  लिये  यह  तरमीम  पेण  करना  जरूरी

 है  t

 इन  छाब्दो  के  साथ  में  इस  तरमीम  का

 समर्थन  करता  ह  {

 5  brs.

 पंडित  ठाकर  बास  भागंव  (हिसार)  :

 जनाब  जेयरमंन  साहब  जो  बिल  हमारे  सामने

 शाया  है,  उस  के  बारे  में  शायद  कोई  दो  रायें

 मही  हो  सकती  कि  यह  बडा  जरूरी  बिल  है  t

 यहा  पर  जितने  ऐतराजात  किए  गए  हैं,  उन  में

 से  एक  भी  ऐसे  नहीं  हें  जो  कि  इस  बिल की
 झभहमियत  के  बारे  में  या  इस  की  जरूरत  के  बारे

 में  किए  गये  हो  ।  जिन्होंने  ऐतराजात  किए  हैं
 व  बिल्कुल  मुख्तलिफ  किस्म  के  हैं  1  अन्द

 महीने  हुए  जब  यह  बिल  इस  हाउस  के  सामने

 झाया  तो  सेने  उस  थक्स  एक  शर्मेंडसेंट  सजेस्ट
 किया  था,  शौर  वह  यह  था  कि  समर  सरकार
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 को  जरूरत  पड़े,  प्राइजेट  सेक्टर  के  बास्ते  भी
 किसी  जमीन  के  किसी  लीज  की  जरूरत  पड़े
 जिस  के  प्रन्दर  माइनिंग  एफिशिंएंटली  हो
 सकती  हो,  तो  सरकार  को  प्राइवेट  सेक्टर  के
 बास्ते  भी  उसे  एक्वायर  करना  चाहिये  |  मगर

 यह  अझमेंबमेंट  पास  नहीं  हो  सका  ।  मेरी

 गुजारिश  यह  है  कि  झाज  के  दिन  पब्लिक

 सेक्टर  या  प्राइवेट  सेक्टर  की  बहस  का  जारी
 रखना  बिल्कुल  भबस  है।  यह  हमारे  एसेन्शल
 एंटरेस्ट  के  बखिलाफ  है।  फाइव  इअर  व्लैन  में
 पब्लिक  सेक्टर  के  वास्ते  कहा  गयौ  है  कि  वह
 इतना  कोल  पैदा  करे  |  झाज  मुझे  इस  हाउस
 में  बतलाने  की  जरूरत  नहीं  है  कि  हमारी

 मौजूदा  हालत  में  कोल  से  ज्यादा  जरूरी  चोज

 कोई  हूसरी  नही  है।  भ्रगर  पब्लिक  सेक्टर  में

 इतना  कोल  पैदा  नहीं  होता  तो  सारी  की  सारी
 प्लैन  की  जो  लवाजमात  हैं,  जो  जरूरी  चीजें

 हैं,  उन  को  उस  हृद  तक  नुक्सान  पहुंचता  है  I

 इस  लिये  प्राइवेट  सेक्टर  के  बास्ते  जो  चीजें

 जरूरी  हे,  हमारा  फर्ज  है  कि  हम  उस  के  वास्ते

 उन  का  इन्तजाम  करे  t

 इसी  तरह  से  में  अर्ज  करता  हूं  कि  हम
 लोगो  को  प्राईइ ट  सेक्टर  को  स्टेप  मदरली

 निगाह  से  नहीं  देखना  चाहिये  क्योंकि  आज-

 कल  जितना  भी  प्रोडक्शन  जरूरी  हो,  चाहे
 बहू  पब्लिक  सेक्टर  से  हो  या  प्राइवेट  सेक्टर

 थे,  उतना  हमें  करना  चाहिए।  झ्राज  यह

 कंट्री  के  इन्टरस्ट  में  हैँ  कि  वह  पूरा  किया

 जाए  t  चुनाचे  गवर्ममेंट  का  इरादा  हमगिज
 इस  किस्म  का  नहों  है  कि  वह  भ्र'ज  प्राइवेट
 सेक्टर  को  स्कट्ल  कर  दे  या  थ्राटल  कर  दे  ॥

 में  ने भाज  सुबह  भखवार  में  देखा,  जहां  तक

 इस  कोल  के  टर्गट  का  ताललुक  है,  उस  में
 लिखा  था  कि  पब्लिक  सेक्टर  के  झन्दर  हम
 उम्मीद  नहीं  करते  हे  कि  जो  टार्गेट  कायम
 किया  गया  है  कोल  के  बारे  में,  वह  पूरा
 होगा  ।  वह  किसी  हद  तक  पूरा  नहीं
 होगा  ।  उस  में  यह  भी  लिखा  था  कि  जहां
 oe  कोल  के  प्रोडक्दान  का  सवाल  है  पब्लिक

 सेक्टर  के  मुकाबले  में  प्राध्वेट  सेक्टर  इसे
 ज्यादा  सक्‍सेसफुली  कर  सकेगा  |  बाद  में  यह

 (Acquisition  3832
 and  Development)
 Amendment  Bill

 लिखा  था  कि  प्रगर  प्राइवेट  सेक्टर  बाले  भी
 कामयाब  नही  हुये  और  पब्लिक  सेक्टर
 बालें  भी  कामयाब  नहीं  हुये  तो  इस  से  देश
 को  बड़ा  नुक्सान  होगा  ।  इस  नुक्ते  खयाल
 से  भ्रस्यबार  में  यह  लिखा  था  कि  कोशिश

 यह  की  जानी  चाहिये  कि  जहां  तक  प्राइवेट
 सेक्टर  का  सवाल  है,  उस  को  जितनी  मदद
 दी  जा  सके,  दी  जाय  ।  में  श्रर्ज  करूंगा  कि
 मेरे  नुक्ते  निगाह  से  चाहे  प्राइवेट  सेक्टर

 हो  चाहे  पब्लिक  सेक्टर  हो,  कोल  के  प्रोडक्शन
 के  वास्ते  और  दूसरी  चीज़ों  के  प्रोडफ्शन  के
 वास्ते  हम  जो  भी  कर  सकते  हों,  हमें  करना

 चाहिये  ।  इस  में  एक  दिक्कत  आती  है|  कमी
 कभी  होल  कम्युनिटी  के  इंटरेस्ट  में  भौर

 इंडिविजुअल  के  इंटरेस्ट  में  conflict  होता

 है  ।  में  उन  श्रादमियों  में  से  हूं  जो  समझते हैं
 कि  जहा  कम्यूनिटी  के  इंटरेस्ट  का  सवाल

 हो,  इडिविजुअल  के  इंटरेस्ट  की  परवाह
 नहीं  करनी  चाहिये,  इस  लिये  कि  इंडि-

 विजुश्नल  कम्यूनिटी  का  ही  एक  टुकड़ा  है,
 और  इस  हंटरेस्ट  से  सब  की  मलाई  का
 वास्ता  है  1  इंडिविजुअल  के  इंटरेस्ट  का  दर्जा
 उस  के  बराबर  नही  है  ni  यह  नहीं  हो  सकता
 कि  उस  के  लिये  पब्लिक  इंटरेस्ट  को  सेक्रि-
 फाइस  कर  दिया  जाये  ।  इसी  नुक्ते  निगाह
 से  हम  ने  दफा  ३१  बनाई  और  उस  के  अन्दर

 हम  ने  गवर्नमेट  को  उझ्श्तियार  दिया  था  कि
 झगर  यह  समझे  कि  यह  कोई  चीज  पत्लिक

 इंटरेस्ट  में  रिक्वायर  करती  है,  तो  वह  उसे

 हासिल  कर  ले  q

 जहा  तक  मुश्नावजे  का  सवाल  है,

 कानून  को  राय  उस  के  खिलाफ  नहीं  है  ।

 झाज  जो  प्राविजन  है,  वह  नहीं  कहती  कि

 हम  किसी  को  कम  मुझावज्ञा  दें  a  यह  बात

 बिल्कुल  साफ  है,  आप  सुप्रीम  कोर्ट  के  फैसले
 को  देखें  ।  उस  ने  भी  क्लिड  प्रो  को  का  उसूल
 रक्‍खा  था  t  कहा  था  कि  फुल  कम्पेन्सेशन

 हो  ।  हम  भी  कंपेन्सेशन  की  बात  मानतें  थे  ।

 लेकिन  हमने  एक  तरह  से  उसे  हद  तक

 नहीं  माना  ।  लेकिन  ताहम  इस  हाउस
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 [पंडित  ठाझुर  दास  भागेंज]

 से  इस  चीज़  को  याद  ररग्खा  |  जब  पअमेडमेंट

 प्रक्खे  गये  थे  तो  साफ  तौर  पर  हमारे  वाजियाने,

 कानून  ने,  लीइरो  ने  झौर  मिनिस्टर  साहबान
 मे  यह  तसलीम  किया  था  कि  गव्नेमेट  की

 यह  मदा  नहीं  है  कम  मुंभावजा  दिया  जाये  +

 वह  चाहती  है  कि  रीजनेबल  कम्पेन्सेशन  दिया

 जाये  जिस  के  वह  मुस्तहक  हो  ।  हमे  इन  दोनो

 चीज़ो  को  बैलेन्स  करना  है  ।  में  झ  करता

 हैं  कि  दफा  ४  के  अल्फाज़  यह  है

 “If?  the  Central  Government  उड
 satisfied  that  it  is  necessary.
 etc,  etc”

 जनाब  वाला  अब  यह  भ्ल्फाज़  “1g  catis-
 fied  that  it  is  necessary  to  acquire”

 मामूली  rounne  के  बन,  गये  हे  यहा  तक

 कि  शब  इनके  अन्दर  कोई  सेस  नहीं  रहा  |

 पहले  बवनमेट  को  यह  सरटिफिकेट  देना  पडता

 था  कि  पब्लिक  इटरेस्ट  सबसर्व  होगे  अगर

 इसको  एक्यायर  किया  जायेगा  ।  में  श्रदब  से

 अज  करना  चाहता  हू  कि  गवर्नमेट  का  यह
 सरटिफिकंट  एबसोल्यूट  होता  है  t  बडी  से

 बडी  अदालत  उसको  क्वेस्चन  नहीं  कर  सकती  |

 लेकिन  में  चम  देखता  हू  कि  गवर्नभेट  प्राइवेट

 इटरेस्ट्स  के  वास्ते  भी  जमीन  एक्वायर
 करती  है  जो  कि  बिल्कुल  नाजायज  है  ।

 में  अदब  से  अजे  करना  चाहता  हू  कि  जहा
 नेशनल  इटरेस्ट्स  का  यह  तकाजा  हो  कि

 हम  किसी  की  जायदाद  लें  लें  तो  हमे  उसको

 लें  ही  लेना  चाहिये  लेकिन  इसक  मानी  यह

 हरगिज  नही  हैं  कि  हम  उसको  ठीक  मुन्नावजा
 भी  न  दे  |  अभी  परसो  ही  जब  कि  कामनवेैलथ
 पालियामेंटरी  कानफरेंस  का  उद्घाटन  हुझ्ना
 उस  वक्‍त  हमारे  देश  के  नेताझों  ने  और

 दूसरे  मुल्को  के  लीडरो  ने  कहा  कि  इडिविजुअल
 की  हैसियत  इतनी  कम  नहीं  है  कि  जिसको

 नजरपन्दाज  कर  दिया  जायें  |  में  पग्रदब  से
 झ  करना  चाहता  हु  कि  श्री  जेपाल  सिंह
 की  शिकायत  में  जान  है  |  यह  यह  नही  चाहते
 कि  श्राप  नेशनल  इटरेस्ट  में  जमीन  एकक्‍्दायर
 मैं करें ।  लेकिन  उनकी  शिकायत  बजा  है  भौर

 5  DECEMBER  857  (Acquisttion  3234
 and  Development)
 Amendment  Bill

 में  उसकी  ताईद  करता  हूं  |  जहां  तक  इंडि-

 विजुअल  का  सवाल  है,  झाप  उसको  घर  से
 निकाल  दें,  बरबाद  कर  दें  शौर  उसकी  जाय-
 दाद  की  झाधी  रकम  भी  न  दें,  यह  कहां  का

 इन्साफ  है  ।  जब  मुझावज़े  के  मसले  पर

 बहस  हो  रही  थी  तो  में  ने  कहा  था  कि  में  तो

 जाहता  हू  कि  सारे  भेम्बर  अपनी  जायदाद
 गवनेमेट  को  दे  दे  पेहतर  इसके  कि  मह  कानून
 बनावे  किक  गवर्ममेट  जो  जायदाद  ले  उसकी
 झाधी  कीमत  दे  t  इसी  तरह  से  मिलिटरी
 के  लिये  ली  गयी  जमीनो  के  बारे  में  हुभा  है  t

 में  इस  चीज़  की  सख्त  मुलालिफत  करता  हू  ।
 अगर  कम्युनिटी  के  लिये  किसी  इडिविजुशल
 की  जायदाद  लेना  जरूरी  है  तो  उसे  जरूरत
 से  ज्यादा  बरबाद  नहीं  करना  चाहिये  |  उससे
 उतना  ही  सेन्नीफाइस  कराना  चाहिये  जितना

 कि  दूसरे  क्‍्रादमियों  से  ।  इसलिये  जब  श्राप

 किसी  झादमी  की  जमीन  नेशनल  जरूरत

 के  लिये  एक्वायर  करे  तो  आपका  महू  फर्ज

 है  कि  आप  उसका  भी  इन्तिजाम  कर  दें  ।
 सब  से  बड्दी  चीज़  एक  गरीब  आदमी  के  लिये

 यह  है  कि  उसे  जमीन  की  जगह  जमीन  1:16
 दी  जाये  t  अगर  श्राप  उसे  जभीन  के  बदले

 कुछ  और  देगे  तो  बह  उसके  लिये  पूरा  मुआवजा
 ने  होगा  |  आप  वैसी  ही  जमीन  दे,  या  उससे

 अच्छी  जमीन  दे,  भ्रगर  ऐसा  न  कर  सके  और

 उससे  अच्छी  जमीन  या  वैसी  ही  जमीन  न

 दे  सके  तो  उससे  ज्यादा  जमीन  दे  ।  इसके
 अन्दर  बहुत  कुछ  करने  की  गुजाइश  हैं  t

 मे  झदबन  से  अर्ज  करू्गा  कि  हमारे
 गाडमिल  साहन  ने  हमारे  सामने  दी०  वी०

 सी०  का  ऐसा  नक्शा  खीचा  कि  हम  खुश  हो
 गये  लेकिन  बाद  में  हमने  वहा  जाकर  उन

 लोगो  की  हालत  देखी  जिनकी  जमीनें  ली

 गयी  थी  ।  हमारे  यहा  जिन  लोगो  की  जमीनें

 भाखरा  डेम  के  लिए  ली  गयी  भ्राज  तक  उनको

 कुछ  को  मुभावजा  नहीं  दिया  गया  ।  एक  जगह
 क्या  बीसो  जशह  यह  हो  रहा  है  ।  मिखिटरी
 के  लिए  जो  जमीन  सी  गयी  है  उसका  झमी  तक
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 मुझ्रावजा  नहीं  दिया  गया  1  किसी  की  जमीन
 सेना  और  उपको  मुझावजा  न  देना,  में  समझता

 हैँ  कि  यह  प्योर  राबरी  है  |  यहां  दिल्‍ली  के
 झन्दर  ही  रिफ्यूजीज  को  रिहेबिलिटेट  करने  के

 लिए  जमीनें  ली  गयी  शौर  लोगों  के  गांव  के  गांव
 यबरबाद  कर  दिये  गये  ।  उस  के  बाद  जब  उसके

 मुताल्लिक  बिल  हमारे  सामने  आया  तो  हमने
 गवर्नमेंट  से  एक्योरेंस  लिया  कि  उनको

 मुझावजा  दिया  जायेगा  लेकिन  उनको
 झाज  तक  पूरा  मुभ्नावजा  नही  दिया  गया  ।

 में  अदब  से भर्ज  करना  चाहता  हूं  कि  यह
 बिल  निहायत  माकल  है  |  भगर  ऐसी  इमरजेंसी

 हो  कि  जिसमें  जमीन  न  लेने  से  प्रोडक्शन  में
 फक॑  पड़ता  हो  तो  भ्रापको  वह  जमीन  एक्वायर
 करनी  ही  पड़ेगी  |  अओर  आपको  उसे  ले  लेना

 आहिए  |  लेकिन  यह  बात  मुनासिब  नहीं  है
 कि  उसको  मुझावजा  न  दें  ।  में  आनरेबिल
 मिनिस्टर  साहब  को  तबीयत  को  जानता

 हूं  -  म॑  जानता  हूं  कि  यह  अपने  दिल  में  यह

 महसूस  करते  हे  कि  जहा  तक  गरीब  शादमी

 का  सवाल  है  सरकार  का  फर्ज  है  कि  उसके
 स्राथ  पूरा  इन्साफ  होना  चाहिए  ।  में  जैपान  सिह
 साहब  की  शिकायत  का  इंतना  ही  मतलब
 समझा  हूं  कि  यह  चीज  जरूरी  है  में  समझता

 हूं  कि  मिनिस्टर  साहब  उनको  इस  बारे  में

 एश्योरेंस  देंगे  ।  यह  कौनसा  कायदा  है  कि

 आप  जिसकी  जमीन  लें  उसको  मुआवजा  न
 दें  अगर  झाप  मुझावजा  देने  में  देरी  करेगे

 तो  उसकी  तो  बरबादी  हो  जायेगी  ।  इसलिए
 में  दो  बाते  अर्ज  करना  चाहता  हूं  q  गवनेमेंट

 को  किसी  को  जमीन  एक्वायर  नहीं  करनी

 खाहिए  जब  तक  कि  इमरजेंसी  न  हो  ।  सिर्फ  यह
 लिख  देना  काफी  नहीं  होना  चाहिएकि  “वी

 आर  सैटिसफाइड  झाफ  दी  नैसेसिटी  ।”  यह
 गलत  होगा  |  गवर्नमेट  को  इस  तरह  का

 सरटिफिकेट  इमेरजेंसी  में  ही  देना  चाहिए
 क्योंकि  वह  ७व्सोल्यूट  होता  है  |

 में  जैंपाल  सिंह  साहब  का  मदाक्र  हूं  कि

 न्होंने  इस  चीज  को  हाउस  के  सामने  जोर  से

 रखा  कि  उनको  जिसकी  जमीन  लो  उसको
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 जहां  तक  हो  सके  जमीन  ही  में  मुझभावजा  दो  ।
 इससे  झच्छी  कोई  बात  नहीं  हो  सकती  ।  श्रगर

 वह  न  हो  सके  तो  झाप  उसको  अच्छा  मुआवजा
 दें  ताकि  वह  रिहैबिलिटेट  हो  सके  ।  अच्छा  तो

 यह  हो  कि  श्राप  उसकी  जमीन  एक्वायर
 करने  से  पहले  इस  बात  का  बन्दोदस्त  कर  सें
 कि  उसको  कहां  रिहैजिलिटेट  किया  जायेगा  |
 ताकि  उसको  तकलीक  न  हो।  झौर  जहां  तक
 'एक्वीजीदान  का  सवाल  हैं  वह  नेशनल
 इंटरेस्ट  में  ही  होना  चाहिए  t

 झाज  सरकार  दूसरे  आदमियों  को  जमीन
 देने  के  लिए  थ्  पार्टी  की  जमोन  रिक्वीजीशन
 करती  है  और  उसको  मुझ्नावजा  भी  नहीं
 देती  ।  आपको  ऐसा  करने  का  क्‍या  हक  है  ।

 यह  तो  रोबिग  पीटर  ट  पे  पाल  वाली  बात  हुई  ।
 आज  चार  पाच  साल  हुए  प्राइवेट  लोगों  को
 देने  के  लिए  जमीन  एक्वायर  की  गयी  उस
 को  आज  तक  एकक्‍्वायर  नहीं  किया  गया  और
 न  उसको  म्प्र्व  करने  की  इजाजत  दी  गयी  ।
 इस  तरह  से  'रिक्वोजीदान  कर  के  उनको

 त्रिशंकू  बना  दिया  गया  मेँ  नहीं  समझता
 कि  क्‍यों  गवर्नमेंट  इस  ला  को  जो  फायदे  के

 लिए  बनाया  गया  था  इस  तरह  से  जाया  कर

 रही  है  ।

 भौर  भी  जो  छोटे  छोटे  भ्रमेंडमेंट  हू
 में  उनके  हक  में  हूं  क्योंकि  वे  भी  इस  बिल  को
 ज्यादा  अच्छा  बनायेंगे  n  जहां  तक  इंटरेस्ट
 का  सवाल  है  मुझे  इसके  बारे  में  ज्यादा  पता

 नहीं  ।  इसलिए  म॑  इस  में  ज्यादा  दखल  नहीं
 देना  चाहता  t  लेकिन  यह  सोचना  गलत  है
 कि  गवर्नमेंट  ने  यह  प्रावीजन  कैपीटलिस्ट  लोगों
 को  फायदा  पहुंचाने  के  लिए  किया  है  -  में

 इसको  मानने  के  लिए  तेयार  नही  कि  गंवर्नमेंट
 किसी  को  ज्यादा  पेंसा  दे  देगी  ।  हमारे  यहां
 पंजाब  में  कहावत  हैँ  कि  जो  खतरानी  से
 गोरी  है  वह  कोढ़ी  है  हमारे  सरकार  स्वर्ण

 सिंह  साहब  झर  मुझ्रावजा  ही  दे  दें  तो  हस
 उनको  झुककर  सलाम  कर  लेंगे  ।  ज्यादा  देंसे
 की  बात  तो  में  नहीं  मान  सकता  |  गवर्नमेंट

 का  कोई  मिनिस्टर  सरकारी  रुपये  को  जायः
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 नहीं  करेगा  ।  में  यह  मानने  को  तैयार  नहीं  हूं
 कि  यह  चीज  कैपीटलिस्ट  के  फायदे  के  लिए
 रखी  गयी  है  ।  गवर्नमेंट  इस  बिल  को  सख्त
 अनाना  चाहती  है  ।  देश  के  प्रोडक्‍्दान  को  बढ़ाने
 के  लिए  उसे  प्राइवेट  सेक्टर  को  भी  जमीन
 देनी  चाहिये  जहां  जर्री  हो  ।  जैसा  कि
 झाज  भी  ऐक्ट  १  सन्‌  १८६४  में  है  कि
 कम्पनियों  के  लिए,  रजिस्टडड  सोसाइटीज  के

 लिए  गवरनंमेंट  जमीन  एक्वायर  करके  देसी  है
 लेकिन  हम  को  शवनेमेंट  से  ऐसी  उम्मीद

 नहीं  है  कि  वह  हस  कानून  के  मातहत  कोई
 बेजा  या  गलत  क्ार्रवाई  करेगी  |

 में  इस  बिल  को  सपोर्ट  करता  हूं

 Mr.  Chairman:  I  think  it  has  been
 sufficiently  discussed.  It  is  not  a  con-
 troversial  Bill.  I  now  ask  the  hon.
 Minister  to  reply.

 Sardar  Swaran  Singh:  The  two
 important  provisions  of  the  amending
 Bill  have  been  very  thoroughly  dis-
 cussed  and  I  am  very  grateful  to  the
 hon.  Members  who  have  given  s0
 much  thought  to  the  provisions  of  the
 amending  Bill.

 With  regard  to  the  exercise  of  the
 emergency  powers,  there  has  been
 vehement  criticism  from  my  _  hon.
 friend,  Shri  Jaipal  Singh,  who  comes
 from  that  area  where  coal  and  many
 of  the  other  important  minerals  are
 found.

 25.I5  hrs.

 [Panprr  THAKUR  Das  BHARGAVA  in  the
 Chair]

 Even  after  giving  all  possible  allow-
 ance  to  the  feeling  thgt  he  naturally
 has,  and  should  have,  for  the  people
 inhabiting  that  area,  particularly  the
 Scheduled  Tribes,  I  must  confess  that
 I  was  unable  to  appreciate  fully  the
 attitude  of  complaint  that  he  generally
 had  about  the  presence  of  coal  and
 other  important  minerals  in  that  area.
 If  anything,  that  should  be  a  matter
 of  happiness  and  pleasure  to  him  that
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 those  areas  should  be  so  fortunate  as
 to  have  not  only  coal  but  other
 important  minerals.

 If  I  may  say  so,  the  future  indus-
 trialisation  of  this  great  country  of
 ours  depends  to  a  very  large  extent
 upon  the  successful  exploitation  and
 utilisation  of  the  mineral  resources
 that  are  in  abundance  in  that  area.  To
 imagine  or  to  complain  that  by
 exploiting  the  mineral  resources  of
 that  area,  any  misfortune  should  fall
 on  the  residents  of  that  area  is,  I
 think,  taking  too  pessimistic  a  picture.

 He  has  some  unfortunate  experience
 of  the  non-payment  of  compensation
 or  of  unsatisfactory  arrangement  for
 the  resettlement  of  oustees  by  the
 D.V.C.  authorities.  I  am  sorry,  I  do
 not  have  full  facts  of  the  D.V.C.
 before  me  and  I  am,  therefore,  unable
 to  give  any  cogent  factual  reply  to
 what  my  hon.  friend  has  complained.
 If  there  are  any  complaints,  they
 should  be  rectified  because  it  has  been
 the  endeavour  of  the  Government  that
 the  oustees  from  land  which  is  sought
 to  be  acquired  should  be  suitably  com-
 vensated,  and  not  only  compensated
 but  all  possible  effort  should  be  made
 to  afford  all  reasonable  facilities  far
 their  rehabilitation.

 It  is  correct  that  Government  has  not
 been  able  to  give  a  very  categorical
 assurance  that  in  all  and  every  case,
 inch  by  inch,  land  will  be  made  avail-
 able  whenever  jand  is  taken  away.
 That  is  not  always  pasasible.

 Shri  Jaipal  Singh:  On  a  point  of
 order.  On  the  floor  of  the  House,  the
 Leader  of  the  House  has  himself  made
 a  statement  that  when  it  came  to  the
 question  of  Scheduled  Tribes,  it
 would  be  land  for  land,  house  for
 house.  It  is  in  Government  record.  It
 is  in  the  documents.  It  is  in  the
 booklets.

 Sardar  Swaran  Singh:  I  may  inform
 the  House  that  if  any  such  assurance  is
 said  to  have  been  made,  when  it  comes
 up  for  discussion,  all  those  relevant
 factors  will  be  taken  into  considera-
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 tion.  But  generally  efforts  have  always
 been  made,  not  only  to  give  adequate
 compensation  but,  as  I  said  a  moment
 ago,  some  reasonable  facilities  have
 also  been  provided  for  resettlement  of
 the  oustees  That  has  been  the  general
 practice.

 In  the  implementation  of  this  also,
 the  Government  or  the  local  adminis-~
 tration  may  have  failed.  It  is  not
 for  me  to  defend  the  case  of  resettle-
 ment  in  each  and  every  area.  I  myself
 have  some  personal  experience  in
 which  arrears  of  compensation  are  due
 and  have  remained  unpaid  over  seve-
 ral  years.  I  myself  had  to  take  up
 some  cases  of  that  nature  when  I  was
 formerly  in  the  Government  of
 Punjab,  and  even  after  coming  over
 here  I  had  taken  up  a  number  of  cases
 where  arrears  of  compensation  or
 arrears  of  lease  money  or  the  like  was
 due  to  be  paid  to  a  number  of  persons.

 These  administrative  failures  may
 take  place  from  time  to  time  and  in  a
 few  areas.  But  I  do  want  to  assure
 the  House  that  it  is  not  in  the  interest
 of  the  Government  to  keep  these  cases
 pending.  It  is  not  in  our  interest.
 Certainly,  it  is  not  our  intention  that
 there  should  be  even  a  moment’s  delay
 in  clearing  these  cases  of  payment  of
 compensation.  That  is  the  general
 practice  relating  to  compensation  for
 acquisition  also.

 But  I  want  to  bring  the  House  back
 to  the  provisions  of  the  present  Act,
 and  I  do  not  want  really  to  dwell]  at
 any  great  length  on  the  provisions  of
 the  Land  Acquisition  Act.  The  provi-
 sions  of  the  Land  Acquisition  Act  are
 there,  and  even  for  some  of  the  opera-
 tions  that  the  National  Coal  Develop-
 ment  Corporation  may  have  to  under-
 take  recourse  will  have  to  be  had  to
 the  provisions  of  the  Land  Acquisition
 Act  for  acquiring  certain  areas  of
 land  which  may  be  necessary,  for
 instance,  for  putting  up  housing  colo-
 nies  or  where  land  is  required  for
 ancillary  purposes.  And  all  these  con-
 siderations  which  have  been  enunciat-
 ed  by  way  of  principle  from  time  to
 time  by  Government  spokesmen  will
 be  taken  into  consideration.  There
 primarily  it  is  the  State  Government
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 that  comes  very  much  into  the  picture,
 because  land  acquisition  is  primarily
 the  responsibility  of  the  State  Govern-
 ment.  They  have  adequate  machinery
 to  undertake  acquisition  of  land,  even
 though  it  is  for  Central  purposes.  I
 dshow  of  some  murmuring  which  some-
 t¥mes  goes  on  amongst  the  people
 connected  with  the  Centra}  Ministries
 that  State  Governments,  if  anything,
 have  generally  been  very  liberal  _in
 the  matter  of  assessing  compensation,
 particularly  when  it  was  being  acquir-
 ed  for  Central  Government  purposes.
 It  may  be  that,  or  it  may  be  that  they
 may  be  taking  perhaps  too  restrictive
 a  view.  But  the  fact  remains  that  so
 far  as  acquisition  of  land  for  these
 general  purposes  is  concerned,  it  is
 Principally  the  machinery  of  the  State
 that  is  utilised  for  acquiring  that  land
 and  for  paying  suitable  compensation.
 Disputes  do  arise,  and  sometimes  on
 account  of  those  disputes  payment  of
 compensation  is  delayed.  Money  is
 sometimes  actually  deposited  with  the
 Collector  which  is  not  drawn  because
 there  are  a  number  of  objections
 which  are  pending.  I  do  not  want  to
 go  into  that  general  question  any
 more.

 ‘15-23  hrs.

 (SHRr  BARMAN  in  the  Chair]

 So  far  as  the  present  Act  is  concern~
 ed,  along  with  these  amendments,  the
 principal  objective  is  to  get  possession
 of  the  land  for  the  purpose  of  mineral
 exploitation.  Therefore,  that  distinc-
 tion  is  there  between  acquisition  of
 land  under  the  Land  Acquisition  Act
 and  acquisition  of  land  for  the  purpose
 of  mineral  exploitation.  The  principal
 objective  in  this  is  not  so  much  the
 surface  rights,  although  it  is  not
 always  easy  to  dissociate  the  one  from
 the  other.  Even  when  mineral
 exploitation  is  going  on,  some  of  the
 surface  rights  may  be  affected,  and
 therefore  the  expression  ‘land’  has
 been  used  at  a  number  of  places  in  the
 parent  Act.  But  it  is  of  importance
 to  note  that  the  principal  objective  in
 this  case  is  the  acquisition  of  the  right
 to  exploit  the  mineral  resources—coal
 vo  far  as  the  present  Act  is  concerned.
 है  is  for  that  reason  that  there  is  men-
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 tion  at  a  number  of  places  of  prospect-
 ing  license,  mining  lease  and  the  like.
 It  may  be  that  there  are  certain  areas
 which  may  be  called  virgin  areas,
 where  for  instance  no  prospecting
 licence  or  mining  lease  has  been
 acquired  or  is  held  by  any  party.
 Those  areas  also  come  within  the  pur-
 view  of  the  parent  Act.  But  by  and
 large,  the  type  of  cases  which  are
 worrying  my  hon.  friend,  Shri  Jaipal
 Singh,  will  not  be  many,  because  a
 considerable  amount  of  work  has
 elready  been  done  by  the  Geological
 Survey  of  India,  by  the  Indian  Bureau
 of  Mines  and  by  private  parties  also
 for  locating  coal.

 It  is  more  or  less  known  as  to  which
 are  the  areas  where  coal  is  likely  to
 be  found.  Formerly,  when  the  degree
 of  scrutiny  was  not  very  great,  large
 areas  were  cove.ed  by  prospecting
 leases  by  resourceful  parties,  by
 parties  who  had  considerable  pull  in
 a  number  of  directions,  and  therefore
 the  prospecting  licenses  had  covered
 large  areas  there.  It  will  principally
 be  the  cases  of  such  persons  holding
 prospecting  licenses  or  mining  leases
 over  considerable  areas  that  would  be
 covered  by  cases  of  this  nature.  The
 type  of  small  holder,  the  type  0
 pe.son  that  was  mentioned  by  Shri
 Jaipal  Singh—and  while  recalling  his
 troubles  he  was  50  eloquent-—those
 cases,  if  any,  will  be  very  few;
 because  most  of  these  areas,  at  least
 the  areas  which  require  to  be  acquired
 immediately,  would  come  within  the
 purview  of  new  section  9A.  They
 would  in  all  probability  be  covered
 by  some  prospecting  licence  or  a
 mining  lease.  Because  in  an  area
 where  no  work  has  yet  been  done,
 where  for  instance  not  even  drilling
 has  been  done,  which  probably  is
 under  cultivation  with  some  cultiva-
 tor,  there  will  not  be  a  case  in
 which  the  Central  Government  has
 suddenly  to  say  “we  immediately
 intend  to  take  up  this  area  for
 exploitation  of  coal’.  That  will
 certainly  not  be  the  type  of  case  which
 would  be  covered  or  which  is  sought
 to  be  covered  by  the  provisions  of  the
 amending  Bill.

 (Acquisition  3842
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 Therefore,  if  any  assurance  is
 necessary,  that  assurance  is  inherent
 and  implicit  in  the  very  framework
 of  the  statute.  And  it  is  very  clear
 from  the  provisions  of  the  amending
 Bili  that  it  will  obviously  be  those
 cases  where  it  is  known  by  the  result
 of  preliminary  investigations,  by  the
 result  of  drilling  or  otherwise  that has  been  carried  on  eithe:  by  some
 governmental  authority  or  by  a
 private  authority,  that  coal  is  there;
 not  only  that  coal  is  there,  but  that
 it  can  be  easily  exploited.  And  if
 these  two  conditions  are  satisfied
 already  long  before,  they  would  be
 covered  by  either  a  prospectirig
 licence  0.'  most  probably  by  a  mining
 lease  also.  So  it  will  be  in  taking
 away  the  rights  which  might  be
 vesting  in  some  biggish  party  that
 section  9A  will  come  in,  and  the
 individual  cases  of  small  holders  are
 not  likely  to  be  touched  by  section
 9A.

 Now,  Sir,  with  regard  to  cases  where
 action  will  have  to  be  taken  under
 section  9A  all  that  is  necessary  is  this.
 Those  preliminary  objections  to  its
 acquisition  may  not  be  gone  into  in
 any  great  detail.  But  still  the  right
 to  ask  for  compensation  and  the
 liability  of  the  Government  to  pay
 compensation  is  very  clearly  the  e,
 and  Government  has  taken  upon  itself
 that  responsibility  squarely.

 Therefore,  I  submit  that  this  provi-
 sion  is  not  at  all  hard,  and,  as  has
 been  pointed  out  by  a  number  of
 speakers,  this  power  is  not  very  much
 different  from  the  power  under  the
 Land  Acquisition  Act  which  has  been
 in  existence  for  over  sixty  years,  and
 it  cannot  be  said  that  that  power  has
 been  greatly  abused.

 There  has  been  support  with  regard
 to  this  emergency  power  from  Mem-
 bers  representing  both  the  Opposition
 and  the  Treasury  Benches  and  I  am
 grateful  to  the  hon.  Members  who
 have  realised  the  importance  of  the
 Government  having  such  emergency
 powers  which  will  be  utilised  only  in
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 the  public  interest.  The  Central  Gov-
 ernment  has  to  be  satisfied  that  it  is
 necessary  to  acquire  immediately  the
 whole  or  any  part  of  the  land  to
 attract  the  provisions  of  section  9A.
 I  submit  that  this  is  enough  safeguard.
 To  provide  a  further  rider  that  there
 should  be  a  notification  or  a  certificate
 that  it  is  in  the  public  interest  will  be
 a  mere  superfluity.  I  do  not  see  any
 justification  why  this  further  provision
 should  be  imposed  upon  what  is
 already  provided  for  in  section  $A  as
 sought  to  be  introduced  by  clause  4
 of  the  amending  Bill.

 Coming  to  the  provisions  relating  to
 the  payment  of  interest  on  certain
 expenditure  that  has  been  incurred,
 there  has  been  a  mixed  reception
 Some  hon.  Members  have  opposed  it:
 Shri  Naushir  Bharucha  and  Shri  T.B.
 Vittal  Rao,  Pandit  Thakur  Das
 Bhargava  did  not  oppase.  These  are
 the  only  two  hon.  Members  who  were
 opposed  to  the  payment  of  interest  by
 way  of  compensation.  I  think  that
 this  relatively  minor  provision  has
 not  been  interpreted  either  in  the
 spirit  or  in  the  perspective  in  which
 it  has  been  framed.  Prospecting  and
 search  for  minerals  is  a  fairly  risky
 venture  and  a  somewhat  tedious  and
 lengthy  procedure.  Anybody,  in  the
 hope  of  locating  coal,  may  incur  con-
 siderable  expenditure  and  his  efforts
 may  not  bear  any  fruit  for  years  to
 come.  One  way  of  looking  at  it  is  that
 whatever  he  has  already  spent,  if  that
 amount  is  paid  when  you  intend  to
 get  hold  of  that  area,  should  be
 regarded  as  enough  compensstion.

 While  it  is  one  way  of  looking  at  it,
 it  has,  however,  to  be  remembered
 that,  at  the  time  when  a  _  particular
 area  is  sought  to  be  acquired  for
 exploitation  in  the  public  sector,  an
 eye  will  naturally,  and  if  I  may  add,
 rightly,  go  to  areas  where  coal  has
 been  located.  While  dealing  with  the
 case  of  compensation  with  regard  to
 those  areas  where  the  efforts  of  the
 private  party  have  actually  yielded
 some  fruit,  it  is  not  unfair  if  we  take
 into  consideration,  in  a  broad  way,
 the  amount  by  which  he  has  been
 actually  out  of  pocket,  as  to  whether
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 deprivation  of  the  natural  return  of
 money  is  also  not  an  element  which
 should  be  added  to  compensation.  JT
 do  not  see  what  reasonable  objection
 could  be  urged  against  a  proposition
 of  that  nature.  That  money
 must  have  either  been  borrow-
 ed,  as  was  Pointed  out  by  my  hon
 friend  Shri  C.  R.  Pattabhi  Raman
 from  Madras  The  man  may  have
 borrowed  the  money.  Or  even  if  the
 money  had  not  heen  bor.owed,  it
 always  has  some  earning  capacity
 even  if  it  is  invested  in  Government
 Joans,  in  any  deposit  and  the  lfke.  It
 always  yields  some  income.  It  has  to
 be  remembered  that  the  rate  of
 interest  that  is  postulated  has  been
 fixed  at  a  figure  which  cannot  be  said
 to  be  excessive.  Therefore,  to  add
 that  element  with  a  further  provision
 that  there  is  a  ceiling  at  50  per  cent
 of  the  total  expenses  involved  is
 something  which  cannot  be  said  to  be
 too  liberal:  nor  can  it  be  said  to  be
 too  niggardly.  It  is  an  effort  to  hold
 the  balance  even  between  two
 opposing  view  points.  It  is  far  this
 reason  that  this  amendment  =  with
 regard  to  the  payment  of  interest  with
 the  two  limitations  submitted  by  me
 above,  has  been  sought  to  be  intro-
 duced  under  the  provisions  of  ‘the
 amending  Bill.

 About  the  other  verbal  amend-
 ments,  there  has  not  been  any  vety
 great  Criticism,  except  that  my  hon.
 friend  Shri  Jaganatha  Rao  has  said
 that  some  of  them  appear  to  be
 superfluous.  A  great  deal  of  thought
 has  been  given  and  we  have  come  to
 the  conclusion  that  the  adoption  of
 these  verbal  amendments  will  make
 the  clauses  more  tidy  and  it  can  be
 said  that  we  are  undertaking  this  by
 way  of  abundant  caution.  It  may  be
 that  I  would  not  have  troubled  this
 hon.  House  by  coming  specially  for
 amendments  of  this  character.  But,
 because  two  major  amendments  are
 sought  to  be  introduced  by  this
 amending  Bill,  this  opportunity  has
 been  taken  to  make  these  verbal
 amendments  by  way  of  abundant  cau-
 tion,  to  make  the  reading  tidy  and
 interpretation  above  any  dispute.
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 My  hon.  friend  opposite,  Shri  T.  B.

 Vittal  Rao,  in  his  usual  strain,  took
 this  opportunity  of  saying  something
 against  the  public  sector.  I  have  con-
 siderable  sympathy  with  him.

 Raja  Mahendra  Pratap  (Mathura):
 May  I  point  out,  Sir,  that  there  is  no
 quorum  in  the  House?

 Mr.  Chairman:  The  bell  is  being
 rung.—Now  there  is  quorum.  The  hon.
 Minister  may  continue.

 Sardar  Swaran  Singh:  I  was  saying
 that  I  have  considerable  sympathy
 with  my  hon.  friend  Shri  T.  B.  Vittal
 Rao.  He  cannot  oppose  the  coming  of
 coal  industry  in  the  public  sector.  But
 being  in  the  opposition,  he  must  have
 something  to  say  against  the  imple-
 mentation  of  that  policy.  It  is  a  very
 difficult  task  which  he  usually
 performs  with  great  competence.  But,
 that  criticism  was  hardly  relevant  80
 far  as  the  provisions  of  the  present
 Bill  are  concerned.

 While  comparing  additional  produc-
 tion  in  the  public  sector  and  in  the
 private  sector,  he  those  to  give  the
 additional  tonnage  in  the  one  case  and
 percentage  in  the  other.  It  is  quite
 obvious  that  the  public  sector,  today,
 is  in  this  coal  industry  in  a  smal]  way.
 The  total!  production  in  the  public
 sector  is  of  the  order  of  about  3
 million  tons  or  so  whereas  in  the
 private  sector,  it  is  more  than  ten
 times  that  quantity.  Additional  pro-
 duction  in  the  public  sector  may
 perhaps  be  of  the  same  order,  expres-
 sed  in  percentage,  as  the  additional
 production  in  the  private  sector,  but
 he  will  utilise  even  that  calculation  to
 have  a  fling  at  the  public  sector
 although  he  is  very  much  otherwise
 devoted  to  the  public  sector  and  wants
 that  everything  should  be  in’  the
 public  sector.  Anyhow,  that  criticism
 was  not  relevant  so  far  as  the  provi-
 sions  of  the  present  Bill  are  concerned.
 If  anything,  the  scheme  of  the  _  Bill,
 and  more  8०  the  provisions  of  the
 amending  Bill,  are  very  much  in  line
 with  and  take  us  towards  the  direc-
 tion  to  which  he  wants  the
 country  to  be  taken,  namely  the
 strengthening  of  the  public  sector.  I
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 submit  that  that  is  enough  so  far  as
 the  present  discussion  is  concerned.

 I  want,  however,  to  add  that  if  the
 public  sector  increases  production  and
 succeeds  in  realising  its  target  I  would
 be  happy,  and  the  House  would  join
 me  in  that  expression  of  pleasure
 because  in  the  country  we  are  very
 much  interested  in  increased  produc-
 tion,  and  as  my  hon,  friend  Pandit
 Thakur  Das  Bhargava  pointed  out,
 every  effort  has  to  be  directed
 towards  attaining  our  targets  of  pro-
 duction,  whether  in  coal  or  any  other
 commofity,  and  we  should  not  always
 utilise  opportunities  of  having  a  dig
 either  at  the  private  sector  or  to
 criticise  the  public  sector.

 I  have  endeavoured  to  cover  all  the
 important  points  that  have  been
 raised  in  the  course  of  the  debate  and
 I  submit  that  there  has  not  been  any
 serious  opposition  to  the  provisions  of
 the  amending  Bill,  and  that
 the  motion  that  I  have
 already  commended  for  consideration
 by  the  House  may  be  accepted.

 Mr.  Chairman:  The  question  is:
 “That  the  Bill  to  amend  the

 Coal  Bearing  Areas  (Acquisition
 and  Development)  Act,  1957,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 Mr,  Chairman:  There  are  no

 amendments.  So,  I  put  all  the  clauses.
 The  question  is:

 “That  clauses  4  to  7,  the  Enact-
 ing  Formula  and  the  Title  stand
 part  of  the  Bilt”.

 The  motion  was  adopted.

 Clauses  4  to  7,  the  Enacting  Formula
 and  the  Title  were  added  to  the  Bill.

 Sardar  Swaran  Singh:  I  beg  to
 move:

 “That  the  Bill  be  passed”.
 Mr.  Chairman:  The  question  is:

 ‘That  the  Bill  be  passed”.

 The  motion  was  adopted.
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  I  beg  to

 move:

 “That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  1890,  be
 taken  into  consideration.”

 (AMEND-

 The  House  will  recollect  that  in
 deference  to  the  persistent  public
 demand  the  Railway  Freight  Struc-
 ture  Enquiry  Committee  was  set  up
 in  June,  955  under  the  Chairmanship
 of  Dr.  A.  Ramaswamy  Mudaliar  to
 review  the  freight  rate  structure  of
 our  railways.  The  need  for  this
 examination  had  arisen  owing  to  the
 far-reaching  changes  that  had  taken
 place  in  the  economic  acfitvlly  in  the
 country  since  the  last  revision  of  the
 rate  structure  in  October,  1948.

 Another  reason  for  the  fresh
 examination  was  the  considerable
 development  of  rail  facilities  that  was
 planned  and  the  consequent  appreci-
 able  increase  in  the  working  expenses
 of  the  railways  including  the  dividend
 payable  to  the  general  revenues  that
 was  anticipated.

 The  terms  of  reference  of  the  com-
 mittee  were:  firstly,  to  review  the
 present  railway  freight  rate  structure
 in  all  its  aspects  and  to  suggest  what
 modifications  should  be  made  therein,
 bearing  in  mind  the  needs  of  our
 developmental  economy  and  the
 necessity  for  maintaining  the  financial
 stability  of  the  railways;  secondly,  to
 examine  whether  the  statutory  provi-
 sions  dealing  with  the  responsibility
 of  the  railways  as  carriers  needed
 any,  and  if  so  what,  modifications;
 thirdly,  what  modifications,  if  any,  are
 needed  in  the  existing  constitution,
 ju  isdiction  and  rules  of  the  Railway
 Rates  Tribunal  so  that  the  Tribunal
 might  be  a  more  effective  and  expedi-
 tious  instrument  for  adjudication  of
 railway  freight  matters  at  reasonable
 cost  to  the  litigant.

 The  inclusion  of  the  last-mentioned
 item  in  the  terms  of  reference  was  on
 account  of  complaints  that  had  been
 received  that  the  Railway  Rates
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 Tribunal  as  now  functioning  is  too
 legalistic  and  formal  and  that  it
 subjects  the  complainant  to  undue
 expenditure  of  both  time  and  money.

 Copies  of  the  report  of  the  Com-
 mittee  have  been  placed  in  the  Library
 of  the  House  since  the  l4th  Novem-~
 ber,  1957.

 In  May  last  while  presenting  the
 Budget  the  hon.  Minister  of  Railways
 stated  that  the  recommendations  of
 the  Enquiry  Committee,  whose  report
 in  the  final  form  had  been  received
 only  a  short  while  prior  to  that,  were
 under  the  consideration  of  the  Gov-
 ernment.

 Examination  of  the  recommenda-
 tions  of  the  Committee  in  respect  of
 the  th.ee  items  of  their  terms  of
 reference  has  been  processed  and
 substantial  progress  has  been  made.

 The  recommendations  of  the  Com-
 mittee  in  regard  to  the  revision  of  the
 rate  structure  which  have  far-reach-
 ing  consequences  and  have  to  be
 examined  in  great  detail  is  likely  fo
 take  a  little  more  time  before  the
 Government  are  able  to  finalise  their
 decisions  on  those  recommendations,

 Examination  of  the  recommenda-
 tions  of  the  Committee  regarding  the
 responsibilities  of  railways  as  carriers
 is  also  likely  to  take  some  more  time.
 In  fact,  the  Committee  themselves
 have  recommended  that  the  changes
 in  this  respect  be  implemented  one
 year  after  the  revised  freight  struc-
 ture  comes  into  force.

 Examination  of  the  recommenda-
 tions  of  the  Committee  regarding  the
 jurisdiction  and  constitution  of  the
 Railway  Rates  Tribunal  has,  however,
 been  completed,  and  excepting  for  a
 few  minor  changes,  practically  al}  the
 recommendations  of  the  Committee
 in  regard  to  this  have  been  accepted,
 and  legislation  now  being  introduced
 is  to  implement  the  decisions.

 Opportunity  is  being  taken  at  the
 same  time  to  remove  certain  lacunae
 and  defects  in  the  provisions  of
 Chapter  त्  of  the  Indian  Railways
 Act  that  have  come  to  notice  during
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 the  cou_se  of  the  last  eight  years  since
 this  Chapter  was  modified  in  the  year
 1949.

 It  ig  necessary  that  legislation  as
 proposed  in  the  present  Bill  be  passed
 in  the  current  session  itself  as  the
 implementation  of  certain  of  the
 recommendations  of  the  Committee
 regarding  changes  in  the  classification
 of  certain  commodities  is  inter-linked
 with  the  jurisdiction  of  the  Railway
 Rates  Tribunal  as  statutorily  provided.

 The  proposals  are  substantially  non-
 controversial,  and  I  once  again  com-
 mend  their  consideration  and  accep-
 tance  by  the  House.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  further  to
 amend  the  Indian  Railways  Act,
 890  be  taken  into  consideration”.

 Shri  Naldurgker  (Osmanabad):
 Sir,  I  beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  36th  January,
 1958”,

 Mr.  Chairman:  Amendment  moved:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  30th  January,
 +1958".

 Shri  Naushir  Bharacha  (East
 Khandesh):  Sir,  the  question  of  re-
 constituting  the  Railway  Freights  Tri-
 bunal  is  a  very  important  one  because
 it  is  not  only  that  the  interests  of  the
 Government  are  effected  thereby  but
 also  the  interests  of  the  consuming
 public.  Sir,  this  amending  Bill  seeks
 to  make  three  major  changes—first,  in
 the  constitution  of  the  Tribunal,
 secondly,  in  the  extent  of  its  jurisdic-
 tion,  and  thirdly,  in  the  nature  of  the
 Tribunal’s  power.

 As  this  House  will  recollect,  it  was
 about  1948-49  that  the  Ministry  of
 Railways  put  forward  certain  propo-
 sals.  The  Standing  Finance  Com-
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 mittee  modified  them.  And,  at  present.
 the  Railway  Freights  Tribunal  ocan-
 siats  of  three  persons  who  are  Judges,
 assisted  by  assessors  drawn  from  twe
 Panels,  one  set  up  by  the  Federation  of
 Indian  Chamber  of  Commerce  and  In-
 dustry  and  the  other  by  the  Railway
 Board.  The  underlying  principle  was
 that  if  the  assessors  with  experience  of
 the  economic  conditions,  working  of
 the  commercial  side  of  railways,
 could  bring  to  bear  their  experience
 on  the  judgment  of  the  Tribunal,  pos-
 sibly  the  Tribunal’s  decision  would  be
 satisfactory  to  either  side.

 Sir,  the  Freight  Structure  Com-
 mitte  has  made  a  report  and  on  page
 97  of  that  Report  they  made  certain
 suggestions.  The  main  argument
 advanced  by  the  Committee  is  that
 there  is  a  legal  bias  so  far  as  the  Tri-
 bunal  is  concerned,  that  there  has
 been  a  complete  failure  of  the  assessor
 system  and,  therefore,  the  whole
 thing  requires  to  be  overhauled.  The
 main  defects  pointed  out  by  the
 Freight  Structure  Committee  are  that
 the  Tribunal  has  become  virtually  a
 law  court  with  inevitable  legal  bias.

 Secondly,  it  has  been  pointed  out
 that  the  dispute  between  individuals  is
 not  merely  a  dispute  between  two
 persons,  but  that  the  decisions  would
 have  farflung  repercussions,  because
 the  decisions  would  bind  not  only  the
 two  parties  to  the  dispute  but  the
 entire  consuming  public  also.  It  wag
 also  felt  that  the  association  of  per~
 sons  with  knowledge  of  business  and
 economic  conditions  in  the  country
 was  necessary,  and  that  assessors  were
 useless.  According  to  the  Committee’s
 opinion,  there  is  dissatisfaction  at  the
 decision  of  the  Tribunal  since  there
 were  procedural  defects  confronting
 the  complainant.  The  procedure  was
 elaborate,  investigations  are  formal
 and  the  cost  of  litigation  high
 The  Committee,  therefore,  suggested
 revision  of  the  constitution  of  the
 Tribunal.  According  to  that  the  Tri-
 bunal  was  to  be  composed  of  one
 President,  who  should  be  an  experi-
 enced  High  Court  Judge,  and  two
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 cther  merobers,  chosen  for  their  know-
 ledge  of  commercial,  industrial  and
 economic  conditions  of  the  country.
 The  Committee  makes  it  clear  that  it
 does  not  cast  any  reflection  on  the
 existing  Tribunal  because  there  are
 certain  defects  which  are  inherent  in
 the  constitution  which  require  to  be
 removed.  The  Committee  has  also  re-
 cummended  that  the  assessor  system
 should  go.

 Now,  coming  to  the  question  of
 jurisdiction,  and  this  is  an  important
 point,  the  Committee  records  that
 public  opinion  has  been  in  favour  of
 extending  the  jurisdiction  of  the  Tri-
 bunal.  Actually,  the  Committee,
 strangely  enough,  comes  to  the  con-
 clusion  that  the  Tribunal’s  jurisdiction
 should  be  restricted.  On  page  400  of
 their  report,  they  say  that  it  is  un-
 thinkable  that  Government’s  control
 over  railway  revenue  should  be  water-
 ei  down  by  interference  from  an  in-
 dependent  body.  It  ४50  says  that  in
 tne  context  of  the  rapidly  increasing
 tempo  of  :ndustrialisation  and  pro-
 gress  of  the  Second  Plan,  and  in  every
 field  it  will  be  an  impediment  to  the
 Government  if  their  decisions  regard-
 ing  freight  rates  are  subjected  to  the
 decisions  of  the  Tribunal.

 Sir,  here  is  a  point  which  this  hon.
 House  must  consider  in  detail,  For
 whose  benefit  35  this  Railway  Freight
 Tribunal?  Why  is  it  that  the  Rail-
 way  Freight  Tribunal  has  come  to  be
 constituted  at  all?  Whose  interests  are
 going  to  be  paramount?  —Railway
 revenue  interest  or  the  interest  of  the
 consuming  public,  or  is  it  possible  to
 strike  some  balance  between  the  two.
 Sir,  my  submission  is  this  that  when
 a  Tribunal  is  appointed,  it  is  essential
 t.  safeguard  the  interest  of  the  con-
 sumer,  of  the  public,  because  so  far
 as  Government  is  concerned,  they
 wield  power  and  the  Railways  being
 in  the  monopolistic  position  today
 they  can  dictate  their  terms  both  to
 the  trade  and  to  the  consuming  public.
 In  this  case  there  is  not  much  differ-
 ence  between  trade  and  consuming
 public  because  whatever  unjust  bur-
 den  is  thrown  upon  trade  that  uilti-
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 rnately  shifts  to  the  consuming  public
 in  the  shape  of  higher  price.  There-
 fore,  my  submission  is  this  that  in  this
 particular  case  in  creating  and  res-
 tricting  the  jurisdiction  of  the  Tribu-
 nal  we  must  bear  in  mind  the  purpose
 fo:  which  the  Tribunal  is  constituted,
 viz.  to  safeguard  the  interest  of  the
 consumer.  That  is  important,

 Now,  what  has  the  Committee  re-
 commended?  It  says:  “It  is  unthink-
 able  that  Government's  control  over
 Railway  revenue  should  be  watered
 down  by  the  interference  of  an  inde-
 pendent  body”.  Look  at  the  language.
 It  calls  it  “interference  by  an  indepen-
 Gent  Tribunal”.  It  is  a  decision  of  a
 Tribunal,  a  body  which  is  supposed  to
 hold  scales  even  between  the  Railway
 authorities  and  the  consuming  public,
 and  yet  the  Committee  calls  it  “Inter-
 ference”.  In  other  words,  the  recom-
 mendations  of  the  Committee  are
 vitiated  by  the  fact  that  it  places
 extraordinary  emphasis  on  Govern-
 ment  revenues;  it  does  not  care  for
 the  public.  it  also  says  that  in  the
 context  of  increasing  tempo  of  indus-~
 trialisation  and  in  every  field  it  will
 be  an  impediment  to  the  Government
 if  the  decisions  regarding  freight  rates
 are  subjected  to  decisions  of  a  Tribu-
 nal.  If  the  Government  considers  the
 decisions  of  a  Tribunal  an  “inter-
 ference”  why  not  scrap  the  Tribunal
 altogether.  Why  have  a  Tribunal  at
 all?  What  is  the  fun  in  having
 nem?  The  Committee  seems  to  he

 more  interested  in  safeguarding  Rail-
 way  revenues  irrespective  of  the  fact
 that  the  freight  structure  may  be  com-
 pietely  unreasonable,  rather  than
 protecting  the  interest  of  the  con-
 sumer.  My  submission  is  that  apart
 from  the  constitution  $f  the  Tribunal,
 te  which  I  shall  presently  come,  the
 jurisdiction  of  the  Tribunal  must  not
 be  whittled  down;  it  must  not  be
 taken  away  |

 They  have  first  suggested  that  the
 constitution  should  be  changed.  I
 agree  with  the  Committee's  recom-
 mendations  in  so  far  as  assessors  are
 concerned.  It  has  been  our  experience
 wherever  assessors  are  taken,  they
 Cid  not  help  much.
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 Shri  Easwara  Iyer  (Trivandrum):
 They  hamper.

 Shri  Naushir  Bharucha:  Not  only
 they  hamper,  they  do  not  even  under-
 stand  their  business.  In  case  of  post
 mortem  examinations  the  assessors
 are  a  farce.  Iam  even  inclined  to
 accept  the  recommendation  that  two
 persons  with  commercial  experience
 and  the  experience  of  working  of
 railways  should  be  on  the  Tribunal.

 It  is  good  that  the  Chairman  is  a
 ‘person  of  the  level  of  a  High  Court
 Judge.  But,  having  constituted  a  Tri-
 ‘bunal,  which,  according  to  its  own
 recommendation,  is  going  to  be  such
 as  would  safeguard  the  interests  of  the
 railways,  where  is  the  necessity  of
 whittling  down  the  jurisdiction?

 १6  hrs.

 The  Committee  recommends  on  page
 0l,  paragraph  299,  that  it  should  have
 the  following  jurisdiction:  it  may
 decide  and  give  judgment  in  cases
 coming  under  section  28  of  the  Rail-
 way  Act,  that  is  to  say,  of  undue
 preference,  that  is  where  undue  pre-
 ference  is  given  to  one  consignor.
 Secondly,  where  an  unreasonable
 charge  is  made  between  two  specific
 stations.  Thirdly,  the  levy  of  an  un-
 reasonable  charge  on  freights.  These
 are  the  only  three  categories  of  dis-
 putes  on  which  the  decision  of  the
 Tribunal]  will  be  mandatory.  What
 has  been  taken  away  from  the  Tribu-
 nal?  It  is,  under  section  4l(e),  un-
 reasonably  switching  a  commodity  to
 a  higher  class.  Why  is  that  being
 taken  away?

 The  Committee,  in  fact,  wants  to
 classify  the  powers  of  the  Tribunal
 under  two  categories,  mandatory  and
 recommendatory.  hese  three  only
 are  mandatory.  I  suppose  the  num-
 ber  of  disputes  falling  under  the  three
 categories  must  be  limited  and  those
 falling  under  the  fourth  category  may
 be  high.  But,  whatever  reason,  the
 point  remains  that  the  railway  can
 be  unreasonable  by  switching  over
 one  commodity  from  one  class  to  a
 higher  class,  subjecting  it  to  a  higher
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 freight.  Then,  what  happens  to  that?
 The  aggrieved  person  or  the  aggriev-
 ed  party,  if  Government  agrees,  may
 take  up  the  matter  before  the  Rail-
 way  Rates  Tribunal.  The  Tribunal
 will  say,  ‘we  can  only  recommend’.

 I  want  to  ask  the  hon.  Minister  in
 charge  of  the  Bill,  if  he  accepts  the
 basic  principle  that  this  Tribunal  is
 kept  to  safeguard  the  interests  of
 consumers,  why  is  it  that  its  jurisdic-
 tion  has  been  whittled  down,  What
 case  has  he  made  out  for  whittling
 down  the  jurisdiction  except  the  re-
 commendations  of  this  body?  Surely,
 the  Government  is  not  bound  to
 accept  each  and  every  recommenda-
 tion.  He  has  got  to  make  out  8  case
 that  for  these  reasons  we  are  going  to
 whittle  down  the  jurisdiction.  The
 hon.  Minister  has  not  so  far  done  that.
 He  says,  ‘we  have  accepted  most  of
 the  recommendations  of  the  Commit-
 tee’.  That  is  no  very  great  virtue  if
 the  recommendations  are  against  pub-
 lic  interest.

 I  cannot  also  understand  the  mental-
 ity  of  the  Committee  when  it  says
 that  in  matters  in  the  advisory  cate-
 gory  no  lawyer  should  appear  before
 the  Tribunal.  Why?  Vital  interests
 may  be  at  stake  even  in  cases  where
 the  Tribuna]  has  to  pronounce  a
 récommendatory  judgment.

 I  know  what  a  mess  has  been  made
 in  our  Bombay  State  because  lawyers
 have  been  excluded  from  appearing
 before  mamlatdars  in  case  of  land
 tenure  disputes,  in  cases  under  the
 Bombay  Agricultural  Land  Legisla-
 tion.  A  complete  mess  has  been  made
 to  such  an  extent  that  even  the  High
 Court  has  been  forced  to  recommend
 in  its  judgment  that  lawyers  should
 be  permitted.  I  cannot  understand
 why  the  Committee  in  its  extreme
 desire  to  expedite  proceedings  wants
 the  lawyers  to  be  barred.  Why  not
 bar  them  even  from  mandatory  cate-
 gories  also?

 Shri  Easwara  yer:  A  bias  against
 lawyers.
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 Shri  Naushir  Bharucha;:  I  think
 there  is  some  allergy;  some  of  our
 Ministers  cannot  stand  lawyers  and
 were  it  not  for  the  Constitution,  they
 would  have  long  ago  liquidated  us.

 T  submit  that  this  does  not  bring  in
 expeditious  justice,  I  am  sure  that  it
 must  be  the  experience  of  nearly  I50
 lawyers  over  here,  that  the  lawyers
 assist  the  Tribunals  in  putting  mat-
 ters  through  very  expeditiously.  In
 all  proceedings  which  are  of  a  judicial
 character  an  amount  of  delay  is  cer-
 tainly  involved.  You  cannot  have  jus-
 tice  and  decisions  from  a  judicial  body
 as  you  would  take  out  articles  from  a
 penny-in-the-slot  machine.  Expedition
 of  that  kind  cannot  be  had  in  cases
 of  judicial  pronouncements.  Things
 have  got  to  be  thought  out  carefully.

 In  this  House,  you  Sir,  as  Chairman
 can  ring  the  bell  and  ask  us  to  sit
 down.  In  the  law  court,  no  magistrate
 or  judge  has  the  power  to  ask  us  to
 sit  down.  I  can  take  long  hours  in
 examining  and  cross-examining  wit-
 nesses.  You  cannot  get  over  that.  If
 there  are  any  procedural  matters
 which  can  be  rectified  and  simplified,
 by  all  means  do  that.  But,  some  sort
 of  delay  is  inevitable.  And,  I  think,
 by  making  such  recommendations  the
 Committee  shows  that  what  it  is
 interested  in  is  not  the  consumers’
 interest  but  to  expedite  the  matter
 and  see  that  the  railways  are  not  ham-
 pered  by  prolonged  decisions  of  the
 Tribunal.

 My  grievance  against  the  Bill  is
 this,  that  it  whittles  down  the  juris-
 diction  and  the  powers  of  the  Tribu-
 nal  in  a  way  which  will  react  adverse-
 ly  on  the  interests  of  the  consumer.
 It  is  no  use  my  hon  friend  saying,
 ‘Why  is  Shri  Bharucha  speaking  in
 favour  of  the  private  trade?’  Because,
 I  know  the  ultimate  burden  is  on  the
 consumer.  I,  therefore,  submit  that
 there  is  no  justification  for  amending
 section  4]  of  the  Act.

 The  Tribunal  must  have  power  to
 classify  goods.  I  am  in  favour  of  giv-
 ing  the  Tribunal  the  largest  powers
 possible,  Administrative  difficulties
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 will  always  be  brought  forward.  If
 Administrative  difficulties  are  an
 excuse  for  short-circuiting  the  powers
 of  a  Tribunal,  I  am  afraid  that  the
 principle  might  be  imported  later  on
 in  other  measures  where  even  the
 powers  of  the  existing  law  courts
 might  be  short-circuited.  I  am  not  in
 favour  of  this.

 If  the  Government  genuinely
 believes  that  the  Tribunal  is  necessary,
 that  it  must  protect  the  interests  of
 the  consumers,  then  the  Tribunal  must
 have  necessary  powers  to  see  that  the
 responsibility  put  on  it  by  the  Act  is
 properly  discharged.

 Shri  S.  C.  Samanta  (Tamluk):  Mr.
 Chairman,  Sir,  we  are  glad  that  this
 revision  of  the  constitution  of  the
 Tribunal  has  come  before  us.  We  find
 that  the  assessor  system  has  beer
 abolished.

 Shri  Easwara  Iyer:  It  seems  that
 there  is  no  quorum.  I  think  sat  is  the
 Polo  match  that  has  come  in  the  way.

 Shri  V.  ह  Nayar  (Quilon):  This  is
 not  the  first  time.  Hon.  Members  are
 probably  honouring  our  guests  and
 seeing  the  Polo  match.  Let  us  also
 adjourn.

 Shri  Naushir  Bharaucha:  I  second
 that.

 Shri  द  P.  Nayar:  It  is  a  unique
 function  that  we  are  having  in  the
 Capital.  There  is  no  use  continuously
 Tinging  the  bell.  Half  an  hour  ago-
 we  rang  the  bell  and  there  was  no
 quorum.

 Shri  Dasappa  (Bangalore):  It  seems
 there  is  no  chance  of  a  quorum.

 Shri  V.  ह  Nayar:  Let  us  not  lag
 behind;  let  us  also  go.  Let  us  adjourn
 for  want  of  quorum;  it  will  have  a
 better  effect  also.  The  bell  rings  but
 not  even  one  hon.  Member  turns  up.

 Shri  0.  D.  Pande  (Naini  Tal):  TI
 think  there  is  a  persistent  lack  of
 quorum.  It  is  probably  because  peo-
 ple  are  anxious  to  go  to  the  Polo
 match  that  is  taking  place.  Let  us
 adjourn.
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 Shri  Dasappa:  It  is  not  right  that  a
 Bill  of  such  importance  should  go  on
 without  quorum.  There  is  a  general
 ‘consensus  that  we  should  adjourn.

 Shri  द  P.  Nayar:  Both  the  Govern-
 ment  and  the  Cpposition  agree  on  this.
 Now,  the  number  is  only  30  or  $2.

 (Mr.  Depury-Spraxer  in  the  Chair}
 26.0  hrs.  ॥

 Shri  Dasappa:  There  was  a  motion
 made  by  my  hon.  friend  ably  support-
 ed  by  a  number  of  others  that  in  view
 of  the  thin  House,  this  important  mea-
 sure  may  kindly  be  taken  up  tomor-
 row.  There  is  another  important
 engagement  which  the  hon.  Members
 would  like  to  participate  in.

 Mr.  Deputy-Speaker:  Do  you  wish
 that  the  House  be  adjourned  or  that
 the  business  of  the  House  be  so  adjust-
 ed  for  the  sake  of  an  important
 engagement?

 Shri  Dasappa:  I  quite  see  the  point.

 Mr.  Deputy-Speaker:  There  is  quo-
 rum  now.  We  can  continue.

 Shri  s.  C.  Samanta:  Mr.  Deputy-
 Speaker,  I  was  referring  to  the  con-
 stitution  of  the  tribunal  that  was
 before  and  that  is  proposed  to  be  com-
 posed  at  present.  The  assessor  system
 has  been  advised  to  be  abolished.
 Really  we  feel  that  these  ३00  per-
 sons  who  were  enlisted  as  assessors
 were  not  of  such  good  avail  to  the
 speedy  execution  of  the  proceedings
 of  the  tribunal.

 You,  Sir,  will  be  astonished  to  hear
 that  even  those  members  who  were
 selected  as  assessors  and  their  names
 published  in  the  Gazette  were  not  in-
 formed  that  they  were  on  the  panel
 of  assessors.  Such  was  the  distress
 and  the  lot  of  the  assessors  who  were
 -appointed.  However,  that  provision
 has  been  deleted,  and  instead  of  three
 high  court  judges,  one  high  court
 Judge  will  be  the  Chairman  and  two
 other  experienced  persons  will  be  the
 other  two  members  of  the  Tribunal.

 They  will  be  appointed  by  the  Gov-
 armment  from  amongst  those  who  have
 experience  in  the  commercial,  indus-
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 trial  or  ecdénomic  conditions  of  the
 country.

 When  there  was  the  assessor  system,
 some  of  the  members  on  the  panel
 was  from  agriculturists.  Here,  the
 experienced  persons  who  will  be
 appointed  by  the  Central  Government
 need  not  be  experienced  in  agricul-
 ture,  as  I  find  in  the  body  of  the  Bill.
 So,  I  would  request  the  hon.  Minister
 to  pay  his  attention  to  this  point  80
 that  where  “commercial,  industrial  or
 economic  conditions  of  the  country”
 occur,  “agricultural  conditions”  mary
 be  added.

 As  regards  the  revision  of  orders  by
 this  tribunal,  the  Bill  says  as  follows:

 “Where  a  railway  administra-
 tion,  bound  by  an  order  of  the
 Tribunal,  considers  that  since  ‘the
 order  was  made  there  has  been  a
 material  change  in  the  circumst-
 ances  on  which  it  was  based,  the
 railway  administration  may,  after
 the  expiry  of  one  year  from  the
 date  of  the  order,  make  an  appli-
 cation  to  the  Tribunal  for  revision
 of  the  order  and  the  Tribunal
 may,  after  making  due  inquiry
 into  the  matter  in  accordance
 with  the  provisions  of  this  Chap-
 ter,  vary  or  revoke  the  order.”

 So  far,  so  good.  But  should  the
 opposite  party  not  be  given  that
 chance  to  revoke  the  decision  if  cir-
 cumstances  change?  Why  only  the
 railway  is  given  the  advantage  of  the
 revision  of  the  order  of  the  Tribunal?
 I  would  request  the  Minister  to  give
 thought  to  it.

 Mr.  Deputy-Speaker:  There  are
 many  voices  audible  here.  I  can  real-
 ise  there  may  be  important  discussions
 going  on,  but  normally  I  might  have
 asked  the  hon.  Members  to  carry  on
 those  discussions  in  the  lobbies  but  I
 am  afraid  I  cannot  exercise  that  right
 now!  I  would  only  request  the  hon.
 Members  to  exercise  more  _  restraint
 and  be  least  noisy  in  their  talk.

 Shri  8.  C.  Samanta:  I  would  request
 the  hon.  Minister  to  inform  the  House
 how  the  constitution  of  the  Tribunal
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 in  this  way  will  expedite  the  disposal
 of  the  cases  that  will  be  pending  with
 them.  The  old  tribunal  consisting  of
 three  high  court  judges  could  sit
 separately  with  assessors  and  decide
 cases,  whereas  in  the  new  formation
 of  the  tribunal,  there  is  one  high  court
 judge  only  and  the  two  members  will
 associate  with  him  to  take  decisions
 in  any  matter.  So,  the  number  of
 cases,  I  think,  cannot  be  dealt  with  so
 expeditiously  as  has  been  hoped  by
 the  Government.  In  this  respect,  the
 House  should  be  enlightened  by  the
 hon.  Minister.

 As  regards  the  classification  of
 goods,  though  it  will  not  be  so  much
 appropriate  on  this  occasion,  I  would
 draw  the  attention  of  the  Minister  to
 one  case.  Question  papers  were  being
 despatched  by  train.  The  words
 “Question  Papers”  were  written  on
 the  parcel.  But  they  would  not  give
 it  preference.  You  will  be  astonished
 to  know  that  the  question  papers
 reached  the  destination  after  the  exa-
 mination  date.

 Shri  D.  C.  Sharma:  What  question
 papers?

 Shri  S.  C.  Samanta:  The  question
 Papers  were  meant  for  the  school  exa-
 mination.  While  classifying  the  goods,
 even  when  special  things  have  been
 written,  the  article  was  not  delivered.
 You  will  be  amused  also  that  these
 question  papers  were  found  out  only
 after  one  month.  They  went  from
 Howrah  to  Contai  railway  station  and
 one  month  elapsed  before  they  could
 reach  Contai,  a  distance  of  about  25
 miles.

 Mr.  Deputy-Speaker:  Did  the  boys
 also  show  any  concern?

 Shri  S.  C.  Samanta:  It  was  other-
 wise,  when  they  did  not  find  the  ques-
 tien  papers  in  the  station.

 When  they  have  to
 things,  I  hope  they  won't  be
 brought  before  the  Tribunal  for
 screening  them.  The  railway  autho-
 rities  should  make  it  such  that  there
 will  be  no  grievance  on  the  part  of
 anybody  to  take  it  before  the  Tribunal.

 classify
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 I  hope  that  when  the  new  tribunal
 is  formed,  it  will  be  able  to  redress
 the  grievances  of  the  public  and  also
 of  the  administration.  I  shall  be  more
 glad  if  the  process  by  which  the  expe-
 dition  is  achieved  can  be  explained  to
 us  by  the  hon.  Minister.

 att  fester  सिह  (गोरखपुर)  :  उपा-
 ध्यक्ष  महोदय,  इस  विधेयक  का  स्वागत  करते

 हुए  में  दो  तीन  बातों  की  तरफ़  सरकार  का
 विशेष  ध्यान  प्राकर्षित  करना  चाहता  हूं  t

 इस  विधेयक  के  द्वारा  मूल  एक्ट  की  धारा

 २७ए  में  संशोधन  किया  जा  रहा  है,  जिस
 के  भ्रनुसार  सेंट्रल  और  स्टेट  गवर्नमेंट  के  माल
 के  लिये  कुछ  सहूलियतें  देने  का  विचार  है,
 जोकि  पहले  भी  थीं,  लेकिन  ह.  उन  को
 ज्यादा  साफ़  शब्दों  में  रखा  जा  रहा  है  ।

 इस  सम्बन्ध  में  में  यह  कहना  चाहता

 हूं  कि  श्रगर  वाकई  गवर्नमेंट  को-श्रापरेटिव

 सोसायटीज  की  तरक्की  चाहती  है  भौर

 चाहती  है  कि  को-आपरेटिव  तरीके  पर

 हमारे  देश  का  व्यवसाय  हो,  तो  यह  ज़रूरी

 है  कि  उन  को  भी  इस  विधेयक  में  स्थान  मिले

 आऔर  उन  के  माल  के  जाने  जाने  में  भी  वही

 सुविधायें  प्रदान  की  जायें,  जोकि  ग्रवनेमेंट
 अपने  माल  के  लिये  रख  रही  है  में  ने  यह
 देखा  है  कि  गवर्नमेंट  का  यह  विचार  है  कि

 खाने  के  मामले  में--गल्ले  के  ममले  में,
 छोटे-छोटे  उद्योग-धंघों  के  मामले  में  योजना

 को  तरक्की  दी  जाय,  लेकिन  मह  एक  तथ्य

 है  कि  योजना  की  तरक्की  में  रेलवे  एडमिनि-

 स्ट्रेलन  बहुत  हद  सक  सहायक  या  आधक

 हो  सकती  है  1  इस  विधेयक  में  यह  प्राविज्न
 रखा  गया  है  कि  गवर्नसेंट  के  माल  के  सम्बन्ध
 में  रेलवे  एडमिनिस्ट्रेशन  को  डायरेक्ट  किया

 जा  खकता  है  कि  वह  उस  माल  को  प्रैफ़रेंस

 दे  ।  अगर  को-झापरेटिव  सोसायटीज  के

 माल  के  लिये  भी  यह  सुविधा  दे  दी  जाय,  तो
 उन  को  बहुत  प्रोत्साहन  मिल  सकता  है  और
 उन  के  कार्य  में  बहुत  तरक्की  हो  सकती  है  ।

 लेकिन  ऐसा  नहीं  है  t
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 (at  सिंहासन  सिंह]
 इस  सम्बन्ध  में  में  एक  बात  यह  कहना

 च्बाहता  हूं  कि  इस  की  झावश्यकता  क्‍यों

 है  ।  व्यक्तिगत  व्यापारी  तो  किसी  न  किसी
 प्रकार  से  अपना  काम  ठीक  कर  लेता  है
 उस  को  गाड़ी  भी  मिल  जाती  है  भौर  माल  भी
 झा  जाता  है,  लेकिन  कभी  कभी  सरकारी  माल
 के  आने  व्र  दिक्कत  हुआ  करती  है  ण्क  बार

 मोरखपुर  में  एक  बिजली  का  कारखाना
 बन  रहा  था  उसे  के  सिलसिले  में  कुछ
 कोयले  की  जरूरत  थी  भौर  कुछ  सीमेंट  और

 चूना  वगेरह  चाहिये  था  i  वह  सब  लखनऊ
 में  पड़ा  था  भौर  लखनऊ  से  गोरखपुर  के
 लिये  डिब्बे  नहीं  मिल  रहे  थे  बहां  के  एक
 इंजीनियर  ने  मुझे  कहा  कि  से  कहां  से,  किस

 मदद  से  घूस  ला  कर  दू'  कि  वह  माल  यहां
 झा  सके  |  मेरे  कहने  का  मतलब  यह  है  कि
 कमी  कभी  गवर्नमेंट  के  माल  के  झाने  जाने
 में  भी  मजबरी  होतो  है  ।  इसी  तरह  से  को-
 झापरेटिव  सोसायटीज़  के  माल  के  पाने
 जाने  में  भी  दिक्कत  पड़ती  है  7  उन  के  खातों
 में  भी  लेनदेन  का  खाता  नहीं  होता  है  कि  वे

 कुछ  ले  दे  कर  झपता  काम  चला  लें  t

 Sbri  द  P.  Nayar:  There  is  no
 quorum,

 Shri  Sinhasan  Singh:  The  position
 iz  precarious.

 Shri  द  P.  Nayar:  We  want  you  to
 be  heard  by  at  least  the  minimum
 number  of  members.

 Mr.  Deputy-Speaker:  The  quorum
 bell  is  being  rung.  Now  there  is
 quorum.  Mr.  Sinhasan  Singh  may  now
 ¢gontinue  his  speech.

 Shri  द  P.  Nayar:  Again,  after  a
 minute,  there  will  be  no  quorum.

 Mr.  Deputy-Speaker:  Mr.  Rane  may
 now  present  his  report.

 5  DECEMBER  957  (Amendment)  Bill  3862

 RUSINESS  ADVISORY  COMMI?PTEE

 FOURTEENTH  REporr

 Shri  Rane  (Buldana):  I  beg  to  pre-
 sent  the  Fourteenth  Report  of  the
 Business  Advisory  Committee.

 INDIAN  RAILWAYS  (AMEND-
 MENT)  BILL—contd,

 Mr.  Deputy-Speaker:  Shri  Sinhasan
 Singh  may  now  continue  his  speech.

 oh  सिहासन  सिह  :  में  कह  रहा  था  कि
 को-झापरेटिव्ड  के  उत्थान  के  लिये  यह  जरूरी

 है  कि  स्टेट  और  केन्द्रीय  गवर्नमेंट  इस  को
 विधेयक  के  द्वारा  जो  सुविधा  दी  जा  रही  है,
 बहू  को-झापरेटिव  सोसायटियों  को  भी  दी
 जाय  ।  गवर्नमेंट  का  यह  उद्देश्य  है  कि  हमारे
 देदा  में  को-आापरेटिव  कारोबार  बढ़े
 इस  तरह  वह  उद्देश्य  पूरा  हो  सकता  है  |

 इस  के  बाद  में  यह  कहना  चाहता  हूं
 कि  ट्राइब्यूनल  की  बनावट  में  जो  तब्दीली
 की  जा  रही  है,  वह  एक  बड़ा  झामूल  परि-

 वतंन  है  |  प्रब  तक  उस  में  केवल  वही  शख्स

 हो  सकता  था,  जोकि  हाई  को”  का  जज

 रहा  हो  ।  लेकिन  अब  उस  के  झलावा  दो

 ऐसे  श्न्य  व्यक्ति  भी  रहेंगे,  जिन  को  तिजारत
 का  तजुर्ना  हो,  जोकि  तिजारत  से  संबंधित

 रहे  हों  ।  उन  लोगों  को  ट्राध्ब्यूनल  में  बेठने

 का,  रेट  को  निर्धारित  करने  का  झौर  झगड़ों
 इत्यादि  का  फ़ैसला  करने  का  उतना  ही
 अधिकार  है,  जितना  कि  एक  जज  को  पहले
 था।  मेरे  छोटे  विचार  में,  भौर  अगर  तिजारत
 से  सम्बन्धित  व्यक्तियों  को  यह  उच्च  स्थान

 दिया  जा  रहा  है  तो,  जैसाकि  सामन्त  जी  ने

 कहा  है,  गृहस्थों  को  भी  उस  में  क्‍यों  न  स्थान
 दिया  जाय  ?  झगर  बिचार  यह  है  कि  इस

 ट्राइब्यूनल  में  सब  इन्द्रेस्ट्स  को  रिप्रैज्ञेन्टेशन

 मिले,  तो  कृषक  समाज  को  भी  उस  में  प्रति-
 निधित्वय  मिलना  चाहिये  ।  इस  धारा  में

 परिवर्तन  की  कोई  झावद्यकता  नहीं  थी  ।
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 ली  to  Wo  wat  (गुरदासपुर)  :

 छोटे  विचार  का  क्‍या  मतलब  है  ?

 च्यी  सिहासम  सिह  :  जैसे  ाप  छोटे  हें
 कद  में  ।

 डा०  रास  सुमग  लह  (सहसराम)  :

 झाप  को  भी  विया  जाय  |  आप  को  उस
 का  चेयरमैन  बना  दिया  जाय  |

 करी  सिहासम  सिह  :  मुझे  ऐसा  श्राभास

 होता  है  कि  इस  परिवर्तन  के  हो  जाने  के  बाद
 काम  ठीक  तरीके  से  नहीं  चलेगा,  क्योंकि

 इन्ट्रैस्ट्स  में  बलेदा  बढ़ेगा  ।  ट्राइब्यूनल  में  जो
 कामधियल  न्ट्रेस्ट  है  और  जो  शव्नेमेंट
 का  इन्ट्रेस्ट  है,  रेट  के  मामले  में  दोनों  का

 झगड़ा  चलेगा  भौर  शायद  ऐसे  मौके  न  मिलें,
 जबकि  उन  में  युनैनिमिटी  हो  ।

 Shri  Dasappa:  Would  it  be  right  on
 my  part  now  to  interrupt....

 Mr.  Deputy-Speaker:  Any  objection
 to  the  speech?

 Shri  Dasappa:  The  question  of
 quorum  is  there.

 3  DECEMBER  957  (Arsendment)  Bill  3564

 Sr,  Depaty-Speaker:  What  does  the
 hon.  Member  want?

 Shri  Dasappa:  We  want  to  see  the
 Polo  match.  Of  course,  it  is  left  to
 the  discretion  of  the  hon.  Deputy-
 Speaker.

 Mr.  Deputy-Speaker:  I  can  continue
 for  any  length  of  time.  What  is  the
 desire  of  the  hon.  Member?  He  should
 state  that.

 Shri  Dasappa:  May  I  humbly  submit
 that  the  House  may  kindly  be  adjourn-
 ed?

 Mr.  Deputy-Gpeaker:  If  the  House
 80  desires,  it  can  be  done.  It  is  more
 dignified.  I  have  no  objection.  Is  it
 the  desire  of  the  House?

 Some  hon.  Members:  Yes.

 Mr.  Deputy-Speaker:  Then  the
 House  stands  adjourned.
 १6.28  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  the
 8th  December,  1957.
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